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LOK SABHA

Friday, August 1, 1969/Sravana 10, 1891
(Saka)
The Lok Sabha met at Eleven of
the Clock

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. DEPUTY-SPEAKER : We shall
take up questions. Q. No. 271. Shri Yajoa
Datt Sharma.

SHRI JYOTIRMOY BASU: Before
you start the question hour, I have a point
of order to raise in regard to the second
question today......(Interrupiions).

SHRI SHEO NARAIN :
permitting this point of order ?

How are you

SOME HON. MEMBERS : There can
be no point of order during the Question
Hour,

SHRI JYOTIRMOY BASU: I am
within my rights in raising the point of
order.

MR. DEPUTY-SPEAKER : He can
raise it after the Question Hour.
SHRI JYOTIRMOY BASU : My peint

of order is that this question should not have
been admitted. This is a matter purely con-
cerning the State Government and it does not

concern the Central Government. How have
you permitted it ?

MR, DEPUTY-SPEAKER : The hon.
Member may resume his seat. This is oot

fair. (Iaterruptions)

ot ffa Tm@: 7g w7 smonT, A=
q1ET ATH ATET ISIAT A1 TFaT § |
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=t ¥awEe 9 ;- gy fAedE FY
a9 £, Tegge &% 07 fEr aEr e
AT T ..

MR. DEPUTY-SPEAKER : The hon.
Member must resume his seat now. Shri
Yajna Datt Sharma.

SHRI MANUBHAI PATEL: Q. No.

281 also may be taken up along with this,

MR. DEPUTY-SPEAKER ; If the hon.
Minister has no objection, he may answer
this also,

Demand for Taking over of Ladakh
By Central Government

*271. SHRI YAJNA DATT SHARMA :
SHRI JAI SINGH : '
SHRI YASHWANT SINGH KU-
SHWAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any demand for the Central
take-over of administration of Ladakh has
been made from any quarter ; and

(b) if so, the reaction of the Central
Government thereto 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) There has
been a demand from a section of Buddbists
in Ladakh and from some others that Ladakh
should be administered by the Central Go-
vernment,

(b) Government do not consider it
desirable or necessary to change the existing
systemn.
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Development of Ladakh
-

*281. SHRI MANIBHAI J. PATEL :
SHRI P. M. SAYEED :

Will the Minister of HOME AFFAIRS
bé pleased to state :

(a) whether representations have been
made to the Government for the development
of Ladakh ;

(b) whether Government's attention has
been drawn to the prevalent feeling of dis-
trust; among the Ladakhis ;

(¢) if so. whether Government have
been requested to develop small scale indus-
tries and arrange for exploiting natural and
mineral resources in Ladakh ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) Yes, Sir.

(b) and (c). Government have seen
Press reports that in a public meeting held in
New Delhi on 28th May, 1969, some speakers
attributed the “*unrest” in Ladakh to econo-
mic causes and that one of the speakers said
that what was needed in Ladakh was a mas-
sive drive to set up industries and to provide
educational and health facilities.

(d) Steps for the accelerated economic
development of Ladakh in various sectors,
including small-scale industries and explora-
tion and exploitation of mineral resources,
have been, and are being, taken by the State
Government within the resources available
and outlays earmarked.

Higmam oAl g o g fF 3w &
=T A TCHTT &1 79 AMfaq] F F1007
anfas fagwar s g& & 3R g =&l
& e W anfas faowar s i @
AT IT FTCOT F AFAIT HIT ATRTAL
FT ATATAIO AT B, FQ q=mwar anfe 7 o
Trg-weT # ot g6 gwT A feafa
FT-FEHT U & AT ACHTL 7 Torg-
TEHT FiaEw 3y 2fe & oy fear ar
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f agr it anfas faowar § oo% @vay
¥ g s F g% 1 IFar fedd o e
s R AfET anft aF  agi Y aw R
39 fiiE |1 Ay FF F way & I8
g fwar &1 Y 29 aritE 3w oAEA
F arg difen gend )

Tq Ffama & frid # fomd wmax
Fanif & wraey #, farw o foan &
mag ¥ age R Ty ¥ &A1 & vy
S A FY GG ¥ OF TR AT FT oA
agw frar g, &t o€ fawfan 1 3w
gU T F7F LA A GIHT A AT
zreem f ag sfag Aft & gy fod
FY A1 F¢ AN @grw F fao sk ovg &
fag @ X Ay 98 F &4 F afa-
fafaai 3 win Y Y 2 fF sl @9 & 49
gy sfafafen & fawmm atg aamr At qas
g, st sfasre gva= g1 R faesy agt
¥ faemm & @raey ¥ oanfus @9 F gEl
ot gfaw meg &Y 7 T AE TR
faw @t g2W A7 AIER X TEE
Tepmt 7 srg-FeT F ograew # oAy
wgiEn %7 a%4 £ f& gomor 3@y o+
wTawy Agl ¢ 9g 2w &7 faww & afew
wr-Fw F1 oF fawrg feafa 3 ok
FUEg USAlfa § ag uvg aeafeag
t | zafag & 57 934 $1 IATFA AEE
& 3T TR )

SHRI'Y. B. CHAVAN: As far as the
Gajendragadkar Commission’s report is con-
cerned, we have explained our attitude in
this matter. What the hon. Member has
said is right, that ultimately the reponsibility
of taking decisions on these recommenda-
tion is that of the State Government. The
have also announced their policy in the
matter. In certain respects, they have accep-
ted the recommendations, and as regards the
others, they must be considering them. 1If
they ask for our advice we shall be willing to
give it, but there is no question of imposing
our will or our decision on the State Govern-
ment in this matter. For example, in regard
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to educational matters, the hon. Member
knows that the State Government have
announced that they propose to open a degree
callege in Leh as early as possible, They are
taking certain steps in that matter. But to
say that because this problem is of inter-
national importance, we should try to inter-
vene in every matter, is rather bad logic,

=1 o% o oW AT AT 7T OF 95
ag ¥t a7 5 gH 37 S41 & faww &
fa @Y¢ aamd | 5 wEEw wAE & fE
Hz &1 uF are ¢ afew 99 a1F =1 Arf
afgwre A &, @9 & AL § IEF F15
gfaar 78 &1 P IR fFt faw-
fear &1 qraAY €1 Agl & 1 @1 IO T
ATaT |

Sgausw s g 3w gfawr &
=T ¥R T anfaw faowar @9 gu
ff T uaifas o agi § gl =
I% FAH IZ FT A T CE THR A
gaRfasfamar 77wt & o S F
AT FY AT E 1 T AFY A
g & off swma A 9qfa §1 3ww @
g AT AT FTW@E | A
mit aft yamgw ofefedw fam &
ATded UF FIGA &I AFT ATH §19 § &7
g1 oA wmgar § fR ST @l &
feedt 1 fel a0% & T@T FT T AT
Fr wEfd #1 W1 WFL 7 FIA FY
FIfaw 30 ? s fagmar #1 g
A 4l geAfas swae # wgfea
Y zam # gfe ¥ 3 g 741 A
Faq FSray ?

SHRI Y. B. CHAVAN: | would like to
mention some of the developmental aspects
which the hon. Member has just made a
reference. It is true that the Government of
India are taking very keen interest in the
development schemes of Ladakh. If the
hon. Member would see he would find that
during the last eight or nine years, more funds
were made available to the State Government

for implementing those schemes, and there is
increasing expenditure on them, In fields of
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co-operation, eduction and communication,
there is recognisable development in this area.
Of course, I cannot say that I am very much
satisfied or even the Jammu and Kashmir
Government are very much satisfied about it.
There are certainly some intrinsic handicaps
in the area. Because of climatic reasons
the period available for sustained develop-
mental activities is only four or five months.
That is one reason. Another reason was the
lack of communications. Without communi-
cations, the other developmental activities
could not pick up tempo as they would have
done in other areas. The Government of
India are taking very keen interest in the
development of these areas and will continue
to take interest in these maters.

=t am Tw o=l : wEgt @ dea
FRT

SHRI Y. B. CHAVAN: which
manovritti 7 The manovritti expressed here
or the manovritti expressed there.

&t a@ Tw AT AT B AT § o

ot guEmow W™ § AT §
wHifey 7 <@ g 1

We are rather overplaying the attitude on
the part of a few people who are anti-Indian
there. There is no doubt that there are
some anti-Indian elements which are jnter-
ested in making pro-Pakistan propaganda in
some parts.

=t oR a0 waf : =TT 9@E F Y
el

SHRI Y. B. CHAVAN: There may be
some elements there, but those elements are
very closely watched and I do not think that
they are in a position to create any trouble as
such.

SHRI JAI SINGH : One of the main
grievances of the Ladakhis is that the funds
allotted for developmental work in Ladakh,
of which about 90 per cent is contributed by
the Central Government, are not entirely
utilised for the benefit of Ladakh, and
Ladakhis and in the best manner. 1 feel
that this is a reflection on the public servants
of the Jammu and Kashmir Government in
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that area. The best way to get over it would
be for the hon. Minister to make available a
sufficient number of suitable civil servants to
work for the Jammu and Kashmir Govern-
ment in Ladakh only. ‘Would the hon.
Minister consider this suggestion ?

SHRI Y. B. CHAVAN : 1 think even the
Jammu and Kashmir Government are quite
aware of this problem and they are making
their best officers available for that work,
but this is a matter which can be considered
further.

it g Tag goang : Far 9g G
¢ fr &= s gra e & fasw
F fag ot s=wafa & oy & SEeEr
stfaia s FreNT 4 § @ w7 fear
oTar § WX g A g § oww oa@w
fraramar g, fomd @gre Y 9T &
FgaaRaw g Yoy N @ 2 R
agra ¥ faart oz faweflt & faq a@ga
AT & wiw =it ar 7 2, Afew wwi 9%
faari e fasel & wraw guemw 7H
FUL AR § & T8 F107 SAJT H qgq
FMA g ? ;A N = 2 R oW
# Aty wfasrd a€r gear § A o3
g, fomer sgagr @18l & wfd aswr /@)
g R fomd g1 atg awfawfragi ),
&Y A g 2, gR-qfadw F fau
feamr frar smar & 7 s o3z @
ANaftd frage dags 3 feedl @
st &1 Feom § o AT 7 wEE
F Ty fgeel # s § faw z9w ogw F
aeF aaret § 5 agr @ sar s
TEH F! 2 9R afau ag @ oa
A |redt & 7 agr #w mwwe oA
wearal &1 317 wfus eqr 3 &7 ana-
TFAT HgqT FE 2 7

SHRI Y. B. CHAVAN : If the intention

of the hon. member is that we should pay

more attention to problems of Ladakh, I
agree with him.

SHRI RANGA : What about officers ?
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SHRI Y. B. CHAVAN : I would like to
make a reference to some of the points he
has raised. We have certainly given enough
attention, but if the intention is to ask us
give more attention. I am prepared to accept
the suggestion.

He made the point that most of the
funds allotted to Kashmir to be spent in
Ladakh are spent in non-Ladakh areas and
that Ladakh is neglected. 1 do not think
that is a correct statement to make because
specific allotments for the problems of
Ladakh exclusively are made and it is being
watched as to how they are spent to solve
these problems. It is a fact that there is a
demand for more electrification of the area.
But that work took some more time. Now
the work has started because Leh and Kargil
have been clectrified and electrification of
some other willages has been undertaken,
But the progress is quite slow.

It is not true to say that deliberately non-
Buddhist officers are sent there. 1 do not
think an anti-Buddhist attitude can be atiribu-
ted to anybody in the J & K Government.

SHRI RANGA : Are any positive steps
being taken to see that more and nore of
Buddhist officers are appointed there ?

SHRI Y.B. CHAVAN : Their most impor-
tant point was that there should be somebody
from the Ladakh area in the State Cabinet
itself. That is being done. 1 am sure the
Chief Minister himselfl is very much aware
of this particular problem of introduction " of
Buddists in the services.

SHRI MANUBHI PATEL: The problem
of Ladakh is very complicated and delicate
from the international point of view. So
1 would not like to go into that with certain
facts. But in spite of that, they have
genuine difficulties. This may be due to
not only political reasons. They have a
special culiure, a very high cultural life.
We have not been able to satisfy them on
certain aspects. They have one complaint
that they want to learn Hindi but Urdu
is imposed on them, The Lamas want to
learn Bodhi but Bodhi is not taught. There
is a School of Buddhist Philosophy run by
the Central Eduction Minisiry assisted by
cent per cent grant., The Vice-Principal,
Shri Mattoo, who is supposed to be in
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Ladakh, remains present just for a day in
the School and tries to put all sorts of
obstacles in running the school. The Princi-
pal, next only to the Dalai Lama in learning
who was a Professor of Buddhist Philosophy
in Calcutta, finds it very difficult to run the
School. When 1 visited the School, I saw
heaps of books there on Buddhist philosophy,
but they are all packed in boxes with no
library facilities provided. These are their
main complaints.

Regarding development also, they have
complained about the Development Com-
missioner. They have a complaint that even
the Chief Minister, after becoming Chief
Minister, has never visited Ladakh.

These are their complaints. We create
distrust in them. There is the physical
distance between us and they in Ladakh and
there are the Himalayan ranges in between.
I know these are all difficulties in the way
of development. But more attention is
required to create trust among these people.
They are very good people: thev have cent
per cent loyalty to India. There is some
difficulty in expressing their loyvalty. They
want to come to the other parts of India.
They have no facilities; only by air they
can come, They want that there should be
some road transport. From Srinagar they
cannot go on road and there is no easy
accessibility between Leh and  Srinogar.
These are difficulties due to which they are
experiencing distress.  Will the Central
Government try 1o satisfv their demands in
collaboration with the State Government so
that their distress is removed.

SHRI Y. B. CHAVAN: I understand
their interest in the welfare of Ladakh and
1 quite share their feelings but the manner
in which it is being given expression to is
not serving the cause of Ladakh. 1 we say
that we are more anxious about the good
administration of Ladakh and that the
Jammu and Kashmir Government is not so
anxious in the development of Ladakh, it
would be a wrong thing to assume.

SHRI RANGA: Certainly we are
anxious about the development of Ladakh.

SHRI Y.B. CHAVAN: You can
certainly be more anxious; but you cannot
say that others are not anxious. That is
what I say. If we say so we shall be creat-
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ing more problems than solving them.
Personally | know that the Chief Minister
Mr. Sadiq is very much interested in solving
the problems of Ladakh.

SHRI MANUBHAI PATEL: He has
never visited that place.

SHRI Y.B. CHAVAN: That should
not be the test and the hon. Members know
for health reasons some persons cannot go
there, It requires certain physical condition.
I do not think we should introduce these
arguments to say that somebody has no
interest, As for Buddhist culture and
educational problems, the Education Ministry
is looking into that. As to communications
is it not so easy as a road between Ahmeda-
bad and Bombay. They know the problems
of road development in that area, We are
taking more and more interest in having
communications developed and we are
thinking about the road from Rohtang but
even that is mot very easy.

ot THE argen | FIFL AT AT F
Fgr v 2 fr fawreft s w a9 & &Y
T2 21 A gmw § @Y s frowat
o7 faser &1 oW 3 ¥ O W g
gl 9 ga-famet F1 QwEAT Ayl a5t
782 B uk wfem @ 90 fmmate
fras Ga7 5 & fow 9w gfem @
ZaT 2 1 917 fawd g qifammiz & WA
agt W, @t Wz § fawer moa 99 gf
4t | 7a1 fafarex aga aadw fF i
ot fawell &1 &9 a0 F A wWE !
ag #~er 3 fF 99 799 59 AW AYE@ F
art § frasedt 7@ § afeF 77
anfl g #15 IF@gdz A@iF Agl amar
T & | e Tt & st aar g fE
e T qoRe 91 9gw ¥ ) afE
gz awd AAd g1 § g SAAT SEAr g
f& 1968 s 1969 ¥ a1E i faadl
difeg g€ ok few @g g€

oY §ATATH o ¢ WA A HAA
=it grfes &t feqié qr & fagamw 9 FX
& | 9z wad 3g o1 5 frafq 1 360
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SHRI Y. B. CHAVAN: What Mr.
Bakula has said is also a fact, because, I
mysell made the admission that develop
in Ladakh has not picked up that tempo
that we really wanted it to pick up. 1 did
not say that everything is being done.
Maturally, he knows more about what is not
done, because the expectations of the people
are so much that things have not picked up
the way they should have picked up. But
1 did say that I have got figures to show—
(Interruption) Well, the hon. Mecmber is
entitled to hold his own opinion. Butl
have got these figures and I am prepared to
give these figures. In 1961-62, Rs, 10
lakhs were provided for development. In
1962-63, Rs. 24 odd lakhs were provided;
(Interruption).

ot FaTE Oea - @ At gan ?

SHRI Y. B. CHAVAN:  Just listen.
You have got every right to form your own
opinion and criticise the Government and
criticise me, but 1 have also got the facts
here. First of all, listen to the facts. In
1963-64, Rs. 32 lakhs were provided; 1964-65,
Rs. 43 lakhs; 1966-67, Rs. 54 lakhs; 1967-68
Rs. 45 lakhs; 1968.69. Rs. 63 lakhs and
1969-70, Rs. 72 lakhs, It only shows that
from year to year, the money that is
provided is increasing (Interruption). Please
listen.

If you take the expenditure that actually
took place, from 1961-62 to 1966-67,—five
years—Rs. 143 lakhs were spent on develop-
ment activities, and during 1968-1969, the
actual expenditnre for which figures have so
far been received is Rs, 54 lakhs.

SHRI KANWAR LAL GUPTA: That
is not even Rs. 1 crore. What is the
expenditure in the valley 7 You tell us.

Y an go =i ;e WEEE, WA
e @31 ez g1 f5 gt #E faww
AT a A ? AT g AT I W
TEg faar war A w9 gH EWW WX
T I @1 FA W 7 oArgem aed
Fwg fr oagr & faFm @17 @@
... (somam™) .. .Og @Rt A sngwdr @i
& =Y | F fawre @€ ) g w7 @
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g fr fasr =% a7 & ar adt ?

MR. DEPUTY-SPEAKER : Let him
complete the answer to the question put by
Shri Bakula. (/nrerruption). Shri Bakula
has raised some questions giving the facts.
Let the hon. Minister complete his reply to
it.  (Interruption)

SHRI Y. B. CHAVAN: Why does the
hon. Member think that 1 have given the
feeling that everything is being done? 1 myself
have said that the tempo was not picked up
to the extent that one expected, but itis
gradually picking up. This is information
that I am giving. 1 am not holding any
brief for anybody.

st WA T ¢ AT TAAST A7
¢ fr o Afafes qaw ger & a1 &
ar gy, s 2 a1 smwy feady difen
g%, THaT g7 §4! wgey g T
ToH Fa7 1T g f 9gi S0 W@ ®" @t
T, §1 # 50 Frg @9 gom A 99 fest
ofwar # 50 @t & aar v 7 ¥ wge
argar § fF s gg s wR a a
afgy | @ I ag |EE TR gE1 T
g1 . (v

SHRI Y. B. CHAVAN: The Board is
there, but meetings are not held. That is
a fact.

st gEw SEen c AT @A A
sam Adf amr . & A+ adi qer fE
foramr Gar @ gur 7 g womar fE
agi faoret &1 & g 77 1 F 9
AT TS W@, el &) wI e ! it aw
qr9 &t fawrelt 1 @ww df, @I &
agd ot & | frdt 9% #YE o AE &
w1 & ) sEifae §7 Aa qur fFoSwr
Fr ST wrE ? oA wAY S =Famed
f& st zw & fac #vf = szmr
s ?

SHRI Y.B, CHAVAN: I have asked

for the details of the expenditure, wherever
it is spent. I have not got the details about
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these matters. Iam prepared 1o look into

the matter. If the hon. Member comes
to me, I am prepared to sit with him and
find out.

SHRI KANWAR LAL GUPTA: Wil
you go personally there ?

it gR e woAw . @d FEf g
¢ A idadgng?

MR. DEPUTY-SPEAKER: The hon.

Minister has given the assurance that he is
P"parea to sit with the hon, Member con-
cemned to discuss this matter and find out
the facts. This is the reply.

st tfa @ =i AEiam AET e
dtg =i afawr oot oftrn & wea & w9
gaeg TE & fAv 3 729 ¥ ol arawg
WE A AERA § IR AR AgE &
mafaa fagmm & fag amay 12 fow
W FU e g8 WAt & wa17 ¥ OAge
T &1 & Wit wgEm & S JiEar
fF @13w 1 wifem f§1 IEF F ¥y A2
g St 1 wiAw & ower § W
qiferiidt ST oF AgrE & de
A T TZ 7T ¥ IFT A WE T THE
#GETC FH P 7 IJUmEM AL,
I E a1 F gy uF arferEeE
FHIEE FY AA AT Ag el AT =@
T 98 g9 & q9@0 @ &Y FO 9 3§
fF 71 afagiidt SMaT s @gE
1 35 arfe agar Y A1 o fwa
gag X 9™ ; =W ant § g A

TEE !

SHRI Y. B. CHAVAN: Sir, this matter
has been mentioned on the floor of the
House more than once. I have taken up
this matter of sending a delegation with
the Chief Minister of Kashmir, I have
written to him twice about it. [ am await-
ing answer to this specific question. His
first reaction has been that every Member is
free to go to Ladakh.

=t tfa @ : ag F1€ s gaw ?
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SHRI Y. B. CHAVAN : In the case
of many other States when the question of
sending delegations came we had to depend
on the cooperation of the State Government,
I cannot make an exception in the case of
Jammu and Kashmir.

o\ ofg o : g AT A oA
Aqer w7 ifag | qu%aa?: qIE
g1

SHRI BEDABRATA BARUA : Sir, 1
am at one with the hon. Minister in his
defence of the Government of Jammu and
Kashmir over this delicate matter (Interrup-
tion), But, at the same time, while the
Government of Jammu and Kashmir must be
absolved from the charge that they have been
in any way neglecting the development of
Ladakh, the facts of geography and other
facts are there which we must very carefully
consider. That is what Shri Manibhai said
and that is what [ am also saying after a
visit to Ladakh. What has happened there
in last June ? The D. C.'s office was razed
to the ground by a group of very peaceful
people. They obviously put forward certain
demands most of which are acceptable.
They call it a ““ten-point demand”, I do not
know how they got it, There are certain
things like language in the Assam hill areas.
We have not imposed our State language.
They want that Urdu should not be imposed
on them. That is cut off for six months by
geography. How can you develop that parti-
cular area by administering it from over 300
or 400 miles away, from Zo-zila Pass which
remains closed for six months in the year.
That is the problem which Shri Manibhai
and other people have raised. A man is
kept there on Rs. 1100 per month doing no-
thing.

Therefore, what [ would like to ask is,
first of all, what the Government is doing
about the ten-point demand. Are you leav-
ing it to the Kashmir Government or is the
Central government going to do something
about it 7 May I know whether there is
going to be any development body represent-
ing the people which will look after the
interests of the people there 7 Tt is no good
leaving it in the hands of a few officials with
power to distribute money. 1 am not con-
testing that money is being spent, 1 am only
contesting that money is being usefully spent.
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Thirdly, may 1 know whether any autonomy
within limits can be given to them as we have
given to the hill areas ?

SHRI Y. B. CHAVAN : I will answer
his last question first, The question of
autonomy has a certain political bearing and
I do not think 1 can make any statement on
that matter, About this matter of giving
some short of opportunity to look afier its
own affairs in matters of development etc.,
that can be done by appointing Boards. A
Board has been constituted and it is only a
question of activating the Board. I must
say that there are certain shortcomings about
which I will have to take up the matter with
the Kashmir Government, 1 assure the
House that I will look into this matter my-
self.

SHRI SITARAM KESRIL Half an hour
has been spent on this gquestion. That is
why many questions are lapsing' "' (Inrerrup-
tions).

MR. DEPUTY-SPEAKER: This is a very
important question and many hon. Members
from both sides of the House are standing
up. 1 have to give opportunity at least to
some of them. Shri Madhok.

= SETRAT ;A : IIETH I,
wiF aed 3@ famm & fadow ) =g
g 73, 3@ zH A emafw A 2
afem 3o o oy faifia aifeag )
T arifFa weq 1 997 20 11-30 fame

SHRI BAL RAJ MADHOK:1 would
like to know from the hon. Minister whether
he is aware of the fact that Ladakh had
always a distinct indentity of its own, that
Ladakh came into Jammu and Kashmir State
long before the Kashmir valley came into the
hands of the Maharaja of Kashmir and that
in 1947 when the—Maharaja of Kashmir
decided to hand over power to Shri Sheikh
Abdullah the people of Ladakh made a
representation to the Maharaja “we no longer
want to remain with Kashmir; either make
us & separate entity or link up with Jammu
or Punjab.” Later on, they sent a represen-
tation to the late Prime Minister, Shri
Jawaharlal Nehru in 1950 in which they said
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that they bad no faith in the Kashmir
Government and, therefore, either they skould
be merged with Jammu or Punjub or they
should be given separate identity. This has
been the persistent demand of the people of
Ladakh, not now but for the last 22 years,
and the way the Jammu and Kashmir
Government have behaved during the last 22
years has confirmed their worst fears. Even
the Gajendragadkar Commission Report had
stated that there should be a separate deve-
lopment board and separate recruitment
board for Ladakh, Even that has not been
implemented by the Kashmir Government.
In view of these facts, 1 want to put two
specific questions. In the first place, will the
Government of India put pressure on the
Kashmir Government to accept the Gajend-
ragadkar Commission Report, whose two
main recommendations are that a separaie
development board and separate recruitment
board be contituted for Ladakh ? Secondly,
in view of the fact that Ladakh has a
separate identity with its own culture, will
they take cognisance of this long standing
demand and take a decision before it
becomes too late 7

SHRI Y. B. CHAVAN: As far as the
recommendations of the Gajendragadkar
Commission are concened, as I have men-
tioned earlier, they have decided on certain
recommendations and the other recommenda-
tions are under consideration. The demand
for a separate development board is one of
the points which is still under consideration.
I will certainly take up this matter with the
Kashmir Government.

MR. DEPUTY-SPEAKER: Next gues-
tion.

SHRI BAL RAJ MADHOK: What about
the second part of my question, I do not
want it to be done now. Ionly want to
know whether you are conscious of this fact
and whether you are thinking about it,

SHRI Y. B. CHAVAN : As far asa
separate administration is concerned as I
have already said, it is neither necessary nor
desirable.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER

Next
question. -
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SHRI SWELL :  Sir, we the indepen-
dents constitute about 50 members in this
House and we have also the right to put
questions like other members belonging to
political parties. My only submission is
that we cannot be ignored in this way,

MR. DEPUTY-SPEAKER : 1am not
ignoring anybody. It is not proper to make
such remarks.

Wt S7 W gt IuTewer wErEm,
AT AT AEY fran, g a9 g A
& T &, 37 aTs & Al F1 FAN @
& =7 a7F oF W WA B gE ged
F1 JtF1 74 faar .. (saEwe)

SHRI SWELL : Our good behaviour
should not be misunderstood, should not be
misinterpreted and should not be taken for
granted for all times,

MR. DEPUTY-SPEAKER : Keeping in
view the impoctance of the subject, I wanted
to give opportunities to as many members as
possible.

SHRI SWELL : My only submission is
that we should not be taken for granted for
all times because we do not shout and we do
not make noise.

SHRI JYOTIRMOY BASU : Sir, under

rule 41, sub-rule (2) . ....(Interruption).

SHRI VASUDEVAN NAIR : Mr, Depu-
ty-Speaker...... (Interruption)

MR. DEPUTY-SPEAKER : During
Question Hour no point of order is allowed.

SHRI JYOTIRMOY BASU : The ques-
tion has been admitted outright against the
tules . ...(Imterruption).

SHRI VASUDEVAN NAIR : [ am not
raising a point of order, but I am sure you
will allow me to make a submission,

MR. DEPUTY-SPEAKER : Not at this
stage......(Interruption),

SHRI JYOTIRMOY BASU : Your rules
do not allow it to be admitted. How was it
admitted ?
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MR. DEPUTY-SPEAKER : Please re-

sume your seat...(Inrerruption).

S 9% =g gRi: IO HElEd,
wmaw g# w4 frarn, o gx asT ad
FH F4d &, T8 % & UF W d¥aC &l
w1 7@ fean | @ aw agh ML @ G
g, a9 a% sy 7€ g § | 9 agh ;Y
FUM, agt drenT, | FIT AT Hw, IF
F1 #YFT AG e ). (FmEma) L

! g6W 9T FOAW : ITIE TEE,
§ STOFY FTEAT ARATE |

MR. DEPUTY-SPEAKER: That question
is now over. If hon. Members are not
satisfied with the half an hour that we have
spent over it, there are other methods to
pursue this matter and I will give them an
opportunity.

SHRI VASUDEVAN NAIR: When

questions are framed...... (Interruption).

MR. DEPUTY-SPEAKER: If I permit
you to make a submission, there are other
Members here whom I will have to hear.
Please resume your seat......... (Interruption).

st §% weg awl : STHD WFA AT
ifgd for o awgs fFas @a 2...

st 3EgAT ST A9 gH AT b
TR

MR. DEPUTY-SPEAKER: Please resume
your seat. Shri Aga also comes from
Kashmir and I sbould have given him an

opportunity, 1am sorry I cannot take up
a question which I have passed over.

SHRI JYOTIRMOY BASU: 1 want to
point out that your Secretariat has violated
your own rules.

MR. DEPUTY-SPEAKER: 1am appe-
aling to you not to disturb...(Interruption).

it R AL A : JUTAH FEA,
fegmm § wae dma g ST N
TSz a9 G 2.
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SHRI D. N, PATODIA: He is right.
This is what has happened. They are playing
in the hands of......(Interruption).

SHRI VASUDEVAN NAIR: How can
such things be allowed to go unchallenged ?
Please see part (c) of the question.

o gHN AT FHAW: FMA  AER
7 A g g g, I ag
1 7= fFar )

SHR1 VASUDEVAN NAIR : How could
the office allow this question 7

MR. DEPUTY-SPEAKER : Your
protest can be taken up later on, not now.

SHRI VASUDEVAN NAIR : We register
our protest against this.

SHRI JYOTIRMOY BASU : A
precedent has been set up.

bad

SHRI VASUDEVAN NAIR : It is a
very bad thing.

SHRI S. K. TAPURIAH : They are
consuming our time like this...(Interruption)

MR. DEPUTY-SPEAKER: If there is
any complaint regarding the admission or
improper admission of the question or a part
of the question—once it is admitted it comes
beflore the House—I will permit hon. Members
to approach me on this point at a proper time
and I will consider it.

SHRI VASUDEVAN NAIR: Already
the damage has been done,

MR.
too late,

DEPUTY-SPEAKER: Now it is

st gFR 9T FYAW ;. AT GEL
7 #Y g grovs @, K SrAAw Qwgar g
fr 3= gg fax w0 &= foar & ? Qe
a1 fgemr &, 7 w1 @Y 2

MR .DEPUTY-SPEAKER: As soon as
you got the Question List about four days
back vou should have written to me; then I
would have taken care.........(Interruption).
You should have brought it to my notice
when the question was circulated. Now we
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are on the question. Please resume your seat.

Agitation in West Bengal Over
Showing of Film ‘Shatranj’

+
SHRI MAHANT DIGVIJAI NATH:
SHRI S.K. TAPURIAH:
SHRI HEM BARUA:
SHRI V. NARASIMHA RAO:
SHRI SURAJ BHAN:
SHRI BRIJBHUSHAN LAL:
SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHL
SHRI RANJEET SINGH:

*272,

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact thatcinema
owners in West Bengal have approached the
Central Government for the safeguard of
their cinema houses against the communist
demonstrators irritated as a result of the film
*Shatranj’:

{b) whether Government have asked the
Board of Film Censors about their approval
for the release of the film;

{c) the steps which Government are
taking for the immediate removal of fear
from the minds of the general public of the
Reds in the State of West Bengal and for
easy showing of the film; and

(d) whether Government have asked
the Board of Film Censors not to pass such
films as are based on political activities in
the country or abroad ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) No such repre-
sentation from the cinema owners in West
Bengal appears to have been received. How-
ever, the Central Government had received
a representation from M/S N.N. Sippy Pro-
ductions, the producers of the film *“‘Sha-
tranj"”, complaining about demonstrations
in Calcutta against the screening of the
film,

(b) The Central Board of Film Censors
had granted a *U" certificate in respect of
the film on 28th February, 1969.

(c) According to information received
from the State Goveroment, two demonstra-
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tions were held on 17th and 23rd May in
front of one cinema hall screening this film
and as a result of the second demonstration,
the management stopped further exhibition
of the film. The State Government have
reported that the mapagement did not seek
any police protection. The State Govern-
ment have also intimated that there was
another demonstration on 28th May in front
of another cinema hall leading to the dis-
continuance of exhibition of this film.
(d) No. Sir,

it agea fafaeg Mo : @ 3w F
fatnft aeg fomet 10 & &9 wW i
IS FATY HHIL Tg FEHL a0l 2T &
fF ag we &1 aTeerT @ 1 gEE ST gar
& THEATE § T Fear § aferw aw o
(cmmam) ..o & wEAX T & ATGA
giar & fr frat sear & @ 2
At feew & art #§ §3 & waA fEar
2...(mam)..

MR. DEPUTY-SPEAKER : We cannot
go on like this.

SHRI BAL RAJ MADHOK : May
1 make a submission ? Can the work of the
House go on like this ?

MR. DEPUTY-SPEAKER : 1 want
your cooperation and their cooperation.
I again appeal to you. If you have some-
thing to say, you will get an opportunity.

=t wg=x fafraem e : wrag ==
g 5 'waxs’ femr o ¥ g dan #08
W 9w T 2 form ox waww fRar
ot #% 7 Fr ag I 79 @ R o
fifew & waaiw &7 faQ &aw S FUdT
AraaTEY qeal ¥ frar g ?

SHRI Y. B. CHAYAN : In answer to
the first question, I must say, as the Central
Board has taken into consideration all the
aspects before certifving the film, there must
not be any objectionable part in this film,
This is very obvious. The elements which
organised some demonstrations against the
film were pro-Chinese elements.
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SOME HON. MEMBERS: Shame,

shame ! (Interruptions).

it ager fefrmemn 7 @ @y o0
7= g 5 Nfal gro weaafoai o f&T
ST 1 9T AR qrEradr Y 0w
WA AsaE gr W afges 1
g &1 gy FiF @A gefha fear
mg? FmAag it am 2 5 oag fe=lr
firew 2 o Teewrar feed fadet ae
% fAaa g7

SHRI Y. B. CHAVYAN : I have not
followed in what form or sense it has been
asked...

SHRI BAL RAJ MADHOK : There is
a particular scene in which a young man is
shown protecting the people who were being
harassed and oppressed by Chinese invaders...
(Interruptions).

MR. DEPUTY-SPEAKER : The hon.
Member cannot take procedure in his own
hands. I will give him permission to repeat
his question. Mr. Mahant Digvijai Nath
may repeat his question.

oft wgew fafawm mw: w@r ag
= ¢ 5 gt grar wreanfagt o f57
I AT T WYY drErsr ¥ 0F
NI A GO WIAg qfgermst &1
AT &7 GICATQY w17 AN wRfa v
mrg? mrag MamgfE oag =
foem & ol Tewrmr fg=t fa<ndt o
ok fadm & £ 7

=Y qEEAOT T ST IR T
ag off FTL0 F AFAr 1

SHRI 8. K. TAPURIAH : We are very
much pained, and I am sure you will share
our feelings, that a very dangerous trend is
being started in this House. A certain section
here whose loyalty is doubtful, has taken an
attitude......(Interruptions).

SHRI VASUDEVAN NAIR : We object
to this. He should withdraw that.. ...(/nrer-
ruptions).



23 Oral Answers

MR. DEPUTY-SPEAKER Casting
aspersions on hon. Members’ loyalty is not
permitted on the floor of the House. He
should, therefore, withdraw that,

SHRI S. K. TAPURIAH : I withdraw
that......(Interruptions).

MR. DEPUTY-SPEAKER :
withdrawn,

He has

SHRI S. K. TAPURIAH : [ am comple-
tely bound by your ruling, but I hope you
will realise that I said ‘a certain section’; 1
did not name anybody......(Interruptions).

MR. DEPUTY-SPEAKER : That por-
tion, he has withdrawn,

SHRI CHENGALRAYA NAIDU : 1
want to raise a point of order about the
functioning of the House.

MR. DEPUTY-SPEAKER : There can
be no point of order during Question Hour.
Mr, Tapuriah.

SHRI S. K. TAPURIAH : I am very
sorry that some of our colleagues have taken
an attitude that what is mine is mine and
what is yours is negotiable. It is again a
very sad thing that when such people connive
at or organize or inspire any movement or
demonstration which helps them...(Inferrup-
tion) they call it an expression of people’s will,
but when some people demonstrate their
genuine feclings and grievances which expose
the communist designs, they call it a con-
spiracy...

SHRI JYOTIRMOY BASU : 1 object to
this...... (Interruptions).

MR.
order.

DEPUTY-SPEAKER
This is oot proper.

=t STETSTEIT WEA : IATeAE off, A
St @aw ¥ wwwr 10-15 smefwal &t

grafg @& @ fagr o1 wwar .
(=maeT)... ...

Order,

SHRI S. K. TAPURIAH : May I ask
(a) whether the decisions of the Central
Board are applicable to all States or not.
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(b) whether the film ‘Shatranj’ was more
political in nature than another film made
earlier this year ‘Manushya Jayvathe’;

(c) whether the Government considers
such rates of cinema houses exhibiting ‘Shat-
ranj’ uplawful 7 Have they also made
enquiries ? Will they make enquiries whether
there was the hand of any political party in
these demonstrations ?

SHRI Y. B. CHAVAN : As far as the
first part is concerned, the answer is 'Yes',
All these rules are applicable to all the
States in India. As far as the comparison
with another political film is concerned, 1
have no knowledge about it.

MR. DEPUTY-SPEAKER : Let him
reply. Don’t disturb.

SHRIS. K, TAPURIAH: 1 am not
disturbing, I am pointing out,

SHRI Y. B. CHAVYAN : Naturally I

have to depend upon the information 1 have
received. The owners of the theatres did
not ask for police protection.

SHRI HEM BARUA : With the forma-
tion of the Communist Party of Naxalites,
the red triangle in India is complete now.
Some picture houses in Murshidabad were
screening this picture. Was it because of
the fact that the picture is anti-China ? Now
the hon. Minister admitted that the protest
was lodged by a pro-china agent operatiog in
this country. If so, what steps have Govern-
ment taken against the pro-Chinese agent
operating in this country 7

SHRI Y.B. CHAVAN : The hon. Member
has raised a general question, From the
description of the report I have come to the
conclusion that these people went in a rather
militant and organised manner and demonstra-
ted before the film houses, From the slogans,
etc., it was found that they were pro-Chinese
elements and 1 think, Sir, such pro-Chinese
clements are much to be found, seen and
heard in Calcutta. There is no doubt about
it.

MR. DEPUTY-SPEAKER: May I appeal
to you to take stern action. There were pro-
tests from this side and that side. I must
say that the Minister replies.
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SHRI Y, B, CHAVAN : I was answering
a general question which Mr. Barua raised as
to what action Government had taken about
the general anti-India feeling or the pro-China
feeling or about the political thought that is
being propagated in the country. As I said
in this House, whether any action to ban
such activites should be taken or not is a
matter under consideration of the Govern-
ment and for that matter I tried to hold
some discussions with certain political
parties. Some political parties did discuss
the matter with me. Others refused to discuss
the matter with me, 1 am waiting for some
Parties yet to come and discuss with me.

SHRI M. L. SONDHI : This is not an
answer. He does not take any action against
the Chinese. The Home Minister is houn-
ding 50 Tibetans. He is not taking action
against the Chinese agents,

These Tibetans who were promised sup-
port by Pandit Jawaharlal Nehru and by this
House, these Tibetans whose children were
killed when the whole of Tibet was destroy-
ed......

MR. DEPUTY-SPEAKER: Nothing
will be reeorded. '

SHRI M. L. SONDHI**

MR. DEPUTY-SPEAKER: As Shri
Prakash Vir Shastri has rightly pointed out,
if a Member without permission interferes in
the debate and takes the time of the House,
it is a serious matter, and we shall have to
consider it to ether. I bhave already warned
Shri Jyotirmoy Basu, end now I am warning
another young friend. Let Shri M. L. Sondhi
resume his seat.

SHRI JYOTIRMOY BASU: You
forcing us to interfere,

are

SHRI SURENDRANATH DWIVEDY;
May 1 suggest that whenever any Member
puts a question or says something, unless it is
derogatory and defamatory, let him not be
disturbed or interrupted at any stage? If we
follow that procedure, it will help us all at
least to put forward our point of view, whe-
ther one agrees with it or not, during the
Question Hour or at any time,

**Not raga;da_d

SRAVANA, 10, 1891 (SAKA)

Oral Answers 26

MR. DEPUTY-SPEAKER: The hon.
Members suggestion is good, but unfortuna-
tely, ideological susceptibilities enter into the
debate and that disturbs the House.

SHRI HEM BARUA: Mayl koow
whether the Central Government are keeping
quiet because the Maxalites are against Mr.
Jyoti Basu?

st ey fag :  smsfsamenfasa
gafefafad wgt & | sEC @ W
Ay & A A gwer U § gEvw
FEEN

s gL WA ;. IYTHE HEIRA, ST
F1 giaq TGS @G & | FA S &
el ¥ A FIAT EAT & A AT QA
& | 7gf fafaed & arma &7 ww mfsar
g2 o et & Aoy A} WREh § Avay
F et My A § 1 T g feew #
Faw 72 ¢ ox fergeat szt Fr 9
¥y R II A AW & foamar fergmm
F Ao AL A X G W § | w7
uggﬁ'g| §Elli'§ a1 S-ArsAT 2,
IR agt waF @ frar gar g #
ST |Tgar § fF EWE AT A 87w
F far ggedet w1 wEad FAT
aEa g7

SHRI Y. B. CHAVAN: If the parties
concerned ask for the protection of the
State Government they will be entitled to
such protection, and if such protection is not
given to them, certainly the Central Govern-
ment can ask the State Government about it

and make a request to them about that
matter.

SHRI JYOTIRMOY BASU: It has to be
under the rules,

SHRI Y.B. CHAVAN: To make a
reuest, no rules are required.

SHRI JYOTIRMOY BASU; Rules have
to be observed. Let the hon. Minister try.
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ot sEd fagrdt amddt: gareE
T, T g qAr F I A gAGT
T 8 T & 1w qfew o gerdy
FON 9T FEa@T wm sraar el
fadar ax oz gwer fFan o, ew fadan
T F 4L 1 GAFEAT 99, Al wE
Tt g s gfaw age @€t Wt @
Faa Fme Frata Agi g, fage ¥ =
a7 oA WA A §, FATHYL 7 T
maw few & faars sem gu o agf
forem #1 frarr % fagr m@r | 98 @
agi et &1 gfa #1 dver mar uorery
wgEg, § oA agar g & fare ®
Tezafs #1 waa § &1 w® gfew &
gEdT A& Foar arfgy ar ! afywe
ama ¥ gfaw ffem aar S o @ ag at
e e g AfFa F7 F T A @ @
W W altE q WA el &1 wesH
UFT A 3R F7z T 9 937 @ 72
Tgd THR 919 &1 g HA WERw 9
qTT Tt G FTT AT IALE T

SHRI Y. B. CHAVAN: 1 entirely
agree with the hon. Member, If such things
have happened in Bihar, we shall take very
serious action. But if suddenly without
giving me notice, he has asked about Bihar,
how could I answer ? 1 was answering about
West Bengal. My information in regard to

West Bengal is that no police protection was
asked for,

WRITTEM ANSWERS TO QUESTIONS
Hotel Review and Survey Committee Report
*273. SHRI A. SREEDHARAN:
SHRIMATI SAVITRI SHYAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
9170 on the 9th May, 1969 and state :

(a) whether the report submitted by
the Hotel Review and Survey Committee has
since been considered by Government;

(b) if so, the main recommendations
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made by the Committee; and

(¢) the action taken by Government
thereon?

THE MINISTER OF TOURISM AND
CIVIL AIVATION (DR. KARAN SINGH):
(a) to (¢). The Report of the Hotel Review &
Survey Committee is being placed on the
Table of the House today. Government
have carefully analysed the report, and are
taking necessary action in the matter.

|y geasg gy § 9y et &
fomfor

*274 Y s e
= T =T

71 Aragw aw qfeaga w4 98 FaT
't Fq1 F4 v :

(%) Far Sqt guadfy FveAr F
Fafg & af 9T FATH FT F1E F&T
famrardir &

(=) mraga= g fs e udlm
Tordi A woa ot Sfad @1 ¥ @ 8
w e, an

(w) afz g, @ 3ar 37 g -

qqi § U FW F €T 9 N FTEC
st W@ g ?
(st Tg@m) : (F) dwE@ar ww
St dagdts AwAr F oadT adwm
Tedya erAT ggfa #§ T4 "l & e
FEH T FT Ioqd FL g & | 97 AT
JqESET & AT 9 37 AA 9% fae
frar s &1

(&) a= (7) : Ivred o F 7
da agfed gowg gaEag @ aF el
o1 <@ &1 St qEadTy At § aqu
T e ggfa # goed far o
T FT A TE
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Tamil Nadu Chief Minister's Statement on
Language [Issue

*275, DR. SUSHILA NAYAR : will
the Minister of HOME AFFAIRS be pleased
o state :

(a) whether Government have seen the
statement made by the Chief Minister of Timil
Nadu in the State Legislative Assembly on
the 20th March, 1969 that the Centre should
deal with the language problem with caution
and tact in order to prevent recurrence of
anti-Hindi agitation which might lead to
damage of public property ;

(b) whether, any representation has also
been made to the Central Government by that
State Government to go slow with Hindi
policy ; and

(c) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) No, Sir,

() Does not arise,
gfowas domrer wd

*276. =it Wrm wwT @R =T Qg
At g T Y FAOr F4

(w) =ar 78 @= & fowa & fafem
e % S fafew g & Carstee
S FEMNS 0F, 1819 7, FIEfAae
fafirey ua=, 1852 Tur 1853, “Fratfaa=
ool o, 1874" qar “zfogaw |9 wae
ue #ax, 1927 S Fo fafew =%
g} ST Ty arfs area & Pefsega
T &t fafew == & sty @ o &%

(@) "rag N aw g f& “zfegm
9 TR s AWT 1927 Sy et 4 &
FFANT FATHT & GHEATHT famg F1 Wre-
dr == ot qur sfewrT g @, R ag
“fafeqr wetfas fawen o3, 1852-53"
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a1 FTEifaT Fws gae  1874” ¥ ar=-
T AT FH T E

(v7) smragstaw t & vsfvemw
Amma S § ag amarw Jord ¢ fr SR
e faar o o 9% fad sy
T 97 & @A I 9 AR

() afz g, @ aww #7 fa=mz 57
FF § T FRAIE FH 78 7

g * wATEW § wed wEy (s
fawrerce o) ¢ (%) S () © $fewm
=¥ e, 1927 %1 fafew afdfran (wr@
% ary) e wfafms, 1960 o0 =
= faar mar a1 |

“FTFEATT BT FTei A tae, 1819”7
¥ gnde & foamal g1 e qur S &
afwgs & foo syaear 9t

“gratfrae faoew wew, 1852-53”
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Promotions to Staff on Transfer from
Punjab to Himachal Pradesh,

*277. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number and names of Engineers
in the Department of Irrgation and Power,
Buildings and Roads and Health allocated
from Punjab to Himachal Pradesh with their
dates of appointment;

(b) whether the seniorty of these Officers
has been fixed vis-g-vis their counterparts in
Himachal Pradesh;

(c) if not, the reasons therefor, and
whether the decision is being deferred for
the last two and a half years;

(d) whether it is a fact that their coun-
terparts in Himachal Pradesh are junior to
them and their ad hoc promotions to senior
posts are being made by the Himachal
Pradesh Administration to spoil the chances
of promotion of the senior officer’s allocated
from Punjab; and

(e) the number of ad hoc promotions so
far made in these departments till the end
of June, 1969 and the basis on which they
have been promoted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):(a) to (e). The
Government of Himachal Pradesh have in-
formed that they are collecting the relevant
information. It will be laid on the table of
the House when received.

China Preparing a Party of Indian
People on Northern Borders of
India

*278. SHRI BIBHUTI MISHRA: Will
the Minister of HOME AFFAIRS be pleased
to state:
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(a) whether it is a fact that China is
preparing a party of Indian people on the
Northern borders of India by influencing them
in various ways;

(b) if so, whether it is also a fact
that this party is also secretly making
preparations to equip its members with arms;
and

(¢) if so, the step proposed to be taken
by Government to prevent it ?

THE MINISTER OF HOME AFFAIRS:
(SHRI Y.B. CHAVAN) (a) to (c) The
Governments of Himachal Pradesh, Uttar
pradesh, Bihar, West Bengal and Assam have
no such information. Information from the
Government of J 1 & Kashmir is ited

Amendment of Commissions of Inguiry
Act, 1952

*279. SHRI HARDAYAL DEVGUN:
SHRI MOHAN SWARUP;
SHRI R. BARUA:
SHRI N.R. LASKAR:
SHRI CHENGALRAYA NAIDU:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the recommendations of the Law
Commission regarding the amendment of
the Commissions of Inquiry Act, 1952;
and

(b) whether Government have accepted
the recommendations of the Law Commission
in this regard and, if so, when the same will
be implemented ?

THF MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The recom-
mendations of the Law Commission regarding
the amendment of the Commissions of Inquiry
Act, 1952 are contained in their Twenty-
Fourth Report. This Report was laid on
the Table of both the Houses of Parliament
on 30th August, 1963.

(b) A statement indicating the recomm-
endations accepted by the Government is
laid on the Table of the House. [Placed in
library see No. LT—1478/69] Necessary
legislation in this respect will be undertaken
shortly.
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aTETT R A aw aré faeraa A@ fas
21 wfp aft fafere awal &1 9o
fear s @ AIEK wasg T faww ¥
I FAT |

Presence of Pak. Spies in Jammu and
Kashmir

*282. SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that during the
last six months, there have been many in-
cidents showing the presence of a large
number of Pakistani spies in Jammu and
Kashmir;

(b) whether it is also a fact that there
has been considerable Pakistani propaganda
in Jammu and Kashmir through posters,
pamphlets and slogans and the use of plat-
forms in mosques;

(c) whether some prominent politicians
are involved in the above activities;

(d) if so, the details of spy activities and
the propaganda campaign;

(e) the action taken to curb these acti-
vities and against politicians involved; and

(f) the attitude of State Government
thereto 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Mo, Sir.

(b) to (d). No posters or pamphlets
containing pro-Pakistan propaganda
specifically came to notice during the period.
Certain political leaders have made some
public speeches and statements praising
Pakistan and decrying India. Some of
these were delivered in mosques. No
prominent politicians have however been
found involved in espionage activities during
this period in the State.

(e) and (f). The Government of Jammu
and Kashmir are vigilant in the matter and
appropriate action will be taken when
NECESSAry.
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FT g1 2t 7 fazaw fFar & 1 < sgaean
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qfene s w7 & Ao soww e
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Gandhi Murder Inquiry Case

*285. SHRI YASHPAL SINGH:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI SRADHAKAR SUPAKAR:

SHRI N, SHIVAPPA:

SHRI YAMUNA PRASAD
MANDAL:

SHRI VASUDEVAN NAIR:

SHRI HUKAM CHAND
KACHWAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the proceedings into the
Gandhi Murder Inquiry case have been
concluded and the report finalised;

(b) if so, the findings thereof and if not,
when it is likely to be presented to Govern-
ment;

(c) whether Government propose to lay
a copy of the report on the Table; and

(d) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) No, Sir.
The term of the Commission has been
extended upto August 31, 1969,

(b) to (d). Do not arise.

Staff College for Training of Education
Administrators

*286. SHRI G. C. NAIK:
SHRI D, AMAT:
SHRI RAMCHANDRA
VEERAPPA:
SHRI J. K. CHOUDHURY:

Will the Minister of EDUCATION AND
Y OUTH SERVICES be pleased to state:
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(a) whether Government are considering
to set up a Staff College to train Education
Administrators in the country;

(b) the time by which that college will
be set up; and

(c) the location of the College to be set
up and its functions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQ): (a) Yes, Sir.

(b) The College is likely to be established
in 1972-73.

(c) The College is expected to be located
in New Delhi. It will provide in-service
training to senior officers of the Educational
Services at the Centre and in the States and
conduct research in educational administration
and planning.

Central University in South India

*287. SHRI K. LAKKAPPA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether Government of India have
taken any decision to establish a Central
University in South India;

(b) whether the site has been selected
for the same;

() the time by which it will start func-
tioning; and

(d) the financial implications thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) No, Sir.

(b) to (d). Do not arise.
Activities of Naxalities

*288. SHRI R. V. NAIK: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government of India had
any top-level probe into the activities of
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the Naxalities and other extremist organisa-
tions in the country; and

(b) whether State Governments have
suggested immediate banning of extreme
organisations like Naxalites and others?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) The Central
Government have been watching carefully the
activitivs of the extremists in the country.

(b) The State Governments have not
been requested to give their views in this
regard.

Alleged Misuse of Government Machinery
for Holding Congress Session at Faridabad

*289. SHRI B. K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleassed to state:

(a) whether the Haryana Legislature
Samyukta Vidhayak Dal urged the Centre
on the 11th May, 1969 to set up a high-level
Committee to inquire into the misuse of
Government machinery for raising Nekiram
Sharma Nagar at Faridabad to hold Indian
Mational Congress session in the month of
April, 1969; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) and (b).
Facts are being ascertained from the State
Government.

HITA H &9 & #o Sito dlo &7 AATE

*290. =it ywfag s@ana 7 471 IE-
& HA g Tard F1 FA1 w41

(%) T TTHTT FT AT qEAE N
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§ difqga &9 & gaEmw ® amfag
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Compulsory Education in the Fourth
Plan

*291. SHRI LOBO PRABHU : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the Constitutional Directive
of free and compulsory education is to be
judgded by enrolment in schools or by
literacy;

(b} if by literacy, how many of the 63
per cent of the age group of 6 to 14 enrolled
become literate;

(c) to increase literacy and reduce was-
tage and stagnation, what is the objection
to issue directive to State Governments that
compulsion may be enforced at least in res-
pect of the male students once enrolled;
and

(d) to engage the interest in the teachers,
the reasons why the Centre does not finance
a selection grade, which can contribute to-
wards reduction of wastage and stagnation?

THE MINISTER OF STATE IN THE
MINISTRY ©OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) :(a) The fulfilment of the
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Directive contained in Article 45 of the
Constitution will have to be judged, both
quantitatively and qualitatively. From the
quantitative point of view, every child inthe
age-group 6-14 will have to be enrolled in
schools and from the qualitative point of
view, we will have to ensure that every
child, not only becomes literate, but also
attains that minimum of good general educa-
tion which a citizen of a democracy in the
modern times should have,

(b) It has already been stated above
that literacy is only one of the criteria to
judge the effectiveness of primary education.

It is the accepted view that a child must
remain at school for a period of four years
at least to attain effective functional literacy.
Qut of every 100 children enrolled in Class I
at present, only about 60 reach Class IV
four years later and may be said to have
become literate. The remaining 40 per cent
who drop out, at some earlier stage or the
other, either do not become literate or
lapse into illiteracy at a later stage,

(c) There is no authority vested in the
Government of India to give directives to
State Governmeats in respect of school edu-
cation which is exclusively a State subject,

It is doubtful whether compulsion of any
type—whether partial or total—will succeed
in the present social and economic condi-
tions.

The proposal to introduce the system
of ‘partial compulsion’ in respect of only
male students who are voluntarily enrolled
in schools does not work in practice and
actually discourages enrolment itself.

(d) The selection grades for primary
school teachers already exist in some States,
The Education Commission has recommen-
ded their universal adoption. This recom-
mendation has been brought to the notice
of the State Governments.

The provision of selection  grades,
although a desirable measure of reform, can
only have a marginal impact on the problem
of wastage and stagnation.

On financial and other grounds, the

Government of India has not been able to’
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give assistance to State Governments for

improving the remuneration of teachers.
T # mengew o & famfor
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Financing of Institutions and Organisations
by Foreign Intelligence Agencies

*293, SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that disclosures
in the foreign Press as well as the inquirics
made by this Ministry have shown that it has
been possible for foreign intelligence agencies
to finance activities of the institutions and
organisations working in the academic and
research field in India; and
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(b) if so, the steps which Government
propose to take to remedy the situation ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). 1 will
invite a reference to the statement made by
me in this House on May 14, 1969 in regard
to the report of Intelligence Bureau on the
use of foreign money in the last General
Elections and for other purposes.

Retirement Age of Employces

*204. SHRI NIHAL SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) in which of the State Governments,
the age of retirement superannuation of
employees has been reduced to 55 vears;

(b) the year in which the age of supera-
nnuation was raised from 55 years to 58 years
in the Central and State Government and the
reasons therefor;

(c) the reasons for reducing the age of
superannuation by State Governments
referred to in part (a) above;

(d) whether for reasons similar to those
referred to in part (c) above, the age of
superannuation is also, proposed to be
reduced, particularly in view of the growing
unemployment and stagnation among the
young employees; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The age of superannuvation of Class I,
II and 111 of Central Government employees
was raised from 55 to 58 years with effect
from 30th November, 1962. after a thorough
examination of all relevant factors and on
the basis of the recommendation of the
Second Pay Commission. The age of
superannuation of Class 1V employees which
was 60 remained unchanged. All the State
Governments except the Government of
Tamil Nadu (then Madras), Kerala, Andhra
Pradesh, Mysore and Jammu and Kashmir had
also raised the age of retirement of their respe-
ctive State Government employees from 55 to
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58 subsequently. The Government of Kerala
also raised the age of superannuation of their
employees during 1966; but this was again
reduced to 55 in 1967. The Governments of
Madhya Pradesh and Rajasthan have since
reduced the age of superannuation of their
employees from 58 to 55.

(c) The State Government in question are
competent to determine the age of retirement
of their employees and as such the
Government of India have no information
regarding the reasons warranting the decision

“taken by them.

(d) and (¢). As already stated the age
of superannuation of Central Government
employees was raised from 55 to 58 years
only a few years ago after a thorough exami-
nation of all relevant factors and the circums-
tances have not changed to warrant reconsi-
deration of this decision.

Grants to Institute of economic Growth
New Delhi

*295. SHRI MADHU LIMAYE : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the Institute of Economic
Growth, New Delhi received any grants from
the University Grants Commission in the
last few years;

(b) if so, since when and the amount
received;

() whether the Institute fulfils the cri-
teria laid down in the regulations under the
University Grants Commission Act for such
grants;

(d) whether it is a fact that the Univer-
sity Grants Commission finally decided to
discontinue payment of grant in August,
1966;

(¢) whether it is also a fact that inspite
of this decision, grants have been irregularly
made to this Institute after August. 1966;
and

(f) if so, the action taken against the
persons responsible for these irregularities 7

THE MINISTER OF EDUCATION
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AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) and (b). No direct grant has
been received by the Institute from the Uni-
versity grants Commission. However, the
University Grants Commission sanctioned
during the years 1963 to 1968 a sum of
Rs. 4.12 lakhs to the Delhi University
towards the Scheme for a Course in Research
Methodology at the Institute.

(c) The Institute does not fulfil the cri-
teria prescribed for direct grants from the
University Grants Commission.

(d) to (f). No decision was taken by the
University Grants Commission in  August
1966 to discontinue the payment of grant to
the Delhi University for the Course in Rese-
arch Methodology.  In February 1967, the
University Grants Commission passed a
resolution agreeing “‘that the Delhi Univer-
sity be assisted at the present level for the
continuation of Research Methodology Course
at the Institute of Economic Growth, Delhi
till 31/5/1968".

Rise in Fares of Two-Seater Scooters in
Delhi

*206. SHR1 P. C. ADICHAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Delhi Administration
had agreed to allow rise in the fares of two-
seater scooters in Delhi and New Delhi from
the 1st June, 1969;

(b) if so, at what rate and the revised
scooter’s rates;

(c) the reasons for allowing this increase;

(d) whether despite this increase, the
scooter drivers choose their own destinations
to the detriment of the passengers and
would not take short distance passengers and
passenger to destinations not favoured by
them; and

{e) if so, the steps being taken by
Government to ensure that the passengers
are not harrassed and inconveniened by
them ?

THE MINISTER OF FARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): (a) to
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(¢). The State Transport Authority, Delhi,
at its meeting held on 16. 5, 69, decided to
increase the hire charges for two seater
motor rickshaws from 20 paise to 25 paise
for each kilometre, beyond the first 11} kilo-
metres (or part thereof), for which the previ-
aling rate of 40 paise would not be disturbed.
The increase in the fares was allowed from
1.6,69, keeping in view the representations
received from various auto-rickshaw Unions
in this respect.

(d) Yes, Sir Complaints of refusal,
overcharging and misbehaviour by drivers of
two seater rickshaws are still being received
by the Delhi Administration.

(e) A statement giving the information
required is laid on the table of the Sabha.
[Placed in Library. See No. LT—1479/69]
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1971 Census

*298. SHRIMATI ILA PALCHOUD-
HARI: Will the Minister of HCME
AFFAIRS be pleased to state :

(a) whether it is a fact that certain new
features are proposed to be introduced in the
next Census to be held in 1971 regarding the
eliciting of information relating to house-
holds, etc;

(b) il so, the details of the new features
and the reasons for their inclusion;

(c) whether it is also a fact that the
idea of getting information regarding the
impact of family planning programme among
other items has been dropped;

(d) if so, the reasons therefor;

(e) the approximate total expenditure on
the Census Operations of 1971 as compared
to that of 1961; and

(f) the reasons for increase on deccrease
in expenditure, as the case may be ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir.
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features are

(b) The following new
proposed to be introduced in the 1971
Census :

(i) House-List : The new columns have
been added to collect information as to
whether the head of the household belongs
to a Scheduled Caste/Scheduled Tribe and
whether the household cultivates land.

The information is being collected to
locate house-holds belonging to Scheduled
Caste/Scheduled Tribe for facility of
enumeration at the time of census and also
to serve as a frame for future studies.

(ii) Establishment Schedule : In the 1961
Census, information relating to manufactu-
ring establishments was collected through
the houselist. In the 1971 Census, a
separate  Establishment Schedule will be
canvassed and the scope of information to
be collected has been considerably enlarged
to cover all types of establishments. The
scope of this Schedule has been enlarged to
provide a frame for all types of establish-
ments for future studies by various users of
data,

(iii) Individual Slip : Four new questions
have added to elicit information relating to
(i) current fertility (ii) place of last residence
(iii) main activity and (iv) secondary work.
The economic questions at the 1961 census
were based on work concept that is whether
the individual was engaged in any type of
economic activity even on part time basis.
whereas at the 1971 Census the intention is
to classify the individuals as workers and
non-workers on the basis of the activity on
which the individuals spend most of their
time. The secondary work will reflect econo-
mic activity other than main activity even on
part time basis. The additional information
is being collected to make the study more
meaningful.

(c) Yes, Sir.

(d) A simple schedule to study the
impact of Family Planning Programme was
pretested during  March-April, 69. The
experience of the pre-test revealed that it was
pot feasible to collect the information as
part of Census Operations for the following
reasons i—
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(i) The respondents were reluctant to
answer the questiuns,

(ii) The process was time consuming;

(iii) Lack of Investigators  specially

trained for such a survey.

(¢) The expected approximate total
expenditure on the census operations of 1971
is Rs. 17. 63 crores, as compared 1o the

expenditure of Rs. 12.13 crores of the 1961

census,
() The reasons for the increase are:—

(i) The projected increase in population
in 1971 by 121 million;

General increase in the pay struc-
ture of the staff:

(i)

increase in the proposed payment
of honorarium to the enumerators
and personnel of the enumeration
agency; and

(iii)

increase in the price of paper, furni-
ture and other items of contingen-
cies.

(iv)

feesit & vty e & a¥ & g
s w1 sfade

#299, ot Fara™ T T 9E-FE
AT g TN & FAT F0T (6 :

(F) 71 FIFIT F) faeelt & wqriy
fawri 71 anfas feafs Y siw #3073
fag fagam murwr  amaty &1 sfadeT
qTF g o g

(=) afz &, ar za%1 g&7 famf
T E;

(m) =TTwR ¥ 399 & fea famrfo
Ft w3 % Penfaa a8t fFar § s ams
FAT FTT § ;

(=) va% & frat fawfed s a5
FLFTL g1 Fraifag #1 15§ ;

SRAVANA 10, 1891 (SAKA)

Written Answers 50

(3) 7ar aeF 7 @ gy § freet
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Introduction of National Service Corps
Scheme

*300. SHRI BAL RAJ MADHOK:
SHRI D. C. SHARMA:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that the National
Cadet Corps has been made optional with
effect from this academic year and National
Service Corps Scheme has been introduced
in its place;

(b) whether outlines of the National

Service Corps Scheme have been worked
out ; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAQ): (a) to (c). Excepting nine universi-
ties all others had made N.C.C. optional
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from last academic year. The final decision
of the nine universities in respect of the
current academic year is awaited. The
present proposal relating to MNational Service
Scheme envisages that this scheme will also
be optional. The outline of the scheme and
further details are being worked cut and are
expected to be finalised within the next
few days.

Replacement of DC 9-40 by Bocing Aircraft

1724, SHRI C. C. DESAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that after the
decision of the Board of Directors of Indian
Airlines to purchase DC-9-40, various efforts
were made and are still being made by
Government to bring in the Boeing aircraft;

(b) whether it is also a fact that firstly
it was tried with Boeing 727-200 failing which
now by appointing a Two-Man Committee
consisting of Shri A. Mitra of Civil Aviation
Department and Shri H. N. Ray, Additional
Secretary, Ministry of Finance, efforts are
being made to push Boeing 737-300; and

(c) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND |

CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The recommendation of the
Board of Indian Airlines for the purchase of
5 DC-9-40 aircraft is still under consideration
and a decision is likely to be taken soon.
Government have not appointed any such
Committee.

Formation of Two-Man Committee on Aircraft
Evaluation

1725. SHRI C. C. DESAI, Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state on what
expert advice or representation, the Two-Man
Committee of Shri A, Mitra of Civil
Aviation Department and Shri H. N. Ray,
Additional Secretary, Ministry of Finance,
was formed for further evaluation of aircrafts
by Government ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
No such Committee was appointed by
Government.
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Committee on suitability of new aircraft

1726. SHRI C. C, DESATL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state the quali-
fications, knowledge and experivnce which
the members of the Two-Man Committee
consisting of (Shri A. Mitra of Civil Aviation
Department and Shri H. N. Ray, Additional
Secretary, Ministry of Finance) have of
aviation, technically or otherwise, to advise
on the suitability of the aircrafts in
question for operation on route pattern
of Indian Airlines by comparative studies
from various angles and to judge the safcty
factors which are most important, from
representations made and data given, correct
or incorrect, by the makers, by the experts
or by the vested interests or by others 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Government have not appointed any such
Committee,

Purchase of Aircraft

1727, SHRI C.C. DESAIL: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether the Director General of
Civil Aviation has been consulted by the
Two-Man Committee consisting of Shri A,
Mitra of the Civil Aviation Deparment and
Shri H. N. Ray, Additional Secretary, Mini-
stry of Finance, on the preference of the
aircrafis to be purchased (which was DC 9-40
in July 1968 and which the Board had
agreed to purchase);

(b) if so, what is the opinion of the
D. G. C. A. now and what was the opinion

passed on by him to the Two-Man
Committee;
(c) on what other expert advice and

information, barring the makers' represen-
tations, the Two-Man Committee has passed
their evaluations; and

(d) the independent inquiries the Two-
Man Committee have made to substantiate
all the representations and data put before
them by makers, by experts or by wvested
interests ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government have not appointed any
such Committec.

(b) 10 (d). Do not arise.

Committee on suitability of new aircraft

1728. SHRI C. C. DESAIL  Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether the Two-Man Committee of
Shri A. Mitra of the Civil Aviation Depart-
ment and Shri H. N. Ray, Additional
Secretary, Ministiry of Finance know about
the Article “Trouble with the City Jets™
appearing in Flug Revue March, 1969 in
German issue (City jets German Airlines
Terminology for Boeing 737-300); and

(b) whether they have taken into consi-
deration the reasons why 737-200 is a highly
controversial aircraft now in service with the
German Airlines ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government have not appointed any
such Committee.

Does not arise.

®
Arrangements at Houssainiwala Border

1729. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that no proper
arrangements exist for the personnel posted
at our border at Hussainiwala regarding office
accommodation, sitting arrangements, electric
fans and lights, furniture and for their pro-
tection from hot wave and cold wave;

(b) whether itisalso a fact that the
other side has made comfortable arrange-
ments for their border police and tourists
from all over the world; and

(c) if so, the reasons for this state of
affairs on our borders ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ) : (a)to
(c). The arrangements for our personnel of
different departments posted at the border
post of Hussainiwala, regarding office acco-
mmeodation, sitting arrangements etc. require
improvements. Construction of a conference
room, sentry posts and barracks for the
Border Security personnel are already in
progress.  Plans for providing adequate
office accommeodation for the personpel of
all the departments and also improved amen-
ities for tourists and other travellers who
come into India across the border have
already been taken in hand.

Delay in purchase of aircraft by I. A, C.

1730. SHRI BABURAO PATEL :
SHRI RABI RAY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the technical
committee of the Indian Airlines which met
in May, 1968 preferred the U. S. DC-9 Air-
craft to Russian TU-134 Aircraft for adding
to the Indian Airlines fleet, because it offered
more accommodation and was more economi-
cal to operate;

(b) if so, the reasons for inordinate
delay by Indian Airlines in finalizing purhase
of five new aircraft;

{c) whether this postponing will not affect
the Indian Aircraft business, considering the
fact the delivery of aircraflt is made two
years after placing the orders; and

(d) the date when Indian Airlines will
finally place the order, type of aircrafr it
will select and cost of each aircraft and
date of delivery ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The Board of Indian Airlines in July, 1968
unanimously recommended to Government
the purchase of 5 DC-9-40 aircraft.

(b) to (d). The recommendation of the
Board is under careful consideration and a
decision is likely 1o be taken soon.
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Nepalese Naxalites

1731. SHRI BABURAQ PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that many Nepalcse
Naxalites with arms and ammunition have
recently infiltrated into the districts of
Bahraich, Lakhimpur Kheri and Pilibhit
in Uttar Pradesh and committed acts of
decoity, loot and arson;

(b) the number of
caught so far;

Nepalese MNaxalites

(c) whether it is also a fact that some
of the local Communists have been shelter-
ing these Naxalites and if so, their names;

(d) the steps taken to check infiltration
of Nepalese Naxalites into India; and

(¢) if no steps have been taken, the
reasons therefor?

THE MINISTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) The
State Government have no such informa-
tion.

(b) and (c). Do not arise.

(d) and (e¢) Constant Vigilance is being
maintained on our borders.

Disrespect to National Flag

1732. SHRI BABURAO PATEL : Wwill
the Minister of HOME AFFAIRS be pleased
to state :

(a) the instances where open disrespect
was shown to the Indian Mational Flag,
State-wise, by whom and the dates on which
these incidents occurred from January, 1966
to June, 196%; and

(b) the nature of action
the offenders in each case ?

taken against

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b). The
information is not readily available. 1t is
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being collected and will be laid on the table
of the House.

Settinze up of Forensic Science Laboratory

1733. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unst-
arred Question No. 3917 on the 21st March,
1969 and state the likely date by which the
Forensic Science Laboratory at New Delhi
under the control of Central Bureau of
Investigation will be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The Central
forensic Science Laboratory under the Cent-
ral Bureau of Investipation has since “been
set up in New Delhi.

The ‘Documents Division® and the photo
section of the Laboratory have started fun-
ctioning fully.

Major items of indigenous scientific-eq-
uipment, apparatus, etc. for various divisi-
ons have been obtained. Precision  equip-
ment not indigenously available are being
imported and as soon as they arrive the
other Divisions will also start functioning
fully.

Drawal of House Rent Allowance by
Director, Zoological Survey of India

1734. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether the present Director, Zoolo-
gical Survey of India, had drawn full House
Rent Allowance when in fact he was sharing
the house with his other relations employed
elsewhere and who too were drawing House
Rent Allowance;

(b) il so, whether he was made to refund
part of house rent allowance and the amount
which was asked to be refunded and when;
and

(c) the details of any other action beside
the refund taken against him?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) The Director
Zoological Survey of India, continued to
draw House Rent Allowance at full rates
after his unmarried dependent daughter
living with him got employment on 26.5.1966
in a private firm on a salary of more than
Rs. 100 per month. She did not draw any
house rent allowance from her employer,

(b) Yes, Sir; the Director was asked in
March 1969 to refund an amount of Rs.
846.75 overdrawn by him as house rent for
the period 26.5.66 to 31.12.67. This amount
was reunded by him in two instalments from
his pay bills for the months of March and
April 1969,

(¢) Since the amount of house rent was
overdrawn by the Director due to a techni-
cally inaccurate interpretation of the rule,
no further action was considered necessary.

Supply of Meat to 7th and 21st
Battalions of Assam Rifles

1735. SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any complaint has been
received against awarding of tenders for the
supply of meat at Jairampur to Tth and
21st Battalion Assam Rifles to a higher
tenders; and

(b) if so, the nature of the complaint and
the action taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
A complaint has been received by the local
authorities from a contractor alleging that
the lowest rates tendered by him for supply
of meat for the personnel of the Assam Rifles
at Jairampur were not accepted and that
supplies were being procured at higher rates,
The North East Frontier Agency Adminis-
tration are looking into the complaint.

Grant of 40 per cent by Central
Government for Rural Roads

1736. SHRI LOBO PRABHU: Will the
Minisiter of SHIPPING AND TRANSPORT
be pleased to state whether the Central
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Government propose to provide a grant of
40 per cent for the development and mainte-
nance of rural roads as committed by them ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MIMNISTRY OF
SHIPPING AND TRANSPORT ( SHRI
IQBAL SINGH): No Sir. The Fourth
Five-Year Plan does not provide for any
“earmarked” Central financial assistance for
Rural Roads.

Enquiry against Gonda Police Officials

1737. SHRI RAM GOPAL SHALWALE:
SHRI JAGANNATH RAO JOSHI:
SHRI ATAL BIHARI VAJPAYEE:
SHRI RANJEET SINGH:
SHRI BR1J BHUSHAN LAL:
SHRI SURAJ BHAN:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 882 on the 15th
November, 1968 regarding complaint against
Gonda police Inspector and state:

(a) whether the report of enquiry
against the police officials has since been
received;

(b) if so, the steps taken in that
regard and the result thereof; and

(c) whether a copy of the inquiry
report would be laid on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to information furnished by the
State Government the State C.I.D. have
since submitted their report to the State
Government, The allegation that Shrimati
Ram Murti Devi was raped has not been
found to be correct. However, it has been
established that she was brought to the
police station in the evening of May 5, 1968
and released on the morning of May 6,
1968. Information is being collected regar-
ding the action taken by the State Govern-
ment against the police officials concerned.

(c) Since the report of the CID.is
of a secret nature, it would not be possible
to lay it on the table of the House,
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Human Sacrifices
1740. SHRI BAIDHAR BEHERA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that cases of
human sacrifices have been detected in village
Samari of the Tribal District of Sarguja in
the Chhattisgarh region of Madhya Pradesh;
and

(b) if so, the steps taken to prevent
such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) According
to information received from the state
government no case of human sacrifice has
occurred in village Samari in district Sarguja
during the past three years,

(b) Does not arise.
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Allocation to Himachal Pradesh for
Development of Tourism during [Fourth Plan

1742. SHRI PREM CHAND YERMA:
Will the Minister of TOURISM AND
CIVII. AVIATION be pleased to state:

(a) whether it is a fact that Himachal
Pradesh is an important Hill area in respect
of Tourist centres and that it is a backward
area;

(b) if so, the reasons why only Rs. 25 lakhs
have been allotted to Himachal Pradesh for
the development of tourism as against Rs.
320 lakhs allotted to Jammu and Kashmir in
the Fourth Five Year Plan whereas the allot-
ment for Gujarat and Haryana is Rs. 50
lakhs each;

(c) whether it is the policy of Govern-
ment to pay less attention to the develop-
ment of Union Territories as compared to
States; and
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(d) if not, the justification of the

differential treatment?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir,

(b} to(d). The allocations approved by
the Planning Commission for various pro-
grammes, including Tourism, were decided
upon after discussion with the State Govern-
ments concerned and keeping in view the
overall awvailability of resources for the State
Plans, the requirements of other competing
sectors of the economy and the relative prio-
rity which the State Governments attached to
the programmes, Is is certainly not the
policy of the Government to pay less atten-
tion to the development of Union Territories
as compared to the States.

e e famm 5 af, 1969 ® Ay
¥ foewt @1 s

1743, =it \teg s@n2 : FAT JE-IA
Y g A FY FU F4 fF ¢

(%) 7ar ag = g f& 5 7%, 1969 #1
T AT TqCZ WA 3To IfFT gET AT
AT IR AT g F HIW AIHL
ar, TRAYT (I3 529) § aft favms
7 foen frmmdt @7 28t 4Y ; a1

(w) afz gf, @ =% fadr o
aafedl & fasg s wand #v 0 2
ogar F37 &1 faae g ?

Te-FTd wWETAG N Ig-HEY (= &o
g@o TATEWY) : (F) 3} (F). THA
g § gEaT oafag £ ar @ g ek
HqIA F AT 929 9T @ & At

Communal Incidents

1744. SHRI HARDAYAL DEVGUN:
SHRI YAINA DATT SHARMA:
SHRI JAI SINGH:
SHRI D.C. SHARMA:

Will the Minister of HOME AFlFAIRS .

be pleased to state:
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(a) whether it is a fact that communal
incidents are on the increase in States like
West Bengal, Bihar, U.P. and Orissa;

(b) the comparative figures of such
incidents when the National Integration
Council met in May, 1969 at New Delhi to
discuss this subject; and

(c) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to information received from
Bihar Government the number of communal
incidents in the State from 1st January to
22nd May, 1969 was 39. The monthly
average of communal incidents during this
period was more than that during the six
months preceeding Ist January, 1969, Inform-
mation from the remaining States is
awaited,

(¢) The Sub-Committee of the National
Integration Council on Communalism, which
met in New Delhi on 22nd May, 1969,
recommended inter alia the setting up of
citizens’ committees at various levels to deal
with group tensions, to prevent occurrence of
incidents and to ensure communal harmony
in pockets where communal riots loading to
loot and arson are chronic. The Home
Minister has written to all Chief Ministers
on Tth July, 1969 to take immediate action on
this recommendation of the Sub-Committee.

International Youth Festival in India

SHRI HARDAYAL DEVGUN:
SHRI YAINA DATT SHARMA:
SHRI V. NARASIMHA RAO:
SHRI JAl SINGH :

SHRI D.N. PATODIA:

1745,

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that an Inter-
national Youth Festival is going to be held
in India sometime in September this year;

(b) the amount proposed to be spent on
it giving the foreign exchange component,
separately; and
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(¢) the names of the countries which
are likely to participate with the number of
participants of each country and other salient
features of the Festival ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQO): (a) The Comex India, a non-
Government body, propose to organise a
Commonwealth Youth Festival at New
Delhi in September, 1969,

(b) Approximately, an amount of Rs.
2 lakhs is proposed to be spent on the festi-
val by the organisers. The Festival will not
involve any expenditure in terms of Foreign
exchange, in so far as India is concerned.

() About 500 students from the
Commonwealth  countries of  Australia,
Ceylon, Canada, UK., Kenva. Malaysia

Mauritius, New Zealand, Nigeria, Ghana,
Singapore, Tanzania and Uganda, studying in
20 British Universities, are expected to par-
ticipate besides the Indian students. In
addition, the neighbouring countries parti-
cularly Afghanistan, Burma, Indonesia, Iran,
Kuwait, Nepal, Thailand and U.A.R. have also
been invited by the organisers to send parti-
cipants to the Festival. The salient features
of the Youth Festival would be dramas, folk
dances, folk songs, discussions etc.

Air Trips undertaken by Chairman [.A.C.

1746. SHRI HARDAYAL DEVGUN:
SHRI YAIJNA DATT SHARMA:
SHRI JAl SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the trips undertaken by the
Chairman Indian Airlines Corporation have
been on the complimentary tickets given to
him by the other foreign airlines or at the
invitations of some organisation;

(b) if there were no account of compli-
mentary tickets, the number of such compli-
mentary tickets issued by the Indian Airlines

Corporation and the Air India to their
counterparts or other persons or bodies
during the last three vyears separately;
and
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(c) if these were on the basis of invi-
tations, the names of the organisations who
had extended him the invitations, the pur-
pose of his visits and the break-up of the
expenditure incurred in terms of foreign ex-
change on this trips?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The information is not readily
available, and is being collected.

Thefts of Paintings from Jaipur Museum

SHRI YAINA DATT SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

SHRI N. SHIVAPPA:

SHFRI P.C. ADICHAN:

SHRI MEETHA LAL MEENA:
SHR1 BHAGABAN DAS:

1747,

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state: )

(a) the progress made in the investi-
gation being carried on in respect of thefts
of paintings belonging to Jaipur Museum
which were smuggled out to USA; and

(b)
prits?

the action taken against the cul-

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKRY.
RAO): (a) and (b). The theft of about 1700
paintings placed in 46 albums, from a store
room in the City Palace, Jaipur was detected
on 11,1.69. Jaipur police have succeeded in
recovering 452 paintings from different
places. 440 among them have been identified -
as the property of the City Palace. These
include 55 paintings recovered from the
house of Shri Sangram Singh, Director,
City Palace Museum, Jaipur. It is reported
that Shri Sangram Singh has sold 37 paintings
to a foreigner, These paintings were reco-
vered on 23.4.69, from an airlines office when
they were about to be transferred to U.S.A.
Shri Sangram Singh and his associate Shri
Madan Singh Nimbi were arrested and later
released on bail. On the 24th July, 1969
searches were conducted at Delhi, Bikaner
and Calcutta and 156 paintings, 3 pholo-
graphs: and 1 manuscript were seized from
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Delhi and Bikaner. These are suspected to
pertain to the Jaipur theft case. The result
of the searches in Calcutta is still awaited.
Further investigation is in progress.

Charges Alleged Budget Tampering and
Misconduct against IN.D.M.C. President

SHRI HARDAYAL DEVGUN:
SHRI YAINA DATT SHARMA:
SHRI JAI SINGH:

1748.

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a Member
of Parliament has addressed to him a letter
detailing charges of budget tampering and
misconduct against the President of the New
Delhi Municipal Committee sometime in the
last week of May, 1969;

(b) if so, the details thereof;

(c) whether any enquiry into the matter
has been conducted by Government; and

(d) if so with what reults?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
A letter was received from Dr. Bhai Mahavir,
containing certain allegations against the
President, New Deihi Municipal Committee,
relating to tampering with the minutes of
meetings discourteous behaviour towards
fellow members etc. The matter was looked
into carefully. The President, NDMC, has
been advised that whatever the provocation
one should remain cool and courteous under
all circumstances. There was no evidence to
support the charge of tampering with the
minutes,

Republic Day Awards (1969)

1749. SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 1753 on the 16th
May, 1969 regarding the Republic Day
awards and state:
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(a) the names of persons, who were
recommended by the Lt. Governor and
the Chief Executive Councillor of Delhi,
for being given the Republic Day awards and
the names of persons which were approved
for the award by the Central Government
and names of those persons who were drop-
ped and in their place other names were

included;

(b) the reasons why Government had
to change the names suggested by the I._.i.
Governor and the Chief Exccutive Council-
lor; and

(c) the names of other Union Te:rr_i-
tories and States where similar chanscs_ in
the names suggested by the respective Union
Territories or states had been made giving
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Delhi Administration is not the only autho-
rity to make recommendations for Padma
Awards in respect of the persons residing in
Delhi but a number of other authorities can
and do make such recommendations. Hence,
persons resident in Delhi who were awarded
Padma decorations on the Republic day
1969 included certain persons recommended
by the Lt. Governor[Chief Executive Coun-
cillor, Delhi and other persons recommended
by other authorities. Grant of award to
resident of Delhi not recommended by the
Administration cannot, therefore, be constr-
ved as substitution of names recommended
by Delhi Administration.

A large number of persons are recom-
mended every vear by various sponsoring
authorities but in the very nature of things,
it is not possible to accept all the recommen-
dations. The procedure, manner of selection
and the principles followed in award.‘rn_;
Padma Awards are of secret nature and it
will not be in public interest to disclose the
names of persons recommnded or considered
for the awards or the names of persons or
authorities who sponsored the names of pari-
cular individuals.

(c) There is no question of making
changes in the names suggested by any
authority  including Union Territories or
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States. The sclection is made after going
through ajl the recommendations made by
various authorities,

Malapuram District

1750. SHRI MANIBHAI J. PATEL:
SHRI N.R. LASKAR:
SHRI RAM CHARAN:
SHRI MAHANT DIGVIJAI NATH:
SHRI V. NARASIMHA RAO:
SHRI P.M. SAYEED:
SHRI D.C. SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of the Govern-
ment of India has been drawn to the
reported decision of the Kerala Government
to form a new district of Malapuram as the
tenth district of Kerala having Muslim
majority population;

(b) if so, the reaction of Government
thereto;

(c) whether the Central Government
had been coosulted before taking this deci-
sion; and

(d) if not; the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Atten-
tion is invited to the answet to part (a) of
the Lok Sabha Unstarred Question No.§33
dated the 25th July, 1969.

(b) and (d). The formation of districts
is within the competence of the state Govern-
ments.

(¢) No, Sir.
Y T ardy safeal & g fagfe
1751. = g fag : =1 qr-wvd
41 7g TaH F T FF FF

(%) ¥ aeF & d37 @ ary
frm syl #Y fafaer daea) & s
feefry S A F 92} 9T O fg-
w feqr mn 8 3R
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(@) da= a4 1w =safeaai & 8¢
FQ Far ¥ g frga fed o &
o § 7

TR-FT WATEE § 9O-RA (s %o
THo THATEAIAY) : (%) YT (&), q=aT
uwfa #t a1 @ g #R qeEie 96T &
9T TF 9 @ D Are

wfew /graT Adegd & wroresi € wrwEn

1752. =it fagrer fag s faan aav
ga% &aT 741 g T3 FY HICFA % ¢

(F) srag a9 & & zmdl s
9 F F 931 @1 faemd g gl
2 & srqar St Fewa wreafus qdar ¥
g g oy § IAwt faeet fazafan-
W & FEIT FAsl § Afzw qF F FET
TR T GEAT §

(@) 71 I W AT & FEaw
FAAl F WREE w1 NG F AT
Fuar gecAifeue H ageie w@A A
fanfadi 1 graw §%wd & gam T@
HHHAT 14T &,

(m) afgwr (F) 3 (=) #139%
TEFTOHF 2, a1 AT U ¥ e W
F F0 a0 §; W

(7) z9 Tt & IR Fra T4

FraaTd F 7€ ¥ )

oy e g ¥ wEY (T Ao
#o WMo Wo TA) : (7) faect famm-
faerrern & 37 faenfaat & A= £1% gaa
fafesa =@ #Y 3, Y zadY o1 9w F7
F O e 917 W F FuEr | I
areafas qar dfgpee Thamwl ¥ s
g ey & <fF T et § ¥ oF o0
famafaamm & oifaar wgo s 1 zfe
F AT AR § 1
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(@) I 9= AN ¥ qrag FAAST
§ TITEAT FHT IH FTA AT AT T0EH-

Hifswz qlemat # s @ Faemdat
T geaaX Areafaw a0Er § 99 w4 &
HATA TET T AT £ |

() &= (=), o 78 F=aT)

Refusal to Implement Central Government
Directives

1753, SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases in which the
Governments of West Bengal and Kerala
have defied or refused to implement Central
Government, on directives during the last
one year,

(b) the number of cases in which there
was disagreement on policy matters as a
result of which there was deadlock;

(¢) whether Government have received
any representations from Industrial and
Commercial organisations that they are faced
with difficulties because of State Policies in
West Bengal and Kerala; and

(d) if so, the machinery which is
proposed to be created to resolve the
issues and when it would start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) There
has been no occasion for the Central
Government to issue any directions either
under article 256 or article 257 of the
Constitution.

(b) According to information furnished
by the State Governments, there has been no
such case.

(€) No such general representations
have been received. ‘Whenever representa-
tions om any specific issue are received, the
matter is taken up with the State Government
concerned.

(d) Does not arise.
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Bungalows/Houses Under India Tourism
Development Corporation

1754. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of bungalows/houses in
India under the India Tourism Development
Corporation and total accommodation avai-
lable there;

(b) whether there are arrangements to
provide food at all these places; and

{c) the steps that are being taken to
increase the sphere of work of the Corpora-
tion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There are twenty traveller's lodges and
one hotel under the India Tourism Develop-
ment Corporation, providing a total bed
capacity of 213, The India Tourism Deve-
lopment Corporation also runs six traveller’s
restaurants.

(b) Yes, Sir.

(c) Proposals of renovation and expan-
sion of a few traveller's lodges are under
consideration, and a provision of Rs.1.00 crore
has been included for this purpose in the
Fourth Five Year Plan.

Transfer of Rest Houses to India Tourism
Development Corporation

1755. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have proposed
to the State Governments to transfer all the
PWD and other Rest Houses to the India
Tourism Development Corporation; and

(b) if so, the reaction of State Govern-
ments thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARN SINGH):
(a) No, Sir,

(b) Does not arise.
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Investment set aside for India Tourism
Development Corporation during

Fourth Plan
1756. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) the amount which has been set
aside during the Fourth Five Year Plan for
investment in the India Tourism Development
Corporation; and

(b) the heads under which the amount
would be spent?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Rs. 10,77 crores.

(b) The amount is proposed to be
spent on the following schemes:-—

(i) Continuing Schemes from the Previous

Plan— (Rupees in lakhs)
Construction of hotels
in the Public Sector. 100.00

(ii) New Schemes—

(1) Construction of hotels

in the Public Sector. 525.00

(2) Construction of Motels. 150.00
(3) Renovation and expansion

of tourist bungalows

and restaurants. 100.00
(4) Setting up of

transport units. 150.00
(5) Construction of Tourist

Cottages, 50.00
(6) Construction and

improvement of duty

Free Shops. 2.00

' 1077.00
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aege &l & AW fomen & foq sy

1757, =it wgrem fag weat - aar
Araga qan afcag o0 ag q@Ty F g
w3 fF -

(%) =7ar greive 1 o& s frafor
FHFOAT OF T a7 @ ¢ ey 7 ¥
T F g Afag 9 degk aFi 7 a9
frsra § afys srom g o @
greve F agEf ¥ wdn § wmm s
&%

(=) =fz gf, a1 &vng &1 @Er &
W wErEl & g & smagifowar &y
Iy zu R U@ sgre &1 fawin @@
T FIFIT G0 FAT FIARTFT AL E 7

gag-mm fawm o Ataga qa ofk-
TgA WAt ¥ Ie-A (= geaw fog) ¢
(%) ==3-feed o chewmt #1 ARt
AT FT go wAT 7 T § 1 faT SN F
T awd fFd Srew amTe af 4 3ue
F fair gga /0 od® 99 g9A1 99-
o T § e s g g
wEEHE! €1 T q9 FH FAeAT AT
et 7 fafaa 6T 7 Sewmt 1 gam
¥ Ay g, I9999 @ &

(@) fafas o1 & 3= fod a=-
Zx 3ud ] fAd & O anfre §
fod dreeeis & &=y oTX FT AT , A
¥ FTd A @TET AN AT AT H qAT
grHagT & oy FW ar feor afus
IgF @A T fAoim 79 § Ay @e-
a7 frar @71 @ g 9w § fw
fad o & amz §t wrw # =ew few
FeHEE gy F ge o fami fear o
AT 2 |
arqe fawa § fawm gran amn &1 s

1758, =it ngraw fag Wi

Y mfeferm e :

AT qifzR qGT FEf®  ILWOR HAL
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21 7rs, 1969 ¥ sayzifea 99 e
3918 & ST & wrarg § g @09 41 FAT
U f& mF F @ fawm T faame
ST ATAT FFEGT AT &4 & 4L H,
fra® fau oF dca@rd wwa #
aifraT § |gad Tog JHAFT qF ATAETT
argal gaE I qqr fawig Tggsi
Fitg w ¥ fag #gr mar-gr, Fan o
frar & ?

e qa1 yEfAEw SgEEA wE (2o
wv fag) . mEEaEi (Feeic)
w7 gro & o fdd & oo sfuzar &
i #7 , 3 g7 e g fe sar
HEMX & AT afvwmae |4 39§09
% Uh FTOOT § ATANE TE T |

Maoists’ Revolt

1759. SHRI ONKAR SINGH:

SHRI RAM SINGH AYARWAL:

SHRI KANWAL LAL GUPTA:
SHRI SHARDA NAND:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether attention of Government
has been drawn to the news item published
in ‘Indian Express’ dated the 22nd March,
1969 regarding Chinese Embassy’s assistance
for Maoists’ revolt;

(b} whether it is a fact that the State
Government of Kerala has claimed to have
unearthed this link and conspiracy during
investigation into Maoist attacks on police
stations in November, 1968;

(c) the details -of the letlers seized by
the Government and written by Chinese
Embassy officials to some of the accused;

(d) whether Central Government have
mad e further enquiries into the news-item as
mentioned above; and

(e) ifso, the result of the enquiry and
the action taken by Government to check
anti-India activities of Chinese Embassy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Government have seen the press report.

(b) and (c). According to information
received from the State Government, a
charge-sheet was filed on March 19, 1969 in
the court of the District Magistrate (Judicial)
Kozhikode against 149 persons in connection
with the atiacks by extremists on Pulpally
police outpost and Tellicherry police station
in November, 1968. The case is sub judice.
In the course of investigation some docu-
ments were seized from some of the accused
persons and these documents indicated that
the Chinese Embassy in New Delhi had been
in correspondence with them in connection
with the publication of Maoist literature in
Malaylam.

(d) No, Sir.

(¢) The Chinese Embassy has been firmly
cautioned to warn all its members to refrain
from interfering in our internal affairs.

fedt & sgeil & 7Y & wemm gm@
fasmr aan wfors gzt swEean

1760. =it ¥l FraTamer:
st 3w wwr @

=1 qReaey fagrat
=t JToa Trew Al :
it g0 Fo wT:

a1 fawn @@ gaw &x S 4E
FAT F F FA F:

(%) #ar ag & fF faeelt & el §
st faer ag & f@edr & misaw &
fas @ar wfog enfs fawg @@ &
favra &< fomm o &

(=) afz g, & sar fgedt meaw
a1 Tl A ag ary faafaat S ss
wreqw arAr faar wearsi § owAw A
fear smam;
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(w) ufz g, & #r @@ fE=d
wraraTdt &5 & faerifoay % sfearsal
F1 @y gu fe ) 1 fswr ol e
I gear gar afewe &ree &
7YY FY TOATH] FT OAGH FA I
sgggraar 9T fa=m s; six

(=) afz 7Y, o ga% Far Feog ?

favat g gaw &= HEeO # oW
qat (st wem qmA) : (F) S g g
T ol ®1 ge I AN smaeAT , @
= frg %t sifaa § fade sfearr
2

(=) vy =wfears w9 A
TEATIAT TR 2

(w) &l (=). W ST
weqr § arfeer & farg feedY am s -
faF wraei & mesgw & W waE gl
7 F1 wa fa=mnde @, ot as afews
FTAsl # faen & graaw #7939 2, gafaa
sifasifeat & ag argw & faar o
2 fF g wfesw aftag 7 30 snmg &1
uF "gFeq wiw fFar &, fawd smam
Tt wfegw w7 Afzaw foar & fag
ws forerm % areyw & ©9 # ard @A

faeelt ame fm #1 3 awmn ofw

1761, =Y st ST Taw ;@
=t Wle gRETA :
ot Traerew faemdt
=Y g w9
»1 9o go wiT :
sit fao a<fasgr = :

T Ng-ET™ wAr 7w, 1969 F
arcifea s @&qr 335 & gAT F At #
qg T FY FO A

(F) wrra ARa1 & fafwe s=reai
g feeelt e fang 1w 39 gArEgl F
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aFar OfT A F 29 9T w9 TF  F4T

FIEATE F ;

(@) smaa & sfe=fag ufs ¥
frme Y feaet i, &1 guar s@
favra fear mar &;

(7) #arag 89 & fF 39 a9 9¢
fota w7t & @ga faeFa g w@r ;o

(=) afz g, &1 g7 23 A Aegary
faery &g Far FEATEY # AT @ g ?

TR-wTd HATEE N oen Wt (o faan-
T gEd) ¢ (F) WK (@), FERA
fred facha ad, srafq 1968-69 & dxw
MZT F1gT FT ¥ IFAT 7§ gafeaa fessr
T fm & qd F1 g 73 faar an
fanw &1 faer gawdl @ & a=rar #7
YIaE TfyFd FE gg g s
1 e ST R A oArAT §0 wWAIGEA
FX § ®afqg 21.72 A1@ T9G1 & FwEAT
g7 +fY fa=me frar o w@r 2 W sEE 0
a1y fashg ag & e f&5r @ i
g g 1 wefy @¢/afag sgg-wit &
#afrqa A fam & go 21491 9¢ a@
¥ fafier wremt gra wowtar w3 foar
mar g | faarzuws grEl ok sA el &
fawg #, faam faacort 1 apa &, W
AR F #aeg T fam & geng-
mafgu s @ |

() <Y 7gf sha
(=) w=w adf 3&av |
WA & a1 &3 fadm miEs

1762. =it W SwTR AW ;AT -
A aun wfaw Igeww w4 ag T #
T 4 faF

(%) frod dw aat ¥ feos fadah
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qgzFT ¥ WA AT ATAT FV

(=) 97 wafy § w@es =ame &
frat fadelr gar afoa &t 7 ; o

(w) wewrT grar e sifas qfesy
F1 y1afaa 70 & fau aaqr wfaesg # oF-
% a9 & fagElt gar wiw § afg v
Ffsammsm e @ g’

TR a9 wdfAE IgEaA AN (o
w9 fag) : (F) alx (@). siwe fot
THT & i —

1 wear i fade
g=t
(F0T o H)
1966 1.59,603 22.61
1967 1,79,565 25.23
1968 1,88,820 26.54

() = 7 gHET odeq-a7 (gfem
@iz) R S sTRYd IUEEl &
fasm #Y oF ggg e a s &1 =R
FOAT giaursi & qure, Ay A7 qf-
agT & o wfas gl v sgaedr
gizdl & fad dTmgl # cargan, Wz
I o fafmwei &1 srdsTor am
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3 afas 21

At & IgHe

1763. »it 3w wwrm qwit : w4 foen
&G gaAS FAT WAL ag AT AT FUFA
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(%) #n & 1 qar @ f faza
FefmmFd A zaaig w aaug ¢ &
AT 9T /T AT A A2 F ATH F s
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(=) afz g, 41 71 q2F #1 framx
39 AL H FgHE™ FIH 78

() Far FEFHTT Tl qUT FIASA R
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1764. it e sy @wi -« war fan
oar ga% AF A I T[T AT FO FA
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(F) ¥ m@ 21 a§t & spE w1
e § T gu awre faoem aar qdwr
FY agarT worrst # gure Y Arazawar
qEgE F g

(=) afz g, @ = qure f57 s,

() afz ag, @ =& a1 FRO § ?
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farerr aan gaw dn w5t (0 Ao Fo
qo Fo TA) : (F) F (7). s g
fareqr sonelY et a=ns st @ fowd FEa
0§99 g Tt s afew et s
fams 491 & oo ag afas sfasc qo
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Bl fl|
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Engineering Institute at Faridabad (Haryana)

1767. SHRI YASHPAL SINGH:

SHRI HIMAT SINGKA:
SHRI V. NARASIMHA RAO:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether there is any proposal under
consideration to set up an Engineering Insti-
tute in Faridabad during 1969;

(b) if so, the financial implications
thereof;

(c) whether any foreign collaboration is
being obtained for the project; if so, from
whom and on what basis; and

(d) whether the control over the Insti-
tute will be of the Centre or the Haryana
Government 7 ~

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) Yes, Sir. The Institute is
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being established under the State Plan of
Haryana.

(b) The total cost of the project is
Rs. 132,03 lakhs for non-recurring expen-
diture and Rs. 8.02 lakhs for recurring
expenditure per annum.

(c) The National Council of YMCA's
of India which is collaborating with the
Government of Haryana in this project has
been promised assistance equivalent to
Rs. 47.50 lakhs in German currency form
its counterpart in West Germany. Out of
this, a sum of about Rs. 3520 lakhs will
be utilized for importing scientific and
technical equipment from West Germany
and the balance will be utilized for expen-
diture for the services of German experts
for the Imstitute and also for the training
of India teachers in West Germany.

(d) The Institute is being set up under
the State Plan, but is an autonomous body
registered under the Societies” Registration
Act. The Board of Management of the
Institute  includ rep ives of the
Central and State Governments. The
Central Government is giving assistance to
the State Government for setting up the
Institute.

Development of Airports

1768. SHRI YASHPAL SINGH:
SHRI YAMUNA PRASAD
MANDAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have any propo-
sal under consideration for the development
of airports in the Fourth Five Year Plan;
and

(b) if so, the names of such airports
together with the details and the expenditure
likely to be incurred during the same
period 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). There is a provision of
Rs. 5545 crores in the Fourth Plan for
the development of the four international
airports at Bombay, Calcutta, Delhi and
Madras. The works include improvement
of runways, aprons and taxi tracks; constru-
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ction of new terminal complexes and
provision of communication and naviga-
tional facilities. The amount provided in
the Plan for works at other aerodromes for
improvement of runways and terminal faci-
lities is Rs. 2.07 crore.

Pakistani Infiltrators in J. & K.

1769. SHRI YASPAL SINGH:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that infiltrators
from Pakistan have been frequently coming
into Jammu and Kashmir;

(b) whether some infiltrators have also
been arrested during the months of May and
June, 1969; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ): (a) to (c).
No, Sir. However, some Pakistan nationals
had entered the State, mostly for smuggling
purposes. According to information avai-
lable, six persons were apprehended during
May and June, 1969, against four of whom
cases have been registered, and in respect
of two investigations are in progress.

Unemployed Primary Teachers

1770. SHRI K. LAKKAPPA :
SHRI A, SREEDHRAN :
DR. SHUSHILA NAYAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government are aware of the
press report appearing in the Hindustan
Times of the 26th May, 1969 wherein it has
been stated that the number of unemployed
primary teachers has been increasiog in
various States of the country;

(b) if so, the reasans therefore; and
(c) the steps taken by Government to

give some alternative jobs to unemployed
primary teachers and if not, the reasons
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therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : '(a) Yes, Sir.

(b) The facilities for the training of
primary teachers were increased, between
1959 and 1963, on the basis of anticipated
annual employment of additional teachers
which was, in its turn, based upon the target
of fulfillinpg the Constitutional directive
with regard to primary education by 1980-81.
(These anticipations have gone wrong,)

In the Fourth Five Year Plan, the funds
available for primary education have been
cut down drastically—from the anticipated
Rs. 330 crores to only Rs. 200 crores. On
the other hand, the average annual salary
of a teacher has increased from about Rs,
1,100 in 1965-66 to about Rs. 2,100 in 1968-
69, Consequently, the number of additional
teachers, which can be appointed per year in
the Fourth Five Year Plan, has been reduced
to about 30,000, as against the anticipated
employment of 90,000 which is the annual
output of training institutions at present,
Consequently, there is severe unemployment
amongst trained primary teachers in some
States.

The State Governments have tried to
meet this situation in the following ways :—

(i) Insome States, such as Madhya
Pradesh, the number of training
institutions has been  drastically
reduced and the output of trained
teachers has been curtailed;

(i) In some States, as in Maharashtra,
the duration of training courses has
been increased from 1 to 2 years—
.a long-desired reform—so as to half
the output of trained primary teach-
ers; and

(iii) In some States, as in Rajasthan, a
number of training institutions have
been converted into institutions,
which provide short in service train-
ing programmes to primary teachers.

Various combinations of the above have
already been adopted in other States,
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(c) There is no proposal, before any
State Government to provide alternative jobs
to unemployed primary teachers. This is also
not easily possible. However, the Govern-
ment of India is trying to persuade the
State Governments to provide larger alloca-
tions for primary education, so as to reduce
this unemployment and also to accelerate the
pace of the expansion of primary education.
The constraint of resources is the main
difficulty.

Plan Expenditure Incurred in Himachal
Pradesh

1771. SHRI HEM RAJ Will the
Minister of HOME AFFAIRS be pleased to
slate :

(a) the amount of plan expenditure in-
curred in Himachal Pradesh during the years
1966, 1967, 1968 and to be incurred in 1969;
and

(b) how much of it was contributed by
the Central Government and the portion that
was met by them from its own revenues ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Government  accounis are  maintained
financial yearwise -and the information is as
under :—
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Year Expenditure
(Figures in lakhs

of Rs,)
1966-67 (Actuals) 946.05
1967-68 (Actuals) 1451.20
1968-69 (Unreconciled 1531.77

Actuals)

1969-70 (Outlay) 1550.00

(b) The entire net plan expenditure (both
revenue and capital) in Himachal Pradesh
is met by the Central Governmeat, by giving
to the Territory Government grants-in-aid
(for net revenue expenditure) and loans
(for net capital expenditure). The entire
domestic revenue of the Territory is adjusted
in computing the gap in the non-plan reve-
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nue budget which is also met by grants-in-
aid from the Central Government.

Expenditure and Revenue Income of
Himachal Pradesh

1772, SHRI HEM RAJ: Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) the establishment expenditure and
the revenue income of the Union Territory of
Himachal Pradesh during the years 1967, 1968
and 1969 so far; and

(d) the amount that was contributed by
the Central Government and the amount that
was raised by Himachal Pradesh from its
own revenue resources during these years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government accounts are maintained finan-
cial yearwise and the establishment expendi-
ture of Himachal Pradesh i.e. their not Non-
Plan revenue expenditure and their revenue
income year-wise are given as under ;—

Domestic

Year Establishment

expenditure revenue
1967-68 2893.77 1424.15
(Actuals)
1968-69 3258.25 1549.03
(R.E.)
1969-70 3526.59 1834.34
(B.E.)

(b) The entire gap between the Non-Plan
Revenue Expenditure and the Domestic
Revenue of Himachal Pradesh is met by
giving grant-in-aid by the Central Government.
The amount contributed by the Central
Government and the amount raised by Hima-
chal Pradesh are as under :—

Domestic

Year Amount contri-
buted by Tevenue
Central of Hima-
Govt. chal
Pradesh
1967-68 1469.62 1424.15
(Actuals)
1968-69 1709.22 1549.03
(R.E.}
1969-70 1692,25 183434
(B.E.)
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Non-Development Expenditure of Himachal
Pradesh

1773, SHRI HEM RAJ: Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) the amount of non-development ex-
penditure that was incurred in Himachal
Pradesh during the years 1966, 1967, 1968
and to be incurred in 1969; and

(b) how much of it was contributed by
the Central Government and how much of it
was met by the Himachal Pradesh adminis-
tration from its own revenues ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
and (b). The entire expenditure both Plan
and Non-Plan of the Government of Hima-
chal Pradesh is met by the Central Govern-
ment by giving them grants-in-aid for net
capital expenditure. The domestic revenue
of the Territory is, however, adjusted in com-
puting the gap in their Non-Plan revenue
budget. The Government accounts are
maintained financial year-wise, The non-
developmental expenditure as reported by the
Government of Himachal Pradesh during the
the years concerned is as under:

(Figures in Lakhs of Rupees)

Year Revenue Capital Total

1966-67 482.35 100.26 582.61
(Actuals)

1967-68 753.87 744.37 1498.24
(Actuals)

1968-69 829.85 21.72 851.57
(Unreconciled actuals)

1969-70 834.82 100.25 935.07
(B.E.)

grer g fagea afafagi § a< =
sfafafas
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Introduction of Home Science for Girls

1775. SHRI LOBO PRABHU : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the National Council of
Educational Research and Training has in-
vestigated the measures with the object of
increasing in attraction to girl students with
regard to introduction of some kind of Home
Science from the lowest classes ;

(b) whether any research has been
made in playway teaching, particularly
dancing and singing for girls and games for
boys ;

(c) the reason why the National Coun-
cil of Educational Research and Training
has not investigated the efficiency of different
media of instruction and their attraction to
continued courses of study ; and

(d) what, if any, is the evaluation of
the Programme of Farmer Education and
Functional Literacy ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.V.
RAO): (a) to (c). The National Council
of Educational Research and Training is
considering the desirability and feasibility of
undertaking research studies in these subjects.
No research has been conducted by them in
these fields so far.,

(d) An Evaluation Committee was set
up by the Ministry of Food and Agriculture
and its report is expected to be published
soon.

Iz graeay afafa
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Statehood for Himachal Pradesh

1785. SHRI B. K. DASCHOWDHURY:

Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Chief Minister of Hima-
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chal Pradesh has informed the Cecntral
Government that the question of considera-
tion of the Administrative Reforms Commi-
ssion’s report and the report of the Morarka
Study Team as far as they related to
Himachal Pradesh as a Union Territory has
become outdated in the context of the
latest development regarding the grant of
Statehood to Himachal Pradesh: and

(b) if so, the reaction of Government in
regard thereto ?

THE MINISTER OF STATE INTHE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Chief Minister was informed
that the fact that the Central Government had
agreed to discuss separately the question of
financial viability of Himachal Pradesh,
should be no bar to discussing other impor-
tant recommendations made by the Commi-
ssion on Union Territories, including Hima-
chal Pradesh.

Constables Held in Delhi

1786, SHRI B.K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pln_med to state: '

(a) whether two police constables were
taken into custody on the 13th May, 1969
by the Kotwali (Delhi). Police on the charge
of cheating a bullion broker, Shri Lakhpat
Rai of Gandhi Nagar;

(b) whether any enquiry was conducted
into the matter; and

(c) the action taken er proposed to be
taken by Government in this regard ?

THE M-INISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b} Yes, Sir

{c) A case ufs 420/170/506/34 LP.C.
was registered against the constables and was
investigated. The case against them has now
been put up to court.
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Parliamentary Delegation to Ladakh

1787. SHRI B.K. DASCHOWDHURY:
SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHI:
SHRI SURAJ BHAN:

SHRI RAM GOPAL SHALWALE:
SHRI BRIJ BHUSHAN LAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Jammu and Kashmir
Government has not favoured the suggestion
that a Parliamentary delegation should
visit Ladakh to study the situation there;
and

(b) if so, the reaction
Government in this connection ?

of Central

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): (a) and (b). The
matter is still under correspondence with
the State Government.

Collision Between an Indian and Soviet
Freighter in Dardanelles

1788. SHRI B, K. DASCHOW-
DHURY:

SHRI VISHWA NATH PANDY:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a Soviet and an Indian frei-
ghter collided in the Dardanelles just off the
town of Galibolu while heading for the Medi-
terranean; and

(b) if so, the extent of damage suffered
by the Indian freighter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND  SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAITAH): (a) Yes, Sir. 5. 5. ‘Indian
Trader' of the India Steamship Com-
pany Limited, Calcutta, collided with a
Russian Vessel “SEVERNY DONETS" at
about mid-night on the 19th April, 1969 at
Dardanelles off Galibolu whilst the vessel
was under the charge of a pilot,

(b) Both ships suffered material damage,
Temporary repairs at Istambul were carried
out to ‘Indian Trader’ and she arrived safel
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at Calcutta on 18th June, 1969, The Vessel
is now undergoing permanent repairs namely
renewal of steam and bow plating. The
estimated cost of repairs is Rs. 1,00,000/-.
There was no loss of life.

Payment by Punjab Government to Unemp-
loyed Enginecrs

DR. SUSHILA NAYAR:

SHRI A. SREEDHARAN:

SHRI K. LAKKAPPA:

SHRI J. SUNDER LAL:

SHRI P. M. SAYEED:

SHRI BAL RAJ MADHOK:

SHRI RAM SWARUP VIDYA-
RTHI:

SHRI OM PRAKASH TYAGI:

SHRI M. S. OBEROL:

Will the Minister of HOME AFFAIRS
be pleased to state:

1789,

(a) whether it is a fact that the Govern-
ment of Punjab has decided to pay to unemp-
loyed Engineers in the State Rs. 250 per
month;

(b) whether any other State Government
has taken such a decision; and

(¢) whether Government of India pro-
pose to pay a certain amount to all the
unemployed engineers and if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAY): (a) Mo, Sir. The
Government of Punjab are however consi-
dering a scheme for subsidising the employ-
ment of qualified engineering personnel by
local industry.

(b) According to information available
with the Central Government no State
Government has taken such a decision.

(¢) Mo such proposal is under the consi-
deration of the Government of India.

Meeting of the National Shipping Board

1790. DR. SUSHILA NAYAR :
SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state : -
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(a) whether it is a fact that a meeting of
the National Shipping Board was held during
the month of April, 1969;

(b) if so, whether it is also a fact that
during the meeting the Board suggested sett-
ing up of a high-powered Maritime Commis-
sion to inquire intd the working conditions of
the shipping industry; and
if so, the reaction of Government

()
thereto?

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (c). Yes, Sir. The matter is under
examination by Government.

Use of Foreign Money in Bye-Elections
to Lok Sabha

1791. DR. SUSHILA NAYAR : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that there are
some reports that foreign money and hands
were involved in the recent bye-clections to
Lok Sabha i, e. Banaskantha and Midnapur;

(b) if so, whether Government will hold
an inquiry into the matter; and

(e) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment have no such information.

(b) and (¢). Do not arise,
Regional Languages in UPSC Examination

1792. SHRI G.C. NAIK :
SHRI D. AMAT :
SHRI RAMACHANDRA VEERAPPA:
SHRI J.K. CHOUDHURY:
SHRI DHIRESHWAR KALITA:
SHRI MUHAMMAD SHERIFF:
SHRI J.M. BISWAS:
SHRI YOGENDRA SHARMA:
SHRI C. JANARDHANAN:
SHRI BHOGENDRA JHA:
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Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Union Public Service
Commission has taken any decision regarding
the introduction of regional languages as
media for UPSC Examinations; and

(b) if so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
So far, it has been decided to give an option
to the candidates appearing at the combined
competitive Examination for recruitment to
the TAS ete. to be held this year to write
their answers in two of the compulsory
subjects viz. Essay and General Knowledge,
in any one of the languages mentioned in
the Eighth Schedule to the Constitution, be-
sides English.

Flight Kitchen by Air India at Santa
Cruz, Bombay

1793, SHRI K. LAKKAPPA:
SHRI V. NARASIMHA RAO:
SHRI A. SREEDHARAN:
DR. SUSHILA NAYAR:
SHRI B.K. DASCHOWDHURY:

Will the Minister of TOURISM AND
. CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Air India
has decided to set up its own flight kitchen
at Santa Cruz, Bombay to enable it to enforce
quality control and last minute uplift of
additional meals;

(b) if so,
and

the details of the scheme;

(c) the financial implications involved
therein ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) Yes, Sir.

(b) The scheme envisages the setting up
of an uptodate, self-sufficient flight kitchen
which would be able to cater to Air-India’s
present and future requirements as well as
the requirements of Indian Airlines. It might
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also be possible to meet the requirements of
some foreign carries operating through
Bombay.

(c) The flight kitchen and its ancillary ser-
vices will be housed in certain existing buil-
dings at Santa Cruz. The estimated additional
expenditure on the scheme is Rs.31.50 lakh.
The flight kitchen is expected to be an econo-
mically viable unit,
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Decline in the Number of Ships Coming to
Calcutta Port

SHRI RAMAVATAR SHASTRI ;
SHRI INDRAJIT GUPTA :
SHRI 5. M. BANERIJEE :

SHRI J. M, BISWAS :

1795.

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the number
of ships coming to Calcutta port has declined
considerably; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). It is a fact
that the number of ships visiting Calcutta
Port has declined over the past few years,
This is due to the fall in the traffic handled
at the port. The contributory factors are the
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recession in trade owing to the slowing down
of the economy, fall in the import of food-
grains and project materials and decline in
the export of coal and iron ore.

Sending of Scientists from Nutional Laborato-
ries to Work in Industries

SHRI RAMAVATAR SHASTRI:
SHRI INDRAJIT GUPTA:

SHRI S. M. BANERIJEE:

DR. RANEN SEN:

SHRI J. M. BISWAS:

SHKI P, C. ADICHAN:

SHRI R. K. BIRLA :

SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :

SHRI YAIJNA DATT SHARMA :

1796-

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government are thinking of
sending scientists from National Laboratories
to ‘live with indusiry' in order to know the
problems of the industries ;

(b) whether there is a proposal that the
study of productive science should be pursued
instead of curiosity-based science; and

(c) il so, what steps Government intend
to take in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V,
RAO) : (a) to (c). In order to bring the Natio-
nal Laboratories Institutes and the Industry
into closer contaci, steps are being taken to
identify 50 or 60 important industries and to
associate each one of the National Labora-
tories /Institutes with one or more of these
industries. A Committee has been constituted
under the Chairmanship of Member (Industry)
of the Planning Commission and consisting
of representatives of Chemical Industry, In-
strument Industry, Engineering Industry,
Directorate General of Technical Develop-
ment, Planning Commission and the Federa-
tion of Indian Chambers of Commerce and
Industry.

The terms of reference of the Committee
are as under :

(i) To provide guidelines 1o the National
Laboratories/Institutes in planning
their programmes; and
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(ii) To identify major areas of impor-
tance; and

(iii) To coordinate activities of the Natio-
nal Laboratories/Institutes with the
public and private sector industries.

‘Grades of Laboratory Assistants in Delhi
Schools

1797. SHRI MAHANT DIGVIAI
NATH : Will the Minister of EDUCATION
AND YOUTH SERVICES bc pleased to
state :

(a) whether it is a fact that the grades of
the lahoralory assistants in the secondary
schools in Delhi were revised two years back;

(b) if so, whether it is also a fact that
though a period of more than two years has
lapsed, these persons have not been given the
revised scale of pay;

(c) whether it is also a fact that the new
appointments to the post of Laboratory Assi-
stants in Delhi are being made in the revised
scale of pay;

(d) if so, the reasons for not giving the
revised scale of pay to the already working
Laboratory Assistants in Delhi;

(e) the aclion being taken against the per-
sons responsible for such an inordinate delay;
and

(f) the time by which the arrears of pay
will be paid ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF EDUCATION AND YOQUTH
SERVICES (SHRI BHAKT DARSHAN):
(a) The pay scales of Delhi School Teachers,
including those Laboratory Assistants who
are Matriculates with Science, were revised on
16th January, 1968. The revision was made
effective from 21.12.67.

(b) No, Sir; the laboratory assistants,
who fulfill the prescribed qualifications and
opted for the new scales, have been sanctioned
the same.

(c) Yes, Sir.
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(d) The revised pay scale is admissible
only to those Laboratory Assistants who are
Matriculates with Science. The question of
its admissibility to such Lab. Asstts., as are
Matriculates without Science or non-Matri-
culates, is under consideration.

(e) Does not arise.

(f) The Delhi Administration has reported
that there may be some cases, in which arrears
may not have been paid due to the fact that
A.G.C.R., New Delhi had to check the exact
fixation of pay. These arrears will be paid
as soon as the approval of the A.G.C.R. is
received.

Proposal to Opcrate Aircrafts from
Defence Airport of Gorakhpur

1798. SHRI MAHANT DIGVIJAY
NATH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) wheter there is any proposal under
consideration of government for permitling
the civil aircrafis to operate from the Defence
Airport of Gorakhpur;

(b) if so, when;

(c) if not, whether Government are
considering construction of a separate air-
strip for the civil aircrafts to operate; and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d). The Indian Airlines have no
plans at present under consideration to
airlink Gorakhpur,

Postponement of Decision te Purchase
Aircrafts for LA.C.

1799. SHRI MAHANT DIGVIJAl NATH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) whether it is a fact that Govern-
ment have postponed their decision to
buy five new aircrafts for Indian Airlines;

(b) whether an offer has been received
from the U.S.A. for the supply of aircrafts;
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(c) whether such an offer has also been
received from the U.S.S.R.; il so, the types
of the aircrafts offered for sale by both the
countries with their speed, passenger and load
capacity;

(d) the terms offered by them; and

(e) the name of the country from
which Goveroment are considering to buy
the aircrafts; and the time by which the air-
crafts are expected to be purchased ?

THE MINISTER OF TOURISM &
CIVIL AYIATION (DR. KARAN SINGH):
(a) to (e). The proposal of the Indian Air-
lines to purchase new aircraft is still under
consideration and a decision is expected to
be taken soon.

Issue of Instructions to Officers to stick
to their Oath of Office

SHRI SRINIBAS MISHRA:
SHRI P. VISHWAMBHARAN:

1800.

Will the Minister of HOME AFFAIRS
be pleased to state:

(a] in view of the recent controversy over
the advice tendered by the Law Secretary to
the Minister concerned; whether any suitable
instructions have been issued by his Ministry
to the concerned Officers to stick to their
oath of office for discharging their duties
without fear or favour; and

(b) if not, what steps have been taken
to protect the civil servants from such
embarrassment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
In this connection attention is invited to
the provisions of clause (ii) of sub-rule (2)
of rule 3 of the Central Civil Services
(Conduct) Rules, 1964, reproduced below:—

“No Government servant shall, in the
performance of his official duties or in
the exercise of powers conferred on him,
act otherwise than in his best judgement
except when he is acting under the dire-
ction of his official superior and shall,
where be is acting under such direction,
obtain the direction in writing; wherever
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practicable, and where it is not practi-
cable to obtain the direction in writing,
he shall obtain written confirmation of
the direction as soon there after as
possible.

Explanatiﬁ'n.—-—Nolhing in clause (ii) of
sub-rule (2) shall be construed as empo-
wering a Government servant to evade
his responsibility by seeking instructions
from, or approval of, a superior officer
or authority when such instructions are
not necessary under the scheme of
distribution of powers and repsonsibilities.
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Representations for Construction of
East Coast Road

1803, SHRI SEZHIYAN: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether Government have received
representations from the Government of
Tamil Nadu and Members of Parliament
for early construction of the East Coast
Road;

(b) whether the investi-
gations are over; and

preliminary

(c) when Government cxpect to
this Project?

start

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). Yes, Sir.
These references have however been for the
development of the East Coast Road asa
Mational Highway, This request has been
examined but it has not been found possible
to accept it so far. It is an existing State
road and there exists a road throughout its
entire length except for a missing link
between Mahabalipuram and Markanam.
The construction of this missing link is
already in progress with Central financial
assistance to the extent of Rs. 16 lakhs
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sanctioned to meet 50 percent of the cost of
the work.

Theft in Court Room of Special Judge,
Chandigarh

1804, SHRI MUHAMMAD SHERIFF;
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that on the Tth
May, 1969 in Chandigarh, there was a theft
of a sealed box containing certain documents
from the court room of the Special Judge,
Chandigarh;

(b) if so, whether the police have arres-
ted the culprits in the matter; and

(c) the action proposed to be taken
against those culprits by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

(b) and (c). One person was arrested in
this connection, In addition, two persons
who are alleged to be accomplices in the theft,
surrendered in court. A case registered by
local police in ¢connection with the reported
theft is under investigation.

Robbery at Imphal College

1805. SHRI MUHAMMAD SHERIFF:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there was any robbery at
the Imphal College in the month of May,
1969 in which the Principal was robbed of
Rs. 10,000; and

(b) whether any arrests were made in
this respect and the culprits punished?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
It has been reported by the Government of
Manipur that on 15.5.1969 when the cashier
of the Imphal College was entering the
College office inside the college compound
he was robbed of Rs. 10,000.
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A case ufs 392/397 IPC and ufs 25
Indian Arms Act has been registered in this
connection by the local police. The case
is under investigation. 18 persons have been
arrested so far during the investigation.

Conference of Vice-Chancellors of Universities

1806. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUT_H SERVICES be pleased to state:

(a) whether the problem arising from a
large increase in the number of students
thronging the universities was discussed at
a recent meeting of the Vice-Chancellors of
Universities; and

{b) if so, the decisions taken in this
regard?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) and (b). The Conference dis-
cussed ‘Enrolment in relation to manpower
needs” and recommended:

(i) The courses should be diversified
at various levels of higher education
to meet the developmental needs in
professional subjects and provision
made for vocational training leading
to a degree;

The recruitment of personnel should
be at different stages and levels of
qualifications instead of after ob-
taining a University degree and
provision made for on-the-job train-
ing after selection; and

(i)

There should be provision for short-
term employment oriented courses .
for producing middle level techni-
cians,

(iii)

Asscssment of Standard of Teaching
and Research in Universities

1807. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that the Uni-
versity Grants Commission appointed in
1959 a Reviewing Committee for Mathematics
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and Statistics to broadly survey and assess the
standard of teaching and research in the
universities;

is a fact that the
Committee recommended model sylabi for
undergraduate and postgraduate courses,
stressing the need for review and revision
every five years;

{b) whether it

(c) whether the Committee recom-
mended the setting up of the centres of
research in mathematics at the Punjab,
Delhi, Madras, Calcutta and Allahabad
Universities and there werc other recom-
mendations also made;

(d) whether all the recommendations
have been implemented fully and if so, where
these have been implemented; and

() if not, the reasons therefor?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V.R.K.V. RAO):
(a) Yes, Sir,

(b) Yes, Sir.

(¢} Yes, Sir.

(d) and (e). The recommendations made
by the Review Committee have been brought
to the notice of the Universities for imple-
mentation to the extent possible. The
University Grants Commission has established
centres of Advanced Study in Mathematics
in the Universitiess of Punjab, Madras,
Bombay and Calcutta.

Recruitment of Scheduled Tribes to
Indian Forests Service

1808. SHRI KARTIK ORAON: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that in 1968, all
candidates recruited agaiost the reserved
quota of Scheduled Tribes to Indian Forest
Service, belonged to Assam State; and

(b) if so, the names of such persons and
the districts to which they belong?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
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Sir.
(b) A list giviog the information is
attached.

Statement

SlI. No. Name of the Candidate District/State to which the
candidate belongs

1. Shri Thepfulhouvi Angami Nagaland

2, Shri Frankinsence Suchieng Assam

3. Shri Kaikhogin Vaiphei Manipur

Recruitment of Scheduled Tribes to IAS/IPS
and other Central Services

1809. SHRI KARTIK ORAON: Wil
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that 90 per cent
of the candidates recruited to IAS/IPS and
Class I Central Services in 1969 against the
quota reserved for the Scheduled Tribes

belonged to Assam; and

\b) if so, the names thereof indicating
the districts to which they belong?

THE MINISTER OF STATE IN THE
MINISTRY QOF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) A Statement giving the information
is attached.

Statement

Sl. No. Name of the candidate

I. Indian Administrative Service

Shri Charan Dass Parsheera
Shri Rinsanga

Shri 5.5, Pangtey

Kumari Bindu Tsering

b=

II. Indian Police Service

Tashi Dawa

M. Tumsanga

T.W. Pakyntein
MNamo Narain Meena

1II. Central Services, Class I

00 =1 Ot

9. Shekholen Kipgen
10. D. Lakra
11. Kegwalo Thong
12, Oris Lyngdoh
13, K.L. Negi -
14, T.R. Thakur
15. Indibar Dewri
16. H.T. Sangliana

17, Sunila Dayal (Kumari)

District & State to which the
candidate belongs

Lahoul & Spiti, Himacbal Pradesh.
Mizo, Assam,

Pithoragarh, Uttar Pradesh.
Darjeeling, West Bengal.

Lahoul & Spiti, Himachal Pradesh.
Mizo, Assam.

U.K. & J. Hills, Assam,

Sawai Madhopur, Rajasthan.

Manipur.

Champaran, Bihar.

Kohima, Nagaland.

Khasi Hills, Assam.
Kinnaur, Himachal Pradesh.
Kionaur, Himachal Pradesh.
Lakhimpur, Assam.
Churachandpur, Manipur,
Ranchi, Bibar.
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Chanzes in Script of Sindhi Language

1810. SHRI V. NARASIMHA RAO :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the All India Sindhi Literary,
Educational and Cultural Conference held in
New Delhi recently has expressed concern
over the Government’s action in arbitrarily
changing the script of Sindhi lunguage from
Sindhi to Devanagari script;

(b) whether the Conference has demanded
that currency notes should have the Sindhi
language as well printed on them; and

(c) the reaction of Government in regard
thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K, R. V.
RAO) : (a)to (c). The All India Sindhi
Literary, Educational and Cultural Conference
was reported in the press; but the Ministry of
Education & Youth Services have not received
any communication from the Conference.

Some time back a communication was
received by the Ministry of Finance from the
Akhil Bharat Sindhi Boli & Sahitya Sabha,
Bombay that on curreney notes value render-
ing should also be printed in original Sindhi
script. That matter is under consideration of
the Government of India,

Collaboration in Applied Sciences and Techno-
logy with USSR

SHRI V. NARASIMHA RAO :
SHRI N. R. LASKAR :
SHRI K. P. SINGH DEO :

1811.

. Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether India and the Soviet Union
are exploring the possibility of collaboration
in applied sci and technology b
scientists of the two countries; and

(b) the ontcome of the talks with the So-
viet Delegation in this connection 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAOQ) : (a) Yes, Sir.

(b) The delegation which was exploratory
in nature, felt that there is considerable scope
for collaboration in applied and technological
research between the two countries, Some of
the areas of research in which the delegation
evinced interest related to textile and textile
machinery, industry, chemical industry, high
polymer industry, petro-chemicals, dye-stuffs,
glass and ceramics, leather technology, ore-
beneficiation, ferro-manganese technology and
jute technology.

Museum in Memory of Late Dr. Zakir
Hussain

1812. SHRI V. NARASIMHA RAO:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is proposed to set up a
Museum in memory of the late President, Dr.
Zakir Hussain;

(b} il so, the place where it is going to
be built;

(c) the amount likely to be spent thereon;
and

(d) what will be the set-up of the
museum 7

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO}):
(a) to (d). Government is examining various
suggestions which have been made to per-
petuate the memory of the late President Dr.
Zakir Husain,

AW & I sw=ifal § fawg
srfrita o am

1813, »t Aromw ey WAL : A=
TR HAT ag qATY FT FA K4

(%) Ud Fwfai & wear gt
¢ faax fasg 19 fageay, 1968 #1
gEaTe H owny 8 & s Avwe fafae
rarera § afavifa 98 §;
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(a) 71 ag ag g fs sa% =rael
o favta w01 ¥ srewifus 30 @ @ &
104

(w) afz g, aY Fa1 99 wwAT O
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Enlarging Jurisdiction of Punjabi University
1814. SHRI SHRI CHAND GOYAL:

SHRI D.N. PATODIA:
SHRI HEM RAI

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the Punjabi University,
Patiala has decided to enlarge its jurisdiction
and included and affiliated the Colleges of
Patiala, Sangrur, Bhatinda and Rupar in its
jurisdiction;

(b) whether it is a fact that neither the
Punjab Government has been consulted in
the matter nor approval of the Governor
or the Central Government obtained before
taking such a step;

(c) whether the above action is contrary
to the provisions of the Punjab Reorgani-
sation Act;

(d) if so, the reaction of Government
thereto; and

(¢) whether it is a I’af:t that the parent
University of Punjab in whose jurisdiction
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the above Districts fall has not even been

consulted in the matter?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V, RAO):
(a) and ¢b). The Government of Punjab
has issued a notification to this effect. The
Central Government was not consulted be-
fore the issue of the notification.

(c) and (d). There is a difference of
opinion between the Central Government
and the Government of Punjab about the
legality of the MNotification issued by the
State Government vis-a-vis the provisions of
the Punjab Reorganisation Act.

(e) The Punjab Government does not
appear to have consulted the Punjab Univer-
sity in the matter,

Approach Roads to Villages of Union Terri-
tory of Chandigarh

1815. SHRI SHRI CHAND GOYAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the steps
being taken by Government to provide appro-
ach roads to the villages of the Union Terri-
tory of Chandigarh ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : The information is being
collected and will be laid on the Table of the
Sabha as soon as available.

College for Leather Technology and Hide
Industry in Orissa

1816. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether Government propose to
consider the setting up of a college for
Leather Technology and Development of
Hide Industry in Orissa;

(b) whether any similar industry and
technology already exist in the country; and

(c) whether any foreign exchange is
being earned by this industry ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) The State Fourth Plan has
made no provision for setting up a College
of Leather Technology in Orissa.

(b) Two institutions, one in Calcutta
and another in Madras are conducting degree
courses in leather technology, Leather indus-
try is widely spread throughout the country.

() The foreign exchange earned by our
leather and hide industry is about Rs. 77.35
crores in 1968-69.

Refreshment Facilities Lacking
at Bhubancswar Airport

1817, SHRI K.P. SINGH DEO: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Bhubaneswar Airport is
without any facilities for snacks and refresh-
ments; and

(b) if so, the steps contemplated by
Government to provide these basic amenities
at the Airport ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Repeated attempts to find a party
to provide catering facilities at Bhubaneswar
aerodrome have not succeeded so far. The
State Government has been requested to
help in the matter,

Development of Minor Ports of Chandbali
and Gopalpur

1818. SHRI K. P. SINGH DEOQ:
SHRI SRADHAKAR SUPAKAR:
SHRI CHINTAMANI
PANIGRAHI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Government of Orissa
have requested for the development of minor
ports of Chandbali and Gopalpur;

(b) if so, Government’s reaction thereto;
and
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(c) the names of other minor ports
proposed to be developed during the Fourth
Five Year Plan period ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT ( SHRI
IQBAL SINGH): (a) Yes.

(b) A committee under the chairmanship
of the Development Adviser in the Ministry
of Shipping and Transport and with Shri
B. R, Patel, Secretary to the Government
of Orissa, Industries and Commerce Depart-
ment and Shri M. C. Daviah, Assistant
Director (Fishing Harbours), Department of
Agriculture, Government of India, as mem-
bers, has been set up on the 1st May, 1969
to examine the possibilities of developing
one of the two ports, namely Chandbali
and Gopalpur in Orissa as Centrally Spon-
sored Schemes during the Fourth Plan
period. The Committee is expected to
finalise its report shortly.

(c) The executive responsibility for the
development of minor ports vests in the
State Governments concerned. The Govern-
ment of India, however render technical
assistance, wherever asked for- or considered
necessary and also gives financial assistance
in the form of long term loans for the
execution of specified schemes (known as
Centrally Sponsored Schemes) relating to
the development of minor ports.

It has been decided in consultation with
the State Governmenis that one port in each
State will be taken up as Centrally Spon-
sored Schemes consistent with its traffic
potential during the Fourth Plan period.
The ports envisaged for development under
Centrally Sponsored Schemes are Gopalpur,
Chandbali in Orissa, Kakinada in Andhra
Pradesh, Cuddalore in Tamil Nadu, Beypore
in Kerala, Karwar in Mysore Mirya Bay
(Ratnagiri) in Maharashtra and Porbandar in
Gujrat.

t of Seismology in India

Develop

1819. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the extent of development of seismo-
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logy in India;

(b) whether any attempts have been made
for active international collaboration and co-
ordination for conducting research and for
proper utilisation of the efforts in this field
for the welfare of the society;

(c) if so, the salient features thereof:
and

(d) India’s contribution to seismology?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) Since 1947, the science of seismology
has steadily developed.  The number of
regular seismological observatories in India
has risen from 5 in 1947 to 17 in 1969. The
equipment at all the observatories has been
modernised and considerable progress has
been made in the research and development
activities.

(b) Yes, Sir.

(c) The Seismological Division of the
India Meteorological Department has been
actively collaborating with other national and
international organisations by way of exch-
ange of data and research publication.
Special data sheets are sent regularly to a
number of organisations in other countries
like the U. S. A, U. K. and U. S.5. R,

The United States Coast and Geodelic
Survey supplied to the Department four sets
of seismographs, which are working at New
Delhi, Shillong, Poona and Kodaikanal.
They also supply from time to time a large
amount of processed data regarding earth-
quake information all over the world.

(d) Besides the India Meteorological
Department, which has been doing seismolo-
gical work for the past 75 years, other insti-
tutions, such as the National Geophysical
Research Institute, Hyderabad, the School
of Research and Training in Earthquake
Engineering, Roorkee, and the Bhabha
Atomic Research Centre, Bombay, are also
engaged in work relating to seismology.

Duriog the last few decades, significant
contributions have been made by Indian
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Scientists in the following fields :—
(i) Earthquake statistics, their recurr-
"~ ence laws and estimation of earth-
quake risk in seismic zones.

(ii) Seismicity and seismic zoning of
India. .

(iii) Structure of the Crust and Upper
Mantle in the Indian region.

(iv) Calibration and standardisation of

sensitive electromagnetic  seismo-
graphs,
(v) Microseisms, their origin and

structure and their use for possible
tracking of storms at sea.

(vi) Theoretical studies on mechanism
of earthquakes, propogation of
elastic surface waves in a layered
structure, change of pulse shape
etc.
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Extension of Service to Employees who
Participated in 19th September,
1968 Strike

1822, SHRI S. M. BANERIEE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that orders have
been issued not to deny extention of service
beyond 55 years of age to those employees
who participated in the 19th September, 1968
strike ;

(b) if so, whether these orders have
been communicated to all the Ministries ;
and

(c) whether a copy of the said order
will be laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLAY): (a) No, Sir.

(b) and (c). Do not arise.
Recruitment and Promotion of
Scheduled Castes/Scheduled Tribes
Class I Officers

1823. SHRI S, M. BANERIJEE : Will

the Minister of HOME AFFAIRS be pleased

to state :

(a) whether any final decision has been
taken to promote and recruit some of the
Scheduled Caste and Scheduled Tribe Class 1
Officers under the various Ministries of the
Government of India ;
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(b) if so, whether any percentage has
been fixed ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to (c). Reserva-
tion has already been made for Scheduled
Castes and Scheduled Tribes in all services and
posts under the Government of India ; in-
cluding Class I services and posts, recruit-
ment to which is made direct. Only Scienti-
fic and technical posts for conducting resea-
rch, or for organizing, guiding and directing
research salisfying the conditions for exemp-
tion laid down for this purpose are exemp-
ted from the purview of the orders of reser-
vation for Scheduled Castes and Seheduled
Tribes. The reservations prescribed for
Scheduled Castes and Scheduled Tribes are
as follows ;:—

Direct recruitment:

(i) Scheduled Castes : 1249, of the vacan-
cies filled by direct recruitment in the
case of recruitment to posts and servi-
ces on an all India basis by open com-
petition, i. e. through the Union Public
Service Commission or by means of
open competitive tests held by any other
authority. Where recruitment is made
otherwise than by open competition, the
reservation is 163%(.

Scheduled Tribes : Both in recruitment
by open competition and in recruitment
made otherwise than by open competi-
tion there is a reservation 59(,.

(i)

The appointing authorities in the Minis-
tries etc, are required to make reservation
according to these percentages while making
direct recruitment to Class 1 services/posts
under them unless specifically exempted.

As regards promotion to Class I posts,
orders regarding reservations for Scheduled
Castes and Scheduled Tribes in posts filled
by promotion have been issued in O. M. No.
1/12/67—Ests. (C), dated 11th July, 1968 a
copy of which is laid on the Table of the
House. [Placed in Library. See No.LT—
1483/69],
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Certain concessions have been given to
Scheduled Castes and Scheduled Tribes in
the matter of promotion by selection from
Class II to the lowest rung or category in
Class 1. There is however no reservation
in promotions by selection within Class I.
In promotions on the basis of seniority sub-
ject to fitness, while there is no reservation,
cases of supersession of Scheduled Caste and
Scheduled Tribe officers in Class I appoint-
ments are required to be submitted for prior
approval to the Minister or Deputy Minister
concerned.

Absorption of Instructors of National
Fitness Corps

1824, SHRI S, M. BANERJEE : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) what further steps have been taken
to absorb the Instructors working under the
Mational Fitness Corps ; ’

(b) whether it is a fact that practically
all the State Governments have refused to
accept these Instructors ; and

(c) if so, what is going to be the future
of the National Fitness Corps ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO) : (a) and (c). The matter is under
active consideration of the Government,

(b) No, Sir,
Ban on Political Parties

1825. SHRI 5. M. BAMERJEE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that majority of
the political parties have expressed their
opinion against imposition of any ban on
any political party and giving more powers
to Government to curb the working of any
political party;

(b) if so, the reaction of Government
thereto; and
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(c) whether the opposition parties will
again be consulted before taking any final
action in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Home Minister had invited leaders of
Swatantra party, BJS, DMK, CPI, CPM,
SSP, PSP and some independent Members of
Parliament to discuss with him the question
of enacting suitable legislation to deal with
the activities of the extremists. The leaders
of CPI, CPM and SSP have in their commu-
nications to the Home Minister, expressed
their opposition to such legislation. The
leaders of PSP have stated that they do not
feel inclined to share their views on this politi-
cal issue with the Government at the present
moment. The Swatantra party have support-
ed the proposal to enact such a legislation.
The Jana Sangh have sought more time to
consider the matter, Discussions with leaders
of Jana Sangh and DMK are yet to take
place, )

(c) The leaders of CPI, CPM, SSP and
PSP have expressed their inability to parti-
cipate in the discussions. The Government
would welcome their participation in sub-
discussion.

Agreement between India and Ceylon
for Shipping

1826. SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI MAHANT DIGVIJAI
NATH :
SHRI CHENGALRAYA
NAIDU :
SHRI B.K. DASCHOWDHURY:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

{a) whether itisa fact that an agree-
ment between the Governments of India and
Ceylon has been signed for shipping between
the two countries;

(b) if so, the main features of this agrree-
ment; and

(c) the nature of assistance being given
to Ceylon Government under this agree-
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ment ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH) :
(a) An Agreement was signed between the
Shipping Corporation of India and the
Ceylon Shipping Corporation Limited at
Colombo on 19th May, 1965 under which the
Shipping Corporation would act as Consul-
tants and Collaborators of the Ceylon Shipp-
ing Corporation. This Agreement recognises
and embodies the desires of the Ceylon
Shipping Corporation Ltd. and the most
friendly response of the Shipping Corpora-
tion of India Ltd. to ensure that the efforts
of the Ceylon Shipping Corporation Ltd. in
the international maritime field are success-
ful,

(b) and (c). The main features of the
agreement are the following :

(iy The Agreement records that the
objective of the Ceylon Shipping
Corporation is to secure a rightful
share for Cevlon in its international
seaborne trade.. To start with the
Ceylon Shipping Corporation would
commence a monthly cargo liner
service in the Ceylon/U. K. and
the Ceylon/Continent  Tarde
routes,

(iij) The Ceylon Shipping Corporation
would purchase two suitable second-
hand vessels and also charter a few
vessels for operating the above
service,

(iii) The Shipping Corporation of India
will render administrative, commer-
cial and technical advice to the
Ceylon Shipping Corporation and
also depute a few officers to work
with the Ceylon Shipping Corpora-
tion for limited periods.

(iv) The Shipping Corporation of India
would not receive any fees or remu-
neration for its consultancy and
collaboration, but the Ceylon Shipp-
ing Corporation would pay the
salaries and allowances etc. of the
officers deputed by the former,
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Air India to extend its Services on
New Routes

1829, SHRI S. S. KOTHARI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that Air India
proposes to extend its activities over new
routes ;

(b) if so, what are the scheduled routes;

(c} the estimated increase in cost on
this account ; and

(d) the estimated revenue and profit or
loss on such new routes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir. Air-India bhas no plans in the
immediate future to operate its services on
any new routes,

(b) to (d). Do not arise.

Harijans Officers above the Rank of Under
Secretary in Central Government,

1830. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the total number of officers above
the rank of Under Secretary in all the offices
of the Government of India in New Delhi ;
and

(b) the total number of Harijans among
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) : (a) and (b). Io-
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formation. so far available, is given in the
Statement attached. The remaining informa-
tion will be laid on the table of the House
in due course.
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- .. Annexure
Total No. Scheduled
of Castes
Officers Officers
891 6
Note : Information is awaited from 10

Ministries/Departments.

Public Transport facilities for
Government Employees

1831. SHRI M. L. SONDHI:
SHRI N. SHIVAPPA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of Central Government
employvees in MNew Delhi who use public
transport for the daily journey to and from
their offices;

(b) the precise steps taken to ensure
that adequate facilities are available from
home to office and back to these Central
Government employees in the interest of
their efficiency;

(c) the extent of existing difficulty faced
by Central Government employees in obtain-
ing transport;

(d) whether Government propose to take
steps to provide special transport twice a day
to these Central Government employees for
the journey from residence to office and
back to fulfil the obligations of efficiency
in Central Government offices; and

(e) if not, the reasons therefor 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(&) In addition to city bus services operated
by the Delhi Transport Undertaking there
are various other forms of public transport,
which are used by Central Government
employees for their daily journey to and
from their offices. The offices of the Central
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Government are situated at different places
in Delhi. No statistics are maintained about
the number of Central Covt. employees
who use public transport for their journey.

(b) The Delhi Transport Undertaking
operates 62 main and 60 subidiary routes
in Delhi, The total number of buses on the
road at present is 1180. In addition to
the net work of regular services, the Under-
taking operates special trips from different
colonies in Delhi to Central Secretariat and
other places where the Central Govt. offices
are situated. Besides the D.T.U. buses,
other forms of road transport like taxis,
autorickshaws and scooters are also used by
Central Govt, employees for their journey to
office and back.

(¢) The Govt. are not aware of any
paticular difficulty being experienced by the
Central Govt. employees in obtaining trans-
port. Most of the colonies where Govt,
servants reside have welfare association
which take up with the management of the
D.T.U. the difficulties, if any, exeprienced
by their members regarding transport. All
such requests are promptly attended to and
suitable action taken to provide relief where
it is found necessary.

(d) In addition to its scheduled services
the Delhi Transport Undertaking operates
special trips from various colonies to Central
Secretariat and other places where Govt.
offices are located, both in the morning and
evening.

(e) Does not arise,
Delhi Police Commission Report

SHRI M. L. SONDHI:

SHRI KANWAR LAL GUPTA:
SHRI MOLAHU PRASAD:
SHRI ABDUL GHANI DAR:

1832.

Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether the enquiry into the condi-
tions of service work and living of non-
gazetted members of the police Force in the
Union Territory of Delhi has been comple-
ted;
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(b) if so, whether the Report of the
Delhi Police Commission has been considered
by Government;

(c) whether any recommendations have
been implemented so far; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The Report of the Delhi police Commission
has been received by Government and its
recommendations have also been examined.

(c) and (d). Action on the various deci-
sion has been completed in a large number
of cases and in some cases where implemen-
tation will have to be on a phased basis,
action has been initiated.

The various schemes introduced are
already producing their effect in terms of
greater discipline, all-round better perfor-
mance and a greater sense of satisfaction
among the force and the full effect will be
felt in due course.

Central Secretariat Stenographers
Service

1833, SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that Govern-
ment have approved in principle that the
existing set-up of the Central Secretariat
Stenographers’ Service should be revised
and a new grade called III be introduced;
and

(b) if so, the reasons why the orders
regarding the revised scheme have not yet
been issued 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The orders about the reorganisation of the
Cenral Secretariat Stenographers’ Service,
including introduction of a new Grade III,
have been issued on the 24th July, 1969.

AUGUST 1, 1969
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Increase in Accident by D. T, U, Buses

1834. SHRI M. L. SONDHI :
SHRI VALMIKI CHOUDHARY:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the number of accidents
involving Delhi Transport Undertaking buses
has been increasing;

(b) the number of accidents involving
DTU buses during the last year and the
previous two years, including buses run on
contract for D.T.U. ;

(c) the steps taken to reduce the accident
rate ; and

(d) departmental action taken to punish
the drivers prone to accidents and to reward
the careful drivers with accident-free records ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) No.

(b) The required information is as
under :—
Year Total number of accidents
involving D.T.U. buses.
1968 1291
1967 1426
1966 1336

Mo separate figures of accidents involv-
ing private buses under D.T.U, operation are
kept.

(c) A statement giving the information
required is attached.

(d) All the accidents are reported to
the Police who carry out investigations.
Action is taken against the drivers on the
basis of the findings of the court. The
Undertaking operates an incentive scheme
with a view to encourage safe driving
habits.
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Statement

The Dethi Transport Undertaking is opera-
ting an incentive scheme to encourage safe
driving habits in its drivers. A driver with
an accident free record of service is given a
reward which can be earned quarterly, Among
other measures the following steps have been
or are being taken by the Delhi Administra-
tion to prevent road accidents and to ensure
road safety :

I. Education of the public,

(i) Road safety education, including lec-
tures on road safety and observance of traffic
rules, is imparted in educational institutions.
This is followed by a practical demonstration.

(ii) Television shows are being arranged
for children.

(iii) Pamphlets and comics on road safety
are distributed among children.

(iv) Films on road safety are shown in
various schools.

(v) Cautionary *School’ sign boards have
been fixed near almost all schools falling on
road side for guidance of the motorists.

(vi) Pedestrian crossings have been mar-
ked and speed restrictions imposed on all
important roads,

(vii) A Traffic Training School at
Road is functioning in full swing.

Irwin

(viii) Pamphlets on road safety have also
been distributed in the surrounding villages.

(ix) Cinema slides on traffic safety are
being shown regularly in about 25 cinemas of
Delhi with burlesque figures.

(x) A mobile traffic education van func-
tions daily for six hours during peak hours to
educate road users on the spot by pinpointing
their mistakes.

II. Engineering Improvements.

(xi) On the advice of the Traffic Police,
roundabouts are being removed, road crossings
are being widened, channelisers, footpaths
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and cycle tracks are provided, road markings
are made and bus stops, stalls, vendors,
taxi stands, etc. removed from congested
areas, as far as possible. A pumber of
D.T.U. bus stops have been resisted.

1If,  Enforcement Measures.

(xii) Movements of heavy transport vehic-
les have been stopped altogether on busy and
congested areas to avert bottle-necks and, on
a few other roads, their movement have been
suspended during peak hours to avoid traffic
congestion.

(xiii) Busy roads of Delhi and New Delhi
have been closed for slow moving vehicles
during the Peak hours.

(xiv) Congested roads have been declared
as ‘One way' and thronged roads as ‘No Par-
king' Zones.

(xv) Selective enforcement drives are con-
ducted,

(xvi) The traffic police has been strengthe-
ned by sanctioning additional staff and trans-
port, There are three Accident Squads, with
Photographic Units attached to them, which
investigate fatal accidents and grievous injury
accident cases.

(xvii) A separate Traffic Inspector has
been detailed for enforcement of traffic rules
and regulations, 6 static enforcement squads
with mobile magistrates, work under him, in
close liaison for on-the-spot prosecutions and
trial.  This is in addition to 8 traffic Magis-
trates (one of whom is stipendiary).

(xviii) There are also 4 Mobile Enforce-
ment Squads who patrol on jeeps at different
hours and on different routes, both during
peak and idle hours, to detect violations by
motorists.

(xix) One break-down van has been provi-
ded for the removal of abandoned vehicles
which hinder free flow of traffic.

(xx) Education is imparted to Police Staff
in road rules and regulations, in new ideas
and innovations in traffic and other allied
matters. For this purpose, a staff of 2 Sub-
Inspectors and 1 Head Constable has been
kept,
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(xxi) Since August, 1968, 2 new system
of *School Safety Patrol’ has been introduced.
Under this system, about 800 boys and girls
have been trained uptil now to control and
direct traffic outside their schools before and
after the schools hours, The purpose of this
training is that the school children receiving
training would further disseminate road safety
education to their school mates as a regular
feature and also assist them in crossing the
road at the time of their entry and exit from
the school.

(xxii) During 1968, three important even-
ts concerning traffic took place. Firstly, a
National Crime Prevention Week held in
April, secondly an Exhibition of Home Guard
and Civil Defence was held in November, in
which traffic police had put up two stalls and
traffic children park. Lastly, a Road Safety
Week was organised by traffic police with the
help of other organisations in December.

Length of Proposed Coastal Highways
in States

1835, SHRI D. R. PARMAR: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

{a) the total length of coastal Highways
proposed in each State;

(b) the length completed upto March.
1969 in each State; and

(c) the action proposed to be taken for
completion of the remaining lengths ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). The lengths
of Coastal Highways in each State, with the
financing of which Government of India are
connected to a limited extent from any source
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and the lengths, completed so far, are
indicated below :
In miles
State Total length  Length completed
so far

Maharashtra 301 273
Goa 17 87
Mysore 175 140
Kerala 198 194
Gujarat 22
Tamil Nadu 25 In progress
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(¢) The roads concerned are within the
sphere of responsibility of State Governments.
However, subject to the availability of
resources, the balance of the works mentioned
at (a) and (b) above are expected to be comp-
leted during the Fourth Plan period.

Silting in Kandla Port

1836. SHRI D. R, PARMAR: Will the
Minister of SHIPPING AND TRANMNSPORT
be pleased to state:

(a) whether it is a fact that Kandla Port
is limping due to heavy silting; and

(b) if so, what action Government pro-
pose to take for de-silting the port area in
order to maintain the port in good condition?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) No. There has how-
ever been comparatively heavy accretion of
silt over the bar near the entrance of Kandla
creek. This resulted in the reduction of per-
missible draft of ships by 1.2 ft. Inspite of
this ships with drafts of about 27 to 31 ft.
can be brought into the harbour depending
on the state of the tide.

(b) The port’s dredger is being put to
maximum use for dredging purposes, but its
capacity is not adequate to cope with the
siltation in the entrance channel. One of
the dredgers belonging to the Government
of India was used for dredging from Novem-
ber, 1968 to March, 1969 in the entrance
channel. A proposal for procuring an addi-
tional dredger to cope with the siltation, is
under examination by the Kandla Port,
Trust,

Purchase of a Dredger ‘S. D. K. Kandla®
from Holland

1837, SHRI D. R. PARMAR : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the dredger
‘S. D. Kandla® purchased from Holland at
a cost of about Rs. 90 lakhs is lying idle and
it has never given satisfactory service;
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(b) if so, the reasons thereof;

(c) whether Government have enquired
into the alleged malpractices done in purchas-
ing this dredger; and

(d) if so, details of the enquiry and the
result thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). No. The
dredger ‘Kandla' has been put to maximum
use in the approach channel. However
some defects had arisen in the working of
the dredger. These were attended to as and
when necessary. The question of improving
the working of the dredger is under examina-
tion by the Kandla Port Trust.

(c) Mo malpractice has come to the
notice of the Government in the purchase of
this dredger.

(d) Does not arise.

Negotiation Regarding Production of
Propellers

1838. SHRI N. K. P. SALVE : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether negotiations between the
Hindustan Shipyard Ltd. and the Heavy
Engineering Corportion Ltd., Ranchi for the
production of propellers have started; and

(b) if so, the results thereof 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING & TRANSPORT (SHRI IQBAL
SINGH) : (a) and (b). The Hindustan Ship-
yard Ltd, are in touch with the Heavy
Engineering Corporation Ltd.,, Ranchi, to
ascertain when the latter would be able to
start the manufacture of propellers. It is
understood that the Corporation are at
present not fully geared to take up indepen-
dently manufacture shafting involving heavy
non-ferrous castings and specialised fittings.
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Dunish Oil Tanker

1840, SHRI RAM CHARAN: Will the
Minister of SHIPPING AND TRANSPORT

be pleased to state :

(a) whether it is a fact thata Danjsh
Oil Tanker **Stolt Progress’ was boycotted
on the 20 May, 1969 when it arrived in Port
and was unloading at the Butcher Island
Marine oil Terminal;

(b) if so, the reasons thereof; and

(c) the steps being taken to meet the
demands of the Pilots?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a)and (b). The Danish
0il Tanker “Stolt Progress” arrived in
Bombay on 18-5-69. This vessel had a
length of 560 feet and the draft on arrival
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was 26 feet. The agents had booked the
vessel to go to Pir Pau but owing to deeper
draft she was taken to Ballard Pier to lighten.
After lightening up, the vessel was booked to
dock at Pir Pau on 20-5.69. The Pilots,
however, refused to handle the vessel even
with the lightened draft as a measure of
protest against the Port Trust not granting
some of their demands, The wvessel was
therefore, piloted to Pir Pau by the Harbour
Master of the Port Trust,

(c) A Committee of Trustees of the
Bomboy Port Trust is at present conducting

negotiations with the Pilotage Services
Association.
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Practical Training Stipends Scheme

1842. SHRI BHOGENDRA JHA:
SHRI ESWARA REDDY:
SHRI JAGESHWAR YADAYV:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state;

(a) the number of Trainee-Engineers
who were called for undergoing Practical
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Training under the Practical Training Stipends
Scheme during the year 1968-69;

(b) whether some engineers werc sent
for training to the Technical Training Centre,
Kota;

(c) if so, the details thereof; and

(d) whether they have been provided
with jobs after the training ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) 10,167 engineering graduales
and diploma-holders were provided with
practical training places during 1968-69.

(b) Yes, Sir.

(¢) 9 engineering graduates and 41
diploma-holders were trained at the Kota
Centre in the operation and maintenance of
heavy earth moving machinery. The gra-
duates were also given training on irrigation
and power projects.

(d) The object of the scheme i only to
equip them with pratical experience for
gainful employement. Efforts, however, are
being made continually through various
authorities for finding them employment. 10
trainees are reported to have secured
employment.
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Shipping route from India to Trinidad

1846. SHRI RAMAVTAR SHARMA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to to state:

(a) whether there is any proposal under
consideration of Government to have a
direct shipping route from India to Trinidad;
and

(b) if so, when a final decision is likely
to be taken in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMAIAH):
(a) No, Sir.

(b) Does not arise.
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Strike by Employees of Cambatta Aviation

1847. SHRI MOHAN SWARUP : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that more than
100 employees of Cambatta Aviation at
Santa Cruz airport went on a day's token
strike on the 20th May, 1969;

(b) if so, whether there was any change
in the schedule of the International Airlines
_T‘w&A" BOAC and Iran Air; and

(¢} the reasons for their token strike 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) No, Sir. The services handled by
Cambata Aviation werc not affected on
account of the strike, as the work was carri-
ed out by the supervisory staff with the help
of casual labour.

(c) It is understood that the strike was
the result of rough handling of a subordina-
te by the station manager of Cambata
Aviation,
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Committee to probe into the ills of
Kandla Port

1852, SHRI D. N. PATODIA:
SHRI HIMATSINGKA:
SHRI Y. A. PRASAD:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
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(a) whether it is a fact that Government
propose to set up a Committee to probe into
the ills of the Port of Kandla;

(b) if so, the composition and terms of
reference of the Committee; and

(c) by what time the report of the
Committee will be available to Government
for initiating action thereon 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND INTHE MINISTRY OF
SHIPPING AND TRANSPORT ( SHRI
IQBAL SINGH): (a) A Committee has
already been set up to examine the various
problems relating to Kandla Port and to
suggest remedies,

(b) The composition and the terms of
reference of the committee are indicated
below :—

Composition :

1. Secretary,

Ministry of Shipping & Transport, Chairman
2. Chairman, Kandla Port Trust. Member
3. A representative of the Government of Gujarat. Member
4, A representative of the Gujarat Chamber of Commerce

and Industry. Member
5. A representative of the Gandhidham Chamber of

Commerce and Industry. Member
6. A representative of the Ministry of Foreign Trade. Member
7. A representative of the Ministry of Industrial

Development and Internal Trade. Member
8. A representative of the Department of Food. Member
9. A representative of the Department of Agriculture. Member
10. A representative of the Railway Board. Member
11. A representative of the Ministry of Petroleum

and Chemicals, Member
12. A representative of the State Trading Corporation. Member
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Terms of reference :

The Committee will examine the follow-
ing matters and make recommendations
thereon ;:—

(i) Technical problems relating to the
Port of Kandla such as dredging,
navigation, shipping facilities etc;

(ii) Decline in the traffic passing
through Kandla Port and measures
to be taken to remedy the situa-
tion with a view to ensuring the
optimum use of the facilities pro-
vided at the port; and

(iii) Steps necessary to ensure speedy

industrialisation of Kandla-Gandhi-

dham area.

(c) The Committee is likely to submit
its report to Government by the end of
August 1969,

Investment on Teaching of Science
and its Development

1853, SHRI D. N. PATODIA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 10 state:

(a) whether it is a fact that during the
last 20 years the country has spent more
than Rs. 500 crores on teaching of Science
and its development;

(b) if so, whether any assessment has
been made in order to find out the extent
the investment has directly helped the
country to reduce dependence on imports in
the field of industry through scientific
innovations in the country; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES ( DR. V.K.R.V.
RAO ): (a) According to the information
available, a sum of about Rs. 237 crores is
estimated to have been spent by the Central
Government during the first three Five-Year
Plans and in 1965-69 on science education
in schools and universities, and on scientific
research and development in National
Laboratories and other scientific organisa-
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tions under the Ministry of Education and
Youth Services.

(b) and (c). No precise quantitative
estimate of how far this investment has
directly helped the country to reduce imports
is practicable, It is however, estimated
that foreign exchange equal to about Rs, 16.5
crores has been saved as a result of the
exploitation of the results of research
carried out by National Laboratories and
other research organisations.

Extension of Tenure of Administrative Reforms
Commission

1854. SHRI D. N. PATODIA :
SHRI YAJNA DATT SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI RAGHUVIR SINGH

SHASTRI :

SHRI JAI SINGH :
SHRI P. C. ADICHAN :
SHRI K. M. KOUSHIK :
SHRI NAVAL KISHORE SHARMA:
SHRI VIRENDRAKUMAR SHAH :
SHR1 MAHANT DIGVIJAI NATH:
SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Adminis-
trative Reforms Commission has not been
able to complete its work and is likely to ask
for a few more extensions for the completion
of its work;

(b) if so, whether the Commission has
indicated to the Government any definite date
for completion of its work;

(c) the total amount so far spent on the
Commission, including salaries of the staff,
payments to Members, travelling allowances
etc. so far;

(d) the mumber of reports which the
Commission has presented and the total
ber of rex ions made therein;

and

(¢) the number of recommendations
which have been accepted so far by the
Government and the financial implications
thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Administrative Reforms Commission has
yet to report on certain areas of adminis-
tration. The resolution setting up the
Commission requires it to make its report to
the Government as soon as practicable. The
Commission has stated that it is not possible
to indicate the exact date by which its work
is likely to be completed, it as early as possi-
ble.

(c) Rs, 57,21,013 (upto May 1969)

(d) The Commission has so far submitted
thirteen reports containing 362 recommenda-
tions,

(e) Decisions on most of the recommen-
dations contained in the following six reports
have been taken :

(1) Problems of redress of citizens'
grievances,

(2) Machinery for
report)

planning (interim

(3) Machinery for planning (final report)
(4) Public Sector undertakings.

(5) Finance, accounts and audit

(6) Economic administration.

A statement giving details of the recomm-
endations in the first four of these reports
that had been accepted (with or without
modifications) or rejected or were still under
consideration was laid on the Table of the
House in reply to starred question No. 97
on 21-2-1969. Statements showing Govenment
decisions on the fifth report were laid on the
Table of the House on 21-3-1969, 16-5-1969
and 22-7-1969. A similar statement on the
sixth report viz., that on Economic Adminis-
tration will be laid on the Table of the House
shortly.

Removal of stagnation among Assistants in
Central Sectt,

1855. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased to
state :
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(a) whether it is a fact that a scheme
has been drawn up by Government to remove
stagnation among more than 900 Assistants
who have put in more than 20 years service
as Assistants;

(b) if so, the details of the scheme and
whether the Administrative Reforms Commi-
ssion's recommendetions in regard to the
pay scale of Assistants have been considered;
and

(c) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
and (b) : The Coordinating Committee set
up to look into the grievances of the members
of the Central Secretariat services and sugg-
est remedial measures, recommended fixation
of a quota of promotion posts in the Section
Officer’s Grade, to be filled by Assistants
with longest years of service in the grade,
for a specified nnmber of years. The reco-
mmendations of the Committee are under
consideration. The Administrative Reforms
Commission, in their Report on Personnel
Administration have not made apy specific
recommendation in regard to the pay scale
of Assistants,

(c) Does not arise.

Confederation of West Bengal and East
Bengal

1856. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that efforts are
being made by some political parties to create
a confederation of West Bengal and East
Bengal under the hegemony of China and
that negotions are being carried out across
the borders; and

(b) if so, Government's reaction thereto ?
THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K.S. RAMASWAMY): (a) Government have
no such information.

(b) Dwoes not arise.
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Outer Harbour at Visakhapatnam
1857. SHRI ESWARA REDDY:
SHRI R. R. SINGH DEO:
SHRI P. C. ADICHAN:
SHRI RAMACHANDRA

VEERAPPA:
SHRI Y. A. PRASAD:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the project report for the
construction of a outer harbour at Visakha-
patnam has been finalised;

(b) if so, the main features thereof;
(c) the estimated cost thereof;

(d) whether Government have approved
the project report; and

(¢) when the work on the project is likely
to commence ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (e). The construction
of an Outer Harbour at Visakhapatnam Port
equipped with facilities capable of handling
iron ore carriers of 100,000 DWT initially
and 150,000 DWT ultimately with modern
mechanical handling arrangements, has been
approved by Government in principle. In
order to take a final investment decision, a
Detailed Project Report has been prepared
by the Visakhapatnam Port Trust's Consul-
ting Engineers. According to this Report,
the estimated cost of the project is Rs. 34.89
crores. A time-schedule for the execution of
the project will be drawn up after the Detai-
led Project Report has been examined and
the final investment decision is taken by
Government,

Check on the Activities of Reactionary
Forces

1858. SHRI K. M. MADHUKAR: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether despite repeated warnings
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given by the Central Government, State
Governments have failed in their duty to ban
the activities of the various reactionary forces
orgaised in their respective areas, to disband
them and to mobilise public opinion against
them and whether these States have defied
the instructions of the Central Government;
and

(b) if so, the nature of suggestions made
by the Central Government to the State
Governments in this context and the reaction
of the State Goverments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Under the law the State Governments do not
have any powers t0 ban any organisation,
Therefore question of giving any such advice
to the State Government does not arise.
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Requirement of open Space and Play Grounds
for Children and Youth in cities

1861. SHRI S. K. TAPURIAH: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether Government have assessed
the availability and requirements of open
space and play grounds for children and youth
in cities;

(b) whether they have laid down any
norms for fixing minimum play ground area
per 1,000 population; and

(c) whether Government proposes to
convene a meeting of Mayors/Chairmen of
Corporations/Municipalities to devise these
norms and pass suitable laws to ensure
availability of play grounds in developing
townships/areas/localities ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
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DARSHAN): (a) Town Planning and prepar-
tion of Master Plans and detailed layout
plans of cities and towns is the responsibility
of the State Governments.

(b) No, Sir.

(c) It is understood that the 7th Con-
ference of Municipal Corporations, convened
by the Ministry of Health, Family Planning,
Works, Housing and Urban Development, is
scheduled to be held at Madras towards the
end of this year. Attention of that Minis-
try is being invited to examine the possibility
of considering this matter at the forthcoming
Conference of Municipal Corporations.

Meeting with Delhi School Teachers’
Association

1862. SHRI 5. K. TAPURIAH: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

{a) whether a deputation of Delhi School
Teachers’ Association met him regarding non-
implementation of some assurances to them
by his predecessor; and

(b) if so, what further assurances he has
given to them in that context ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN): (a)
A deputation of Delhi Administration Govern-
ment School Teachers' Association met the
Education Minister on 17.5.69, but since no
assurance had been given by his predecessor,
they discused some other matters,

(b) Mo such assurance was given.

1. G. Ps. of Committee on Students’
Agitation

1863. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Starred Ques-
tion No. 481 on the 14th March, 1969 and
state :

(a) whether the comments of the State
Governments, Union Territories’ Administra-
tions and University Grants Commission on
the recommendations of Committee of Ins-
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pectors  General of Police on  Students’
Agitation have been received ;

(b} il so, the details thereof ;

(c) whether Central Government have
considered the comments received from the
State Governments ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The comments from the University Grants
Commission and some State Governments
are still awaited. The Central Government
carefully examine the comments received
from them for such action as may be found
necessary. However, public order being a
subject in the State List, it would be for
State Governments to take suitable action on
these recommendations.

Proposal to Set up an Indo-Ceylon
Tourist Centre

1864. SHRI SITARAM KESRI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that some pri-
vale organisation has. submitted a scheme
for setting up an Indo-Ceylon Tourist Cen-
tre; -

(b) if so0, the details thereof ;

(c) whether Government have consi-
dered the scheme prepared by the organisa-
tion ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) "No Sir, not to the knowledge of
Government,

(b) to (d). Do not arise.

Jurisdiction of Chandigarh-based
Punjab University

1865. SHRI DHIRESWAR KALITA :
Will the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to state :

(a) whether his Ministry has sought
the advice of the Law Ministry on the dis-
pute over the territorial jurisdiction of the
Chandigarh-based Punjab University ; and

(b) if so, what is the advice given by
the Law Ministry on the issue ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V,
RAO): (a) and (b). The advice of the
Law Ministry was sought on the Notifica-
tion issued by the Government of
Punjab extending the jurisdiction of the
Punjabi University to certain districts in
Punjab. The opinion of that Minisiry is
that any change in the territorial jurisdiction
of the Punjab University and Chandigarh
can only be made either under a Central
enactment or by directions issved by the
Central Government under the Punjab Reor-
ganisation Act. The Law Department of the
Government of Punjab however holds the
view that the notification issued by that Go-
vernment under the Punjabi University Act
is sufficient for the purpose of extending its
jurisdiction.
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(1) == sgA™ar #1 gL FIA & fAv
FaT FEETE # g g 7

Hag-a fawm iz Stega aar oft-
TR FATem # SR (o A fay):
(%) wer w2 =7 w3F aftaga frm #

oot & e AT g s i et

1 gfqma $8 a7 T wgw afagw
frai ¥ RT M s R A T THT FH

(@) sfaa ga=r =0 w2 F@FH
f uFfam #1 91 W g R 9" @ o
T 92 9% @ &Y ST |

(w) wem Ry s wEw aftEew
e & =t gEER Q1T WIT AR F
g% 39 fam 1 wir Y qww A Afg F
AT A AHEA J1X 9T 3T ST TEF
aftaga fom & @ & fag 9osew gv
ofy Y zfee # @y gu fafema. &1 mh
L]

(w}mmqfwaaﬁnﬁ-ﬁ
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N F oy waw ¥ ogw g & 333
sfaga ' oF guTT @ 9T HAT X F
forg, st sisreTaT & a3 # S 1969-70
|/ IO g | Y FY S e &
qaR 10 007 w97 FY  syEeqr e
Fr mr g

dIA #F & ' A gEE

1868, =t Wo To Afara : T WA
am Efa® ggEmm A 7z FAm A
Far Far fF e

(%) oz &= & & grTg (-
w29) uF g dfaefas aar senfirs
AT & S gt 9T WSt & HAw €q
g, Y STgEET, Hgw [, gAr AT,
T T T wafag 1 sad;

(@) #a1 gg+ft 79 2 fF oz a1
gaag fawma gra i feq gaw adt
fFar ot &, IzEOr & ol A qaer &
fae ot aes 7@ aag i g o
oftireasy  wiew ani wg §, W@
agi wdest & fad afaw smadw g &,
Tgl 9x Ag0 o1 "gwd §; @R

() afz g, &1 F1 Fxw1T U
aar fagifas ARG F I FE1 F IR
F fau Aysar ar @ @ 7

qis qan wfe Igvaw HA (T
wvi fag) : (%) o, &

(=) &t Hom1t & foam &7 9 w=ml
# WA gUaE gaeaw A g
Zm Y@ FY A & | AEHT T FT BT AT
grafsa & sgare fFar sm@r o g
WO FT 3@ 3@ GLEEIR F1 ATLITHT
IO A AW F 1 OWIRI F AT FT
IaETfaE USY A 9T | 7gw =T
AT AT AU A=y WY FT FEHI @
I gU &, AT TEW HIFTL_ T T qEHI
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F 9IFT TN FT F1E Dawd Ag 2
ArgETAT A1 e Fafag 7 zad F fd
9ET AT AEY FATQ 7 a9, WiE F o=
#fy ufy & fat gu & waf frafea =0 3
&1 F AT O W@ R | UG dEUR F
FHaF I & fad oF stg § =97
U 9FFT qTE & |

() wrdm Qe maww fonr
g0 fed o @ amrw wE w9 &
SATET T THTCHT &7 GUIC FIH & fod
#1E fafirer @srame 78 £

weq sz ¥ faentaai & fa@ agem

1869. st o o FfEra: Fa7 faveay 4w
9% ST AAY Ag FAA FT FITFLN F ¢

(¥) =1 gz a9 & f& wemw ww
# fazafameal 1 f 1@ sgeE 100
waf gfq faandt gar ¢ wafs o el
¥ fasafaaredi & ame # 9g 35,00 w97
gfa foardf 2; i<

(=) afz g, at sfa faardt sgam
F1 afasam @1 faga aff F F
Frow g ?

forear @ gaw Fam WAt (30 o
Fo Ao dlo W) :  (F) T (@).
7 uF Ao & afafia frafaana
JIRE AEM FA A ATEE HE
fear mar, ag araieT & grafag 78 &)
sl frzaa @, s@ fawafaaeg £
fawm &7 @<, SAA FyEWFAT AT
IO 1T AEq fFr 9 T wEew
& et 93 fRar smar )

weg waW # wrafew fmen & a &
T Afa

1870. =it 7o o Hifera: v fetr
g% J@1 WA qZ FATA FT FAT FLA (5
farert st FY fawrfent & sER STa-
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fas faren & a3k § gurr Afq sgaT =1
FE TIEIC AL TIGAT 9T HEX WA
g &1 Far Sfafwar 2 7

faay 7 g ¥ waww W Tew
|t (=) s ) 0 S g I
T WM AIHEIT § RIS @ Al
T fear om0 e fwem &
FgEIC I} & §Ar Wl # AR
d 9 faar & iy # qwEgar g
gfaaras g ) aw: 9E e 104243
vgfa &1 somar @ arfer wifs @
Fuia 3= Areafus @, v afdeg-
fadi & srgare Tgel, Frawl qgar a1
¥ & far o aFar 21 gafad, srafas
@ aT faw ey & #1€ N afeadw
srafea 720 & 1 wrafas @ ) foam &
fafum agg#il % franfrs oeemmr 7 @
sragifis § &2 7 arsia |

Damage to Central Government Property
during Telengana Agitation

1871. SHRI INDRAJIT GUPTA :
SHRI RAM CHARAN :
SHRI PREM CHAND VERMA:
SHRI BISWANARAYAN

SHASTRI :

SHRI ABDUL GHANI DAR :
SHRI VISHWA NATH PANDEY:
SHRI K. D. TRIPATHI :
SHRI N. R. DEOGHARE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the extent of damage and destruction
caused to the Central Government’s property
in Andhra Pradesh during the period from
the 15th May, 1969 up to-date due to the
disturbances connected with the agitation for
a separate Telengana State;

(b) the number of occasions on which it
was brought to the State Government's notice
or issued directives to the State Government
under the Constitution to ensure protection
of the Central property; and
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(c) the State Government's reaction
thereto?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) According
to the information furnished by the State
Government, the extent of damage caused to
Central Government property during  the
Telenpana agitation from 15th May, 1969
upto 15th July, 1969 is Rs. 74,000/,

(b) On Novemtbter B, 1967 the attention
of all State Governmen's was drawn to the
Constitutional provisions under which it is
the obligation of the State Government to
ensure proper functioning of Central Govern-
ment agencies and Offices and security of
Central Government properties, installation
and institutions in different States. There has
been no occasion for the issue of any direc-
tions either under article 256 or article 257 of
the Constitution.

(c) The State Government have been

making arrangements for the protection of
Central Government property.

Census Operations

1872. SHRI SRADHAKAR SUPAKAR:
SHRI RAB] RAY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the p ¥ arr 1ts made
s0 far for the Census operation of 1971;

(b) whether large statistical details of
the population will be collected this time;
and

(¢) whether any speciel siudy  of the
effect of the family planning programme  will
be undertaken inthe process of the census
operations?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) A notification
in pursuance of section 3 of the Census Act,
1948 declaring the intention of the Govern-
ment to take census of the population of
India, with reference date as sunrise of Ist
March, 1971, has issued. Superintendents of
Census Operations in most of the States and

AUGUST 1, 1969

Written Answers 172

Union territories have been appointed and
the field establishments are being streng-
thened. The Schedules proposed to be
convassed at the 1971 Census have been
finalised afier a series of conferences with
census data users, etc,, and their pre-tests
in the field. Steps have also been taken to
print necessary forms and questionnaires.

(b) Yes, Sir.

(c) No, Sir. It has not been found
feasible to undertaking such study as part of
the census operations.

Proposal to sct up 5-Star Hotels with Foreign
Collaboration in Private Sector

1873, SHRI HIMATSINGKA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state:

(a) the number of 5-star hotels proposed
to be set up in Bombay and in other major
towns of India with foreign collaboration
in the private sector under the Fourth
Plan;

(b) the details of the applications under
‘Government’s consideration and the decision
taken thereon indicating the sites of hotels;

(c) the names of the foreign collabora-
tors as also prospective collaborators and
the proposed terms of collaboration;

(d) what will be the additional bed
capacity to be created through these hotels
under the Fourth Five Year Plan; and

(e) the extent to which the increased
capaity would be sufficient to cope with the
expanding tourist traffic in the country?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) On the basis of the foreign collaboration
agreements so far approved, three luxury
hotels will be set up in Bombay in the
private secter during the Fourth Plan
period.

(b) No applications for the setting up
of hotels with foreign collaboration are
pending with the Government at present.
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(c) The details of the 3 foreign collaboration hotel projects in Bombay are given

below:

Indian Hotels Co. East India Hotels Metropolitan Hotels
Ltd. (Tara) with
Intercontinental

Hotels Corp. USA

Limited (Oberois)
with Sheraton In-
ternational Inc.

usa

Ltd. (Shivsagar Estates)
with  Hilton Hotels
International, USA

1. Estimated cost of Rs, 190,00 lakhs

the project

2. Size of the hotel 450 rooms

3. Foreign party’s in- Rs. 16,00,000
vestment (in rupees)

4, Technical Assistance $ 1,70,000 plus
fee § 20,000 for
preliminary survey

5. Reimbursable cost Not specified

6. Membership fee for 39, of

gross

publicity & reserva- revenue i.e, appro-

tions ximately S 1,10,000
per year subject
to tax

7. Period of agice- 10 years

renew-

ment able up to a total
of 20 years

**Gross operating profit will be arrived
lease rent, municipal taxes, insurance and

Amounts payable to foreign parties

(d) Approximately 22000 beds.

(e) The setting up of these
hotels, together with other hotel

* luxury
projects

Rs. 625.50 lakhs

400 rooms

Rs. 52,50,000

1§ 700,000) in
foreign exchange
890,000 in pre-

ference shares

§ 50,000

Rs. 325.00 lakhs

400 rooms.

Rs. 30,00,0C0
(% 400,000) in foreign
exchange.

$ 50,000 per annum.

$150 per room [Actuals on  prorata

per year ie.
$ 60,000 per year

10 years renew-
able for another
10 years

will be subject to Indian taxation laws

in both public and

| applicable to India plus
| 259, of the gross
operating  profits  as
long as such profits
does not exceed 89, of
invested capital, 50°
of such profit between

481249, of invested

capital and 33 1/3%,
on profits  exceeding
12", of invested capi-
.tal subject 10 a mini-
mum of 59 of gross
revenue which is not
to exceed 109 of the
| foreign exchange earn-
|_ings.

10 years renewable for
5 years at a time.

at after making deductions for depreciation,
interest.

privaie seclors in various

parts of the country arc expected to meet
substantially the growing requirements of
hotel accommodation.
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Adoption of Essential Services Maintenance
Act by States

1874, SHRI R.K. AMIN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the Adminis-
trative Reforms Commission report on per-
sonnel management has urged for the
adoption of the Essential Services Main-
tenance Act, 1968 by the State Govern-
ments; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) The matter is primarily for the
State Governments to consider and taken a
decision.

Five-Day Week in Punjab

1875. SHRI R. K, AMIN: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Government of Punjab has adopted a 5-day
working week;

(b) if so, whether such a move is
advisable for the Central Government,
State Governments and other [Industries;
and

(c) the reaction of the Central Govern-
“ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) Yes, Sir.

{b) and (c). It is for the State Govern-
ments and industries concerned to regulate
the working hours of their employees,
subject to any law as may be in force in
the particular area, The Central Govern-
ment offices observe a six-day working week
with a holiday on second Saturday of each
month. However, the average number of
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working hours per week in their case is
the same as in the case of the Punjab
Government offices, who observe a five-day
working week. No change is contemplated
in the present arrangements.

RESE SR g

1876. st famfa fasw ;g1 wdew
aan sl ggEaw 7o) 98 qam 1 Fm
w40 f :

(%) ¥ar 2w & qdewi & srwqw F
TOAT #1 ATT FAT ANEHCT FIA a9l
uF qdes e gFifaa 779 F fAu 9
e graedl UE emaw Earfam wRA AT
AR 1 faaw g @ifF wdew s
THE & AT GAATgEF I e A
AT F 7 AR

(@) afx g @ @ «1x § =
T g ?

e aar wEfaw Igead WAl (2o
wvt fag) : (%) o, 787
(=) : 9= 7@ szar

Linking of River Ganga with Arabian
Sea and Rivers in Deccan

1877. SHRI BHOGENDRA JHA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether any thougt is being given to
the linking of the river Ganga with the
Arabian sea and linking of rivers in the
Deccan to develop inland shipping and irriga-

tion;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MIRISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). Some prelimi-



177 Written Answers SRAVANA 10,

nary studies were initiated to explore the
possibilities of linking the Ganga with the
Narmada via the Sone, the Narmada with
the Godavari via the Wainganga (a tributory
of the Godavari) and the Tapti with the
Godavari. These preliminary studies were
examined by the Gokhale Committee on
Inland Water Transport (1959) who recomm-
ended that the question of the linking of
rivers might be examined after implementa-
tion of the various multipurpose projects
during the next 30 years, which would make
the rivers navigable to a greater extent than
at present, No detailed scheme based on
these studies has yet been prepared,

areitor & ¥ qywi w1 faww

1879. it TramEATX e
= . T
=t Tfa o :

T Atagw a4 qfage weEl Og
FIr7 Y Fa7 F 4 fF -

(%) sragas g f& =feua A=
FH9 7 a9 THgAwE] dew F gnior
gt H gl ¥ fagm & fog = &
Ay Fraww #1 fawrfar 9 &;

(=) afz &, @ sasr sakr 7 &,

(n) == o< frat ofa &5 &7 &1
FEE §; S

(9) =z = e 3 qar gfafer
27

daz-vd fawm  ailx Afagw @@
qftagn wearera § Ig-Ret (ot gwaw
fag) : (7) s &

(@) o= faaeo = 21

() w2 FUFA =T F
#1¢ s AT faan § wifs sae faer-

f&t wrafowarsd, wnsw, Taamfz, S
AT I F AL H

(7) wnitr @ed  gEE: TSA-FE
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FaTqt ¥ 47 § sy 21 ftem, WS-
forgaTd, dmed, Tz & are ¥ A w
T aww wia # fAwfal §1 aT
FOETd g wAttag frar 9w @, W@
T =@l ¥ w9 gm e ax
g AeArEl F oo F € H IE &
@ FvAr & 1 g weRi & e
qEdta QYT § A |gmmar A
T Tt T g
famw
AT W Fraw gra gaAE] #
gu IEA afteg ¥ oiF wframT o
g A4Y #r weFt § fawrw F AT H
r dy famfear - —

(1) wva @z # Tsw AT
ae% fraget & @ &7 ¥ %9 25 wfmaa
gty gewi & (oo fafee @ 9T =T
@ wifge | gw 25 wfmwma ¥ 40
sfaaa wId FERLLT FT FFA § 1

(2) & & Ffg gere@, W
ATFIT A a0 fwar s Tifze fF Ay
oy fgae &1 @ WIT I A FEH
& o sremt T@ 2 oY gTET A ATSTU A
fremet & 1

(3) gt wg=t & fag AT @
wf feEt 1 fret ot 7@ # e afe-
Areret 9T AE FAET =9I |

(4) wrdi ®y qrordd & fasma awe
Feal #1 g0 37 o fa3rg aw faar s

fee 1

(5) feht oF wom & qumw ando
TeF frarfor gl & fog &9 & #9 oF
gu% ot drew g =ifge o
wgt qate Fr9 & Fgi FeftAad fn
g =ifge, fomsr semer  sfummea:
ger gfae @1 s fawfor  #t &
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Frafaaa § wvag awel ¥ grATEa:
TEAIEr FHAE #1 g wET &t
Frt F1fgm)

(6) faoram & a2 qggal 1 wiw
w7 wafwsarst @1 Feww w1

W g7 & frgaw @ owfs &
yeaiFd & fag sas asa § g wdw
w2l Ft ramgaAr ) A =rfew

Translation of Kannada Books

1880. SHRI S. A, AGADI : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that many
Kannada books decided to be translated in
to other Indian regional languages are lying
pending since last several years with the
Sahitya Akademi, if so their number ;

(b) like-wise how many books of
other Indian regional languages meant to be
trapslated into Kanpnada are also lying
pending since last several years ;

(c) whether any measurs to expendite
the same have been taken ;

(d) if so, the details thereof;

(e) whether the regional Universities are
consulted while entrusting the translation
works; and

(f) il not, the reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. RAO : (a) Yes, Sir; translation work
of four Kannada books is at the moment
pending in various languages.

Indian
at the

(b) Translation work of four
classics into Kannada is pending
moment,

(c} and (d). Periodic reminders are iss-
ued to the concerned translators and the
position is reported to the Advisory Board
for the language concerned at the appro-
priate time.
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(¢} No, Sir.

(f) The Akademi has its own body of
literary advisers in each of the languages for
the purpose. These Advisory Boards are
manned. by distinguished scholars, writers
and critics, and translation assignments are
made on their recommendation.

@Al quw A=Al S gweey

1881, st wem Ty wwvag : ¥
TE-eT Tt o T ® g w30 R

(%) ¥t wr@ ®IFE 3 W
AT §UTH YATIAAT F FHTOGR 2
F1 frora foar

(@) T 3w & Tl F1 TW
FLHETL 10 &Y A et qgraan Av quA
W F quEar wA & fog g@w §
T ITA AT §; HIT

(7) =@ g § &7 FIFIL A A9
TG @F & AT K YT Waeqr ¥ g 7

TE-wT wAtAw H ovew Ay (of
farerarn gea) : (F) S A, s

(@) waaeaar gamw afagl
TET T4T I [AEIE £ gEsadr aeq
AT a1 9 U FA] FT FOALEN A
¢ foeft safim #Y cqaesar @@ {AET
a7 & fag W@ aT gnr agEm
£t oY ATy ;AT IAR qar & 0

() st smwa gra awr w
AT & rfi TATAAT HATH JATFAA &
Fval & faa afes Famd sam 53 &
yeTar, FAAAr @A Jarfaat # s
23 & fay freafafes g9 wow @A &
I a9 & FwE ¥ wrAA Ay ow g —

19,000 ®o
fgmr=er w2 40,000 %o
T, TWE q9r 050,000 Fo
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qrEEr Y qar faga & gmaFt @
geg wfwri & w@swiggEl &1 o0 04
2T W F faF w@a & wmar amw@v g
T afafem, | w & s@wwgaT &
Wt gueq g9 715G AT F AE@WE
rageAar §9r9 gmfaar &1 sErA f37
T E

Development of Indian Languages

1883. DR. RANEN SEN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that even subse-
quent to the adoption of three language for-
mula by Government, Centre has not made
adequate efforts financially or otherwise for
helping the development of Indian languages
other than Hindi and English ;

(b} “whether it is also a fact that some
State Governments have asked for such a
help for the advancement of languages pre-
valent in the States ; and

(c) if so, the steps suggested to eradi-
cate the deficiency ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V,
RAO) : (a) to (c). A statement is attached.

Stutement

No proposals have been received from
the State Governments asking for help for
the advancement of languages prevalent in
the State. Government of India have, on
their own, initiated a number of schemes to
help development of Indian languages.

2. Among them, the most important
step taken by the Government of India is
the assistance to be given uplo Rs. one crore
to each of the State Governments having
State Universities in their jurisdiction over a
period of six years, beginning, from 1968-69.
The State Governments have undertaken this
programme in collaboration with their Uni-
versities and a sum of Rs. 34,47,828/- was
paid to the various State Governments during
1968-69 and a sum of Rs. 4 lakhs has already
‘been placed at the disposal of each of the
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State Governments during the current year.
They have been told that in case more funds
are required, the same couid be released on
request,

3. Since Urdu is an important non-
State language, Government of India have
themselves set up a Tariggi-e-Urdu Board to
guide the production of educational literature -
in Urdu.

4. Another effort to promote the teach-
ing of languages other than the language of
the region is the Ministry’s scheme to give
voluntary agencies upto 759, of the expenses
for teaching of non-regional language in any
region to people, who wish to opt for such a
language voluntarily. This applies to Hindi
in non-Hindi States and non-Hindi languages
in Hindi States.

5. With a view to promote writing in
Hindi by non-Hindi writers and regional
language by non-regional language writers,
the Minisiry has sponsored a scheme for the
award of prizes every year to selected publi-
cations both in Hindi and in the other Indian
languages.

6. In view of paucity of men and ma-
terial in the area of language teaching, Minis-
try of Education and- Youth Services had
decided to set up four Regional Centres in
the four regions of the country. These will
offer short and intensive as well as full time
courses in the various Indian languages in
accordance with the best available method.
These will be confined in the first instance
to the training of Hindi teachers in non-
Hindi language of their choice, but provi-
sion will also be made for non-Hindi langu-
age teachers to learn non.Hindi language
other than their mother tongue.

7. Government has recently established
a Central Institute of Indian Languages and
the major task of this Institute will be to
identify the bonds of unity among different
Indian languages in terms of history, voca-
bulary, cross fertilisation, grammar, linguis-
tic structure and literary and cultural themes
and subject content. It will also concern
itsell with the study _of tribal languages and
teaching their language to others, who come
either in administrative or cultural contact
with them. Urdu and Sindhi, which are
non-State language, will also receive special
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attention of the Central Institute of Langu-
ages.

Grievances of 1.A.C. Employees ai Bombay

1884. DR. RANEN SEN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that serious
grievances exist among the 1.A.C. employees
stationed in Bombay in regard to the question
of supply of uniform by the authorities;

(b) whether it is also a fact that emplo-
yees have other important demands also
which have not so far been met by the
authorities; and

{c) if so, the details thereof and the
steps being taken to remove their grievances ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). In the course of joint conciliation
meeting held before, the Regional Labour
Commissioner (Central), Bombay on 30th
May, 1969 the Air Corporations Employees
Union raised the following issues :

1. Recovery of travelling allowance of
Rs. 137/- in respect of Shri Misra,
Cleaner,

2. Vacancy for the post of mechanics in
Grade 3/6.

3. Correction of seniority list.

4. Termination of service of Shri
Miranda Casual Cleaner.

5. Delay in supply of uniforms,
6. Duty Allowance to Progress Cleaners,

Refund of deductions.

=

o

Issue of passes for the union officials
to enter the new terminal building.

The demands listed at Ncs. 1,4 &8
were accepted by the Management of Indian
Airlines in the course of the conciliation
proceedings. There has been some delay in
the supply of summer uniforms to a few
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categories of employees, due to non-receipt of
material from the suppliers for which the
Management has expressed regret to the
Union. The remaining four demands are
under negotiation with the Union.

Subseguently the Union submitted to
the Corporation 49 items containing 64
demands including 8 demand mentioned
above and the position as reported b)r the
corporation is as follows :

Under consideration 21
Not accepted and the
Union informed 18
Demands accepted 10
New demands to be
examined 15
Total 64

ATATHI B IA® AATATHT & are #
gfam s

1885. »ft fagw Tag : Far ag-and
HAY gg a@TH F1 FAT F4 F :

(%) s oz g & f5 fafas #41-
w4l qur 379 @vAg FEiaal § fo
g arer fafwer i ®1 gErareoAl §
famifa fvar smaT & @ar g wmaEA
9% & @19 2 ¥94, 5 ¥97 4T 10 w9
FT qrEET ATET AA AW E ;

(@) 7T ag v wa ¢ 5 smagaTa
& ar # gt gRiRardd 1 q=ar g &
STt SEfF q9 AF AT AEE J T
# guar ar 2 qar faq savafadi &
ATIEA-T7 HEFT Ry iy § 3 ama-
97 F A XA 47 9A § § @ wfaww
¥ Y arfew ST 9=

() afz zi, & g9 S =57 J@E
mrmwraﬁwmwm gIa
T AYAIT AT & FAT FIWOT §; HIT

(7) smFFR # fagwar #1 gT w3
& forg g ¥ T FEaE & § 7
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TE-Fd AAwa # qww AR (s
frama ge=w) : (F) & (7). Ak
9% fafia qameai qar avag s #
q3f § war ar @1 @9 A d&r ST
sgqt fravem Fmtaa/faes qqr
sfareror & wzifdares £ sfed fear snar
g1 ®9 @Y% &aT AmEer & sifr W
AW 9T TAT FTA AL A a1 92 F A
STHAT OF ¥ qry geArEardl g faar
ST qTET AT gew A wfaq/
ggfaa arfan fqdl & Frfigard &
fag 2 %o ST Iy IeEAI & fET
8 To frm@ %1 &9 ® FAT W
gra &t a1 arer fafye odemsii § fag
gefteard gra faor SeETeT g
(foreid amaRa T aaT 9T e afed-
ferr 8) wgfaa sfagi, sgafaa afar
anfadi & swizard § fag 3 €0 & ¥
20 %o OF 41 ¥ IFGET( & A
12 %o & AFT 80 To AF 8 |

g9 1% a1 A Faw freafafas
araat § & goF 199 FL@T 8 —

(%) a7 F Faedr ¥ qrdAT-97 F7
q IEF 4T TIAET FT F4T § OO ToF
(rdar-97r geF g¥a) Iedmard &1
amg fear wmat @ w9 —

(i) s=imardl & sigar-aAt 9% 3=
o gr 1 srgar fREY s ¥ faeme
&l far strar; srgar

(ii) wfrerr g w2 S Srdr @; stmEm

(ii) a7 @ #< famr s 2 afz
e faTe sr gro 9Ew w e & fam
&7 w7 g27sg A gz faar ST &1

(=) ahardt & amat &, wa@fs
ST ek eduird Agf & qw it 99
FeAARE & wAS # A s
FATAAT & STETT I AFAHIT FT (57 o
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& wgar gt 9% A AW A #7 Al
4t 9Tt &, 9 gew w1 A-sETE A
femr sar ¢ :

frove st fadaT aar afa-
gqu qgifaemem & afdr wdl & awe
# oz #1 ot fawfm foear o a3 &
wafs fram safadt § @8 g9gw
IFHEATX IYwed A g1 Wgl AATedl/
gvag satedl & oS @ wdt A
qar sfrge wgfRaem gro &/ o
fasa g1 &t snAY @ F9 FrE wHEA
oF FET 9T ges Agr fagr smar
famoat & o< § foiem aar wfieror
TEifAdEmas grU gTy ATEEATEl &v
T F qeary fawas cqroens &y
I fa=mod ¥ fean omar 31 g@rQ
g ® AW owa ag g fF osTey &
fod 7 gedr w7 saferal # gfaa fear
arar & fe 93 & oo g1 =97 78 fFar
mar § | fs At qar aag Fmatadt
# fradver qar st wgifEameg ara
famnfaa i ax weff & fag 1 qden
AT HTAZATA Yo AG! (OdT JTAT 3
IetEeTd F YA geF aE FE AT
g5 & qE IET |

Re-introduction of Royalty System in Hiring
Buses
1886, SHRI P. RAMAMURTI:
SHRI BHAGABAN DAS:
SHRI K. ANIRUDHAN:
SHRI C. K. CHAKRAPANI:
SHRI E. K. NAYANAR:
SHRI P. P. ESTHOSE:
SHRI SATYA NARAIN
SINGH:
SHRI MOHAMMAD ISMAIL:
SHRI RAMAVATAR SHASTRI:
SHR1 SHASHI BHUSHAN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether DTU Workers' Union has
submitted any memorandum to Government
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with regard to the re-introduction of the
royalty system in hiring buses;

(b) if so, the main points thareof:

(c) whether Government have considered
the points in the memorandum; and

(d) if so, the decision taken thereon ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) No,

(b) to (d). Do not arise.

Grants to Private Colleges of Manipur

1887. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No.
2208 on Tth March, 1969 and state:

(a) whether Government of Manipur
have sanctioned grants to the eight private
Colleges of Manipur;

(b) if so, the amount of grants sanctioned
college-wise; and

(c) if the reply to part (a)above be in
the negative the reason for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN): (a) to (c). The requisite information
is being collccted from the Administration
and will be laid on the Table of the Sabha in
due course,

Air-Linking of Calcutta with Kathmandu via
Ranchi, Gaya and Patna

1888. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) whether a proposal to air-link Cal-
cutta with Kathmandu via Ranchi, Gaya
and Patna is under consideration of the
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Government of India; and

(b) if so, when itis likely to be finali-
sed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Indian Airlines already operate
a direct service from Calcutta to Kathmandu
on' three days of the week and via Patna on
six days of the week. Ranchi is a scheduled
halt on Indian Airlines daily Friendship
service between Calcutta and Delhi and
passengers from Ranchi can emplane at Patna
for Kathmandu.

Indian Airlines propose to airlink Gaya
with calcutta and Patna from November,
1969, when passengers from Gaya will be
able to travel via Patpa for Kathmandu.

faatt ot & frewen <t

1889. =it gww =T wwaw™ : T I~
w1 H#AT 23 add, 1969 ¥ saveifea
w5 weqr 7624 ¥ Iw ¥ grww ¥ 4y
FAR F FI FOfE

(%) 7a1 o ot aqf § 2w & 9%
T faEal argal #1 gear & aX # AA-
Frdr, 9o fF g & W (%) @R (®)
¥ IaT T Seam fwar q4r 41, @@ A9
ol #¢ & 7 &

(=) afz ai, @ e st §;
@

() afe =&, @ 8 aF a8 ITT
uHfAa FIF gWI-q2S 9T @ 4wt ?

Te-FT wwwg ¥ Tew wA o (s
foren =w gww) (F) & (W) : TOW HX-
F gra dfeg g 9T AT OF
faeo g4 & @Wr W 9T @0 AT

B
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faaoor
sy T4 AT & avdg i 37 & & A foad
fireame fslr o3t ITHT T &
farfirat #Y q=ar
LEIE 1966 5 nfFam
1967 15 qffeaE
1968 13 qrfsear
faeeit 1966 _—
1967 1 qifseamT
1968 1 arfeaa
fage 1966 1 qiffEaT
1967 —
1968 —
fagr 1966 —
1967 —
1968 3 Lutzsic
ELa| 1967 4 Sics
1968 1 ey
ALY 1966 —
1967 3 CNETSIE]
1968 1 L ETSIED
qfssw Fma 1966 2 TifesrT
1967 —
1968 —_

2. Wiﬁsﬂtm#ﬂm‘f%quﬁmﬂ%l
3. A7 Tl a9 A 9w A H 1966-68 ¥ yafaq § g * A d

g fagalr fremme 4@ i o

et WA FATOE

1890. =it aresrey WS

ot ST FIwIT

(%) ey waT=Y af ATAE AAA &

fordr Ty 17 FAFW FTARIRTE;

(=) s%a s Ft Prfaa s

vt e guw ¥ A ag qaw F AR g W@ osgmar &1 g A

o w0 fF

7% T T FW frad) gAafy @9 F30 ;
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() 7 fafea o= sfafaa afwm
F el IR Y g A & fod
fadrg srrF F1 arEem i s,

(=) afz g, @ o =@t Fav g
IR R TR g9 feadt sA-ufa
& Fan ?

mmwaﬂﬁ(ﬂﬂﬂo
&o Ao do A ) : (F) fageorgam
g fomd e Y g 2

(@) it oamedy & wedtw afafy,
ATt AR & FrEwAl & fay fae-
T 1 196566 & 1969-70 (wa aw)
Fr srafa &, 1,22,00,000 €97 ¥ argEm,
T wfafy # fadr o &1 oty ofufy
F1 91q fadiw 3§ #, 75,00,000 €0 FT
AR wEm e s AN gwrEAT 2
A N #, g 1,97,00,000 TYAT
T & GEAEET 8 |

() it 721

(&) s €t 93ar |
‘ faam

faq 19T FEFAT ) apdy o
g 3 A, IAH! qAiifad AT o1 @
g qar At A ¥ fay wediw afafa
g1 gAY fafysr sr-afafagt qo osg
aidt e afafaat & wfd, v o
W H e frar s asd afafa
ZIT ey & fan o iy 1 Fww
T gHIC § —

(i) wicht Tt : wrf F Sfraw I
g2m o A & fAEmw F F fAd
“arrdy s AE AT gEEET 2
yFFaT, 1969 & 22 ®d, 1970 aF -
o1 gardy, faoelt § smafom ®r st
Y ikt g ¥ mifeat Y W H owew
T4 |
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(i) afware : fazafqenedi # “smgfs
g & aidt off #1 SuaifmEr’ Ao a)
g missa F1 amEiTw fear m@m
g femfearal qar dfias  deamsi
g o, AT A #, T gw F afwend
1 araree fean | s afafa
i o ¥ gEfaw oF seadrer afgea
1 o gt Seadr 1970 F oW ®
FU | gAEFr 7 oAV T oft F AAAER
¥ “meg qar sfgar’’ @gs 9T AR faag
F & fag afw ¥ 14 % 17 99qE%,
1969 a% g saiEm MeE smEfad
F4 77 froim fra 21

(iii) wem galY : ey Y grer fafem
qAT HATT F WAL ATSTST F it ot
F wrary ¥ aq q% fafes gasi % ox
amF gfasr aFaq frar @ @ E
@ 1972 % swif @ A s 2

(iv) om-ueq® : s-meos & fad
fafad &1 smaraq frar mar § @ik w1y
€ g # fae, faea, fasfl, sl
atfe &1, sifewr wrediT smare 9 faaer
fear o wgr & aifs 2w # aidy o W
HT A IR T A IGAAT AT qE |

(v) sw-g=Te ®1 wegw . qi St
F o 1T g9 & A § guen g
T & fag, mdy Y & ary # wrared,
Fiatell T4T =T FEEAT F o ATHEHETON
gra saiew fFar o @ g, S g
sg, WA OA FY AW qaT RS L
w1 & @R fasoa qar 2w w3 fadwmea
faex, =Y, FarE aifr &1 faaaw &%
W@ & | At ag & A, aiy St 9
20 gEdH JUIX FIA FT &GS 2 A A
EER: CEi b I 1
ATAF I gEAST A1 gaArd  fqar frges
Fidy o @1 § “meemr” AmAE 30,000
gz # fiew faarelt o1 ) & ok 9w+t
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feoafirai fafum sidfes wrorsi & =a
a1 @ 2 1 agfas wredlT daw § g,
a9 wew feew o @wE
@

(vi) amfas swwal : arfas
FIEFAT & ot WA gier aar T T
T g &7 A Wi fear s @, aew
T § T qifasr 39-Frae § e
FAF fAg wqdg e o 3, @ifs
A7 faufor £ sna ¥ 9= ga7 -
a0 Ay AT 7 9T @ AW oaw o
Wit gfe ¥ fag smge amfas amEr-
W Ie9w w14 & fu, fafasl, wede=t
qar oF AT 1 st fear mar )
gfed wrdlw agmadr afag & afer
HEAN FEEl F 99§ qwAd anpE
FW F ¥ 1 GFar mar § o frar
ST

(vii) T=TRE 0w "€, YEH
A gify & & v 3w N gwear-
ga% FEifad #3 a 59 fag afam
i dAR F F fae s,
farfa<i s st 7 e R o
W@ R, I I AR 0 @ARAFT Fral
#1 #@wfm a7 F fau 12 FieE, 8
fasferat sk 8 gfiawrd Frarelt of §,
T wafaT & diT 597 oK 50 SR
F1 WY FT q27T fFar a1 @r

(viii) T qwar: WY TFAT
AT FEv=aT & IoA F for sl st
w1 wTfEed & g g qaraet wae ok
fedt & gwifmm @t o = § i
wraret # sfafafe oy et & oF
HUE & "FeA fHar o w@r 8, aidy &
YT Tdar & avafeya geast #1 q=)
¥ wer W@ g & fae s fear
ar @ g famafaenmadl s & -
dequalt # rarfoq gean afafaat e &
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grs7 & fAuw, sremga quew, gefafaai,
Tiew, wiegfaw suew, fafuw fasa-
faameat & faenfadi & meq amm &v
fafrma, arfeem sfagm o fom &A1 &
afafaar snfgg 2 o= afafea o
&t gesfa 9T Fraer anfz FrEwaTT $1

w g1

(ix) wfgemsit sitx st w1 o
FifF Ty AR a§ FEgTar aur ;T
TaT 7 3 2, zafaw ag ararg g
FETH wamar o7 W@ 2 Feww R
AT T 3, I 2wy, farg-faarg,
geafox, swyear S amfas gofadi
¥ fawg =1, yequd ¥vg @wdr, WE
qiry ST arw wAIA F oqwEAT FogA
F41, e gu Tanat #§ qrearst eafya
N S Higea e3¢ 9% farg 7% wfgw
aaTdt qur fees smEre FEAH A
W afeafaa 21

(x) wma saw & fag smamgw
gfawd : 2 sFga}, 1970 a% &7 § 9
o ArE ARl #) gt g fF O
YAIA FO F FE T F e g,
w@g-aFl g qavc Y sy Sy
3T Tl &1 e won g fE O F
Y # gfaar A swazwar &1 25,000
o A @y ¥ T s g L F

(xi) fadei § wish wawdt: idr
Tt w1 w09 13 2w war <@ ¥ fadat
¥ wgreat it q% 333 st G fd
e gTo X g 9% fadr gf g,
far, foew oY, 20 foare, iy ot 3
gfFal, racrEt aoaw AR W I
R awer & ayga faafa fed @ &
geas1 31 ol #) s a et o den
= : 27,603 31 39,170 & | “agresr”
frew AmAw #1 &t sfaat fadsr We @
91 & 3R ar=r Y S, faaea 1969
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#qary (50) faarens  safafat fadei
FWAY o 0 #E A A Ay A &
A K wrw fewe fAaer € sgan
frara R &1 99 3§ ofadl @1 am
FAF AT 9T @ AT @R AT I
sfome sy Y o7 @ &

TFY AYT FOTHIT, TACAT, ATATH HIT
arm aqgrfeat #§ atwe fed ™ wems

1891. =t gww =+ w@aATM: AT ng-
T 5 25 aga, 1969 ¥ srarifen g9
dEar 7620 % IAC & qraq § 9y AW
Y a7 w40 fF : .

(F) 71 Sy qay FTOOR, AT,
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HqTETY AT AW 9gifedi # awwe frd T
FEATEAT qar niaares ey & oart ¥
39 &9 AAFTN OHiAT F A T E;

(@) =fz g, @ sa@r @ v 2
EiEe

() afz & @1 3% = 9% =W
9Z® g T@v A ?

TgwT™ WatAw § wew WAt (s
frgmnge=) : (F) & (7). W T
T, TACYTA, 67 T AMHE F A
# arifera ==t 39 Tram oF faaw |
F T 929 9 @ AT 2 |

faan

(F) 71 ag 79 g f& svg R
FIRAR, Tweqr, ofsgw Fme, wEw,
i qgrer At § wd maAr F fadan
gfarre a7 e aree aawg gam §;

(=) afz &, av 1| s=adr, 1965 &
= aF T &A1 § aowg 5y af gl
HIT AT ATET AT AR AATE

(%) o (@). |, 1965 &
31 feaway, 1968 aF 7 s@fa #§ wafaq
31 & freafafas aeares aar maw areg
amg fFo g . -

oFY q WIIAT
[ECIGEES 5
TERA 11
g 37
foeats 1
RiETS 1,074
A 30
2 AT a¥a | & 3
T qTITT 12 ft

fora g 3

faerest & 812 aF 1
ugo #o FNTH 3

TATITH
FIE SEATET SgET WAl
arez awrae T8 fed am

W
FICIH 1,308
we faserdy 164
qUEfE #9 100
TEFT AT 25
™ qesx (fafsa A ge
7gl &1 wf)
[ESIGEES 1
wrafes «r 1
iifea g 1
(7 fat fazifeal & grem &=l
g FUAE IEATET a9 e
arez & gfafes &)

AT
Fdf=mT ™ 1
fret= |
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e 1 we AR e
g, &L 4L oE. 12 R 2 48 =xfam feeme fro a7 &< 48
U, UH. Y. 3 % faeg wrTer a9 fRU AT TH &
TTH 4 4 et & fagdta Far wmar, 13
TFT AT 1 ARy AmEEE g 29 Aae) §
60 7. 7. HET 1 Agdr B WY g WX 2 =
7.62 §. H, UH, TA. AT 2 T 81T F T AT fww
go w1z frmter 1
Fo —52 93 fastt fadfgdi & sfafam oF
. v, #.--51 a7 fazslt &g 15 =afs fimee
FIE 36 fr | gt & ow (Fel)
7.62 wwgfae 420 9 gFEgAT FamE a4 $R fag-
wiww ¥ fav arez 16 At fem mr 1 7 WAl &
ESUic] 31 fawg mararera ¥ geed sty
60 7. 7. T 3 o i 7 W & fawg
¥z 4 AmwEl § aEHFE A W@
g1
(7) =@ #@9 ¥ freone fFdr m@  Armee
W 2 fas qrnfeai £ dear femey 3 dfr offmart ofesl ok
t o % fasg @ FwaErdr & o 10 == Trfezsi aim 948 =ufam
g7 g fFo

g Al Ay fadt Sl g A TE-FT™ watewm § Tew owE (s

™ gt I & sHafa s fae famt aww goat): (F) S &, S
qgr (=) stamifes o= Fo 1758 famis

1892, ﬁaﬁqmm:mﬁ. 22-11-68 F 3=z o =femfam gq ai=

wd B Fad el qer e S SRt & ofvard @ afafe

IO AR T g I ¥ wdwifcd w997 IR fauv amn o) A e

faeita wgraar ¥ ¥ @iy F 25 agw, fAfT § 3w 2,000 we ® whm At &

1969 & wATKfFa A sewm 7619 & ML

IO F W § ag adae F1 F F4 () w57 7F¥ IzaT )

f it witfag” #t g9 qreefafe & wwa
(F) a1 9IFIX 7 39 AT 7 TFET # Frem

# gar gFfag s A Y 1893, =it gww =z woawa: aur e
(=) afz &7, @ T9FT @AY AT §; AW gAE JAT HAY TF A FT FA FI

R fF:
() afz =g, at 78 = oafrg <&

T 92 9% 7= gy ?

(%) #a1 ag &= & fr =fq =it q@27
gra s “fta mfase” & g geafafy
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FETH g

(=) @ar oz frdt T8 wema 92
framz 73 @ 2, faad gm0 gawt afaw
W § F 9% OFF T Agel §
@ AN AR

) afz &, @t @R gw gafafa
T T & ford Far FEAE T
W@ ¢ ER T aF @ WA g WA )
TEAEAT B 7

et aar gaw A s W S9-
qat (sitadt wgmsa wane fag): (F)
= famr § #wwwe & ww S guan
T

(=) sitT (). o= 7Y Fzav |

Foreign Collaboration with International
Hotel Chains

1894, SHRI BHOGENDRA JHA:
SHRI BENI SHANKER
SHARMA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have decided to
encourage foreign collaboration with Interna-
tional hotel chains in future in a bid to
attract more tourists to the country; and

(b) if so, what arrangements are being
made in this direction ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). As there is an acute shor-
tage of suitable accommodation in India for
foreign tourists, the setting up of hotels in
in collaboration with well-known international
hotel chains makes a valuable contribution to
the development of foreign tourism. Each
collaboration proposal when received is
examined on its merits in terms of its
advantage to tourism and to the interests of
the country. Four such collaborations have
been approved so far.

Allocation on Tourist Development
in Five Years Plans

1895. SHRI JYOTIRMOY BASU: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:
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(a) the allocation on tourist develop-
ment in the first, second and third and fourth
Five Year Plans, statewise, and separately
for each Plan;

(b) actual expenditure on tourist develop-
ment during the first, second and third Five
Year Plan periods, Statewise, and separately
for each Plan; and

(c) what are the activities of the Govern-
ment of India’s Tourist Office in Calcutta?

THE , MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The First Year Plan
did not include any allocation for the
development of Tourism. Allocations in the
subsequent Plans and State-wise expenditure
are given in the statement laid on the Table
of the House. [ Placed in Library. See No.
LT—1486/69 ]

(c) Like other Government of India
Tourist Offices, the Calcutia Office is also
an information and public relation office
primarily charged with the function of dis-
seminating information to tourists and keep-
ing liaison with the State Governments and
various segments of the travel trade in the
Eastern Region,

Booklet Entitled “U.S. Facts Speak
About Aid and Education™

1896. SHRI JYOTIRMOY BASU: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government’s atiention has
been drawn to a booklet entitled “U.S. Facts
speak about Aid and Education”, brought
out by the “Front Against U.S. Imperialist
Penetration, Delhi University”’;

(b) if so, the reaction of Government
thereto; and

{c) the actiom, if amy, pmpc;scd to be
taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA). (a) Yes,
Sir.

(b) and (c). Government have no adverse
information about the Ford Foundation and
the Rockefeller Foundation whose activities
in Delhi have been commented on in the
pamphlet. As regards the general question
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of reducing the dependence of Indian research
institutions and scholars on foreign financial
assistance for their worthwhile projects,
attention is invited to the statement made
by the Home Minister in the Lok Sabha on
May 14, 1969.

Development Proposals for Delhi University

1897. SHRI JYOTIRMOY BASU:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether as per suggestion of the
University Grants Commission, Delhi Uni-
versity authorities formed in 1964, a small
planning group to chalk out development
proposals;

(b) whether two Americans were also
associated with the planning group by special
invitation; and

(c) il so, the particulars of those two
Americans?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V. K. R. V. RAO):
(a) Yes, Sir, such a planning group was
set up by the University in order to formu-
late long-term development plans of the
University, with special reference to the
4th Plan.

(b) and (c). From 1964 onwards a number
of experts were invited by the University to
advise on certain specific problems of develop-
ment of the University.

The American experts who participated
in the meetings of the Planning Group are:

(1) Dr. V. M. Hancher (Ford Foundation
Consultant)

(2) Prof, C. Gilpatric (Visiting Professor
in Philosophy)

(3) Dr. E.C. Watson (Physicist of
California)
(4) Dr. Robert Goheen (President,

Princeton University)

(5) Dr, F. C. Ward (U.S. Education Pro-
gramme of the Ford Foundation)

(6) Dr. Malcom M. Willey (Consultant
on Higher Education to Ford Foundation)
Johan Masland

(7) Mr. (Programme
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Adviser (Education), Ford Foundation)

(8) Mr. J. D. Bateman (Educational

Consuitant, Ford Foundation)

(9) Mr. Johan Bressnen (Officer from
Ford Foundation, New York)

(10) Mr. Leonard C. Mead (Senior
Educational Consultant, Ford Foundation).

Appointments in National Fitoess Corps
Directorate

1898, SHRI 5. M. BANERIJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether it is a fact that in spite of the
ban imposed by his Ministry on fresh appoint-
ments in the National Fitness Corps Directo-
rate, the posts of Director Geueral, Director,
Senior Supervisors (by diverting posts from
the closed training centres), Driver and
Chowkidar have been filled up; and

(b) the reasons for continuing first two
posts on ad hoc basis since long and whether
they lulfl the recruitment rules framed for
these posts 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : (a) These posts have been filled up
in public inierest with the approval of the
competent authorities,

(b) The post of Dircctor General, National
Fitness Corps was filled in on ad hoc basis,
while that of Director, National Fitness Corps
was filled on a regular basis in accordance
with the recruitment rules, Both the posts
will have to be continued pending final deci-
sion on the proposal to decentralize adminis-
tration of National Fitness Corps.

Seizure of Files of NEFA Secretariat
by C.B.L

1899. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the attention of Government
has been drawn to a news item under the
caption “NEFA Anomalies' that had appeared
in the Hindustan Standard, Calcutta, dated
the 30 November, 1968 alleging that some
files of the Supply Department of NEFA
Secretariat have been seized by the Central
Bureau of Investigation;
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(b) if so, the reasons of this sudden
seizure of files and whether the C.B.1. enquiry
into these N E.F.A, anomalies is proceeding
according to schedule and if not, the reasons
for delay; and

(c) whether Government are aware of
the fact that there are serious allegations of
corruption against the Adviser/Commissioner
of N.E.F.A. and i so, whether any enquiry
has been conducted into those allegations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.
but there is no mention in the news item
about the seizure of files by the Central
Bureau of Investigation. It is, however, true
that some files of the Supply Department,
NEFA have been takan over by the Central
Bureau of Investigation in connection with
enquiry.

(b) The files were taken over in the course
of an enquiry relating to allegations of
malpractices in the issue of supply orders
by Supply and Transport Department, NEFA,
The enquiry is proceeding according to Plan.

(c) there are no specific allegations
against the Adviser to the Governor of Assam
in the case under enquiry,

Excavation Work at Maski (Mysore State)

1900. SHRI S, A. AGADI: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 1o refer to the reply
given to Unstarred Question No. 4002 on the
21st March, 1969 and state:

(a) whether excavation of historical site
at Maski in Raichur District, Mysore State
was made during the last fifteen years; ~

(b) if so, the year in which the Maski
site was excavated, the details of finding
and the century to which they belong and the
total amount spent on this excavation; and

(c) whether it is a fact that the said
excavation at Maski was not completed and

was abandoned for want of additional funds?

THE DEPUTY MINISTER IN THE
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MINISTRY OF EDUCATION AND -
YOUTH SERVICES (SHRIMATI JAHANA-
RA JAIPAL SINGH): (a) Yes, Sir.

(b) In 1953-54.

The excavation was conducted with a vicw
to checking up and for further elaborating
the culture sequence obtained in the excava-
tion at Brahamagiri in 1947. The cultural
equipment of the earliest settlers was chaleco-
lithic in nature as evidenced by the occurance
of copper objects along with microliths (dated
Circa 1500-1300 B.C.). The second occupa-
tion represented a full-fledged Iron Age Mega-
lithic Culture (C. 3rd to 1st centuries B.C))
with grave-furniture consisting of black-and-
red-pottery. The last period of occupation
was ascribable to what is called the *Andhra
Period® (1st-2nd centuries A.D.) as testified
by the occurence of Satavahana coins and
the well-known Russet-coated painted Ware. .

An amount of Rs, 9000 - was spent over
the excavation,

(c) No, Sir,

EXAMINATION OF ANTIQUITIES FOUND
OF BANAVYASI, MYSORE STATE

1901. SHRI S. A. AGADI: Will the

Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the antiguities recently found
at Banvasi, North Canara District of Mysore
State have been examined by the experts and
the century to which they belong has been
established; and '

(b if so, the details of the antiquities
found 7

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND YOUTH
SERVICES (SHRIMATI JAHANARA JAI-
PALSINGH): (a) and (b). Yes, Sir. The anti-
quities have been examined by the experts
of the Archaeological Survey of India. The
pottery and the coins found at the site fall
within a time range of circa 3rd Cepiury
A. D,
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Wastage at Primary Stage of Education
1902, SHRI P. P. ESTHOSE:

SHRI B, K. MODAK:

SHRI NAMBIAR:

SHRIMATI SUSEELA GOPALAN:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government have received
any recommendation from the Chairman of
the MNational Council for Women’s Education
on the problem of wastage at the primary
stage with special reference to girls;

(d) if so, whether Government have
considered the recommendation; and

(c) the decision taken thereon?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) Yes, Sir. The National Council
has made the following recommendation:

““As 709, of the waslage in lower primary
education, in the case of girls, has been
estimated, through findings of research studies
to the girls being kept at home chiefly to
look after younger childern in the family
the National Council for Women's Education
recommends that pilot projects should be set
up, at the rate of one per district of artta-
ching Balwadies and creches to Primary
school so that younger children are properly
looked after, and the older girls are relieved to
attend schools. It would be desirable to
entrust the supervision of Balwadies and
creches to local women, with small allowance
under the supervision of the teacher and/or
the local Mahila Mandal or a Social Worker.
Adequate grants should be provided for the
pilot projects and a review should be under-
taken to assess the impact of this measure on
the enrolment, attendence and the progress of
the girls in the school."

(b) and (c). The recommendation has
been circulated to all the State Governments|
Union Territory Administrations for consi-
d and implen tion.

The question of setting up a pilot project
for this purpose is being examined.
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Aid by U. S. Government to Create

Counter Revolutionary Power
Movements

1903 SHRI E. K. NAYANAR:
SHRI VISWANATHA MENON:
SHRI MOHAMMAD ISMAIL:
SHRI UMANATH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware that
the U. S. Government is now directly aiding
American Trade Union Organisation for
puting muscle into its world-wide operations
to create counter-revolutionary power move-

" menls in under-developed countries;

(b) if so, whether Govermnent propose
to examine Unions in India which are being
financed by the American Trade Union
Organisations; and

(c) the names of the trade unions 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Govern-
ment have mo such information.

(b} and (c). Do not arise.

Gandhi Centenary and Ghalib Centenary
Celebration

1904, SHRI BABURAO PATEL: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the amount sanctioned for the
Gandhi Centenary by Government and the
amount collected from the public;

(b) the amount sanctioned for the
Ghalib Centenary by Gouvernment and the
amount collected from the public;

(c) the reasons why the Ghalib Centenary
is being celebrated with greater eclat and
enthusiasm;

people who read
understand the

(d) the number of
Urdu in India and who
Urdu poetry of Ghalib; and
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(e) the reasons for spending so much
money for Ghalib Centenary Celebrations ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO): (a) The celebration of the Gandhi
Centenary is the responsibility of a National
Committee which is a registered Society.
Government has so far sanctioned grants-
in-aid to the National Committee for Gandhi
Centenary amounting to Rs. 1.22 crores. The
National Committee is not collecting funds
from the public for celebration of Gandhi
Centenary.

(b) A total amount of Rs. 20 lakhs was
sanctioned as a grant by this Minisiry to the
All India Ghalib Centenary Committee, out
of which Rs. 15 lakhs was for the construction
of Ghalib Memorial and the remaining Rs.
5.00 lakhs was for the Celebrations. The
Committee have so far collected a total
amount of Rs, 10,23,048,05 from its own
sources which includes Rs. 31,000 from
State Governments.

(¢) and (e). The Centenary of the Great
poet Ghalib was celebrated by the All India
Ghalib Centenary Committee. The grant in
question was given to the Committee in view
of the fact that Ghalib was an Indian poet
who had attained international status. He
was a poet of the masses. He was undis-
putedly a literary genius and had an excep-
tional ability to present a camplete picture
of human life and of the environment and
conditions prevalent for the struggle for free-
dom at the time.

(d) Data on the number of persons who
read Urdu in India and who wunderstand
Urdu poetry of Ghalib is not readily available.

Gandhi Murder Trial

1905. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the amount spent by Government on
the Gandhi Murder Trial in order to obtain
conviction of the accused; and

(b) the details of the amount spent so
far on the one-man Kapoor Commission ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) In reply
to starred question No.382 answered on
December 17,949 in the Constitutent Assem-
bly of India (Legislative), the expenditure
incurred in respect of the Mahatma Gandhi
Murder case was given as Rs. 9,64,338.
3annas. In addition £ 686-105-7d was spent
in connection with the proceedings before the
Privy Council. A small fee was also paid
for transcription of short-hand noles taken
at the hearing in the Privy Council.

(b) A sum of Rs 1,70,614«18p including
pay and allowances and TA/DA to the
Chairman and Members of the staff and TA
to witnesses, etc., has been incurred on the
Commission of Inquiry (Mahatma Gandhi
Mourder case) up to 31.7.1969.

TR H

1906. it @fy wEw: Far YE-FW
w4} 9z J@A FY FAr FIT fF

(%) % 7A9@ § A FFT T
TR # gu grenaifas & & qaeq H A
HETAAT WS &7 41

(@) =ew s2w @IFR 1 U
uar afafy & gwrat 1 Penfam w7
& "3 ¥ ) aaw Srd ffu oo
&, I% ®qLET 34T ;

() Far usdig oFar afufa arr o
falry serzE a= 1 agh 9w #71 swawar
FT AT Y ¢, WY =W Favw § o w14
aTEr w3

(@) afz &, &t %9 3= afz ==, @
THE AT FILA §;

(%) 71 adm owar wfafqs 7 @
Fagd 9x sHAE @ ¥ fav #9E
YT T4 §; %

(¥) =@ graig ¥ |XFIC AT aAT
sfafwr & ?
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TE-FE WAEE W Ueg WA (s
faen a7 gw): (%) adafw sgavar
gD w1 favw g7 F F T
HIFT A ATETE FEAR T FET

g T fgfs F a1 § wsw wEFw
¥ gTYE FATT &

(=) wehr u#ar afcag #1 fawr-
fedf &nft rew qeRrd #1 20 gATE, 1968
F I5 oG F g W T 4 fF
farfiait ¢ IugTa FEarer sr7e T

- () o= (w). St A, i

273\ ¥ frafy orq qmra 3 Tow g0FTC
T TR ¥ U IUIAl & AT q9T W
ftatw s F oo ow wmw fagEr
frar 21

(%) o (). wdg ogar afieg
#t AreRifas aggei & Aafam afefa
T @7 ardi F Avg-ATA WUANRIfOE Aa-
ST T FATT TAA TUT qQTAT &9 F AU
gy, fadl o gt § =2 9T "eR-
1T geqTeT & ®9 H qrofer afafaat &
naT %t fawrfenr &1 4y sl owar
qftag Ft srewmfasar graadt Io-afafa
F o s 22 #wE, 1969 I dzw A
fafwm at & swh FEET & fAwem,
geATH #1 @Y ¥ AFF F9r I A
§, @t ardErfaw &hf & qformeey
J¢ A ATTAAT |7 el @A §, Avw-
wifaw we-wire gfafieg #0 & fag wamd
afafadi & w7 #1 fawmfar ST 4 108
qAY § 7 geE, 1969 #1 wit gew wiaEi
#1 sy-afufa 't fawfor fenfag 501 &
fae e wEaEr @ & fag foar &)

faamet weamor deqn, AT 2, TWEEY-
g, =% faeet

1907. =it seairery fag :
oY SATHT FEE ¢

1 Yg-FM HAT I TATH BT FAT
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4 fF s

(%) #ar 79 § f& wwgorg,
75 faeadt & dwex 2 Y frarlt wemmor
T % qErfywfadl & goE 9% w9
T & e FeT Afard @ sgHifE
zq §eaT # gfgae # SuaEd) & faodd
I qiT Faf ¥ 7f FO7 ™

(=) afz &, af g% Far Fw & ;

(1) T dear W @ qiw atE
729 e 9% faar wgEm faar w8,
ag e %) fawfor o< fear man &

(7) 71 @ qRETd FEET F fAar-
fadl s T gear & o=fesrfal &
49 FE wIer W@

(%) afz e, @ gea weamor afawrd
¥ o faaiz #) faery & fao 71 ad-
argr 71 §; 9N

(=) #7137 Frav & oF sfafafe-
wogw o Heq FfaFTd ¥ 3W wwa
o faem ar A afz g, 9@ gET FEAW
yfewrdr ¥ 7 sfafafames &
T faar ?

Jged Wmwy H§ geHat (ot &o
geo TwenEY) o (F) St A€, A

(=) s =) 9zam )

(7) "ear 1 BFAAT AFFE F
frzafafan av-ufy iga & 7f 4 . —

1964-65 100.00 &
1965-66 815.00 &9
1966-67 569.00 &7
1967-68 464.00 w9
1968-69 954.00 w9

wgraar @9aA fred aq # frafaa
et & age fra T aifvs 9w 9%
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amarfea 4t 1 @ azer Sgg Ao F aaeq
R F FROT FEar g2 A agA Y 0y
T2 @t Frir ww F quAT wH O F
afewidt & 1 rar A wEE FE
F FTOT 1966-67 s 1967-68 H Fwam:
10 #1% 20 sz #1 F24Y 1 7%

() <t g, =1 1

(%) &= &earor fgsrdr gran fasr-
ad] F AT qTATE &1 4E § AV ITH
famfeat & amare av asit ¥ mfa @y
W F fggdasy § @ frarfody #t
T A e w2 F Ay FEd gE
F1TE

(F) ot Y, AW W oA #
#1f sqarfis e wqoze 78 a1 afug
tatfqoe § g9 wgsy S wFaN S ¥
204-69 ¥ 38 femam T & gewa
F gma fawr fraife & go s
Feqor Afawrd & frare 1 ag &) wg@
Feamor AfaFTd 7 3% Fuy av fF 19-4-69
&1 72 At gr 9@ =fw 57 e
# fag iy fFy 13 wgEel &1 SedwA
F1F 20 74 FY AT FT A4 @O
Sfaa 78 a1 wifs wagmed g
zegifs &Y @i Farr 41 faas e &
3@ (Aeedi 7) &9 18-4-69 % fawr-
g F1 41 | ygE  Femw yfaw L 7 gA
7g 0 Fa1 o1 5 mazmar-gfedt genfz
F gaaifeg Y I F AR AY gAE FE
qEd

Use of Buckingham Canal in Tamilnadu
for Inland Transport

1908. SHRIE. K. NAYANAR :

SHRI NAMBIAR :

SHRI P. RAMAMURTI :

SHRI K. RAMANI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

AUGUST 1, 1969

Written Answers 212

(a) whether Government propose to use
the  Buckingham canal for inland
transport;

(b) if sp, when; and

(¢) the details thereof and the reaction
of the Government of Tamilnadu and
Central Government thereto?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING & TRANSPORT (SHRI 1QBAL
SINGH) : (a) to (c). The Buckingham Canal
is an inter-State Canal running between the
States of Anchra Pradesh and Tamilnadu.
The question of effecting improvements to
the Canal with a view to utilise it for inland
transport has been engaging the attention of
the two State Governments since a long time.
It was also considered in 1959, by the
Gokhale Committee (I.W.T. Committee),
who suggested among others some experi-
mental dredging in the vulnerable reaches of
the canal. Such dredging is being carried
out by the two State Governments with the
dredgers purchased by them out of the
grants given by the Central Government,

In order to have an integrated develop-
ment of the Buckingham Canal, which would

-need examination from various aspects such

as existing traffic and its potential for deve-
lopment, common specifications 1o be adopted
in respect of depth and draft, type of craft
suitable for economic operation in the canal
etc., the two State Governments of Andhra
Pradesh and Tamilnadu were requested fo
undertake a cost benefit analysis of the pro-
ject based on the traffic surveys of the canal
lying in each State, so that the technical and
economic feasibility of the project could be
determined. The requisite studies have been
conducted by the State Government of
Tamilnadu and the results thereof are being
examined by them,

Pending consideration of the major
scheme, the Government of Tamilnadu are
carrying out some improvments for the main-
tenace of the capal within the Madras city
limits,
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A3 ¥ wely Aeitarane ¥ q T aw
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it T fag smam

=it g v FEAT ¢

st wrea Fag whgm
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= faerre®t #1 fafuza Frdero fae
wizs fattars gra feay mar s & T
77 fair 77 & 1 wew ofww =w faow ¥
TEHIFIT FC G|
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) I gHeAIsl F 41 FILO
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(2) asai & fou Ffasm 24T &1
Y sy fvar sar &

(3) &% guaw wx gfesrd sk
greg arfee a=ai § afer sar &

(4) wes g ox foedt  fafe
At 4 faard sdt §9

(5) wgs & feart & sma: it el
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(11) gmmma gfaw 1 w6 9%,
T TFFL gEA o1 @ &, qSF SR
syer fFm s wwr g, fafrasy, eefa,
arsfwer 7ot #Y sggear T 91 W
aer o fag amaar® § sk aw
€zTat, w=ver, H aval, S g A1 9wl
TF VT &l WIE & W ¥ gIrdr .
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@I ¢ | feeet afag ot & a9 =i
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faar & & grem faew s arfadd
FATE A ITH € § A F AW
AT AFF ¢ HIA § AGT F4T |

(22) 1968 ¥ wsiw ¥ uw =T HITH
frareor Fcarg qeTan AT | A # @
g R fafaqr fed=w v o7 wafEeT gf
fagd aramme gfaw 3 &Y 729 @k ==t
% fau ammmE orF smar v st arar-
ura gfaw & fag fagme # goe @Al
FAEZ ¥ AgF g gy arfad
firar mar

. Extension of Service to ICS Officers

1911. SHRI BHAGABAN DAS: Will
the Minister of HOME AFFAIRS be
pleased to state the number of cases (i)
under ordinary circumstances and (ii) under
extra-ordinary circumstances, in which the
Indian Civil Service Officers were given exten-
sion of service during the last three years,
year-wise and Ministry-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The informa-
tion is given in the attached statement:

Statement
No. of N
I.C. S. Remarks
Year Ministry [State Government Officers
1966 Planning Commission 1 Ordinary circumstances,
Maharashtra 1 Ordinary circumstances.
Uttar Pradesh 1 Ordinary circumstances,
1967 Ministry of Iron & Steel 1 Ordipary circumstances.
1968 Cabinet Secretariat 1 Ordinary circumstances.
TOTAL : 5
Human Sacrifice pleased to state :
1912. SHRI BHAGABAN DAS : Will (a) whether attention of Government

the Minister of HOME AFFAIRS be

has been drawn to a newsitem appearing
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in the “Statesman” dated the 4th June,
1969, published from Nagpur under the
caption “Reported human sacrifice”;

(b) if so, whether it is a fact that no
arrest has yet been made in this connection;

(c) whether the Central Government have
ascertained the details of the incident from
the Goverment of Maharashtra; and

(d) if so, the action, if any, taken against
the culprits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir.

(b) to (d). The place mentioned in
the report is in Madhya Pradesh. Facts
are being ascertained from the Madhya
Prardesh Government,
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Investigation by Area Welfare Officer

1916. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 9347 on the
12th May, 1969 and state:

(a) Whether it is a fact that investigations
into the charges against the allottees of
the two quarters were made by the Area
Welfare Officer;

(b) whether it is also a fact that the
allottees of these quarters had made a request
that investigations should be made by some
Officer other than the said Area Welfare
Officer but their request was turned down; if
50, the reasons therefor;

(c) whether it is further a fact that the
said Area Welfare Officer called the allottees
of theses two quarters in the Community
Hall of Sector II, R. K. Puram while some
office bearers of the so-called Kalyan Samiti
of that Sector were already present there and
that none of the neighbourers of those two
allottees was called there for inquiries; and

(d) if so, the action proposed to be taken
in the matter 7

SRAVANA 10, 1891 (SAKA)

Written Answers 222

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) Yes, Sir.

(b) Yes, sir; because there was no justi=
fication for entrusting the inquiry to an
Officer other than the Area Welfare Officer.

(c) and (d). The inquiry was held in the
Community Hall. Scme Office bearers of
the Kalyan Samiti were present. The com-
plaint against these two allottees was that
their conduct was prejudicial to the main-
tenance of harmonious relations with neigh-
bours. The Area Welfare Officer did not
consider it necessary to call their immediate
neighbours as the matter concerned the
colony as a whole.

Institute for Training in Tourist Trade

SHRI R, R. SINGH DEO:

SHRI RAMACHANDRA
VEERAPPA:

SHRI Y. A. PRASAD:

1917,

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the attention of Government
has been drawn to a suggestion made by the
Chief Minister of Himachal Pradesh that an
Institute should be set up on national level
for providing facilities for training in tourist
trade in the country; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER 'OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes Sir.

(b) The Department of Tourism has been
alive to the need for setting up such an Ins-
titute, and is taking steps in this direction.

Setting Up of a Board on Road Safety

SHRI R. R. SINGH DEO:

SHRI RAMACHANDRA
VEERAFPPA:

SHRI1 Y. A. PRASAD:

SHRI B. K. DASCHOWDHURY:

SHRI CHENGALRAYA NAIDU:

SHRI R. BARUA:

1918.
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Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have set up a
team 10 go into the eatire question of road
safety;

(b) if so, the constitution and compesition
of this team and its terms of reference; and

(c) when it will submit its report to
Government ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes.

(b) The composition and main terms of

reference of the Study Group are given
below:

Composition

(i) Prof. K. T. Merchant, Bombay

Chairman
(ii) Shri Himatlal V. Gandhi,
Bombay, Member.
(iii) Shri B.N. Lahiri, (Retired
1. G of Police, U. P.)
Allahabad. Member
(iv) Shri Indrakant Patel,
Baroda. Member

(v) Shri Dilip K. Sen, Bar-at-Law

Calcutta. Member
Shri K. G. Subramanian, Secretary,
Western India Automobile Association,

Bombay, has been appointed Secretary of
Group in an honorary capacity.

Terms of reference

(i) To enquire into the incidence of
road accidents both in urban areas
and on highways in India, ascertain
the causes of such accidents and
suggest a suitable organisational set-
up for collection and analysis of
data/statistics relating to such road
accidents; and
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suggest measures for education of
road users in road safety and better
enforcement of traffic laws and regu-
lations recommend improvements in
road as may be necessarv to ensure

- the maximum possible safety on
roads.

(i)

(¢) The Group has been asked to ende-
avour to submit its report within three
months from the date of its first meeting.
1t has not vet started its work.

Agitation against formation of Muslim
Majority District in Kerala

1919. SHRI ABDUL GHANI DHAR:
Will the Minister of HOME AFFAIRS be
pleased to state:

{a) whether it is a fact that the Jana
Sangh is launching a countrywide agitation
against the formation of new district with
a muslim majority in Kerala; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARN SHUKLA): (a) According
to information received from the state
governments, the Jana Sangh has launched in
Kerala an agitation against the formation of
Malapuram district. As part of the agitation
its volunteers have been picketing the
Collectorate at Kozhikode and at the gates
of the Secretariat in Trivandrum. Baitches
of volunteers have also been sent from
other States to participate in the agitation
in Kerala.

(b) The Government of Kerala have
intimated that the district was formed purely
for administrative reasons and that no
other matters such as communal representa-
tion etc, were taken into consideration, The
formation of districts is within the compe-
tence of the state governments.

Ruinous Condition of Hampi Temples,
Mysore State

SHRI B, SHANKARANAND:
SHRI S5.A. AGADI:

1920,

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:
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(a) whether attention of Government has
been drawn to the news item which appear-
ed in the ‘Indian Express' dated the 12th June,
1969 published from Bangalore about the
ruinous condition of the Hampi temples in
Bellary District, Mysore State; and

(b) if so, the action proposed to be taken
by the Archaeological Department to protect
the monument ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) and (b). Yes,
Sir. Government are fully alive to the require-
ments of the centrally protected monuments
at Hampi. It is proposed to spend an amount
of Rs. 13,000/- on the following monuments
in Hampi by way of special conservation
measures during the current year:—

(i) Pattabhiram Temple Rs. 7500/-

(ii) Krishna Temple Rs. 3000/-

(iii) Chandrashekhar Temple Rs. 2500/-
Shiv Sena

1921. SHRI JYOTIRMOY BASU: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that anti-social
activities of Shiv Sena in Bombay have not

stopped;

(b) whether Shiv Sena men recently
assaulted the leaders of the Communist Party
of India (Marxist) and leaders of the
Communist Party of India in front of the
Municipal Corporation, Bombay;

(c) if so, the reasons why Government
have failed to stop their anti-social activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Accor-
ding to information furnished by the Govern-
ment of Maharashtra no anti-social activities
of Shiv Sena have come to notice recently
in Bombay.

(b) and (c). The State Government have
reported that no leader of CPM was assanl-
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ted, on June 10, 1969, but a member of the
communist party was jostted in an altercation
between him and the Shiv Sena demonstra-
tors in front of the Municipal Corporation.
He refused to lodge any complaint with the
police nor could he identify any of the
demonstrators,

Ban on sale of Art Pieces etc.

1922, SHRI JOYTIRMOY BASU: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the National Museum
authorites have urged Government to ban
private sale of art pieces, antiques and
curious to prevent smuggling out of such
treasures by foreigners; and

(b) if so, Goverment's reaciion thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K, R. V.
RAQ): (a) No. Sir.

(b} Does not arise.

Encounter Between Mizo Rcbels and
Manipur Rifles

1923. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a heavy encounter with a
gang of armed Kuki and Mizo rebels took
place near Khljang on the 30th May, 1969
and the Manipur Rifles arresied some of
them and seized documents from them; and

(b) if so, the casualties among the
Manipur Rifles and the number of rebels
killed/injured /arrested?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA): (a) and (b).
An encounter took place between Manipur
Rifies and a gang of three Mizo Kuki
hostiles, One hostile was injured and
captured along with his fire-arm and some
documents also were recovered from him.
No casualty was suffered by the Manipur
Rifles.
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12 hours,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DEPLOYMENT OP CENTRAL INDUS-
TRIAL SECURITY FORCE IN DURGAPUR
STEEL PLANT.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and I
request that he may make a statement
thereon :(—

“The deployment of Central lndust.rinl
Security Force in Durgapur Steel Plant;
Durgapur.”

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Deputy
Speaker, Sir, arrangements have been
taken in hand to constitute a Central Indus-
trial Security Force in pursuance of the
Central Industrial Security Force Act, 1968,
‘The Force is being constituted to raise a well
trained, efficient and disciplined body of men
for the better protection and security of
industrial undertakings of the Ceatral Govern-
ment including  their corporate under-
takings.

As a part of the general scheme it has been
decided to constitute an Industrial Security
Force in the Durgapur Steel Plant. All
members of the existing watch and ward
staff of the undertaking will be invited to
apply for enrolment in the force and all those
who apply will be enrolled, subject to their
satisfying the requirements of physical fitness.
Those who are found physically unfit will be
provided other suitable employment,

SHRI JYOTIRMOY BASU : About
the Central force, let me quote a few extracts
from the Calcutta Weekly Notes of the High
Court, which is very relevant, It says apart
from other things that :

“The maintaining of police force by the
Central Government for use in the State
is  absolutely wunconpstitutional and
illegal.”

v, .. The Central Government was thus
divested of any authority to maintain a
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police force. The only authority which
the Central Government was entrusted
with was the authority to extend the
jurisidction of the police force of one
province to another presumably for the
purpose of detection of crime in border
arcas and that also to be exercised with
the consent of the other province and
of the railway police...”

Now comes a very relevant part :

“The Reserve Police force that was
raised could not and did not find any
application to the then British Indian
Provinces and I have never heard of any
use of the Central Reserve Police in the
British Indian Provinces during the period
1937 to 1947...."

*...The Centre has not been given any
extra-territorial immunity like the Foreign
Embassies for its properties or its emplo-
yees within the State. They remain
subject to the State laws as any other
citizen and his property.”

As regards the army being called for enfor-
cing internal security, it says :

“The Army so called acts under the
direction of the State Government and
not under those of the Centre.”

I find that the Home Minister is not
listening to what I am saying. He is not
interested in anything which is expressed by
more competent lawyers than his bureau-
crats who try to please him and please his
political purposes.

This Industrial Security Force was the
creation or thought or brain-child of a
fellow who was a former IG of Assam,
Shri S.N. Dutta who was here brought as
Industrial Security Adviser or something like
that. There was serious objection to this.
Even in those days the public undertakings
were not anxious to have such a force, and
they did not approve of it. Even the
Congress Chief Ministers like Shri P.C, Sen
and the Chief Minister of Mysore and the
persons speaking on behall of the Assam
Government opposed this force. Yet, in the
teeth of severe opposition by the State
Government and also the Members of the
House in the Joint Committee and in the
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House, the Bill was passed by brute
majority overlooking the sentiments of others.
This is nothing but another arm of the
Central police. They want to have a
parallel police force for political and repres-
sive purposes, In these circumstances, may
I ask the hon. Home Minister to tell us
whether in order to improve relations with
the state Governments which are not Congress-
dominated, and to come to a clear under-
standing and to avoid confrontation, he will
sit down with the State Government and
re-discuss the whole thing and do nothing
which does not please the State Government
who are the undisputed keepers of law and
order in that particular State ?

SHRI Y. B, CHAVAN : I would like
to answer the last question first, because that
is the only question he asked ; otherwise, it
is a long lecture without much content im it.

SHRI JYOTIRMOY BASU : That is
a matter of opinion. What he said is worth
nothing.

SHRI Y. B. CHAVAN : I did not ask
his opinion.

First of all, I must make the point very
clear that this is not a police force, These
points have been argued at length on the
floor of the House only last year. Itisa
watch and ward force. I do not koow how
all those things he quoted from a High
Court judgment are applicable here.

SHRI JYOTIRMOY BASU: It is a
central force.

SHRI Y. B. CHAVAN : Yes, but not a
police force,

As far as discussing these matters with
the State Governments are concerned, it is a
good principle. In this case, the Steel
Ministry has already discussed the matter
with the West Bengal Government.

MR. DEPUTY-SPEAKFR : Shri
Dwivedy.
SHRI JYOTIRMOY BASU: Let me

put my second guestion,

MR. DEPUTY-SPEAKER : That is not
allowed. It is not done,
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SHYI JYOTIRMOY BASU : I can show
from the records that it has been allowed on
previous occasions.

MR. DEPUTY-SPEAKER: I have chec-
ked up. I will correct myself later he proves
otherwise.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): The hon. Minister has stated
in his reply that under the Industrial Security
Force Act this force is stationed in Durgapur.
I know the Act empowers him. Since this
was meant for protecting all Central industrial
establishments in the country, why was
Durgapur specifically selected for the purpose?
Is it because the conditions of law and order
in West Bengal are so bad that Government
thought it proper to induct the force there
first 7 When did they think of the need for
having this force there? Also, has there
been any delay in the process of stationing
this force on account of the hesitation of the
Government of India? Also, since they
have a Central Reserve Police for coming to
the aid of any central property, for protecting
it, whenever occasion arises, and since there
is opposition and objection to the stationing
of a separate industrial security force in the
establishments mnot only by the West Bengal
Government but also other State Governments,
in spite of the fact that the Bill was passed,
in view of the consideration that relationship
between the States and the Central should
not be strained further, will Government
consider the advisablity of not implementing
the Act until and unless the Central Govern-
ment are convinced that central property
would not be protected by the concerned
State Government? In this connection did
the State Government tell the Central at
any stage ‘we are not concerned, we are not
going to give any protection against destruc-
tion of the property of the establishments
of the Centre here’ ?

SHRI Y. B. CHAVAN: If I may say so,
he has repeated the same objection he raised
at the joint committee stage and also on the
floor of the House. When we recom-
mended to the House the passing of this
legislation, our intention was to implement
it. There is no question of having second
thoughts on it.

As to why it was started in Durgapur,
sioce the force has been constituted, it must
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be started somewhere. If it was started at
some other place, the question would be asked
as to why it was started there.

The most Importrnt point is that in these
matters, we should discussit with the State
Government concerned. As I said, we have
done so.

SHRI SAMAR GUHA (Contai): The
public undertakings are established in diffe-
rent States. 1f the Central Reserve Force
or the Industrial Security Force are posted
for the protection of those public under-
takings and ensure law and order there,
naturally all the self-respecting Statks will
consider an indirect censure upon them or
a stricture that the State Governments are
unable to maintain law and order or
protect the installation. The Industrial
security force has been set up and question
is about its implementation. As I said no
State can agree to set up an industrial secu-
rity force. All the country knows that the law
and order situation in West Bengal is almost
on the verge of anarchy. What has happened
in West Bengal is unprecedented and has
never happened in the last 22 years in any part
of the country. [Itis not a blow to the
West Bengal Government; it is a blow to
democracy that the police force should act in
such a way. In view of the objections raised
by West Bengal and also the objections that
may be raised by other State, will the Central
Government consult the Home Ministers of
the different States and chalk out certain
guidelines in case the State Governments fail
to extend protection to the public undertaking
or maintain law and order and also under
what conditions the Central Government’s
industrial security force will be used ?

SHRI Y. B. CHAVAN : T repeat that
this is not a force which has responsibility to
deal with the law and order problem. In no
way or under no cirumstances are we thinking
of withdrawing any authority of the State
Government to deal with the law and order
problem by establishment of this force.
Already there is a separate security force in
the corporation. It is not something new.
What we are doing is that those individual
watch and ward forces are being constituted
into one industrial security force. This is
not something new. Hon. Member Samar
Guha has completely misunderstood the
scheme and even the attitude of the State
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Government in this mater,

SHRI C. K. CHAKRAFPANI (Ponnani):
The decision to deploy the Central security
force in Durgapur created confusion and
complication.........(Interruptions).

SHRI SAMAR GUHA : The last part
of my question still remains......

MR. DEPUTY-SPEAKAR: Too late now
to go back.

SHRI C. K. CHAKRAPANI : All of
us know that law and order problem is a
State subject. When you informed them of
your decision regarding the deployment of
this Force to the Government of West
Bengal, they expressed their objection to it.
They said that this will create more compli-
cations and more confusion. In order to
have a better relationship between the
Centre and the States, will the Government
revise the decision that has been taken now?

SHRI Y. B. CHAVAN : There is
no question of changing the decision, but
as far as the State Governments are
concerned, I know that in principle they are
opposed to the Force as such, but in this
particular matter, about timing, etc., discus-
sions were held with them and they have
agreed to certain matters of procedure,
manner and other things in regard to the
Industrial Security Force.

SHRI SAMAR GUHA : Sir, about the
second part of my question.

MR, DEPUTY-SPEAKER : The Home
Minister will discuss it with you,

12,16 brs.

RANSACKING OF WEST BENGAL
ASSEMBLY HOUSE BY POLICEMEN

MR. DEPUTY-SPEAKER: 1 have
received several communications-—from Shri
Dwivedy, Shri Vajpayee, Shrimati Ila
Palchoudhuri and others also—in which they
wanted to draw the attention of the House
to the event that took place yesterday in
West Bengal. It is really an unprecedented,
outrageous event—policemen ransacking the
Assembly House. That is the main question,
and at this hour; though it pertains to the



233 Re. Police Ransacking SRAVANA 10, 1891 (SAKA) in West Bengal Assembly House 234

State, within the State, I feel that we
should consider the request of placing a Call
Attention and we will take it up sometime
later,
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SHRI SURENDRANATH DWIVEDY
(Kendrapra) : That was the only thing that
1 wanted to raise. Let the Home Minister at
least make a statement and let us know the
facts, because this is so important a matter
and I do not think we can wait for two or
three days to know what is happening. The
House must be alert. Let him promise that
he will make a statement today on the

events at Calcutta. We are all very much
concerned about it.

SHRI HEM BARUA (Mangaldai) : What
‘has happened to the adjournment Motion ?

We have already tabled an Adjournment
Motion on this subject,

MR. DEPUTY-SPEAKER :
have already disallowed.

That, 1
SHRIMATI ILA PALCHOUDHURI
(Krishnagar): May I request the hon. House,

MR DEPUTY-SPEAKER :
requested for a Calling Attention,

You have

I am considering that matter. The

question has been raised now.

SHRI S.M. BANERJEE (Kanpur): I have
written to vou about this. Give me a
chance, please.

SHRI RANGA (Srikakulam): Sir, we
are grateful to you for having already
expressed on behalf of the whole House, as it
were, when you castigated what has happen-
ed yesterday.

SHRI TULSHIDAS JADHAV (Baramati):
Sir, a point of order.

MR DEPUTY-SPEAKER : On what?

SHR1 SURENDRANATH DWIVEDY :
He is raising a point of order in the midst
of a sentence. He has not completed what
he wants to say.

1 shall

MR. DEPUTY-SPEAKER :
listen to you, Mr. Jadhav. He is making a
submission.

SHRI TULSHIDAS JADHAV: Ona

point of order.

SHRI M. L. SONDHI (New Delhi):
Under what rule? 1 want to improve my
knowledge and the Home Minister wanis to
improve his knowledge.

Order,

MR. DEPUTY-SPEAKER:

order.

SHRI M. L. SONDHI: Sir, will you
not allow me to improve my knowledge ?

MR. DEPUTY-SPEAKER: Order,
order., You are already a knowledgable
person,

it gemitaTe wree - #9 Q) fa @@
2 39 UF @I IET 41, A S
i feam ) it 99T ¥ W ERE w
g AR Y AT w1 AET ¥ wE
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AT fF oTw g ¥ £7 F A
HFar
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MR. DEPUTY-SPEAKER :
resume your seat,
will explain.
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arar ff Far g1 @r g1 &1 &TaE gaar
qE & X AT o A1aT ¢ ag 99 9=
frqe @y oA & @ W1 SR -
T 7T § 39 ooRe gt faerdr
RIEST AT @ & A W g WE,
o H Ag s &1 a9 gH amr & fE
gaad ar =% wF ! Aq fandr oz 2
ff g @ uF aEHr F AWA #Y
oHRER A E 1 oag ww WO A
Fra< @ Towt d@n gu o sowy wAmEr
qEE IaEr 3 =g o SR oEey
AT BT I qg AW AR ATH
gy gEl A g fem g1 A FAw oA
TEEAT E |

Please
1 will listen to you; I

MR. DEPUTY-SPEAKER : When the
hon. lady Member approached me 1 said I
will consider her request. I have given my
consideration to it. If she wants to make
any submission, every Member will not be
permitted to say anything, but I said T will
mention the names and I have mentioned the
names without calling her first. Shri Dwivedy,
Shri Banerjee and others have written to me.
1 have not permitted them to make a sub-
mission at all, Shri Ranga wanted to make
a submission after my observations and I
called him. Nobody has made any sub-
mission, If she wants I will call her, but it
is not necessary that some other hon.
Member should intervene on her behalfl
because I have already listened to her for
five minutes in the chamber (Iaterruptions).

SHRI RANGA : Sir, we are grateful to
the Chair for having given an expression to
our spontaneous reaction and sense of
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horror, when the Chair was good enough to
say that what has happened is absolutely
outrageous in our democracy., I would like
Government to make a considered statement
as to not only what has happened but what
they propose to do in the light of what is
happening there and what has happened there
yesterday.

SHRI S. M. BANERIJEE: Sir, I have
written to you on what has happened in the
Calcutta Assembly (Interruprion). Sir, I have
already written to you this morning that
what has happened in Calcutta in the State
Assembly where the policemen ransacked the
Bengal Assembly is a serious matter., But I
have already pointed out to wou that this
concerns  that State Government. The
Deputy Chief Minister in spite of provoca-
tion has foiled the conspiracy by the vested
interests against the UF Government. 1
want to congratulate him for his courage and
conviction to face all that, 1 would only
request you that if this discussion is allowed
you should allow a full-fledged discussion in
this House so that we are also able to point
out who are the conspirators against the
UF Government and who are trying to
sabotage parliamentary democracy there
(Interuptions).

MR.
order.

DEPUTY-SPEAKER : Order,
I have taken note of what you said.

SHRIMATI ILA PALCHOUDHURI: |
have only one submission to make. All those
who have given notice of the calling attention
may be allowed to give their arguments after
the Home Minister has made his staterent.
You should also give a little time for discu-
ssion of these events which are unprecedented
in the history of India I hope you will give
us a chance to discuss this although it has
happened in a State.

SHRI RANDHIR SINGH: Sir, my
calling attention has been admitted on this
subject. Office has informed me s0. So, you
should give me an opportunity.

SHRI MADHU LIMAYE:—Rose
MR. DEPUTY-SPEAKER: If I give

opportunity to one, then I will have to allow
others also...... (Interrupt ion),
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SHRI JYOTIRMOY BASU
Harbour): Sir, you have
Ranga to make a statement.
want to shut me out?

(Diamond
allowed  Shri
Why do you

MR. DEPUTY-SPEAKER: 1 have
already requested Shri Madhu Limaye and
Shri Randhir Singh to resume their seats.
I will give him an opportunity when that
discussion comes up.

SHRI RANDHIR SINGH: I want only
one minute, '

MR. DEPUTY-SPEAKER: Not now.
Then, Shri Baoerjee has raised the point
that this is a State matter. 1 fully recognise
it. But. he should bear in mind one thing.
When the policemen entered the Punjab
Assembly, we had a discussion on it. Apart
from it, not going into the constitutional
niceties of this point, can this House remain
totally indifferent to this ?

SOME HON. MEMBERS: Never.

MR. DEPUTY-SPEAKER: Is it the way
to interpret the Constitution ? [ do not
think that was the intention of the Consti-
tution-makers. Therefore, I have permitted
it. The Home Minister will make a state-
ment on this subject after he has got all the
facts. Then I will permit a few questions,
Therefore, I am prepared to allow the calling
attention notice.

SOME HON. MEMBERS: It should be
done today,

MR. DEPUTY-SPEAKER: 1 will leave
it to the Home Minister. Because, there is
a plea that here and now it should be taken
up. Has he got all the facts? Here T would
like to mention one fact. There was an
attempt on the life of the Speaker and he

had to take shelter and run away. I have
read this in the newspapers. 1 do not know
whether it is correct or not. Whether the

statement should be made today or not, I
will leave it to the Home Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI Y_B. CHAVAN) : We have got only a
very brief report from the State Government,
which gives some substance of what happened
yesterday, - On the basis of that, I have no
hesitation to say that what happened yester-

day in the West Bengal Assembly was comp-
letely atrocious. Whatever the provocation, or
non-provocation, the policemen rushing into
the Assembly and creating that sort of condi-
tion there is something which deserves to
be condemned. I have no doubt about that
matter: But exactly all facts of the case,
reasons, antecedents, how it arose, what
exactly happened and all soris of motiviation
and allegations, you must have seen, are
likely to be raised in this matter.........

SHRI ATAL BIHARI VAJPAYEE :
There was the death of one policeman,

SHRI Y. B. CHAVAN : There was the
death of one policeman also. 1 would
request you to allow us some time to get
the full facts from the State Government.

SHRI ATAL BIHARI VAJPAYEE : By
evening.

SHRI Y. B. CHAVAN : I caonot get
the full facts by evening.

SHRI M. L. SONDHI : Telephone.

MR. DEPUTY-SPEAKER : I have
already said that I will put it for Monday.

SHRI M. L. SONDHI : Why can he
oot get the facts by 4 P. M, ?

SHRI SURENDRANATH DWIVEDY :
Let him make the statement on Monday
morning and let us have a discussion of the
matter in the afternoon. Please agree to
that because you have yourself said that such a
discussion was held in the case of Punjab
Legislative Assembly.

MR. DEPUTY-SPEAKER : Shri
Dwivedy's suggestion will be borne in mind.
At the present juncture I am considering
admitting the calling-attention. We will
consider about the debate later on,

SOME HON. MEMBERS : No calling-
attention. We want a debate.

MR. DEPUTY-SPEAKER : Now we
take up the next item, . (Interruption). There
is a question of privilege.

JYOTIRMOY BASU : Congress
themselves had instigated these
The former 1G

SHRI
members
policemen......(Interruption).
Police......(Imterruption).
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MR.
Order.

DEPUTY-SPEAKER :
Shri Khan.

Order,

st Go Wo @ (Frav) @ IATEAL
wged, & ag a¥ e 9w § f& o7g
T3y fad zq oy =l &Y AEwer
g ighasngme 5 =
gag 33T AT § AT fah gF gare
FICAT FO OF AT 20 Fa19 qT9R
ymar & erg faar o wwF a1z Fifar-
seva Atfeq & foar 1 59 @9 & W@
el & afasrdd € fewraa s a0y
TR 3 | AT HT I F A T7g
ATE A a9g A WX GEE ®  qTHF
A FL I § A HIL ZEW AT ASH
Tats F4 £, A a3 ¢ g a@ A8
2 v gw m= &l w1 w3y fF ogw a@mi
FIw 9F AT ¥ 7@ dqrg @I AT
FHATE TwT @ 1 & 09 ¥ g e
g fF 7 o = a0F W oAy @
AT T 97g el A1 aNg ¥ AR e
FT I TATT FIGH a1 gAIfea g™
FLF 39 g7l F1 FoA FA@ |

SHRI S. M. BANERIJEE : Thisis very
unfair. He should apologise.

MR. DEPUTY-SPEAKER : This que-
stion of one question in 15 minutes was
raised this morning. So many members
protested. Unless all Members co-operate
it is difficult specially when the question
is so important and the whole House is
agitated. 1 have followed the practice of
calling one from this side and one from that
side throughout. You can see it from the
record.

st go o @i : AT IUT ¥ I
©: Tt 1 g g, afeT g7 e &
=t odRfeg & fad o faAe =Smr
Y aq 37 @vew At far @ | oag
&= g ?

MR. DEPUTY-SPEAKER : Those whose
names were there I had to call first. There

'
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1 am helpless. But if what you say is
justified, I will consider it. At the present
juncture I will seck the co-operation of the
House to regulate the business.

SHRI SAMAR GUHA (Contai) : My
submission to you is that whkat we are
witnessing in this House ..... (Interruption).

=it ofa Ta (gf1) : a9 AR g
@ &, Afew anaar ot ag fawd &1 48
gamar g 1 7w A amer & oar
AW 1 gL U A A L 2
gt &1 (wmanA)

MR. DEPUTY-SPEAKER It is
impossible for me . ...(Inferruption). An hon.
Member from this side raised an issue about
the Question Hour and 1 have replied to it.
Now let me finish the privilege issue. If you
want to make a statement write to me......
(Interruption).

SHRI RABI RAY : He wrole to you;
still you did not call him.

MR, DEPUTY-SPEAKER :
will go on record...(Interruptions).**

Nothing

MR. DEPUTY-SPEAKER : Mr. Limaye
you can discuss this matter with me. So
far T have not got it; I have got other notes.
As I said, if you have any grievance, you
can meet me in the chamber. But when 1
have taken it up, I will not allow you. You
are holding the House to ransom. I am
warning Mr. Limaye, Mr. Jyotirmoy Basu
and Mr, Samar Guha. Please resume your
seat; I will not permit you. (Interruptions).

=t R @€ gwEE (TREE)
T wae, s Ay fawd, § smuEt

forer ¢ fira &, Foe oY @ Y AR € 1
(o)

=t < T : A9 T AR § ogA
g &, afem oo o7 7y famay =1 At
g1a &, geifs g smEr faw &7
fear 21 '

MR. DEPUTY-SPEAKER : Because
several Members get up, 1 will not allow,

**not recorded

I cannot permit you.



241 Re. Police Ransacking SRAVANA 10, 1891 (SAKA) in West Bengal Assembly House 242

Y T ¥ are ;AT W19 TRy §
ar s1ed faers sifazar seme W s
T HHAT § |+t 7Y famd J snawy famw
fear & | e o Ty gEmd & T
FLIEE | (omaem)

MR. DEPUTY-SPEAKER : Mr. Yadav,
I am again repeating, don't hold the House
to ransom. (Inferruptions)

Mo wgoar s ®w #1
(=muT)

=it vy famd (9717) : gaTeAE AENq,
#7 soy fomr &1 woa feay @ e
TIET F AT | W1 gH AFI I
TER 7T @ E ? w9 W gH
4T HTE J1ET Y IIA faam

SHRI SAMAR GUHA : I was making a
constructive suggestion...(Interruption).

-

oY vy fomd © s ead faadl &
FTAT TET Fod € AT gadl FT 319 7
g1 o fom 2T €, oo SR o AR
gaw €1

*it T JTF ;R ;T IT F A
FIAT FILT FIAT 2, FEI Y% avA I
&) F aEr Wag @ w1 AW
a9 FTAT FST J@HT WSF I&AT 8, 49
&r 3y o FEer ¥ weFd £ (=mEuw)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) Mr. Yadav is becoming
intolerable in this House. (Inferruptions).

SHRI RANDHIR SINGH : This is very
bad- 7T TW EE M AT E | zWaAW
HNrar w2 T @ gfew T8 2

sit. ofa T : g & ang ¥ w @
g

12.38 hrs,

QUESTION OF PRIVILEGE
APOLOGY BY EDITOR-IN-CHIEF OF THE
HINDUSTAN TIMES

MR. DEPUTY-SPEAKER : On the 28th
July, 1969, Shri T. Viswanatham raised a
question of privilege regarding reflections
cast on the Deputy-Speaker in the article
under the caption “The Week in Parliament™
published in the Hindustan Times, New
Delhi dated the 27th July, 1969, As decided
by the House, the Editor of the newspaper
was asked, in the first instance, to state what
he had to say in the matter,

I have now received a letter dated the
31st July, 1969 from the Editor-in-Chief,
Hindustan Times, New Delhi, which reads as
follows :—

“Shri Sen (the concerned correspondent)
relied on a summary of the speech made
by Shri M.R. Masani on the Banking
Companies Nationalisation Bill on July
25 and issued to the press for favour of
publication that same evening by the
Swatantra Party Parliamentary Office
under the signature of Shri A.P. Jain.
A copy of this is appended. It is in the
summary that the particular reference
appears to which objection has been
taken. As soon as the matter was
raised in the Lok Sabha, we ourseclves
went through the official record and we
have subsequently received a copy of
the same with your letter. The official
record does not contain the words and
phrases that Mr. Sen drew upon from
the unofficial summary and on which he
relied in good faith. It was mnot
Mr. Sen's intention in writing his
Review, nor owurs, in publishing it, to
distort the proceedings of the House
or to impute any motives to the Honour-
able Deputy-Speaker in any manner
whatsoever,™

“In the circumstances we deeply regret
that we should have unwittingly
published something that is at variance
with the official record and which casts
any reflection on the Chair."”

““1 would request you kindly to convey
this explanation to the Honourable
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Deputy-Speaker together with an un-
conditional apology for the commission
of a completely unintended offence.”

In view of the explanation and the
unconditional apology tendered by the
Editor-in-Chief of the newspaper, if the
House agrees, the Editor may be asked to
publish his explanation and the apology
on the front page of the next issue of the
newspaper and thereafter the matter may be
treated as closed.

This is the practice that we follow, I
take it that the House agrees.

SEVERAL HON, MEMBERS: Yes.

SHRI S. M. BANERJEE (Kanpur): The
House may agree. But I would like to say
that the newspaper has taken it from the
hand-out circulated by the Swatantra Party
which does not seem to contain the official
proceedings. It is, therefore, a breach of
privilege on the part of the Swatantra
Party.

MR. DEPUTY-SPEAKER: 1 will place
this on the Table—the official summary
which it contains. If it constitutes a breach
of privilege, then it will be referred to the
Privileges Committee or brought before the
House. (Interruprion) So far as the ncws-
paper is concerned, with the concurrence of
the House, the matter is closed. But if
somebody raises the matter that an agency
of any Party has circulated unauthorisedly
certain communication casting as persons,
then I cannot shield.

SHRI S. K. TAPURIAH: —Rose

MR. DEPUTY-SPEAKER: I am not
taking any decision. I am just placing it
on the Table of the House. This matter is
closed. About the suggestion of Mr.
Banerjee, we shall examine it.

12.43 hrs.

RE, SUIT AGAINST FORMER
SPEAKEk AND OTHER MEMBERS OF
PARLIAMENT IN DELHI HIGH COURT

ot vy famd (437): Femm waEm,
g & ©F JEFTQ ATgAT §1 HA
Frg v faar st 21 4 g9z AR &
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faens fam § sqmge wftw S # g
FIE H Aqroe 9= a1 a1 99 v awen
agt Sa1ar mr a1 R fraw & sgEr
T o 7 meedi Y v @t fF 39
sgafa wimd A T % #T @gw
FaEl Tifge | &3, S9 fam osmgm S
ferr ag &% fear ar adf, saw
Wt e Zar g afew @ gawr @
sar ¢ f&5 og 3w efe +4 ®
Faa feest gré 12 & 917 3 9w few
1 o7 faan ¢ fF a7 v agq wgeaq
2 wofau s A &5 awmar S At
araer o mead ¥ osEr arw@r
Tafae sng #t § yafa aga g e
9 qIRS F1 A A% JrAaerdy fost g osw
#t VaAr § arwagr fAow & sman
I & gorera dferg 1 afg sy e
Tl AT 9Tga at /AT &1 fE

SHRI S. M. BANERJEE (Kanpur): I
am one of those who are concerned with
this. This has appeared in today's Times
of India:

“DISPOSAL AT EARLY DATE OF
SUIT AGAINST REDDY URGED"

“An application by the Union of India
seeking early disposal of the libel suit
against the former Speaker of the Lok
Sabha, Mr. Sanjiva Reddy, and four
members of Parliament at an early date
was heard by the Delhi High Court
today.” '

“Moving the application, Mr. Deepak
Dutt Chowdbari, counsel for the Union
of India, submitted that the Government
was anxious for early disposal in view
of the Presidential election on August
16 in which the former Speaker was
also a candidate of the ruling Congress
Party...”

MR. DEPUTY-SPEAKER: We
read it.

have

SHRI S. M. BANERIJEE : Only one
minute. It is also said :

“The request of the Union of India was
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opposed by Mr. P. N. Lekhi, counsel
for the plaintiffs..."

“The judge, Mr, Prakash Narain,
suggesting the reference of the matter 10
a larger Bench, in his order, said :
*Since the matter was the first of its kind
in the country and has raised a question
of substantial constitutional importance,
the cheif justice is requested to constitute
a Bench of two or more judges to decide
the preliminary objection raised by the
Union of India’.”

What I feel is that it should be decided
here and now that none of us, including
Mr. Sanjiva Reddy, a candidate for the
Presidential election, should appear before
the High Court. This is number one.

The Law Minister when he was replying
said that this is an ordinary thing. Now
hearing may take place on the 7th. So, I
move the motion,

SHRI SHEO NARAIN (Basti) :
support it. This is a serious matter,

We all

MR. DEPUTY-SPEAKER: Mr. Banerjee
also has just now pointed out. I hope that
the law officers will educate the lower
magistracy or judiciary. From the record
it has been brought to my notice that
nothing has been done. We will take it up
on Monday. [ would like to have your
statement.

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
The Government counsel in the Delhi High
Court was instructed by me to meet the
Chief Justice and placed an affidavit before
him saying that the plaint, because it is with
respect to proceedings in Parliament, is
absolutely barred under Art. 105 (2) of the
Constitution and should be dismissed in
limen under order 7 Rule 11. That has
been done. The Judge before whom it has
come has recommended that the matter be
placed before a Bench of two Judges being
an important matter,

MR. DEPUTY-SPEAKER : 1 want to
take up the issue, Once we are seized of
the matter we will have to take further
stepts,
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SHRI GOVINDA MENON : Govern-
ment have done everything in the matter.
Government have moved the court. Some-
body said, ‘He is not serious’, The day
after the discussion took place here, when I
have done this, and the court has taken
action, it is for the house to consider the
matter.

12.47 hrs,
PAPERS LAID ON THE TABLE

REPORT OF HOTEL REVIEW AND SURVEY
COMMITTEE

THE DEPUTY MINISTER IN MINIS-
TRY OF TOURISM AND CIVIL AVIA- .
TION (DR. SAROIJINI MAHISHI) : On
behalf of Dr. Karan Singh I beg to lay on
the Table a copy of the Repoit of the Hotel
Review and Survey Committee 1968. [Placed
in Library. See No. LT—1473/69]

NOTIFICATION UNDER 1AS & IPS (RECRUIT-
MENT) AMENDMENT RULES ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMI) : On behalf of Shri
Vidya Charan Shukla:

I beg to lay on the Table :

(1) A copy each of the following Notifi-
cations under Sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

(i) The Indian Administrative Ser-
vice (Recruitment) Amendment
Rules, 1968, published in Noti-

fication No. G. S, R. 1444 in
Gazette of India dated the 21st
June, 1969.

(ii) The Indian Police Service (Re-
cruitment) Amendment Rules,
1968, published in Notification
No. G. 5. R. 1445 in Gazette of
India dated the 21st June, 1969,

(iti) The Indian Administrative Ser-
vice (Fixation of Cadre Strength)
Fourth Amendment Regulations,
1969, published in Notification
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No. GS.R. 1632 in Gazetle of
India dated the 19th July 1969.

(iv) The Seventh Amendment of 1969
to the Indian Administrative
Service (Pay) Rules, 1954 pub-
lished in Notification No. G.5.R.
1633 in Gazette of India dated
the 19th July, 1969,

(v) The 1ndian Police Service
(Fixation of Cadre Strength)
Third Amendment Regulations,
1969, published in Notification
No. G.S.R. 1634 in Gazette of
India dated the 19th July, 1969.

(vi) The Sixth Amendment of 1969 to
the Indian Police Service (Pay)
Rules, 1954, published in Noti-
fication No. G.S. R. 1635 in
Gazelte of India dated the 19th
July, 1969,

LT—1474

(2) A copy of the Union Public Service

Commission (Exemption from con-
sulation) Amendment Regulations,
1969, published in Notification No.
G.5.R. 1433 in Gazette of India dated
the 21st June, 1969, under clause (5)
article 320 of the Constitution, toge-
ther with an explanatory note. [Placed
in Library. See No. LT—1475/69]
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Enacting Formula

1. That at page 1, line 1,—
for “*Eighteenth™ substiture *“Twentieth™

Clause 1

2. That at page 1, line 4,—

(ii)

(iii)

Sfor *1967" substitute **1969"

“In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
enclose a copy of the Wakf (Amend-
ment) Bill, 1969, which has been
passed by the Rajya Sabha at its
sitting held on the 29th July,
1969."

“‘In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabba, at its sitting held on
the 30th July, 1969, agreed without
any amendment to the Indian
Railways (Amendment) Bill, 1969,
which was passed by the Lok Sabha
at its sitting held on the 23rd July,
1969.”

(iv) *In accordance with the provisions

of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
enclose a copy of the Foreign

Marriage Bill, 1969, which has been
passed by the Rajya Sabha atits
sitting held on the 29th July, 1969.”

BILLS AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table
of the House the following Bills, as passed by
Rajya Sabha :

12.48 hrs.

MESSAGE FROM RAJYA SBBHA

SECRETARY : Sir, I have to report the
Messages received from the Secretary of
Rajya Sabha :

(i) “In accordance with the provisions of
rule 115 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the (2) The Foreign Marriage Bill, 1969.
Lok Sabha that the Rajya Sabha, at ———
its sitting held on the 30th July, 1969,
agreed to the following amendments
made by the Lok Sabha at its sitting
held on the 23rd July, 1969, in the
Coal Bearing Areas (Acquisition and
Development) Amendment Bill, 1967 :

(1) The Wakf (Amendment) Bill, 1969.

ESTIMATES COMMITTEE
EIGHTYFIRST REPORT

SHRI THIRUMALA RAO (Kakinada) :
1 beg to present the Eightyfirst Report of the
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Estimates Committee on action taken by
Government on the recommendations con-
tained in the Thirty-eighth Report on the
Ministry of Food, Agriculture, Community
Development and Co-operation (Department
of Agriculture}—Central Institute of Fisheries
Technology, Ernakulam.

SHRI HEM BARUA (Mangaldai): May
1 draw your kind attention to a very
relevant thing. Dr. Bharat Ram has resign-
ed the chairmanship of the Indian Airlines
and he has raised a very fine issue. The
Speaker could not give him protection against
certain attacks. The correspondence that
transpired between the Minister and Dr.
Bharat Ram should be placed on the Table
of the House.

12,50 hrs,

STATEMENT RE. BANARAS HINDU
UNIVERSITY INQUIRY
COMMITTEE REPORT

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
RAQ) : As the House is aware, the President,
in this capacity as the Visitor of the Banaras
Hindu University, appointed in December
1968 a Committee of Inquiry under the
Chairmanship of Dr. P,B. Gajendragadkar to
enquire into the state of unrest and agitation
in the University and to make recommenda-
tions for remedying the situation. The
Committee submitted its Report to the
Visitor on the 12th July, 1969 and has
suggested remedies of a | far-reaching
character,

The Committee has divided its recommen-
dations in two categories. The first is
directed to help to introduce on the Univer-
sity campus an atmosphere of normalcy so
as to enable the University community to
pursue its legitimate functions without distur-
bance and disruption, violence or threat of
it. The other set of recommendations are
of a long range character and envisage a
comprehensive reform of the structure and
functioning of the University with special
refetence to the maintenance of its all India
character.

For immediate implementation, the
recommendation made by the Committee is
that the Act under which Banaras Hindu
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University is at present administered should
be amended. The present bodies, including
the Standing Committee of the Academic
Council, responsible for the administration of
the University should be dissolved and
appropriate steps taken to provide for a
“‘nominated” Executive Council, a “nomina-
ted” Court, and a new Vice-Chancellor, The
Committee bad also staied that it was desira-
ble that its recommendation should be imple-
mented, if possible, before the University
reopened after summer vacation. As these
recommendations iovolved important and
substantial changes, it was considered neces-
sary to bring them before Parliament. It was
decided that, in the meanwhile, an ordinance
may be promulgated empowering the Visitor
to postpone the date of reopening of the
University to avoid any disturbance on the
University campus while Parliament consi-
dered the necesssary legislative measures for
bringing about normalcy in the University.
The said Ordinance was duly promulgated on
17th July, 1969 and the Visitor issued a
Direction to the Vice-Chancellor on the 19th
July to postpone the date of reopening of the
University from the 28th July to the 1Ist
September, 1969,

Government will be bringing before
Parliament a Bill for the amendment of
Banaras Hindu University Act during the
current session, and I hope, with the coopera-
tion of this Hon'ble House and the other
House, it will be possible to put the legisla-
tion on the Statute Book fairly quickly.
With your permission, Sir, I am laying on the
Table of the House a copy of the Report of
the Inquiry Committee in order that the
Members of this House may be acquainted
with the conclusions reached by the Committee
and the remedies suggested by it. [Placed in
Library. See No. LT— 1476/69]

This will enable the House to appreciate
the reasons why Government have decided to
introduce a Bill for the amendment of the
Banaras Hindu University Act.

1 may add that the Vice-Chancellor of
the University, while disagreeing with the
findings of the Committee, has mevertheless
decided to resign his post as Vice-Chancellor,
as he does not want to stand in the way
of bringing normalcy to the University. He
is going on leave as from today and has
asked that his resignation becomes effctive
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from the date of expiry of his earned leave.
The Visitor has accepted his resignation and
directed that it should take effect from the
date on which his earned leave expires.

As for the long term recommendations
made by the Committee, these are of a very
comprehensive and far-reaching character and
would require “consideration in depth and
detail. As many of these long-term recom-
mendations are also pertinent to Central
Universities in general, they would require
consultation with the University Grants
Commission and the authorities of the
different Central Universities. Government
does not, therefore, propose to take any
decisions on these recommendations at present,
but will do so after this detailed examination
and discussion has been completed.

I would like to conclude with the hope
that normalcy will be restored on the campus
of the University by the immediate measures
that are proposed to be taken now and that
its smooth and efficient functioning as an
Academic Body will become a reality. May
I appeal to all concerned, students, teachers,
leaders of political parties and all others
interested in the future of the Banaras Hindu
University to extend their cooperation in
seeing that one of our greatest natiomal
heritages begins to .function in a manner
worthy of the vision that lay behind its esta-
blishment,

=t W v (q) : SO AEEw,
St et frerer feg % & wAF AR #
go 74 g1 aar &1 fav frafadt v
Faeprer fgam mar 3, ¥ fear mar @,
AR amw A =fge o= aF 9w
faerifazl #1 7gf foar SO, @@ @
mifr #% wearfaw gt 7o (swm-

MR. DEPUTY-SPEAKER: In the light
of the findings of the...

st TrATEATT T (TEAT) ¢ STeAsr
AN, YA HA ¥ IS ARG g R,
aga § S A, d97 A A e F
F durteew famr @, (wwaww) oA
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aga el g g 5 & s @ & afsw sy
T wE o1 @ & ()

MR. DEPUTY-SPEAKER: Will the
leader of his group ask him to sit down ?

SHRI VASUDEVAN NAIR (Peermade):

It is an urgent problem.

MR. DEPUTY-SPEAKER: Let me make
an observation. In the light of the findings
of the committee if it is found...(Interruptions)
1 want to bring this to the notice of the hon,
Minister. There is a demand for the release
of the students and reconsideration of the
action taken against them. The hon. Minis-
ter may examine the cases. That is all that
I would like to say. Beyond that, I do not
want to say anything now.

DR. V. K. R. V. RAO: The report of
the Committee has now been printed and a
copy is available to each member. Let them
read the report and see what the committee
has to say about the students on whose behalf
my hon, friends are speaking.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): With
your permission, Sir, I rise to announce that
Government Business in this House during
the week commencing from 4th August, 1969,
will consist of :—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration of Statutory Resolu-
tion by Shri Kanwar Lal Gupta and
others regarding disapproval of the
Gold (Control) Amendment Ordi-
nance, 1969 and consideration and
passing of the Gold (Control)
Amendment Bill, 1969,

(3) Further consideration of motion for
modification of All-India services
(Conduct) Rules, 1968, moved by
Shri N. K. P. Salve on the 16th
May, 1969,

(4) Further clause-by-clause considera-
tion of the Criminal and Election
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Laws Amendment Bill, 1968, as
reported by the Joint Committee.

(5) Cousideration and passing of :—

The Delhi High Court (Amendment)
Bill, 1968.

The Lokpal and Lokayuktas Bill,
1968, as reported by the Joint
Committee.

The Indian Registration (Amend-
ment) Bill, 1968, as passed by Rajya
Sabha.

The Oath Bill, 1968, as passed by
Rajya Sabha.

{6) Discussion on the Report of the
Committee on Defections on a
motion to be moved by the Minister
of Home Affairs,

SHRI SURENDRANATH DWIVEDY
(Kandrapara): On which specific date will the
last item be taken up ?

SHRI RAGHU RAMAIAH: These are
the items which will be taken up during next
week, but this is not necessarily the order in
which they will be taken up,

MR. DEPUTY-SPEAKER: We will
decide.

SHRI BAKAR ALI MIRZA (Secun-
derabad): From the last session, I have been
trying to raise a discussion on the Prime
Minister’s statement regarding Telengana. It
was discussed in the Business Advisory
Committee and it was agreed to have some
time for it. But for lack of time, it could
not be taken up last session.

Before this session started, I gave notice
of a 2} hour discussion under rule 193. 1
have no communication from the secretariat
about that, Telengana is on fire. There is
almost police raj there, All the schools and
colleges are closed. Thousands of CRP men
are stationed there, 1T request you to give a
direciton to find some time for this discussion.

sitael TR (@)
wdET F wfade «ft frgaw wa o 3,
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ITH FAT FUTT HA Y qyadig gE 3 )
# ST 9rgd g R 9w avasw §oF
qurT 7Y ot F1¢ qEaesw 1 7 afz 70
A F7 % !

=it o] fag (Jgaw) - fecdy wil-
FL A, TR UF AT HT FCNE
THTX TET 37 999 ¢ W@ I T A qE-
o g eE-a arE & FOa fHam g9
gaq afer facz av & gg A1 2w &Y
g & fAT oF agg agA A 1 6
IR F1 £ 92T 7 a9 20 g i faemar
2 oFmT oS A1 oavE § UEr F
satoe aradt fe ag Saedd wt @ F
forg &Y dgedt dz-aw w7 @ F 12
AT F AR AR A 5w AR AR B,
5 o femmoz 3z wM@ A 2 1 @ Fr A0
fFeaqeaquesam ! & s g &
o faffer @A eI @Hae ¥
FYE FmT I |

=it wyg fom@ (F7) : STeRE WEY-
zq, AT 49 § a9 AgAyw "
g g @ E faT d e #1 oagE
AIEE &7 T §- J9 A¥AT AEA
& wrgfed gar & are ¥ oo faar
oot fraer &g & g WS ST A
ara<ia g€ & | 9ATE1 QH HrAS g —-AqT-
W &1 ATHET §, 99 S FF & §uq
T HIRAT &, WAI@-ITfHEqTT &1 AT 2,
ATE-FA T 7T £ |

zafan 30 famd) @ & sy aoang
¥ srciedin feafa o= faame 737 & fag
w1 fegr ard

13 hrs.

gl am gk 7y we & 6 ag A
&=l faw 2, 9% AR § 9R wANR &
FfFT &7 & & g% A1 H FA AFH
o U7 8 7% 2 fF A aFe g
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fae @ #t FE snamarwar 78 &1 ana-
T ZH AT SR aETSraTE 97 991
F@ 2wl onft e geadt <er
S —ag ¥ srdar §—ax S arar-
fom afacerm § 99 & oo 4t
fawt, ot qgd srafuwar & arr ) @
& Fgar a7 |

SHRI S. M. BANERJEE (Kanpur) :
I fully support Shri Mirza that there should
be a discussion on the Telengana situation.
All the colleges and schools have been con-
verted into jails, I am told. The students
are not going there. The Bill on Members
Salaries can be postponed and it should be
circulated for eliciting public opinion because
public opinion is against that Bill, 34 Mem-
bers of Parliament had written to the Prime
Minister asking her to reinstate the emp-
loyees who had been suspended on 19 Sep-
tember last year. An amnesty should be
granted and they should be taken and the
recognition should be restored to the union.
I have tabled call attention notices about
four Ordinance factories but you in your
wisdom had disallowed them. They are
suffering from inadequate work load. State-
ments should be made by the hon. Minister
that they are not retrenching... (Infer-
ruptions.) The workers should not suffer in
the hands of the private sector.

ot ST e (grgs) ¢ e
ey, fred afadss ¥ v 9=t amft
FY € A ot fr g wfedas § @ @
2 2@ ¥ fafws weat & ot femrars
afafafeat ag = &, To wadfas ==
Ffas iy g7 e ge fRai#
Wt fs Ty gra —IeF waew ¥
Frzaran fear mar ar 5 o3 afudsws o
91 Q0 @it F ag sgar @ fa
qa2 w10 A 9w faww & wger #@
=1 TE §U IHAT Al Frage f
Fam @ Ay | e wroEy afy s
T H AEl @ dwd A1 IE9F q

g # faftya =9 & sa+t <= foor
il
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foes g F1 & 7 o o 7T
wrwfaa femr o1 fF wea & wwAifas
gATal ¥ 1 fa?e aw w1 Iw@w @
2, fomey o0 o T T gEr 8
T @7 T amAw 9T ==t & fag
‘At € gz AxT' HyEe Y wEETCE AT §
ar et 7 fpdt gug =91 & Ao ==t
AW TET A |

DR. KARNI SINGH (Bikaner): The
progress of the Rajasthan canal work and the
speeding up of its construction following the
famine should be discussed in the House. I
believe the Government has announced
recently that the work on this project is to
be slowed down for want of funds. 1 want
this matter to be discussed.

=it TATEATT STest (92AT) @ SuTene
wgreg, fyew sfadma #§ «ft ag dam= et
o1 S a7 ot o £ fr oagw wme A
uF fasw =g #gT ¥ groa fa=rodm g—
T2 fa= o= & girew A= -
FAFar ¥ g1 foow afuasw § =7
a1 fF amdr afadss § 99 o fa=
gr | zafan § aEdT A w9 A
ST TR § fE 9aF a1k § A
Faaa frar g

T A ag 2 fF m amw faRe #
SHEvE &9 & | ag 9T &1 91| 36 gAIT
TG FENN F1H FW § A qAT-
afya § | SR A T gEATE Y 4Y
FAFr g et &7 aneaTe 3 & A,
gl 9T A7t Wyar e &1 qfaEe
gr 9a hwer fFavar fFag ¥ W
ifge #fe= ag ey a% 78 fear mar
qifeardee & 50 ¥wa<t 3, foaw sy
Far @t ot anfae &, o Al ¥ o g
H#t ¥ oy frar @ fr swwr R A
Tifgw | T § T WFIT IO H
FH FLA Fry dr frex 7 F w9
¥ @ gea™ FC @ §, TEAET & g
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TETHT 2 W@ §, ¥ ¥we awm fiwoam
§—vmd frafex & 0t felt 7 feet
SEX A 7wt A arfge aifE aw &
T FH=fEl § 9 qEAT & 9w
frae & &% 'R woww S & =
qF |

SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, one minute,

MR. DEPUTY-SPEAKER : Seven minu-
tes have gone, What I would suggest is,
all these matters could be brought up before
the Business Advisory Committee. If you
address a communication, 1 will place it
before the Business Advisory Committee and
try to find out. (/mterruption) Shri Shiva
Chandra Jha.

SHRI K. N. TIWARY (Bettiah) : The
Time is over; we have to adjourn for lunch.

=it fomr vz o (Fgaet) @ SuTeRE
eI, FFaUE T AT qX FLHL AYAT
wedT 7 s Ag fawma S & W FEr g
TR AT T W A F X S
g § fF uA-msas o digTw &Y
S € 99 Wr g 99H #WdST &)
aifas § —fagew A 9t o ey &t
W AT 9rEy € fR e At s
qATfed® I8 IS a1 F1 § AT TE !
TRATENTaM AT E ?

a0 ama ag ¢ 7 Sfran femmiie
Fn| d ol § gesi §1 gear @
g —gmremfaar &1 A garge e —
et e afee & dwEw g,
fegeara, grivemnfaar 3R s &A1 & &t
S qatenfaar ® e fFar omm g,
fegam #Y F41 afl wrarze fEm
27 mF ATt ¥ ol gIFR BERw T

MR. DEPUTY-SPEAKER: This is not
the Question Hour. 'We have already spent
nine minutes, Many matters are raised
now. The Nixon matter was raised by an
hon. lady Member from this side of the
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House. I would suggest to the Minister
concerned one thing. From next time on-
wards, you just circulate what is going to
be taken up in the next week, and if there
are suggestions, we shall put them up before
the Business Advisory Committee; not on
the floor of the House, because there is no
limit to it. It is impossible to deal with
these matters like this. Now, Dr. Melkote.

SHRI DHIRESWAR KALITA: Sir,
have you not seen me rising? (Inrerruption),

DR. MELKOTE (Hyderabad): Sir, I
support the motion made by Shri Bakar Ali
Mirza.

MR. DEPUTY-SPEAKER: 1 know
what you are going to say—it is regarding
Telengana. Has the Minister got anything
to say?

SHRI RAGHU RAMAIAH: Nothing

MR. DEPUTY-SPEAKER: Nothing.
Now, there is one point. Yesterday, I
asked the Law Minister to circulate, to give
the full reply to the communication or the
point raised under rule 377 plus the opinion
by the Attorney-General. Snri Dandeker
suggested that some time should be given
for discussion of that matter. So, we will
consider it, and then—

STATEMENT RE. MATTER UNDER
RULE 377

RESIGNATION BY VICE-PRESIDENT
ACTING AS PRESIDENT

ot wy foedr (0R): S F an &
7y fraga & 1 Ay TAET e av @
F foo sg @ & 9% wOd ¥ W
aga I Fiediggaee TEAITEEr g
T g (s .

MR. DEPUTY-SPEAKER: Under rule
377, a point was raised, and the Minister
has made a staternent. He cannot raise it
now. Two important constitutional issues
are involved. Therefore, Shri Dandeker
suggested yesterday and you have supported
him, if I remember aright, that we should
have some sort of debate. We shall consider
it in the Business Advisory Committee,
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): Sir, 1 beg
to lay on the Table a statement on the
matter raised by Shri Madhu Limaye in the
House on the 31st July, 1969, regarding the
constitutionality of the resignation by the
Vice-President acting as President. [Placed
in Library. See No. LT—1477/69)

13.08 hrs.

The Lok Sabha adjourned for Lunch till
ten minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at ten minutes past Fourteen of the Clock.

(SHR1 VASUDEVAN NAIR in the Chair).

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
BILL—Contd.

Clause 11—Contd.

MR. CHAIRMAN : The House will
proceed with consideration of clause 11,

SHRI N. DANDEKAR (Jamnagar) :
Sir, I want to speak on my amendments
Nos. 287 and 288.

SHRI D. N. PATODIA (Jalore) : Sir,
I rise to a point of order, Before you start
the discussion I have one very important
observation to make. 1 would like to know
from the Government as to which of the
amendments which have been circulated to
the Members are in fact being moved by
them because I find in several of them there
are many contradictions, there are many
adverse situations created and before you
proceed with the Bill I would like to know
which of the amendments are being moved
and which of them are not being moved.

= s (feeelt waw) :
mwrafa oY, & oft arim ardfEar ot &
YA FT@T E | AT Y gH s fady
g W agd fam A aizHz W of 4g
HET AT § | T FF T FHTAT T
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THE MINISTER OF LAW AND
SOCIAL WALFARE (SHRI GOVINDA
MENON) : With respect to other clauses,
even though there are many amendments it
may so happen that government may not be
moving more then five or six amendments
altogether. When each clause is taken up,
I will submit beforehand which amendments
we are going to move.

SHRI D. N. PATODIA (Jalore) : But
each clause is dependent on other clauses.
So, we would like to know which amend-
ments are being moved so that we could
move our own amendments accordingly.

SHRI N. DANDEKER: We are actually
in a state of utter confusion. We would
like to know what exactly is the import of
the various amendments which government
want to move, The Law Minister told us a
little while ago that they will move only a
few amendments. If we could know in
advance what amendments they have in mind
to move then we can guickly focus our mind
on them and see what will be the import
of those amendments so that we can decide
which of our amendments are relevant or
irrelevant, keeping in view the amendment
moved by the government—

SHRI ABDUL GHANI DAR (Gurgaon):
1 want to submit something.

MR. CHAIRMAN : Is it on the same
point ?

Magm IR e ag dfs
o &1 fafreT gee #Y aws § Aiiwde
frr oY gf 4% fal ¥ sgq ariiEdem A
FaaT agr HRX AE aisdEw We | g
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508G XULIIARI (iviaudsaur) © 1 have
some other point to make about amendment
Nos, 125and 419. Amendment NMo. 125
says : for lines 17 to 42, substitute the
following. For the same sub-section there
are to different amendments,

MR. CHAIRMAN : We are not consider-
ing clause 6. We are on clause 11 now.
We will now fininh clause 11. When we
come to clause 6 the Minister will first ex-
plain which amendments he is going to move
and which he will not move. It always
happens that members, including Ministers,
give notice of many amendments but when
the actual discussion comes on the floor of
the House they do not move all of them. I
understand their difficulty in this perticular
stuation. But, as far the procedure is con-
cerned, the Chair cannot help it. Now we
will proceed with clause 11.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : After clause 11 is completed,
would you take up clause 12 or 6 7

MR. CHAIRMAN: We will take clause 6.
SHRI D. N. PATODIA : Sir, I rise on

a point of order under rule 80 (3). That
rule says :
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““An amendment shall not be such as to

make the clause which it proposes to

amend unintelligible or ungrammatical.™

The amendments which government have
moved are not only, ..

SHRI GOVINDA MENON : We have
not moved them,

MR. CHAIRMAN : Are you referring to
clause 11.

SHRI D. N. PATODIA : It makes no
difference whether it relates to this clause or
not.

MR. CHAIRMAN : We are now on
clause 11. If he has something to say on
that, it is relevant; not otherwise.

SHRI D.N. PATODIA : The rule is very
clear. Whatever amendment tabled either by
Government or by a private Member has
got to conform to certain rules.

MR. CHAIRMAN : When that particu-
lar amendment is taken up you can raise
that objection.

SHRI D.N, PATODIA : But how do we
proceed when we do not know what we are
proceeding with ?

MR. CHAIRMAN : On this point T am
very clear in my mind, namely, that the house
can proceed with clause 11 and onwards. 1
am revising my ruling a little in the sense
that today we may not take up clauses 6, 7
elc., but we will proceed with clauses 11, 12,
13 etc. in Chapter IV, so that Members get
more time to study the amendments given
notice of by Government on clauses 6, 7 etc,
We can take up those amendments later on,
not now.

SHRI KANWAR LAL GUPTA : In the
mean time let us know which are the
Government amendments ?

MR. CHAIRMAN Governments
amendment have been circulated.

SHRI D. N. PATODIA : Sir, again you
are causing confusion. Have you decided
to postpone discussion of these clauses till
Monday ?
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MR. CHAIRMAN: 1 have pot said
that. Now I am on clause 11.

SHRI D. N. PATODIA : I want to
make a request. Will it not be fair on their
part to let us know which of the amend-
ments in respect of clause 6, 7, 8 and 9 they
intend to move and which they do not intend
to move ?

MR. CHAIRMAN: That request is be-
fore the Government and it is for Govern-
ment at some stage or other to come forward
and clarify the position.

SHRI D. N, PATODIA: Why pot now ?

MR. CHAIRMAN:
clause 11,

Now I am on

SHRI KRISHNA KUMAR CHATTERJI
(Howrah): On apoint of order, Sir. We
are in the midst of discussion of amendments
onclause 11 and you are permitting......
(Interruption).

MR. CHAIRMAN: No, 1 am not; I
am trying to help the House. You wanted
to help the Chair, Shri Dandeker.

SHRI N, DANDEKER: Sir, clause 11
is concerned with conferring upon the
Central Government, in consultation with
the Governor of the Reserve Bank the power
to issue directions in regard to matters of
policy involving public interest; amd sub-
clause (2) says that the Central Government
shall be the sole judge of what is in the
public interest, if the question ever arises
whether whatever direction that was given
‘was of was not in the public interest. I would
like to take up sub-clause (2) first in relation
to which I have got the amendment seeking
to delete the entire sub-clause (2) of clause
11.

I suggest that it is an utterly preposterous
proposition that when time after time, the
Supreme Court and other courts have exer-
cised jurisdiction to go into the question
whether anything purported to be dome in
the public interest was in fact in the public
interest, or was merely a whim and fancy of
Government to describe it as public interest,
—in other words, when it has always been a
justiciable issue as to whether anything
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claimed to be in the public interest was in
fact in the public interest—this clause seeks
to epact :—

“If any question arises whether a direc-
tion relates to a matter of policy invol-
ving public interest, it shall be referred
to the Central Government and the
decision of the Central Government
thereon shall be final.”

I sugpest with all respect to the Law
Minister, because I should have thought that
he was fully aware that neither he nor the
Government nor any particular Ministry in
the Government can be the best judge of
what is in the public interest,—that public
interest is a justiciable issue. It has been so
held in several cases specifically relating to
land acquisition and so on; and it cannot
now be made the prerogative of the Govern-
ment to decide that any direction they may
give is in the public interest as a final deci-
sion, that is to say one in relation to which
no one can question such a decision in
Courts of Law.

Now I come to sub-clause (1) sub-clause
(1) says :—

“Every corresponding new bank shall, in
the discharge of its function, be guided
by such direction in regard to matters of
policy involving public interest as the
Central Government may, after consul-
tation with the Governor of the Reserve
Baok, give."”

During the course of the general dcbate
on the consideration of the Bill, 1 had said
and the Law Minister contradicted me, —and
I would like to say that partly he was quite
right to have contradicted me,—when I said
that in this Bill the Reserve Bank was com-
pletely and summarily pushed out of juris-
diction. 1 agree, it is not altogether so
because of the provisions of clause 25; one of
the sub-clauses of that clause does confer a
certain degree of jurisdiction upon the
Reserve Baok in relation to the corresponding
new banks.

But here is an example of what, under
the Banking Regulation Act already is a
matter of discretion for the Reserve Bank in
consultation with the Ceatral Government to
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decide what is in the public interest, but
here this is now being reversed, It says :

“Every corresponding new bank shall, in
the discharge of its function, be guided
by such direction it regard to matters of
policy involving public interest as the
Central Government may, after consulta-
tion with the Governor of the Reserve
Bank, give."”

I venture to amend that as follows :

*“‘Subject to the provisions of this Act......
—in other words, to the extent that the
specific provisions of the Act may be different
from the Banking Regulation Act—

#...the provisions of the Banking Regula-
tion Act, 1949, as applicable to the
existing banks immediately before the
commencement of this Act shall apply to
the corresponding new banks,”

1, particularly, emphasize that; and I wish
it to be put in that particular form, and not
in a manner in which it has been done under
clause 25 which restricts the scope of the
application of the Banking Regulation Act to
only certain provisions of that Act, namely,
34A, 36AD and those which are covered by
Section 51 of the Banking Regulation Act.

My point, Sir, is that except in so far as
this particular Act is going to be specifically
different from the provisions of the Banking
Regulation Act, the entire provisions of the
Banking Regulation Act, as far as possible
shuld be applicable. I may also specifically
mention particular provisions of the Banking
Regulation Act which are excluded by the
provisions of Section 51, For instance, Section
6 (2) of the Banking Regulation Act is an
important Section from the point of view of
the present Bill. Section 6 (1) of the Banking
Regulation Act has been applied, which indi-
cates what sort of ancillary business these
corresponding new banks may engage in. But
Section 6 (2) of the Act contains the
pegative, that no banking company shall
engage itself in any form of business other
than that referred to in sub-section (1) of
that section, The application of only sub-
section (1) of Section 6 to the corresponding
new banks will not apply the negative provi-
sion of sub-section (2) of Section 6, which
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is expressly prohibitory in character namely

that no banking company shall engage in

any form of business other than that referred

to in sub-section (1).

Under the present Bill, the corresponding
new banks are allowed to do banking busi-
ness in the ordinary sense of the term and
also what is provided in Section 6(1). There
are various other ancillary businesses to bank-
ing. But there is no prohibitory provision
that is applicable unless my amendment is
accepted.

There is yet another provision, namely
Section 8 of the Banking Regulation Act
which does not become applicable to the
corresponding new banks by the limited pro-
visions of clause 25 of this particular Bill.
Section 8 of the Banking Regulation Act says,
notwithstanding anything contained in Sec-
tion 6 or any contract, etc., the existing banks
are prohibited from trading. It is important
that these people may not undertake what
is prohibited by the negative provision of
sub-section (2) of Section 6 and also by the
positive of Section 8, There are, Sir, several
otber provisions in the Banking Regulation
Act which ought to be applicable these new
banks. If the purpose of this Bill is this,
and this alone, that the banking business of
the existing banks is being taken over and
vested in the corresponding new banks, my
very strong submission is that the provisions
that are contained in clause 25 are inadequate
for securing the total application of the
Banking Regulation Act subject to any speci-
fic provisions to the contrary in this parti-
cular Bill.

I have, therefore, suggested the subs-
titution of sub-section (1) of clause 11 of the
Bill as follows :

*'Subject to the provisions of this Act,
the provisions of the Banking Regulation
Act, 1949, as applicable to the existing
banks immediately before the commence-
ment of this Act shall apply to the
corresponding new banks."

I suggest this because I understand the
object of the whole exercise is not to change
anything except only the ownership of the
undertakings and then, of course, the appro-
priate managements of those undertaking
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that is a consequential matter. I, therefore,
press for consideration and acceptance by the
House of these two amendments, namely,
the application of the Banking Regulation
Act, on the one hand and taking away the
powers of the Central Government to decide
what shall be in the public interest on the

other. That must remain a matter for the
courts to decide.

MR.
Mukerjee.

CHAIRMAN: Mrs. Sharda

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : I have already spoken.

MR. CHAIRMAN :
else who wants to speak ?

Is there anybody

SHRI SURENDRANATH DWIVEDY :
I want to speak.

SHRI TULSHIDAS JADHAV (Bara-
mati): I also want to speake

SHRI KRISHNA KUMAR CHATTERIJI:

We were told yesterday that after the
amendments had been moved, we would
get an opportunity to make our observations
on the amendments. 1 want to speak parti-
cularly on the amendments of Mr. Madhu
Limaye and Mr. Dandeker,

MR. CHAIRMAN : Mr. Bibhuti Mishra
has some amendments in his name. He
may speak first.

it fagfa fawr (chErdr) ¥
Fig 11 H &1 e ¥ qHEdEH €1
IAFT AFAL 344 1T 345 § | T UHEHEH
5 wfty & oA & A @R
gfsd® & Tg9 ®F W AT FT AT FY
&

g g9 fae & amestaey 03 Jvig §
Fgr & fF wiwa #1, i amat w1 agfaaa
&Y Tt | o= e TEH qfews felw
fam famr & 1 ofeas et Hawam
ST 1 AT - TSI AGICSAT AT AT AT
€ @5 mige Wt ar aw € 1wy A
oY arer @& aax sgfead faed am
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W g 9fes T F WA Gg e §
f& o Agrw &R 83 @IgEW & eHH
TS | AT # WA F et F 70-75
sfima @tw @y & | & Tigan ¢ 5 sy
25-50 @Al AF GCHIT EW TAT ) FAG
atal Y s=fa & fag, afg & Nk
g=fa & fag & @ma  ga e fan
mr @t F oafs wERl F1 ogEEAr w1
57 §, 9% gFET § @ g 'he & |
T 471 w1 UEAEw fRar omm g oA
@ T2 39 w99 ¥ afz et &1 Seq
agt fFar man, AT F I A9 @
A dFT grOr AT HTU ®GAT I FY
ag mEd 9T & @9 fEm amn, avad
¥z wigEl T G TEET @I qgETar
T &Y Y Y |/ A & arg o o FEd
fF fgmgeam & wiw arr TRy F1 gETEen
TE T AR | W AT F 9T T qIIA
wrE R emmsarawg afg ¥
+ft wigi & =T # famw #@ &, 5%
s # famEmw sw EdR A & fF
atel 9X Gar @ fear so At § sgar
g & ot 53 ag 1 a9dga 3
arEt w1 Sear gt far qar & # 9
I =rRar g fw q@ @iy aww F @9 o
famr 78w 750 | faw awg & dwfee
sifew fegmm e W@ E, maw ¥
2w ¥ smyfa & W@ & e @A gu g
FE a1 gar ¢ e o Wi o awsi @
IEFT GHEAET A T AT F FIHFA AGH
it I gFEAT A A ¥ awar g 5
wia} %1 Iog fFn s, A gwfa &Y
wg | o F @t #y e aglaad g,
FH A & it ey faer |® 9
§ 1 Tar 7 foFar @Y & sy aanar
g s @ fadesa @ W@
far a= & ar 7 &, wor & ushmE
& ar T, AfEw g S T @ A
g1z o Hoex ag WA § &
&qr @ ag 90 =@ & feadwdiz
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# & fem arg s Ay S witsdie §
I A far g

9 AT ot G317 g€ § 1 9wE o &
Fgar amgar g & ag Gav wiw amEr &
seafa & o < | a8 a9 gavmfEl &
fg 7 «& | 97%F 17 ot S = TET
ITH g FgT qAr § AR A T AT
¥ F@m 9 %4 € gEL FW T
g § 1 afFT Mg g e, SR
qre Gar AEY @, I 9 qveT AG F |
9% U &y AraT gear 71 1 F |rear
g s =@ g A1 aw w1 1 s A
Ay & at wifs A oy D AE AE
& H aga & aw ¥, dfeT g, Iw
gaR AN ¥ S T 1947 F ANg A
T F A qg AT A8 F@ ¥ fF e
@AM A 99T AOm | AfET g A
a1 fF I s oA S A #
HTS Y G AEAT § R omal &)
gfa afz s At 3 78 & S sEET
e ag T fE 7 g @A, T W9
W I 7 @ 7y ofedz Y a3
W G|y St aegfeafa § @R A
qgATH |

¥ afy mgar g f5 =T wew F 9
AN A | THY W 99 AW | ag dar
Fad w0 o & fedemiz & fav @
far oo 7 fF e efearg §  fedem-
#z & fog 1 3t # ame # fama @

MR. CHAIRMAN : May be, yesterday—
1 do mot know; 1 was not in the House at
that time—it was decided that after the
movers of the amendments have spoken, the
other members might be allowed to speak.
But now Ido not know how to proceed
because if too many members want to make
general observations on clauses and a general
discussion takes place, it would become very
difficult...(Interruptions). It is not a question
of permitting or not permitting.

SHRI KRISHNA KUMAR CHATTER-
JI : I want to make a submission...
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MR. CHAIRMAN : I am already
making a submission.

SHRI KRISHNA KUMAR CHATTER-
JI: About the procedure I have to make
some submission. If you allow only those
who have moved amendments, that will open
the floodgates of amendments, useless and
unintelligible. We should discourage that.

MR. CHAIRMAN : I am sorry 1 am not
able to accept the advice given by Mr. Chat-
terji because members have taken pains to
give amendments. I cannot consider those
amendments to be trivial. If some members
want to speak, what is to be done 7

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : My difficulty is: I am not
speaking about the amendment, I have to
give my vote. 1 find this clouse is contradic-
tory, I just want a clarification. As I read
this clause, clause 11, sub-clause (1) says :

“Every corresponding new bank shall, in
the discharge of its function, be guided
by such direction in regard to matters
of policy involving public interest as the
Central Government may, after consulta-
tion with the Governor of the Reserve
Bank, give,”

Who will decide the public interest? I
am not going into that. The next sub-clause
says :

“If any question arises whether a direc-
tion relates to a matter of policy involv-
ing public interest, it shall be referred
to the Central Government and the deci-
sion of the Central Government thereon
shall be final.”

Who will raise the dispute ? The jurisdic-
tion will be given to the new bank. They
have to work under the direction of the
Government of India. If a dispute arises
that this is not in public interest, the
Government has to decide it. 1 do not
understand who will raise a dispute.

SHRI KRISHNA KUMAR CHATTER-
JI : Particularly about the amendments
of Mr. Dandeker and Mr, Madhu
Limaye it has made political overtones on
the disastrous consequences of this Bill that
reflected the ocomsternation that has been
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created in certain minds. That is not my
point. Here the objective has been stated
very clearly that the purpose of this Bill is
a limited one. It is only acquisition of
certain banking institution, having the larger
social purpose and the objective of agricul-
ture, small industries and encouragement and
development of backward areas. The objec-
tive is very clear, [In view of that objective
this clause has been very important and
induction of any other idea would really
harm the purpose of this clause. Mr. Madhu
Limaye has suggested that 259 of such
money should be allotted to agriculturist

and 109, for other classes. But we
have not yet finalised our plan alloca-
tions, It may be that we are to allot

more funds for the agriculturists. If that is
done, then we would welcome that. We
stand for the rural areas and we do want
that more money will have to be given to
the rural areas.

Therefore, anything in the nature of the
amendments proposed, if accepted, will
defeat the purpose for which this clause has
been framed. Therefore, my submission is
that all these amendments must be thrown
out.

=} gesitae wgg ¢ afa A8,
¥ aY Fad oF TR AT IEAT E |

e 4% A% sfzar use, 1955 ¥ ag
foran gam &

““The State Bank shall be guided by such
directions in matters of policy involving
public interest as the Central Government
may, in consultation with the Governor
of the Reserve Bank and the Chairman
of the State Bank give to it.",

Fard 11 # sgr mar 2 :
“If any question arises whether the

direction relates to a matter of policy
involving public policy...™

TeEiE awanavTey g3 dawg § o
FEIAATE :

“such as rapid growth
small industries...... e

in agriculture,
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MR. CHAIRMAN: All those points
were made during the general discussion. He
should try to conclude now.

sl gESt N WING : T@T qF wE
g4 F §Faed g, gafd 99 F JgAers-
AT & g9 g, AfFT 39 & 1061 %
w1 F femfyes § § 4 aw sy
¥ gg= anfe #1899 F098 T ¥ Us-
Tig far 7

MR. CHAIRMAN: All these points
were made out during the general discussion
and also afterwards. I cannot permit another
general discussion at this stage.

=t gettare wew : A 9y femy {7
ot gHsHe Tt § ¥ 39 ®1 q9E I
g 1 7g fraifa &7 & =nfgw fF armg®
qREew giEea ¥ fag s s qeEes
geedt & faw famn sniem ) T fred
fig adl #§ gl @R weae
cvsedta ¥ f Y€ awde Pt a@
fem v 3, ™ fag o & veaiw fad
gy T e § ) y9 9RE &)
T TedtgHer frar mam § 1 e 9 ot
qes 1 1 feadwa T@ G AR
FYE rgEwTe AEY Wt s, ar wiasr
¥+t wiidee & A go 7€ 1 Tl |
mfag & sgar § F aoe owdew
foag FT T a71d 31 @IFR 7 T
Freawl & fAg e & R o
T |
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SHRI GOVINDA MENON: [ wish to
point that these 14 new banks are statutory
corporations. In trying to have a clause
like clause 11, we have just copied an existing
provision in the State Bank of India Act
which governs the functioning of the State
Bank of India. Section 18 (1) of that Act
reads thus:

“In the discharge of its functions, in-
cluding those relating to a subsidiary
bank, the State Bank shall be guided by
such directions in matters of policy in-
volving public interest, as the Central
Government may, in consultation with
the Governor of the Reserve Bank and
the Chairman of the State Bank, give it.

Sub-section (2) reads thus:

“All directions given by the Central
Government shall be given through the
Reserve Bank and if any question arises
whether a direction relates to a matter
of policy involving public interest, the
decision of the Central Government
thereon shall be final.”

Clause 11 is substantially a reproduction
of this section in the State Bank of India Act
which has been there for the last fourteen
years,

SHRI SURENDRANATH DWIVEDY:
That means that the subsidiary bank may
raise a dispute whether any direction is in
public interest or not.

SHRI GOVINDA MENON: Shri
Dandeker said that the conclusion of the
Central Government was a justiciable matter.
If that be so, there need be no anxiety on
the part of the hon, Member. [ would like
to add why a provision like this has been
incorporated. During the general discussion,
you would have seen the anxiety on the part
of several sections and several hon. Members
in this House regarding the utilisation of
the funds of these banks for the rural popu-
lation, for the small people etc. Unless
Government are allowed some power to
issue directions in this matter, that cannot
be done.

Shri Bibhuti Mishra, a stout champion
of the rural population, Shri Randhir Singh
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and many others here were saying that a

certain fixed percentage should be mentioned

in the Act ..

SHRI RANDHIR SINGH (Rohtak): It
should be 80 per cent.

SHRI GOVINDA MENON: ...for being
given to the rural population. All that I
stated then was that a rigid formulation of
that type will not be possible in a statute
like this, Owr intention, as was stated by
the Prime Minister on more than one
occasion, was to see that the funds of these
banks were made available for the backward
areas, for the suppressed areas, for the rural
areas and for small industries and for self-
employed people etc, If matters are left to
be decided entirely by professional bankers
who have trained in certain methods of
doing banking business, then it will not serve
the purpose which Government have in
nationalising these banks. The banking busi-
ness could have been left over to the existing
banking companies. Therefore, this provision
is Decessary.

If Government give or propose to give
directions absolutely incompatible with the
objects and the framework of the Act,
certainly any citizen, because it is public
money involved, and the bank itself can go
and question it. Thus, this is a matter on
which Government must have the final voice.
But we are consulting the Reserve Bank.

SHRI ABDUL GHANI DAR: Why not
the Supreme Court? Government represent

only one party. W §THIC G2 Fgal & % F1%
ot Tl Grcivey aifedt 0T 99 W FHT
awar & A1 fe 90 gim FE # AW & ER
Y T Er 1 AT A1 g7 OF e g

ghlly st (G507 0)
or b el Fo o LS,
[— Z;J.rl_-_.-_fl J);'/K/ #):-UJ:QFW.. b

SHRI GOVINDA MENON: We are
consulting the Reserve Bank. All that 1
would like to say is that in matters relating
to the exercise of governmental power, we
do not consult the Supreme Court or the
High Court. After all these directions are
for the public good.
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Excepting the amendment moved by
Shri P. C. Sethi, which is a verbal amend-
ment, I would request all Members who have
moved amendments to withdraw their amend-
ments.

At this stage, 1 would also make a
submission to you that when clause-by-clause
discussion is there, it would be greatly advan-
tageous if we confine ourselves to the subject-
matter contained in the clause and the
amendment given to these clauses.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): 1 want to have a clarifica-
tion. A question has been raised with
reference to the proviso. Who is to question 7
The language of the provision is: ‘If a ques-
tion arises’ who is to guestion 7 Government
themselves are the owners of the nationalised
banks and it is the Central Government
themselves who are to give a direction. Again,
it is said that if a question arises, Govern-
ment will decide. Who is to raise the ques-
tion ? Is it somebody in the secretariat ?

SHRI GOVINDA MENON: These banks
are not departments of Government but are

corporations,

SHRI TENNETI VISWANATHAM: But

Government is the owner of the entire
capital,
SHRI RANDHIR SINGH: The hon.

Minister should assure the House that a
substantial percentage of the amount would
be given for utilisation in the rural areas.

SHRI GOVINDA MENON: I have done
that already.

SHRI RANDHIR SINGH: He says that
he has done it. But is it 10 per cent or 80 per
cent or 90 per cent ?

SHRI GOVINDA MEMNON: The object
of this Bill itself is to give substantial aid to
the rural population.

SHRI N. DANDEKER: He has not
answered my question whether these banks
can engage in trading and non-banking acti-
vities.

SHRI GOVINDA MENON: In the case
of the statutory corporation which is a
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banking corporation, that is inherent, that it
can do only banking and allied business. We
are not taking over these banks in order to
carry on trade.
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MR. CHAIRMAN: The following amend-
ments will be put separately to vote as desir-
ed by the Movers; 113, 76, 148,

SHRI MADHU LIMAYE (Monghyr):
Also 179 as corrected.

SHRI N. DANDEKER: Also 288,

SHRI GOVINDA MENON: As regards
No. 179, 1 am in agrecment with the subs-
tance of his amendment, but I say that these
rigid formulations are pot possible in a Bill.
1 request him to withdraw it,

SHRI MADHU LIMAYE: Then I would
seek leave of the House to withdraw amend-
ment No. 179.

Amendment No. 179 was, by leave, withdrawn

MR. CHAIRMAN: As regards No. 288,
I am told it is not moved as it is the same
as No. 101.

SHRI N. DANDEKER: It is to omit the
sub-clause altogether.

MR. CHAIRMAN: I
amendment No.
House.

shall now put
148 to the vote of the

Amendment No. 148 was put and negatived

MR. CHAIRMAN:I shall now put
amendment No. 76 to the vote of the House.

Amendment No. 76 was put and negatived

MR. CHAIRMAN:
amendment  No.
House.

1 shall now put
113 to the vote of the

Amendment No. 311 was put and negatived

Mr. CHAIRMAN: Excepting the govern-
ment amendment, Ishall now put all the
other amendments together to vote.

SHRI N. DANDEKER: 288 may be put
separately.
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MR. CHAIRMAN: 1 am told it is not
moved. It is identical to No. 101 which
wias moved by Mr. Patodia,

SHRI D. N. PATODIA: They are diffe-
rent.

MR. CHAIRMAN: Then he may move
it now.

SHRI N. DANDEKER: | beg to move:
Page 6, omit lines 16 to 19. (288)

MR. CHAIRMAN: I shall put amend-
ment No. 288 to the vote of the House.

Amendment No. 288 was put and negatived

MR. CHAIRMAN: [ shall now put all
other amendments except No. 129 to the
vote of the House.

Amendments Nos. 100, I0I, 199. 226, 287,
344,345 and 353 to 356 were put and
negatived.

MR. CHAIRMAN: I shall put amend-
ment Mo, 129 to the House. The question
is:

Page 6, line 13,—
(i) for “*function”, substitute “functions™;

(ii) for *‘direction™, substitute “‘direc-
tions™; (129)

The amendment was adopted

MR. CHAIRMAN: The question is:

“That 11 Clause , as amended, stand part
of the Bill.”

The motion was adopted
Clause 11, as amended, was added to the
Bill.

Clause 12—(Advisory Board to aid and
advise the Custodian)

MR. CHAIRMAN: We shall take clause
12. The amendments to clause 12 may be
moved.

SHRI MADHU LIMAYE: I beg to move:
Page 6,—
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after line 29, insert—

**(3) The Advisory Board shall include
representatives of bank employees, far-
mers, workers and artisans.” 9

SHRI DEVEN SEN (Asansol): I beg to
move:

Page 6, line 29,—
add at the end—

“and shall include representatives of
employees, farmers, workers and artisans.”
(50)

SHRI BHOGENDRA JHA (Madhubani)
I beg to move:

Page 6,—
after line 29, insert—

*“(3) The Board of Directors shall consist
of at least half of its members elected
by the Parliament and among the rest
not less than one representative of the
employees.” (51)

SHRI ABDUL GHANI DAR: I beg to
move:

Page 6, line 20,—
after “Board" inseri—

“which shall not include any ex-director
or Officer of the same bank.™ (mn

SHRI D, N. PATODIA: I beg to move:
Page 6,—

for lines 28 and 29, substifute—

“(2) The Advisory Board shall consist
of a representative of depositors and such
other persons as may be agreed upon
between the Reserve Bank and the
Central Government.” (102)

SHRI SHIVA CHANDRA JHA:T beg
to move:

Page 6,—
after line 29, inseri—
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“Provided that there shall be included
in such Board at least two representa-
tives of the bank employees.” (114)

SHRI SURENDRANATH DWIVEDY:

I beg to move:

beg

Page 6,—
JSfor lines 28 and 29, substitute —

*(2) The Advisory Board shall consist of
elected representatives of emyloyees,
representatives of depositors, banking
experts and such other persons, as the
Government may, by notification in the
Official Gazette, appoint to further the
objective of acquisition of banks.” (164)

SHRI TENNETI VISWANATHAM: 1
to move :

Page 6, line 29,—
and at the end—

“giving due representation to recognised
organisations of employees including
supervisory staff.” (170)

SHRIMATI SHARDA MUKERIEE: 1

beg to move:

Page 6,—
for lines 20 to 27, substituie—

“12 (1) There shall be an Apex Body to
provide guidance to the
sector of banking. The Apex Body
imter-alia shall consist of representatives
of agriculturists, co-operatives, small
scale industry, trade and industry in the
private and public sectors, and three
representatives of Parliament.

(2) The Apex Body shall lay before
Parliament an annual report on the work-
ing of the nationalised sector of
banking." (200)
SHRI S. S. KOTHARI: I beg to move:

Page 6,—
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after line 29, insert—

“Provided that the Advisory Board shall
include at least a Member of Parliament,
an ecomomist, a chartered accountant,
and a representative each of small scale
industry, agriculturists, employees and
depositors:

Provided further that no remuneration
other than travelling and boarding ex-
penses shall be paid to the members for

attending Board Meetings or performing
other functions as Board members.” (213)

SHRI LOBO PRABHU: I beg to move:
Page 6,—
omit lines 25 10 27

(228)

SHRI 5. KUNDU (Balosore) : I beg

to move :

Page 6, line 29,—

add at the end—

“and shall consist of representatives from
management, workers, depositors, persons
having special knowledge of accountancy,
costing, trade, business and economics.”
(229)

SHRI N. DANDEKER : 1 beg to

move

Page 6, line 25—

nationalised  for **Central Government™ substitute—

“The Reserve Bank™ (289)

Page 6, line 27,—

for *“time" substitute

“time after consultation with the Central

Government®’ (290)
Page 6, line 29,—
for **may, by notification in the official

Gazette, appoint”,
substitute—
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[ Shri N. Dandeker ]

*‘may, after consultation with the Gover-
nor of the Reserve Bank, appointment
by notification in the Official Gazette;
Provided that not less than two of the
persons so appointed shall be the repre-
sentatives of the depositors”. (291)

SHRI NAMBIAR : I beg to move :
Page 6, line 28—
after “‘persons”™ jnsert —

R Al e

one ref ing the employees
and representatives from the respective
State Governments,” (325)

SHRI
move :

BIBHUTI MISRA : I beg to

Page 6, line 20,—
after “Board" insert—
“‘consisting of agriculturists™ (346)

Page 6, line 20—

after “Advisory Board" inserf—
“having persons representing the various
interests particularly  agriculturists,

small industrialists, bank employees and
small depositors.” (369)

st 7y o (9% : gt wdram,
T ST T TR A

Page 6,—
after line 29, insert—
“(3) The Advisory Board shall include

representatives of bank employees,
farmers, workers and artisans.”

Team wgE, fmawg dani W
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SHRI GOVINDA MENON: 1 am
accepting his amendment.

SHRI MADHU LIMAYE : Thank you.
Now no speech is necessary.

15 hrs,

MR. CHAIRMAN : It is now time for
private Members' business. MNow, I have
received a request from the Minister of
Parliamentary Affairs that this business may
be carried on till 4 O'clock, and the private
Members' business be taken up at 4 O’clock.
That suggestion is before the House.

SOME HON. MEMBERS : No, no

SHRIMATI TARKESHWARI SINHA
(Barh) : Sir, on a clarification. Mr., Madhu
Limaye’s amendment has been accepted, but
in the original Bill, at page 6, it has been
said that the Advisory Board shall be dis-
solved. Which is the Board that you are
going to constitute in the place of this ?

MR. CHAIRMAN : At present, we are
on the question of extension of time,

SHRIMATI TARKESHWARI SINHA :
His amendment was accepted by the
Minister.

MR. CHAIRMAN : We will consider
that aspect after we decided whether we extend
the time for this Bill or not,

SHRI SURENDRANATH DWIVEDY :
I am not agreeable to the proposal that
private Members' business should be shifted
to 4 O'clock. After all, we do not get much
time or opportunity to take up private
Members” business and discuss those items.
We do not want to sit longer. [ can under-
stand this extension of time if by sitting for
one hour more we are going to dispose of the
Bill altogether today, but that is not going to
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happen. On Monday we have to take it up
again, Therefore, 1 do not think that we
should sit longer on this Bill today, and I do
not want that private Members’ business
should be shifted to 4 O'clock. I am not
at all agreeable to the proposal that the pri-
vate Members® business should be shifted.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIH) :
A few minutes ago, I consulted some of the
hon. Members of the Opposition side and
also the movers of the resolution, Mr. Rabi
Ray, Shaimati Tarkeshwari Sinha and others;
of course, I could not meet Shri Dwivedy
and mention this to him. The general con-
sensus of those whome I consulted was that
in view of the fact that the Bill is important
and we are short of time they would be
willing to sit for one more hour on this Bill
and extend the time for non-official business
by one hour, accordingly, if they choose.
That is the suggestion now before the House,
and I request consideration of that sugges-
tion.

SHRI SURENDRANATH DWIVEDY :
It is not at all convincing.

=t srza fagrd adt (FaCER) ¢
gurfa o, sgdw g fFsmarara i
Fo warg %1 af it WK 3o wEEd A
wwre ot T fmar @ afsw
Femrt ag & f5 gEt @9 & FEE a9
€1 g AET W a1 FL HAMF FgAT F
oF 92 & oy g o 33, 97 i ¥
qrg g |8 g e fgadr s 3 FRr
2 5 =g fadas anar q € =) o @
g, =@ qx Hwar #1 o ==t g oz
ford AmIEd I F AN AT &
wrf ad A 8

SEVERAL HON. MEMBERS : rose—

MR.  CHAIRMAN : Order,
There is too much noise in the House.

Shri §.M Banerjee

SHRI S, M. BANERJEE (Kanpur) : I
fully support the view that under no circum-

order,

and Transfer of
Undervakings) Bill

284

stances the time for private Members®
business should be shifted or postponed.
In this connection, however, I may submit
that we there approached on various grounds,
genuine grounds. I consulted the mover of
the resolution also and others, and we
thought that if we start private Members’
business at 4 O'clock nothing is going to be
lost, Because, I may point out one thing,
‘This morning, reference was made to the
incident in the West Bangal Assembly, and
immediately some of the Members said that
on Monday, the hon. Minister of Home
Affairs should make a statement, and we
should have a discussion., What may
happen on Monday is that, if you start dis-
cussion on that important affair then it is
very likely it may be difficult for us to have
more time.

AN HON. MEMBER : Is it coming up
on Monday?

SHRI S. M. BANERIJEE : The Chair
said he will consider. I do not misquote
him. So, in the circumstances, let us have
the discussion on this Bill up to 4 O'clock.
(Interruption).

SOME HON. MEMBERS : No.

SHRI S. M. BANERIJEE : Then my
suggestion is, let us sit on Saturday,
(Interruption).

SHRI JYOTIRMOY BASU : (Diamond
Harbour) : 1 fully support what  Shri
Banerjee has said.

SHRI NARENDRA SINGH MAHIDA
(Anand) : Sir, thisis a very important Bill
which requires a lot of attention. 1 therefore
move a motion that the House should meet
tomorrow to discuss it,

SHRI A.S. SAIGAL (Bilaspur): Sir, I
second it.........(Interruptions),

MR. CHAIRMAN: Order, order. I think
it is not necessary for the House to waste
more time on this matter because there is
already a convention laid down that when
there is a difference of opinion on the exten-
sion of time for Private Members’ Business or
restricting the time for Private Members'
Business or pushing out the Private Members’
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[ Mr. Chairman ]

Business the matter is not pressed further.
There should be upanimity. If all the sides
agree we can take a decision on this question.
I do not think we can go by a vote of the
House on this. Therefore, as certain hon.
Mc_mbers and leaders of parties have expresed
the}r disapproval I do not thiok there is any
point in pursuing the matter. We will not
take up Private Members’ Business.

SHRI GOVINDA MENON : Let us meet
tomorrow,

MR. CHAIRMAN: You can bring a
proposal and we will consider it.

SI'iRI A. S, SAIGAL: There is already
a motion moved by Shri Marendra Singh
Mabhida.

MR. CHAIRMAN: He may give itin
writing and I will consider it.

15.07 hrs.

COMMITTEE ON PRIVATE MEMBERS®
BILLS AND RESOLUTIONS

Firry-FirsT REPORT

SHRI 5. M. SOLANKI
Sir, [ beg to move:

(Gandhinagar):

“That this House do agree with the Fifty-
first Report of the Committee on Private
Members® Bills and Resolutions presented
to the House on the 30th July, 1969."

MR. CHAIRMAN: The question is :

“That this House do agree with the Fifty-
first Report of the Committee on Private
Members® Bills and Resolutions presented
to the House on the 30th July, 1969,

The motion was adopted,

15.07} hrs.

RESOLUTION RE: ABOLITION OF
PRIVY PURSES—Contd.

MR. CHAIRMAN: The House will now
take up further discussion of the following
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Resolution moved by Shri Rabi Ray on the
9th May, 1969:—

“This House is of opinion that the conti-
nuation of tax free payment of privy
purses to the former rulers of Indian
States and of special privileges is against
the democratic and egalitarian principles
enshrined in the Constitution, and there-
fore recommends to the Government to
take all necessary steps, both executive
and legislative, to complete the abolition
of these payments, subject to an outright
rehabilitation lump-sum payment of seven
times the annual privy purse amount or a
sum of one million rupees, whichever is
smaller, by the 2nd October, 1969."

SHRI P.K. DEO (Kalahandi): Sir, I
would request you to stick to the time
schedule so that third resolution about the
activities of Naxalites is given at least one
minute, to be moved.

SHRI N. DANDEKER (Jamnagar): Mr.
Chairman, Sir, in opposiog this Resolution,
suggesting the abolition of Privy Purses, I
would like to take the House back to the years
in which the negotiations were undertaken with
the Rulers and these Agreements relating to
Privy Purses were signed. 1 had the privilege
at that time to be working as one of the
back-room boys in the States Ministry where
Sardar Patel was handling this problem at the
political level, assisted by Mr. V. P. Menon;
and happily 1 was one of those in the back-
ground who had a great deal of work to do
in that connection. So I want the House to
bear with me for a while, and go back with
me to recapture and appreciate the atmosphere
in which this whole exercise if integrating
India was undertaken.

In 1947, the British Parliament passed what
was known as the Indian Independence Act,
consequent upon which there was not only
the partition of the country into Pakistan and
India but also the setting up of the Cons-
tituent Assembly for the purpose of
drafting the Constitution of this country. At
the same time, by section 7 of the Indian
Independence Act, all treaties, obligations,
understandings, usages, sanads etc, relating to
all matters between the Rulers of the Indian
States and the then British Government were
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expressly extinguished and came to an end. I
want the House to appreciate the resultant
situation that in so far as even the nebulous
doctrine of paramountcy and so on was con-
cerned, including all the treaties and sanads
and obligations and usages and understandings
and the whole lot, — they were expressly extin-
guished by section 7 of the Indian Independence
Act, and therefore the Indian States became
Independent entities.

I want also to remind the House that the
Indian Independence Act was drafted after
continuous consultation with the leaders of
Indian National Congress, on the one side, and
the leaders or those who were going to be
leaders in Pakistan, on the other, and every
clause in the Indian Independence Act inclu-
ding the abrogation or termination of all the
treaties and obligations vis-a-vis the Rulers
was part of the overall agreement at that time
under which the Indian Independence Act
was passed.

Now, Sir, we go to step No, 2. We had
immediately to undertake with all the Rulers
a series of agreements, commonly known as
Stand-still Agreements, so that there would
not suddenly be a vacuum in regard to the
close relationship between the Indian States
and what was then known as British India or
the Dominion of India, with the object that
things might go on uninterruptedly in a
continuous way in regard to the various practi-
cal matters concerning which there were pre-
existing treaties of various kinds. And
the Rulers, [ am glad to say everyone of them
in fact without exception, signed the Stand-
still Agreements so that both for the convenie-
nce of the Dominion India, that is, the old
British India, and for the convenience of their
respective States, the pre-existing arrangements
as regards communication, transport and a
number of other economic matters could
continue without any kind of a hiatus or
break.

Then followed in most cases, though not
in all, a series of agreements known as
Accession Agreements. Under those agree-
ments, the rulers acceded to the then Domi-
nion of India in regard to such all India
matters as defence, communications, foreign
policy etc. Again, these were voluntary
agreements entered into with virtually inde-
pendent States over whom the then
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Government of the Dominion of India had
no sovereignity, suzeraity or any other
Jjurisidction whatsoever. These were
agreements entered into between equals for
the purpose of voluntarily coalescing with the
Dominion of India only in regard to certain
specific matters known as the “subjects on
which there was accession,” that is to say,
communications, defence and foreign policy.

Then, finally, came those very difficult
negotiations which eventually resulted in the
actual merger of the States themselves, in
totality, with the then [ndian Provinces or
into Unions of States in some cases. In the
case of Rajasthan, for instance, there wasa
Union of the States of Rajasthan. In the
case of Madhya Bharat, there was a union
of the States of the Madhya Bharat region.
In the case of Saurashtra, there was a union
of the States in the Saurashtra region.
Certain States on the other hand were largely
viable, like, for instance, Mysore etc. were
retained in tact in the Dominion of India.
There was also a Union of Travaocore-
Cochin states. In regard to all these, there
were voluntary and solemn Treaties between the
States & the Dominion of India, at a time
when there was no Constitution of India but
only the Government of India Act, 1935 as
amended by the Indian Independence Act.
They were voluntary, equal-status, Treaties
as between the Rulers and the Government of
India Dominion of India as it then was.

And in every one of those Treaties and
Agreements relating to the merger of the
States, either into the Indian Provinces or
into the Union States as they were then
formed, there were provisions among other
things relating to the Privy Purses and the
Privileges of the Rulers.

I want to emphasize this and I want
particularly to take the House into the kind
of atmosphere, the tense atmosphere when
we started this exercise and the tremendous
sense of relief, elation and pride when we
concluded the treaties ; reliel because the
sense of tension arising out of all sorts of
alternative but dangerous possibilities was
dissipated ; and elation and pride, because we
were determined and we succeeded in seeing
that the Rulers were with us in our joint and
grand endeavour to bring the whole
territorial mozaic into country, half of which
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[ Shri N. Dandeker ]

was the Dominion of India and the other
half consisted of a number of Indian States.
We were thus engaged in this tremendous
exercise of bringing these two together to
form one Union of India. And among the
undertakings that were then given to the
Rulers. one was that they need not worry
that comsequent upon the merger of the
States into the Dominion of India Commit-
ments concerning Privy Purses would be
forgotten. There was an under-taking
that these  commitments would be
embodied in the relevant provisions of the
Indian Constitution itself, to show that it
was not a mere voidable agreement between
two parties. Consequently, 1T would like this
House to address itself to some simple but
very important facts,

MR. CHAIRMAN : He should remem-
ber that the time at our disposal is very
limited.

SHRI N. DANDEKER :
me to shut up, T will,

MR. CHAIRMAN : T will
that,

If you want
never say

SHRI N. DANDEKER : Sir, I feel very
strongly about this. I was actively associated
with the dynamic process for the creation of
this unified country and I hope I am not
going to be restrained by just a matter of
five or ten minutes.

I want to impress upon this House just
what it was that we did at that time. We,
the Dominion of India, and they, the Rulers
of their respective States, entered into solemn
pre-Constitution agreements as  between
independent sovereign powers entering into
treaties, almost on the same equal level,
though 1 grant that they had already
acceded in certain respects by the Treaties of
Accession. Our whole claim in relation to
Kashmir, our entire claim in relation to
Kutch such as it was, all these claims are
geared to these Accession Treaties and,
therefore, these ac treaties and the
subsequent merger Treaties with the Rulers
have international connotation. Let us not
forget it; or that the commitments arising out
of these Treaties, both territorial as well as
financial were embodied in the Constitution
itself,
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Therefore, sir, what is involved now,
what is involved in this Resolution is not that
we abrogate, but that we should unilaterally
repudiate these Treaties that is the word
which I must we should use. The suggestion
is that we repudiate those solemn agreements
entered into betweeen us and the then Rulers
in good faith and then subsequently embodied
into the Constitution, without which there
would have been no Constitution of the
Union of India. It is now suggested that
we should repudiate the consequeatial obliga-
tions solemnly incorporated into the Constitu~
tion.

My second point is this. The motion
says that in view of the concepts of demo-
cracy and equality embodied in the coosti-
tution the éoncept of Privy Purses is out of
date, But, Sir, just as the concepts of
equality and social justice are embodied in
the Constitution, so too are the results of
these agreements; neither of them is superior
to the other; they have the same consti-
tutional validity and sanctity. The principles
of social democracy and equality are sancti-
fied by the Constitution; the same Consti-
tution sanctifies also those obligations which
the new sovereign State, the Republic of
India, as we call it, accepted at that time,
Therefore, my second point is that no contra-
diction in terms is involved, because both of
them are constitutionally sanctified; that is to
say, the concepts of equality, democracy and
so forth, all of which we have embodied in
the Constitution, are as important but no
more important than those consequential
clauses of those Agreements and Treaties
with the Rulers that have also been embodied
in the Constitution,

‘Therefore, sir, [ will conclude by saying
that I cannot even think of or ever concede
the validity of an act of a gross or rather the
grossest repudiation of agreements and obli-
gations honorably, solemnly and in good
faith entered into and undertaken, 1 would
beg of the House, not just as members of
one party or another but as honourable
Members of this House, people who have
quite rightly a certain dignity and status, who
are called not only by ourselves but by out-
siders also as honourable Members of this
House—let us have some sense of dignity
and honour in regard to the observance of
solemn agreements. Let us not talk lightly
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about repudiating them in easy terms of
supposed change of circumstances, or that
they are contrary to the social and other
values in the constitution, for they too are
also embodied in the Constilution. 1 there-
fore submit, sir, that this Resolution ought
to be rejected.

MR. CHAIRMAN: Ths time allotted
for this Resolution is almost over and many
major parties have not participated in the
debate. On such an important Resolution
I think, at least the representative of the
major parties should be given a chance.

SOME HON. MEMBERS: We should
also be given some time,

MR, CHAIRMAN: That automatically
means that on this side also some hon.
Membrs will get a chance.

SHRIMATI TARKESHWARI SINHA:
This Resolution was discussed in the last
session and is just a carry-over. I think,
only half an hour or so was left for this
Resolution according to time that was allo-
tted. The second Resolution has been given
two hours. That happens to be in my name.
I would submit that some time should be
kept for that Resolution also.

MR. CHAIRMAN: Of course; that
time wlil never be cut. So, what is the
idea 7 Members should be very brief, That
is the first thing.

SHRI GADILINGANA GOWD
(Kurnool): Kindly give me one minute to
move my Resolution,

MR. CHAIRMAM: Let us see.
Randbhir Singh.

sft R fag (Ogaw) ¢
wereT, a8 feaiega S gree ¥ am
98 gk S e sgfhaa w1
gifasr & 1 aga 7€ @ aghvaa § A
g% gt ¢ fr 30 ardf ok R A
g fafreet & @ " 1 @ IIA
2 3x ¥ wré ot §@ A% A A A &
RANITEIL R FIAFAF
Fras FqAT @ @ faar 1 o w1

Shri
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[ = iz fag |
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THF! UAE FTF A10F 39 FT KeaTr g
FUT M T ATF f e owOE A
ar g @, Y g Arg-and A wfey |
A feAram i 2

59F AT OF JA garw A e
g &1 fodft oF & 99y ag st g A
TR ¢ fF R o @Y o
A 0F FUS O F SERETT AFW
faemag T« ) G @ A sreardd §
Ao & 6 w9 & 79me & agi ¥ T
#1 AT AT IR T % A 99 AR
# qemi g% & 9o 9w & e
aew fear oy & o AEe F ager Ay
wmRA M E FAF A g
AT AR qg w1 foar s & A e
¥R TE AW, T T A q@rd F ue
¥ g fezwa Al sonodr ) g H
sty ¥ A0 e Y Saregiy ;M
wF FAT TR AT G A A 2 R R
T Gl FC AR | L T qEAT Y 2
A FC FHAT &) A GaAr Iasr &
ardt & It wfasan aecdl & fegaa &
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o A8 @ I @, Iy N FwE ST A
Geft TR @ o & 1 & Freraw Y AT
T FWE G W B AW
T8 & 1 & ag o ey & fF g -
TERWT g7 uaW #¢ f5 ¥ afwar @
Y | AR F AR W FE qoH-HGES
g 1310 %t fag &, oft femm fag & &9
¥ 9 TR A1 TWET OAM F G AT
arfgd fo & gt &7 dar 78F S0

1536 hrs.

[SHRI K.N. TIWARY in the Chair)

TrEFT qIgT 7w 5 FreA AT
F Irg § FEAT WG # mfFe gar )
graq amw § fe s SR amaer
FI AHE F FEA H AFT AG FATA-
ferat § st o= gwen fFar, s orfe-
Tl St & &R 9T gae fear ar
I gET FT gEIAAT qg0 F AT X AGH
afes sEditd &w 3 e, agt Y
e wmE J fEwn, @ oasgen A
far, arfes argw ¥ fem, =&t AW
ez § fF, agi & 99T ¥ aEare
FAeT gEraen fegr @l agt s sW
MRNAT AT, TH T AT_rAA A WA
1 agi o & fag faeor faar s aw
ag wea # afae gen o war # gser
¥, 9 AR B A § FTEEI ARG
#1 fgear &Ar | ag T A 7t & & A
a7 afes Ao F aoff & a77 ) o THAEF
& Eﬂ'go@ﬁﬂ o ARIAT 1\3% E
e & ag T @ /A ¢ fF oF s
Fr 7ol qX Fwrede WA &1 fgwar a4
afeq arega & sl 1 S 1 AT
Fagaar

# s war g fs g A aner @
A T 0 fF fydt oF gara g i
HY 77 § uw fadaw qifeg fFar som
qTCqg TErAEE FW@E a1 FHIA A
g Fom & ag T4 gerg 1w
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¢ A FIE YATAT &' qIE AL ForA
=gl |

_wmafa wgew o fAw S @
fraifeq fear mar a1 @ @A @ g9
grafeT oot o oifdt & wEEE
e AG A1 § 1 & g W @Hg T
g 1 & =igar g fs fomay @ gamn
T ¥ Ffaw gAg A |

St qreradt |

ot s frgrdt sl (e
nfry @I ammam &
a4 frar &, 98% S T9 ™A
¥ faR 533 A amammFar 3 F oo
ud@e dlo T feufg www a1 g 1 W &
TSt FY 4= 3 F1 A gem g, g
FATETEY 3 TES faow § Aray @ ol
Y GETE & FY AT A WE
afFw oY *wiga & dew Tow fAQu
AN §, TERT GASFT TH GreT AT AT
EATR | U FH T ATE AT § & AT
7% & 31X ag T IA 99T A IAH
favia & agame v ar @ @ 1 9fF ag
dfaum & foar gom &, o9 ey w0
dfqat &t o1 @ §1 9= sfaam
famior gar 9w @wa ¥ q@ AT W oA
Tipnaa A od [/ F faim &
gway gu Ag g Afew dfawrs w1
fawtor &3 aer Fi9g F gy 3w froig
g AvT AN gu § 1 o wrw fwdy ow A
U A F AT AT G E AT T
a1a &1 AT19 [7T A FF Y a1 Az

a9 aF 3% 41 ag F=AE Ad Y
g

w1 o fF gam ggq @ 2, aqn
feafa & afmda @ar =ifgl | & qmar g
& awg agw w@r ¢ & aTwy gu ang &
I A% § 1 Afeq oo mag § 91 o
faoig o gaflg aEf € @wan )
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fydt oF &1 9y awwyar &, ag-faw-
g §—us SR arET AT gEad AT
T |

RS Usa B Ol & gl
Fge fada @ @ ¥ wedi
Iy A & g & fay /g
@ @ g Afe i F o F ad
W F frwre ¥ Ieaw d@we W1 oA K
TEFT TATHT § O Ul | AT
g7 ¥ faema &1 o fum fear, ag ©F
g fvig a1 g9 foa & fad
STgt R qew *r AfaEen A gfgwwr
Y ST # o wifge, awi ol &
Fxrafa &1 o gaE A S =ifge
favia Y€ ot firar s, SifEA g sfogre
#I faga #7 F Ffw A F, @@
q3F F FW 9 g &F Fr sfgmw
FL)

o &g 17, 413, FgA N dfauE
# e ¥ @ i 7 @, foaeal w1 §4-
ST FT AfER XA, g ge TR
o fedt W @T H faw s £ 97
A% & fF srg e wa Fofg 4@, @Y
A aE f W 9 I A
AT | AT FT T IO T ATATRT
TR— 4y 37 RN A TR FAT
:@—,a‘rsqtﬁ:a& ga ¥ T g6

|

FER 2w 7 aq gfgwar ¥ 99
|aT I T | TSt F At S oaw-
T FT AV FAAT Y ATFATHT FT FAHIEL
T &, @it favg far, s« faoa &1 afir-
Az gr wifge 1 & e ¢ e g Y
Y frvm 3,77 w0 gezfa § #=ar i

AR qEE A 12 FEgAT, 1949 A
37 famg ox wfEam @wm # &owrae
fear, S91 0F W ¥ FET F TTAT T@AT
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[ oeer forgrdy aroredt |
SR E | SAFT ATAO AW o a7 | &
ot Ft sgA X @

“Human memory is proverbially short.
Meeting in October 1949, we are apt to
forget the magnitude of the problem
which cpnfronted us in August 1947. As
the hon. members are aware, the so-cal-
led lapse of paramountcy was a part of
the plan announced on June 3, 1947,
which was accepted by the Congress.
We agreed to this arrangement in the
same manner as we agreed to the partition
of India. We accepted it because we had
no option to act otherwise. While there
was recognition in the various announ-
cements of the British Government of the
fundamental fact that each State should
link up its future with that Dominiom
with which it was geographically conti-
guous, the Indian Independence Act
released the States from all their obliga-
tions to the British Crown. In their
various authoritative pronouncements, the
British spokesmen recognised that with
the lapse of paramountcy, technically
and legally the States would become
independent. They even conceded that
theoretically the States were free to link
their future with whichever Dominion
they liked, although, in saying so, they
referred to certain geographical com-
pulsions which could not be evaded.
The situtation was indeed fraught immea-
surable potentialities of disruption, for
some of the Rulers did wish to exercise
their technical right to declare indepen-
dence and others to join the neighbouring
Dominion. If the Rulers had exercised
their right in such an unpatriotic manner,
they would have found considerable su-
pport from influential elements hostile to
the interests of this country™.

fasw & 9o &7 W Sear@ fwar
aar g gEOd F & wAsi § -3
AA1g FGAT AMET —qAT GHAT FLah
atg & gart fau wfemgar dar &, 78
sfogra #1 aeg 81 & SEw1 ARTAT A
qrzar 1w fAaeT 2 fe &% soer wgroen

e ® G997 I@T 2, AV UATH] F1.

sy femrmm &1 97 @R FEAsm AY
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fag, A gh am fF @ A W
AN FTHR F I 5 & (¢ IGF
g, aada a9 W W &, AR 97 9F T©
g gt AT gy, @@ as et awg
#1 e s I Ag v I
FTeq & TF W & A # g =AW
fewraT argar § ¢

“The anxious concern of rulers like that
of other citizens is that the essential
things which affect the life and well-being
of society must command the prime atten-
tion, thought and energy of Government,
especially at the critical time through
which the country is passing. In this as
in matters touching -national interest, the
rulers like other citizens are duty bound
to serve and sacrifice as occasion
requires.”

T IFAET F1 WA @A g
g Az wr fagg g fs o & Fw@
g AgF &, WY qoTEY FY w@dser § A4
F9 Blea ¥ fau d@< &< a8 | T A
g, AT FREIT Q2 A § | FATT w@-
Tq, AEAN @y &, " fyErsy G@i
TETIE FE &, SfEw Tongara T@ § )
T g7 9t wgeg |1 T faherar w14
A =rfge | s FEwfe @ s &t
siEh, @1 wems & wfafEr g
T §C ARG H1 AT AGN TEAAS 8,
T ag 21 feT s A9 ox o
w@FT favi 579 § fag e get gf
g ot ggw fadw @mnfas gFma
(wrreT)

% fom, ot e wm, 7 O U
semrg & fydt o qf g & @ T
F1 ara A8 w@ &1 IR oF dFfeaw
sqeEdt Wit €, I TF AT 0§,
faray arer w H 192 wwd firdt o= faar
@ ¢ o 22 % w03 Tar oF & fEE
700 =9 w1 & FO= fudt od faw

w@w g
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=t Ho Fo H‘Nﬁ'ﬂ'l(‘ﬂ?ﬂ) ¢
o fag & oft 79 !

ot sz Fagrd el : oY Toredie fag
ar gfam & we §1 miwg s o7
T M ag wgar g fe fom yagE
TEH & gAATE F FERAT g, IR
fast 4t &Y @ifas wx & §@ T
FqAT T ATE TIA & OF Y@ HQA,
T F G, H AT

ez g fr @ A # wemEl A
FIFEE FE GO AT g A7 fam
F TATS F¢ A FL qHAT & | FE 0F-
e hawr T FFAT § AR AT 0
Teffa EHET E, A T 0T FTA-9T
FT ARG ATEAT WM AT G
FIT-HT &Y A FOC & AT |

sitwelt s g (amEt) o oa-
afs 7@, o 7= & WA oF aga
g ATHET A W) 59 faaw o @
3wl ¥ gzt g frerd T ¥ wvE
TF AR § AR A mhd NN wmm
¥ T Ag) T TfEe 1 S f Al aidE
Faaar g, g ¥ fam o A €, 7 FAw
H10e; 202 T F | T _HT AT 0H-
W9 9T gEER F & a9y 47 feafa o,
F-FT GeAIT g%, ¥ q9 gWTQ 2w gd
ATE | T A FE wST AW AT g
49 ¥ §, foa% ¥ oF wiver & "grawn
amgE W &

# wwdt g fr gw it £ 17 e
2 frqt § 7 92 s =fgn, afes g
AR FN, [F77 ¥ 8 77T W
o 3 FT AT § A T IR &, T
arfgu f& 978 IO & Mg AT & A
% 9+F ag wrAAr @ v R dmoemd
4% @I W W e § 3 9EF ®Y
FaA fAETAT & 9% s & 22 @i
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qge IR GLRIT 92 FT HTT 9T AT
T g fal & ae e S & A
amar 1 & srafae, segfel o s
Ty Aol *r a@ 7@ w3 g1 & A
FY 3R F ot 7w A FX @ E ) W
IR T AT WY grew g A% qurn faw
el & o 47 @I R WAy @A gw
9N wrga) & S T g § S agt
&3 gu & AT o gifoe g § s st
adfre AT wrgdt § f5 oy Aoy iR
Fg ffore | F41 gwwl Awgr § T @
2 5 Wegms aw fFar g SR SEe
arcag wF g1 | T @ W g fF T
forar orma | ag g ST o gET W § )
# % wgar Tt g 5 sy o femr W
e A "t fF gue )
ag FM ATAr F1E a1d TE & oawdl
R ¥ Tk gew wfaw § 0 3fEa
§ 3y & adflw FTAT AR F IR
fea # oY Smw g 3w & fag | A & SR
T e FE fr oog fee @ 919 o
qTY yoAT AT F FZ & gawy Ot o
3 &Y fadrarfasz § ag A€ ifgq) @@
rer gaF aCE & 9 ATfge ) Tafag §
e & g% o T @& g ] or0d &\
Wil & adfie w3t g 5 ag Sar am
& AT qY FEQ § [ 98 A At
g a1 SEeT ©F 9rer-ar anF A far 9%
oY IFAT § FET F GG A F AW q,
afe & agar wmggl g e 3 gasr aie
7E #< gwar {5 $o SR #7139 awm A
frdt o 2, g& )l 7Y 5w &Y 9F @
oo (ommEr) & St fz § omw st
g1 &g g W § Ao w47 F Areg)
§, I7HY ¥ =T qEf A= ¥ fF sy
T SR T9 q919 F 9L A7 Ffwg |
gz ¥ A1gaT &, F1 uF aafE TE) Agar
21 ag o Fr Aiv & fr ag frdt o9F
= Tifgn | W sitasE & aa oy
wa sftw | AfeT N T3 N arwr A g
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[ =t stames ame |
W g AR a7 a FET R

I wf grm 1 # S mdger FEN B
TS Wiegma @ gy A arow faar
AT | 9 FT AL ST FIAAT HTFT
%2 % frlt o g% adf wfee ) oz g
AT & 9¥ | A A ¥ ag At A
UM 1 5 I @ awar 2, $F @ aFar
& (wumemm) - fhaY wm ¥ @ ),
¥ fear o, S #) - fF 9w, &%
& a1 far omg, gy aEde ¥ gaTt
W fafreet ama o AT 9%
43 7T OF FwAr 7% § gEwadl g5 2
WAL F gy W §B-A-FS AT A
& 1 0 i & fgrgeam 41 oF qgd
AR ¥ a9 5w 9% R w s
AT W o et oF F fawmes & 1w
foz #1 avee swt aod a7 $1E S
T & | AT FIT F ag erg &, fnfg-
7= ¥ faga fa¥ 9g & &, 2w 9wH wh
T | Tg T AN I AT AT ¥
UST qgraar et § fr ag wmar -
FIT F |

SHRI 5. KUNDU (Balasore): Mr.
Chairman, Sir, right from the days of the
Constituent Assembly, the then socialist party
has been demanding the abolition of the privy
purse But, during this passage of 22 years,
we find more dramas being enacted by the
Congress party about the abolition of privy
purse rather than it is abolished, that they are
having discussions with the princes; when and
how they are going to remove or take out the
privy purse, and whenever there is inner-con
flict in the Congress, they come out with some
sort of assurance. Again, the assurance was
not fulfilled for months together. 1 remem-
ber, about a year and half back in answer
to a question the Home Minister himself
said that we are going to take positive steps. I
donot know what prevent. him that during
the passage of so many months he has not
come out openly and said that the privy purses
would be abolished. It is really some sort of a
great insult to all of us. This drama must end.

It is an embarrassing thing to find you
sitting round the princes and you just make
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them dance saying that we are taking away
your purses today or tomorrow and then tell
them we are not going to do it now when-
ever a conflict in the Congress arises.

Sir, this question of privy purses is not
a personal question. It is a question whether
the will of the people will prevail or whether
the so called right flowing from certain
enactments and treaties which were made
with the blessings of the British people with
individual princes will prevail. This is the
only question to be decided.

We have demanded that privy purses
must go lock, stock and barrel. If the
Congress wants to show their commitment
to larger social purpose or social objective
they must immediately, forthwith, abolish
the privy purses. I can imagine the case of
those princes who are on this side, who in
spite of their temptation have agreed with the
demand of the Oppositiou. I can also
imagine that those princes who sit with the

Congress continue to sit there in the hope that

they will be able to keep the privy purses.
Let me tell them that the days are numbered.
Let me tell them that must not harbour
any illusion. It is the desire and will of
the people which will force the Congress to
abolish the privy purses and no more hanky-
panky will be tolerated by the people.

It was said that it was sheer patriotism
that the princes agreed to join the Indian
Union in 1947. Was that patriotism?
What happened hundred years before
the sepoy mutiny. When Sirajdaulah was
there with an army of thousands, Lord Clive
with a few hundred people went and
completely defeated him. Right from 1757
the morality of these princes, the sense of
respect of these princes and their patriotism
have been completely destroyed by the British
people. Can those who were dancing to the
tune of the British people, those who were
obeying the dictates of the British people
show any patriotism? In 1947 there was a
great upsurge among the people and there
was no other way for the princes to give up
power peacefully. At that time the Congress
should have completely abolished their
privy purses.

It is said there are certain princes who
are taking only Rs. 100 or Rs. 150. Why
are they accepting even that? They should
throw it back oo the Congress, They must
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show this courage and show to the world
that a new process, a new change is going
on.

SHRI PILOO MODY (Godhra):
as a demonstration
Tupee note.

Sir,
let him throw a ten-

SHRI NAMBIAR (Tiruchirappalli): On
his behalf T am throwing a ten-rupee note.

16 hrs.

SHRI M.L. SONDHI (New Delhi): Sir,
Irise toa poiot of order. Can you allow
company donations inside the House?

SHRI S. KUNDU: The princes have
been paid so far Rs. 135 crores. They have
many palaces, thousands of acres of land
and they enjoy many concessions. So, if
at all there is any question of compensation,
it should be limited to those who are really
poor princes, who are like commoners.
No compensation should be paid to the
rich princes who are enjoying all the privil-
eges. The Home Minister should make a
categorical statement here about the date
and time when he is going to do away with
the privy purse. Otherwise, we cannot but
conclude that they are not serious about
doing away with the privy purses,

SHRI VISWANATHA MENON (Erpa-
kulam): This is a simple resolution which
can be easily accepted by the government.
For me it is a little bit difficult to accept
it because there is a suggestion for paying
some compensation to which I am not
agreeable. Even this limited resolution has
been questioned by the Congress speakers.
I know very well these people who are
opposing this Resolution.

I come from a State which at one time
had two Maharajas. Shri Dandeker was
saying a lot about the patriotism of the
princes, who acceded their States to the
Indian Union. Everybody knows the role
played by the Maharaja of Travancore at
that time. He declared his State independent
and said that the American constitution will
be his model. The people of Travancore
had to fight the heroic Punnapra Vayalar
struggle which is of historic importance.
Shri Dandeker was saying that these Rajas
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are patriots. They were never patriots,
They were fifth columnists of the British
imperialism, They were actually working
in the interests of British imperialism. There
were some people among the princes who
were fighting the British. I remember Tippu
Sultan; but he is not in the picture now.
I remember Pashasi Raja; but he is not in
the picture now. People who are now taking
money in the name of privy purse, they
were traitors;, for the last 22 years they
were paid privy purse by the Congress
Government. They should not have been
paid any money.

SHRI PILOO MODY: Sir, some of the
members of this House are princes and he is
criticising them......(interruptions).

SHRI VISWANATHA MENON: All the
Maharajas were fighting against our indepen-
dence. They were the stooges of British
imperialism. During the last 22 years they
have received a lot of money from the
Congress Government.

St am wET @l (gUdER)
marafd wgieg, AT ATRE WE AL |

awafa Agea @ ag &5 TG R
g1

Y I ST T ArgE AT
HTET H &5% FCA N FAF AG! FW@T |

gamfa w@law : T @IEE ATE
AET |

ot A gEm @i R YA
TETel F W F @Y e g R
2, ag wifeariez Y g AR = &

fasg T =9 W@ F TE aANE AT
afad |

gwafa wgEy : Fr IsAw fEa
3?

st siym ST Q@i 22T FET £
WA ¥ owmaEr @t ey R wvE
aEAT & 1
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MR. CHAIRMAN: Please do not refer
to hon. Members in those terms. That is
neither proper nor parliamentary,

SHRI VISWANATHA MENON: But I
have pot referred to any of the Members
here. 1 have referred to the role of the
Maharajas before independence.

SHRI PILOO MODY: When we some-
times call the Communist Party ‘traitors’,
they object because, they say, they are hon.
Members of this House and, therefore,
nobody should cast such aspersions on them.
Now there is another group of people in this
country who are as much a part of the
community in this country as they are —in
fact, more—and they are allowed to say
these things and get away with it. What
sort of a House is this ? I am saying that
you pull him up for what he has said and
ask him to withdraw what he has said.

SHRI VISWANATHA MENON : The
role played by the Indian Princes before
independence was not in favour of the
freedom fight.

MR. CHAIRMAN : Pleased do not
refer to any Member casting any aspersion
on him.

SHRI VISWANATHA MENON : I have
not cast any aspersion against any Member.

SHRI PILOO MODY: He says that all
those who are receiving privy purses are
traitors.

SHRI VISWANATHA MENON: 1 was
giving the historical background.

SHRI RANDHIR SINGH: The word
*traitor’ is unparliamentary and it should be
expunged.

SHRI 5. K. TAPURIAH: This morning
during Question Hour when 1 only said that
a certain section was there whose loyalty was
doubtful, 1 was pulled up and asked to
withdraw. 1 had not mentioned which
section. Here they have particularly said
that certain sections of the people are
traitors. Therefore you must expunge it or
he must withdraw it,
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SHRI NAMBIAR: What he said was
quite different. He was giving the history
of it. He says that he has got every respect
for every Member,

MR. CHAIRMAN: If he has used the
word “traitor’, he should withdraw it.

SHRI VISWANATHA MENON: I have
not said anything about the present people.-..
(Interruption).

MR. CHAIRMAN: This is very bad.
When I am talking to him, all of you get up
and begin to shout. How will you run this

democratic organisation, this House, like
that ?

SHRI PILOO MODY: We want no
expunction; we want withdrawal of the
word.

SHRI NAMBIAR: What he said was
totally different.

wrafa wEiee :  oF At 99 A
W Earag W oA F o# aFed
F@EI

If you have used the word, please with-
draw it.

SHRI NAMBIAR: Please hear what he
actually said. Tt was all confusion.

SHRI BRIJ RAJ SINGH KOTAH (Jhala-
war) : I humbly submit that if some
of the members of the princes were
traitors, I ask this Government to shoot
them as traitors. But they have no liberty to
call anybody a traitor. We are all as much
patriots as anyone else is.

SHRI VISWANATHA MENON: [ have
not said anything about the present situation.
1 said that before the 1947 agreement these
Maharajas were not supporting the freedom
movement. That is the point that I was
making......(Interruption),
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16.10 hrs,

[MR. DEPUTY-SPEAKER in the Chair)

MR. DEPUTY SPEAKER: Please
resume your seat first. The question is,
you have used the word *“‘traitor” regarding
princes...(Interruption). This morning, 1 gave
my ruling on that. There are a number of
princes here. Whatever we may decide is a
different matter. But if we start bandying
words like this, it will be very difficult,

SHRI VISWANATHA MENON : If you
want, I withdraw that word. 1 am prepared
to withdraw that word. But I stand by
what I said that these rajas and maharajas
were against the Independence of the country,
For 22 years, we have given them the poor
man’s money. Almost all the rajas and
maharajas have got big properties.

My humble submission is that if this
Resolution without the compensation clause
is passed, I will be very happy. ButIam
not expecting anything from the Congress
Benches. Two years before, this resolution
was passed in the A. I. C, C. and they have
not taken any action whatsoever, They are
saying that negotiations are going on. What
negotiations ? They want to use rajas and
maharafas as pawns in the chess-board of
power politics. Shrimati Indira Gandhi
wants to use these rajas and maharajas as
pawns in the chess-board of her power
politics. Otherwise, before nationalisation,
if this step had been taken, it would have
affected all the rural areas and it would have
affected every nook and corner of the
country, Even now, the Damocles’ sword
is hanging on rajas and maharajas and they
are looking, which party. Jana Sangh or
Swatantra, or anybody is coming to help
them. This is the attitude. This is the game
of power politics that is being played.

My submission is that if the Congress is
very honest, if the Congress believes in
socialism, if they are standing by socialism,
let them come out and abolish the privy
purses and make a declaration today itself.
I expect such a daring attitude from the
Congress Benches, But [ do not think Mr.
Chavan will come out with such a declaration
because he is also in the power politics.
These rajas and maharajas are being used
in the power politics. 1 request the
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democratic Congressmen inside the Congress,
who actually believe in socialism, who speak
of socialism, people like Shri Randhir Singh,
to come out and support the Resolution.
And it must be passed.

MR.,K DEPUTY-SPEAKER: We have
exceeded the time-limit already. 1 am going
to call the Home Minister. Then, the mover
of the Resolution will have a right of reply.

=it 7y fomd (449 & fas qiw
fame &€ qam

]'.’ff:J o U’f{i I LSS

SHRI P, K. DEO (Kalahandi) We want
the next Resolution to be moved.

MR. DEPUTY SPEAKER : That will
come. All right; Shri Madhu Limaye.

it segeTT T (TIE) ¢ g Y
#rFr difer |

MR. DEPUTY-SPEAKER : I will give
you a little time. I want to call the Home
Minister as early as possible. He will take

about 15 to 20 minutes. We must finish it
before 5-30 P. M.

=Y g fomd : wa® oy § ag @@
TEAT AIEATE fF T T &Y qgw g g
frat uw 7 ¥ fawrs o feedl safeal
& faens agf & 1 & orAar g T aet ax
St gare firr & S ST wEro o €
gzt o ¢ 3 s E, agh-
FaTeET &, g A a9 §, I end
#1¢ safe gaw Y & afew waw fagial
F wgrd | gF o aew fagrdy Ay
F WU FT GASL AFT HALA AT 1.
.. (maem). .. & FT07 ageAT § A FAL
fea o & AR afexar FoA@ o IHIA
FEY AfFT g9 #7910 F fAg @
dfaaT aFTaT 74T & @1 I A # W
wze A A 7L (swae). . & sEw
YT @it AEATE GEEEl & e §far
F &t sgaear &, IAFT A SEAT FEAT
g1 fergem & amfewt @1 g8 Il
afgw1z 2, g8 wifanfrs afewr § AT
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[ = 7g fema ]
gifefas sfawrdd § @ a o=
It afie & s o 7 g
gifgofas afgwre &1 oo dfaam &
| 14 2w :
“‘The State shall not deny to any person
equality before the law or the equal

protection of the laws within the territory
of India,™

at ag gt afasc garar &1

&1 17 & A fggea & mit awfs
A A IAR F1F FT AT e
wifge 1 7 w@ar weey gfvardr afa-
F1T § fF =t wfaurs & o 32 Y agw,
R g afgwrd o afawAw gar § @
gy F1E & AR ot 9 w1 Afaw
fegrmar & 1 gt dfa & wael} F
AN IRE § 47 362—Tg a&
FgT 7T & fF I T wWa a9 §
qrq ot FUR fRY § SReT mmmw o wEn
ary afe ara w19 S afawre T §
AR AT AT K& F TG AT GFq F —
363 ¥ IfEAmT 1 Y gigara 1 S D
i T g, 39 |fam #F a9 arer g@
T 7, shfay o= smar & ot g
Ffawx & 3791 Ivawife F1 AfaFre qT
¢ 9 IAF gorw e o afyFra =t
FFAT TEAT | AW TF G QY Ag 41 |

T gEa gEr A @ fF A A gy
qeTE & wE F 3w agw w1 A gomr ar
¥ qifefariiz # | 3% TEA To ardo o
o 7 &1 gram frr &t A w®F 7,
AT AT 98T F1 S, Tt fadet
TAT & IR AT UF 9F qUE §AEY
= fr saat waifag $@ F fFo e
Y TgW FOM, FIGA GAEAT AT g &y
& IHET gUEGH wOr | afg wfgea §
it afkadd F@ 7 arasgFar g ar
IgH W g AR & & fag daw &
Iy e & fF SR @Rl W AR &S
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& 59 X 415 waRw o ¥ Qm—gR
Ta¥ a § 9w A &1 wwfag &
et T § 5 & oW & e
ATYHY FYAT YA fear A1 &Y gyl W
T WA ®) IoTAT 9T | 99 GUA g T
St ¥ ¥4 g7 IAHT OF & G & IIH
T TEAT ATRAT§ ¢

*The real test, and 1 entirely agree with
Shri Madhu Limaye, is the question of
political value. It is a question of principles
mvolved, It is a question of direction we
want this democracy to take,”

I §a AE A E, vEw gTw A
Fon ATEdt § 1 & AreE SgEA T
e § afe a1 awg § f & a9 /N
AT gAY AT faa AR 9ES A W
HTT AR ST TG W@ &1 G T W@
aat & fF <fF wTowedeT W # 9
Yt gfawr ey & ATH A oA, av St
efeazr Tt & wfrER § AT TGECATH]
# WA &, SAfAY T@ T A qE IR
78 T =gt § 1 fFA & segrr e
X AT ST § I A §
Faaqu g ! vEW I AG I RWE?
St et arad 1 9= A T Q@

T wiery & &1, 10 fFed atw
&, aeffard § ATUFR &A1 AT | I
¥ fedardl #1 amod @ w fean o
Sty & @ AR S % fgReErd wany
Fritfarire frtr & 7 Afewr fasht i &
AT T AFT SR FY A Y 99 G
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8?7 wafer & wgm wgan § fo wwor
H1g A AT TgH A IneETET T IFE
IAFT AT 7EY | w1 wwg F) Al
smafy Gt aifgd | A wx AFEEET
HIET TWH I@F R I & aY g T &Y
wgr 2 e faslt #iw &1 miwer #1%
saiedta wme Y &, A & oar g
fe gat frx quiear 2w s &, @erd
¥ afew 9% s Y X aEe
T ek § agm f fo
FY FT ATHAT GHTT FEEAT AAAT 2,
MIIZATA qTgd ®1 qH @S A0 T
wifed | Teeafa & gAE FT oAHAT R
FeEA wrar g AfF & gAar g R
qaer § WE o W@ E AT gk 9w A
fF gt SmiieET #T 9y 9T & w7
aTET § | safay & gaer a0y s@n g

AT TEgla R R oF do
fRm g g ae ¥ B gade &
fesrs g gamt 1 faslt ®1w @i
Teafs & gAE &1 AgHen, ¥ oAl
FET A T E, uy mae g
g A aTw # fagan @gAT WE WL,
afer faRal &1 sad 1§ gedy &
w1 afgwy A€ & 1 gEfAA § wogw
H1gd ¥ FgAT 91gan g fF dwe smear-
7 7 afy, ffor faosr  #1 O
gH 7 & smed, #v§ fafewa smafu <fad

O ST & a1t ¥ aO faw
a1 | T e 9% #% 3% qmew ¥
frar 1w #gr 5 e &1 ¥ 9w
frar smam | AfFR T FE-F Ao
1 w09 w07 gurd @ T HR
Q| &@ F oo o @rer sy T
@ FHAFH = F9 F oA ¥ z¥
TR T AT FT TEET FE AT
0 T A 1 wafa F At ¥ oamx
FE I AT AT A@AT AT AW &
¢ f& weas #Eeg 9% 99 9C 49g-
qfa @& faare w47
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SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : When we read this resolution, this
resolution emphasizes that the privy purses
and the special privileges are agaiost the
democratic principles enshrined in the
constitution. Whatever may have been said
on the last occasion by Mr. Masani or to-
day by Mr, Dandekar and also by Mr.
Vajpayee, there shall be no dispute that
these two things are contradictory. When
we take into consideration Article 291 and
362 of the Constitution and read the pream-
ble of the Constitution we find there is a
contradiction, Equality of status and also
opportunity is inconsistent with the grant of

. privy purses and also of the privileges.

Therefore, when Pandit Nehru was
alive, he appealed to the princes to accept
some-cuts in their purses and privileges.
That appeal did not bear fruit. Therefore,
we find this demand put in the AICC resolu-
tion. Also now it has come here in the
shape of a non-official resolution moved
by Shri Raby Ray. This came up on the
last session because all this could not be
done before the 2nd October, because the
translation of this resulotion into action
requires amendment of the Constitution by
way of deletion of articles 291 and 362 and
also legislation regarding the rehabilitation
question, 1 put in an amendment to say that
the House agrees with the principle but the
implementation of the operative part would
be impracticable before 2nd October. In the
meantime, much water has flowed down the
Yamuna and two important events have
taken place. Man has landed on the moon
and nationalisation of banks in this country
has given a new push to the process of socia-
lism. Therefore, it would have been possi-
ble for Government to translate this resolu-
tion into practice by bringing forward
appropriaie legislation during this session
and getting it passed. But since there have
been some negotiations and several members
on both sides hope that without any injury
or hurt to the feelings of some people, some
agreement could be arrived at as Govern-
ment are also very keen onit, I think we
should mot insist on a timelimit. Therefore,
I am not been on my amendment. All the
same, Government should take carly steps
to see that this principle is translated into
practice at the earliest.

SHRI P. K. DEO : By his observation
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[Shri Sradhakar Supakar]

of equality before law so that article 363
should be deleted, does he mean to say that
this bilateral agreement would be justiciable?

Y 3 WA TR (gl ) fedy
FIFT AqTEA, 3T FATT 7T AN A faT
oo fear | g wrea wgfem o
am oy a9 At @€ geea &, S
At F f N Teww § FifE AT At
&1 3feA 5 Sg= A T amEr g At
T gww #) gw grfaw & fF o suet
afg #8 sv% gmfas st am ag o
FL| 9T gW g AR TE AT AT AT
7 3 gm Jrsary Mt a1 @ 7 ok
ST § o7 @ ¥ Y 39 I o A A
qigea AT FT AT TOFT 37 A1 A0
FT R T afew § ganr F135 foaw a8
FT FIE HTT GIG FT YAT T &Y
g3 AT T A1T d1 YT AL FEArar |
aist Y s IS fawm § faamy wita
F o 7€ A7 A g1, 5y a7 F g%
w1 AR A G, a1 § Ay Qo FE
R g FRarfar ager aga 7 4F

ogi ag W Fgr o & R ST i
WX § 2 A a1 § qaamr =wgar g 5
AT ST HAY & Surar dte OF T #5Y
far § ag s g ars &1 g
AT 2 i Sear IeE SaeEr gE A
g foreeit g @ § 1 e e gt A
AT TA-HETI SAAT TATET qRETE o §3
FTHATT GIHT A 7

qgi 9T AT FT AT foar drar g
w7 W § fF S T oAt @
1 oy 9 a1 e Y ana
1 ST IAE W g H i ey ¢
¥ ArAeR g A AT A

oF @ & 4y 43 gu g9l ¥ g
SIEFT A FIAT FATEAT § | FW@X 02
F o amar fear ar, g@sr qu e
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st Tfgd | 9g qEET SeRiA U9 g
fafrex frar ar 1 ag F@F F Jar 7
M AAT & IR gEW axg F W
T F o IEA AAT-HGIATHT
A= A1 47 | g ag o ST 91
for e wnferae & g o faan &, ot
sraerg 4 & fF s 9w g3 i e
A GE AR AT T AT Y TFAT § |
I gt ¥ g7 U= faan a1, @ gH
agey FeAr wifgy | iR 99 T
qYYeq T FT AT FTAT AT IAH! A
TS AT T & @ §, (7T AR T A
oF §, SfFT g aq I wme & fAg
doX T E ) 99 AW R A g
fFaT a1 a% 9% amy fas ae=m e
agl ¥ | o9 Ay A werd A @ A
At R T ff 9% mifte ¥ SEw
o 0 X i at Ag &

g omgw & fF S S e
HETAAT ATAT H, AETAAT A9 A, Agl-
T fFAR T gaF dar far o )
sast & fans v @=a T ogETd Qi
Tz F1 A, TEIAAT FT AT | TR FgAFL
qar gai & faares sararet £ werd T2
& fou g8 femr av i & aEm g fR
TER THA & amra ¥ g« a9 9 | Hag
W oFga AEar g 5 oS wwEm gE
foeraT & I9% @y @vEt e #) e
JEET | W g I W g
A% SR fawmr ag @ 9 A
AT & ATd FEd £ a1 ag A1 A
GoritY, SEHT HT SATYRT AT FI

o Fo o ux Nfafess aEf g1
Iw% g G frar & f Bt ad ol
@ Mfgh | ag wrger A g ) g
SR 3§ fs AYE o gt e #
gy | gw arfad 701 f5 99 F1 =
T 1 g o g W §) A
TR 92 7 F1 oY, 98 I 71 Fa o
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SR IEFT NI AT Fifgy TEA 19 4
¢ f o=t frema & @rg @rEl ST A
ffemm araear @1 ¥ FFTC & ST
ey @ ag & 5 damad & & |wwar
g % s 7 go drarg ¥ FHEE §iF]
gt e § A1 59N TAEIE AG @ |
SEET OF @ aw & wwar @ AR
QAT WA S A F@rEr @1 AR
Forer wraars SemaT o W@ | WS @
Fq Ft g fF § adfe e @
F) o TR wfe ad fard
F gag ¥ i wrw & wifaw & 9§
T F Fe faer § AR gEg @ o.a
Fufas TIXE, WOy @AY
BRTATE Ao S F Tamd ) Ay
U FE | ey St wEw A 7 S
TaT €Y oY ag g g Jufed
Ul 3 oy S
eyt poslé Yoy wone (dir
RO Ny TSNS P T X
Pig 3T ool gtesFe
& Il E e sleanisi by
E:—-;.’JJ._.:-»‘JG':’ PIPS (o x..fu"}"f:al.
Lﬁg-q—xﬁgu_‘ug 2{—1 W I;J;{) Wi esiea
Ez"'ii‘f/o?J/ﬁ*)hfw.":':{’-z-ufJ,{cJ;
VAVES LIS E S ool B s
Lo Sdert oyt e
LL u‘f{;ﬁf};ﬁ; 1L A
uby Lus L, l?w/tg:_hf NPTy 22
Rri T
u:}l,_‘l}uﬁ-l {':’.;D:J:g-flgl‘ft{gul‘x_
BUl s> Pulerg g g L
asli.»f If;gl.'.' b}?". q-fd Lff__d_fh wmiure s

SRAVANA 10, 1891 (SAKA)

Purses (Res) 320
PEIR RIS WO AT Ay
L s Ligt

Tl l-Coul o Teg ey,
Soilysriaif. Loy s ok
- i s B A

Efhpa reol e Lo
Lo Sl riasomnsi gy wrukf
u"z?u’u-wyﬁ";f{y_ti-uﬂlm:u.g 3
Hy Ll b e Bt
S srtevdonprylomig. £ 27
L L l"-'sLJ.-'btgerLJ WAl . K
s 3o S S ol
Sliebr e &fé—uﬂl-é—&x vid
. .‘-.-rgl.'.fﬁ-J

217 S LBt e S0 o

&5 :
-_r*!.'.-u._ e uw?— L1851 Vi )1

SV ark Sy S L0
}in 8 Pl Z—c{(‘.’-{ 'Jb;"lwg SpELLy)
Ed- 2 ICrnd i fn
PU S gy, -eiuw-f)
Glo eV . L (it
A P R BB AN vz by
SRS Loz Fi b oo Fy
L fogefip. s Liabs
Sl

Lo & I:b:’:'.l!_p-;».fﬁaf Ll '7(°‘ o
Ok g. e 2l Sofiodi
ST gL fin £ vk,



321 Abolition of Privy

fg-ﬂffmf.‘.‘:gd,f;).«é-& -gZe
- ks

ML c,ﬁ;j:.}éhf__ug.d,".ﬁ.q
A2 o Sy s S S
- r_.i..rl-h-‘-’e-'lffd:(fcz..,d:’r’ &
SIHIEL . o250 ufj,t-
oSS e, #SL dqj—al;/ui.f.?
AL el rstarn. by
Lwi.ms’.:. 23.4- 201 M@ﬁuﬁ
§1e MSOr o s iy S pirg i
S Ui !u:):(u.‘avfu_f;k;
- ot

£ . vm-é—-&{-:”)@ﬁ ¥
%le‘ b LAl fI G ot L i
Nf LB & Byn S ez
Loyl Lk E- et f
o w._.ﬁbﬁf e S - u‘
T o u’.-vﬁ-—ﬂwa-u:b';d'
w, otis- B Sesi gl
[-&ted58un

SHRI PILOO MODY : **

MR. DEPUTY-SPEAKER: This will not
go on record, (Interruption) Order, order.
Shri Anantrao Patil.

SHRI ANANTRAO PATIL (Ahmed-

nagar: Mr. Deputy-Speaker, Sir, I would
like to ask only two or three questions of the
Home Minister. As I have a bad throat, I
am not going to speak, After giving an
assurance in this House, I would like to know
whether the Home Minister has failed during
his talks with the princes to find a solution.
1f the talks are inconclusive, till what stage
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have the talks reached ? Has the Government
decided to wait till the outcome of the talks
is known ? Suppose the talks fail, then, what
action do the Government contemplate to
take immediately ? If the demand in the
resolution to abolish the privy purse by
second October is not practicable, then is the
Government prepared to bring in an amend-
ment to the Constitution in the next
session 7

=T SEmEER meE (3r9s): # At
T F AW FIAT ATEAT § A3 ¥ A
dT # AT MAr MA A7 FEHRT H
T ¥ g arfgal ® A6 W T 9=
AT &Y AT My A AT F Ay
wdl Y ISt F 9Ty oF gz fear o F
g ¢ fe R frr ot o wRE A
3q F1iarg 71 9 AR gftr & fF 30
Tg AT Fg aF 94 & | HaW F qer fE
T W ATTH AW & AT T 0 A
T @R 9w 7 T famwi o
g ? iy off ©F &w & fag 99 @ U
Fifs ag famedi &1 sfafafue st
HIT T TG FC FHd T | GATAT qgT 3
T I F@T | ag W1 awEra S8
I § 1 | ATET AL AT FE I
aff T a¥ ) afer M9 A9 FeRa A
it St & qrg o sfafafe wa@ d
IaH oF 3 Fearaal & sfafafa o an)
Ig+ far feeft 999 & 19 79 SR
¥ o AR ¥ g7 AW F9) F w7 faw
2 Faraat # oz ¥ fegeam #1 wd-
Tar w1 g§ & @) w9 A9 fggEm B
TR FL, 29 g Faaradi &1 ARg F
arez? fama & &1 gg T WG FTEEE
FfamEar g

& srgm 5 ¥ firs Mads SR Y
¥ forre Y 931 w3 |

15 areq, 1947 #t w4 W w@aA
g, At TI-wgrael ) FHEY F7 9

**Not recorded.
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o I NeAT FEET F Y 9 Fa
a1, ¥ AR E TR ¥, AgAr IAH A
TR Y Y | 3H g9T @ 0
ST o e erfe gk A a, frw
& 2Tt Faareal & fasw ¥ gvaew & e
RIS & HIHA yeard @ | faw
AT AT 7 TG ZAT, T4 97 Friea
IR AT FT AT FAT qR AR
are THE g1, frad ¥ @R s W
FIHY FT S 2 Famaat ¥ o star
o1, Fqiq TR 3T F dA%T I 47 SfaT
& Faareat & ar ) 2@ w31 #0e
#T JAEE ¥ ¥ 8 0T FT Fmard I}
famral & 41, sfy g7 3w A SEE
F1 28 wfqea 2t Foaraat § 9

wid ¥ fow w7 F sewrw gy
2 ®Y wrar &, w3 @
IR FIE, A WG F GRS W IFR
F1 Fwea da2r @ oY e A g et
WA FT GO GYE ¥ qEAT W 7 91y
¥ 0% & Xt fame ot g wE e,
fore wae o= & g gy af
ar fom 93 FRER 92w ®1 F99 78 av
& e & &, ww gwwfa § &
¥ G7G ALY AT ATEAT § | AT
FEgdl & f5 ag 3 faaww W s
afiaet wr & 1 Afew sfanfas efie &
I §O AT § | 3T A Ny Fa-
#a ¥ frow 22 @<l § wRa gw@R Y
St 7El wOAT @ FEAT 97 &, 550 T-
wgroETet &) firdl oFf ¥ w9 ¥ & 9
TreY gaafy sras 9w giwat a1 T@at

feear Y g gt

¥ o9 Foa &t gfee §  afrarT aar
# g 29 & 9w F afww e
F1 9T UE, A gAY Afawar # @
FERY &, @ @Og #T W FEET 2 AR
TEEH FT AT | @ 93 T J94 AT
¥ &g
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“afg grast & @ mf-arat F &-
TIET 9g TERIET T8I g 9, a1
et gEaT @<t FT 3, TH A-
AH AT AG ATAT S HFAT | ZH
FAF qTY AW FAT AMRY;  w=E
F1 IF T 9T 7@ FT IAG @A
FT qeqi®w G ALY | ATEFE A
aY srqer Fere qu #X faar §—
JAr A=A deata w1 & g
a1 oY fared wrw § faem w3
& #T T ETRE & gL W
Y QU FT AT FIA § FAq
¥ T § arEe A s fadt o®
grft & 7€ gATd e ey
TR wE OgET HEEH
g1 oF fagaraama g o A
gaeaT & greadFor Y FIE AT

qg=maar 1"

@ Ffe & dfawar F a@ s g R
gu i wfeTr ggr AoF fadmam ag
FeAT J1gar § fF gl arEwT #71, 9R
el F qyrIATER FT, FEFC F HTIATAA
1 &R wfquw § f&¥ gu anzarEw &
AT TF Yeu § | HUC AT FCHC A4
ARATEAT & faTia &9 FIT §, I
g3@ # gHiErd #t wfimfai #1
Tg @t gHEiErd aie fer M@ E I
g § w9 g qg fomg e
grdt & f5 wfferd aizy &1 foeen
war ¢ fagr, =g 2 fear, ast wqEn
2 &t #1f smammea T 1 9xEl
T TIFIX a9 F4T At 9T fA¥ gu
Tm I ¥ gE R g fE camd!
st g 4" Ax 3w foafa & 99% A
FOTE & qF ATT @ ACH |

gfam & gay ¥ A Al ok wAy
T AT R AW AT TT@E | WY
7g gTETL W a3g ATA I A 0 FE
A, & & W @ A R oo wna
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[ s et )
LR A9 14RT & 50 a FHY AT g,
&t 4T T W A H{O 0 ArfEC AT AEY |

& 37 gar-AgraArEt #1 A S
g gl dfaem # @ g€ gfearsl o1
FEl-Fg guquT fpar & AfeT ¥ =
e WA § waw A 5 A
o ¢ e from & @R e
WRE R AW @ wawm §
FWF AR A gaT T FTAT ATAT § |
e it g wfaam ¥ & g
&7 gfaamel &1 geodlT F3F &, 3% any
# #7 ag wavT wr g fF —

foms o JAqd masl 1 Fae 4y
F FCGE AQWT FoFAT IAR
fafaree fatrarfesnrd &) srdr <=y &7,
ot ®fazr g T wfaama & et

I AT §, WG TR G
FHg-gq9 )T faww § fad oy

A F1 AW H @ gy, @y
st & sy 1

g ¥ & fot aag@® Fgar argan
ffrifm efc ¥ gmruag s 2 fs
@I 9eq 7 & swmrEd fear q, 9w
HEATHT 9 g9 g Iat |

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : Mr. Deputy-
Speaker, Sir, the whole question about the
privileges and privy purse of the princes has
been considered and examined many times
on the floor of the House. On bebalf of the
Government, on more than two occasions
I have made authoritative statements of
government's policy in this matter. 1 heard
this debate also with great interest and most
of the arguments which were expressed before
have been repeated. So, there is nothing
particularly new in the debate as such though
there was more vehemence, more emphasis
and some people even introduced wrong
excitement into the debate.

I would like to repeat what the position
of the Government of India in this matter
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is. Let me make it first of all clear that
government has accepted in principle the
abolition of privileges and privy purses.
That position is made amply clear. But,
at the same time, I would like to repeat what
was said before, that we propose to do it;
not only propose, we have held negotiations
with the princes in this matter and I think it
would be in the fitness of things that we
continue these negotictions with them and
ultimately arrive at a decision after these
negotiations are concluded.

The purpose of negotiations is that we
do not consider this move of abolition of
privileges or privy purses as any action
against a particular class of people. This is
not something which is merely meant against
the princes as such. We do consider them
as a patriotic class of people. They have,
at a certain stage of history, served the
country. Many of them are natural leaders
of the people also and as such they are
representing the people in this hon. House.
Even at the stage of drafting the Constitution
they negotiated with the then Home Minister,
Sardar Vallabhbhai Patel in a patriotic spirit,
So, it is their due. Therefore, when we say
that the privy purses and privileges must be
abolished it is not that we want to go against
certain commitments or certain promises
made to them, It is not that we have
forgotten what we have said. As  Shri
Vajpayee himself put it very aptly and
pithily, there are certain compulsions of time
and history. Things are moving in a differ-
ent direction, Things are moving in a
particular direction in this country and possi-
bly it requires that the decisions that we took
at a certain time should be reviewed, re-
considered and re-shaped. The idea is not
merely to deprive them of their purses. It
has been explained during our negotiations
with them that they should be given certain
transitory allowances etc.  Sir, as you know,
I tried to hold certain negotiations with them.
They could not be conclusive. At a certain
stage we decided that these negotiations
should better be held by our then Deputy
Prime Minister, Shri Morarji Desai. Shri
Desai has also held certain discussions with
them. They are yet inconclusive and now
it is proposed that these negotiations should be
held at the highest level of the Government.

AN HON. MEMBER : The Prime Mi-
nister.
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SHRI Y.B. CHAVAN : The Prime
Minister and the Home Minister also will
be there.

A question was asked : what we would
do if the negotiations failed. Tt would be
a wrong thing to start with a spirit of failure.
When we propose to hold negotiations with
the princes, we have to think of success.
Why think of failures and then think *“‘what
happens in case of failure 7

I have no dout the patriotic spirit, which
prompted them to enter into negotiations and
agreements with the Home Minister then,
the same patriotism and the same spirit of
national service would enthuse them to come
to a certain agreement with the Government
this time as well,

But, at the same time, I would like to
make it clear that our idea is not to delay
unduly the process. But these things cannot
just be put into some sort of a very strict or
strait-jacket of a time-table. As you know,
these are negotiations which are of some
complex nature. QOur idea is not to delay
the process of negotiations unduly. Our
intentions are to complete this process, if
possible, by the end of this year,

I would, therefore, request the House,
taking the Government's very categorical
position in this matter and thinking that we
are trying to solve a wery important issue
and a very complex issue in a spirit of under-
standing, that the time factor should not be
made too much of. I would, therefore,
request the Mover of the Resolution, Shri
Rabi Ray, and his partymen to consider
this question in this national perspective and
agree to withdraw the Resolution.

SHRI S. M. BANERJEE :
shortest speech of his career.

sit @fa T (g9Y) @ SuTemE Wk,
T4 4gg # o1 geew W wmw fag § g
Fgga A | TEAr waw gg g B
a7 qug ¢ fF foma fag #% ag o%ew
ged & HH @) qaq ¥ gg T
FT 3T =g g i gan we # W wan-
AETUT W g3e § gAs faere
sgfa 39 gATT AST 91 AR AE &1

‘This was the
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e g g8 gl ¥ fg, g degw &
forg 7 o9t S AR AW A OF
9 1% g1 7L ff 97 ¥ g Tm A o
TR T i frar, & awddy o 3
g 5 97 & 0w fofeas & =1 8 @@
sigur gl 97 § gL U AMIE A
FaTar ar 7 af e faw 0% & -
agrvETE #1 frstt #1g #= i gfsmg
<t @t §, IMene w@gRT A 1T e
& @a AT g ATy A wend e fF
fegm Mo AR F Al
E—uF E Tan-waraen fomat dfaun §,
FA H, @eFe ¥ g ®, faiw
gfamd & st & o fgd 2 aw &
Foga & g Fgar Agar g 5 s
Fig § wftw 105 §0g sqa1 39 TAT-
wgrEEl @1 far g oAy # e
AEd ¥ qIA AEar § R S A
gfrar @it & q@AT =mEaT § fF wer
FaF Uewe o), Fgi 75 IHT qwI-
ardY fasaar ? # wgawr AEAr g W
et fgrgem & ARl @ @
FAT TG STgaT, TST-HGTISTHT F1 WAV
fadrg gfmd & st § I @ FAT
T4 STEAT 4g FE UGAAE §, THA-
ardy &Y X QT | sAfaw & wgm =war g
& zfer age ot 7t ot 9 e &
2 f5 ag wwwER TEd §, ag @ g,
aset & AT FF 1 og Fif awEre
adl Jedr §, a8 /i w1 D¥H e
gt & 98 Fe< fF ag awrerETE |t
g1 TR IO &5 F1 @ &
et w8 ot zwa fao snfeda
ard fear | gw Swie @@ ¥ f5 osaw
faq Y ag9 ¥ AT AT FTAT F To Ao
#ro Mo ¥ wiade ¥ grma F9 F 1%
fagst asr & @ A g% &, X F
¥ IR ug s ara far ar @R
it o STy g ¥ feom w g R
et fafygee safa sg e fog am & fs
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[+t <f7 77 ]

fad oy gag 9 s s @WE
AT wErE ¥ Y sty fgemy o faa
o gz A A A TR EfE
aidt Y FY T gw A aeT @ Al
ug deeT g fF @ @A 2 seeET A
fog faq iy ot &1 garedt 1 g gE
grar g 99 fam ag @vww @ fF g0 ag
A wEATET g, T g, iR quEd
fegmm & fra-fam arafet # sant
aw 01 & AR Wk g@ oA A
fagwa & aidy s w7 us I qE
AEAT g | WY FE WG § i ouE A
w2aw I a7 femgem &t Tofa &
e T 1916 § Frn fasafaames
md fow wwr & amaow @ T
T A ANE ¥ 9w owm # Te-
TEISIT FT A J@FL T S FE 2,
Ig TF AT aXF @ o gf @,
et oft %71 a8 AT § -

“I now introduce you to another scene,
His Highness the Maharajah who presided
over our deliberations spoke about the
poverty of India, Other speakers laid
great stress upon it, But what did we
witness in the great pandal in which the
foundation ceremony was performed by
the Viceroy 7 Certainly, a most gorgeous
show, an exhibition of jewellery which
made a splendid feast for the eyes of the
greatest jeweller who chose to come
from Paris. I compare with the richly
bedecked noblemen the millions of the
poor. And I feel like saying to these
noblemen : “There is no salvation for
India unless you strip yourselves of this
jewellery and hold it in trust for your
countrymen in India.” (**Hear, hear”
and Applause)”

Iqeqe WEEA, g 1916 FT Ay o
FFHGT &1 A oN9H FEAT AR E 5
i FFF e Y 7 forw 7 OF ¥ T
e fRT SEE AT oAt A FY FEAr
et fF ardtsl e &% IrIQ ¥ aideh
NFX @ | 4G TE A qw ) e F
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=l ¥ g9 AIT-AGIANT A IF w4 H
TE ¥ A SreFT Ww g | § ag
afae gev #Y fegqa § WwF W@ §
fir s=gor grga, ot sfRT g i
FR S FAg Ay MR g A F
1916 & afefisit & AT avad s anfas
fagmar &Y gAt [ H & wad faemw
HAT geeg A A4V | ST HEE HAATH
F AR J|T AT § F SHY FAT A1EA
i dgraefmi iag R T
39 F97 93 fazam @ § oS
FraETegariadl § FATH a9t § g
¥ IR @ FAT g v AfEw #
smar g 5 oifess §1 am & ag
TR ferwa @ gt & are & wgar
STEAT g, & F7 ) faw § ureas wged,
AW AFPUE F ATH § WX I @I
wTRE wgrasz & A g, Wi & few A
aer tfarfos wgea 2, o faes qa=
g gamg frae @ g o & fw
mey St 7 gfaar & omr A awEd g,
wg EAEAT 2, Wgl ¥ & IFF
faars g7 & faw ammag =71 3ET gOH!
fru ¥ o Tafag 1921 & st & famr 9
77 aaTE fa F s H A ) &) A
W gy faaw ox =7 famg w agw
S @ g e & &1 aer frow g
& argar ar f5 Fegor A1gw W oAl
SaTE F1 g9 e yafy fraffer 5@
& FW g1 IFAT g AT AfFEw ag
g 7E mrar | sufaq & Siara &g
|rgar g fF siad st 7w T & & gar-
A F FEAT FE F fMQ qg 94T g,
AEet g AT Iud FNE FJe@ A FF
Fgar dgar § fF AR g dFeT #1
A ¥ | Tg T TEE E

faeor s wgf & 1 9sgior Agw A
a<g faao wwane A &) g wgm oI E
% 2 spagae aF aidt St A s AT
& FveT TH yEATA w1 oA Ay AR fan
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fas amar 9 fF wwrE} w1 oS fash
W & SuT @w fRar S

Tfae & sw au T a1 § | § wera
F amg & & faw da 78 § wifs
gz fagia &1 9419 &, 98 qed1 &1 gard
£, ¢ fergeam & watdT #1 wogg &
FT Ha g | Afaq & a9 &1 S@ar
g Ag o1 | & gvR Far ¢ e A
AT § IR W &1 Nfi w9 gwT
T 1T TR FT AT AT FO )

MR. DEPUTY-SPEAKER: There are
a number of amendments. First I will dis-
pose them of and then I will come 1o the
main Resolution.

There is an amendment (No. 1) moved
by Shri Supakar.

SHRI SRADHAKAR SUPAKAR: I
withdraw it.

The amendment No. I was,
by leave, withdrawn.

MR. DEPUTY-SPEAKER: Then, there
are amendments Nos. 2 and 3 moved by
Shri Ranjeet Singh.

SHRI RANJEET SINGH (Khalilabad):
I do not press them. I accept the Govern-
ment’s stand and I withdraw them.

The Amendments Nos. 2 and 3
were, by leave, withdrawn

17 brs.
MR. DEPUTY-SPEAKER: Amendment

No. 4. Is Mr. Prakash Vir Shastri pressing
it?

SHRI PRAKASH VIR SHASTRI: Yes.

MR. DEPUTY-SPEAKER: 1 now put
Amendment No, 4, moved by Shri Prakash
Vir Shastri to the vote of the House.

The question is :

“That in the resolution,—
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for *is against the democratic and
egalitarian principles enshrined in
the Constitution”

substitute—

“guaranteed to them by compact and
uoder the Constitution be properly exa-
mined taking into account the statements
made in the matter by the Government
of India from time to time”. (4)

The motion was negatived

MR. DEPUTY-SPEAKER: Is Mr.
Ranjeet Singh pressing his amendment?
SHRI RANJEET SINGH: 1 would like

to withdraw my amendment,

Amendment No. 7 was, by leave, withdrawn.

MR, DEPUTY-SPEAKER:

Mr. Partap
Singh.

SHRI PARTAP SINGH (Simla): 1
would also like to withdraw my amendment.

Amendment No. 8 was, by leave,

withdrawn.
MR. DEPUTY-SPEAKER: Mr. Sheo
Narain.
SHRI SHEO NARAIN (Basti): I would

also like to withdraw my amendment.

Amendment No. 9 was by leave,
withdrawn,

MR. DEPUTY-SPEAKER: Mr. Prakash
Vir Shastri. Amendment No. 10,

st wETET set : f agw AT
qEaAr g |

Amendment No. 10 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER: Now I put

the main Resolution to the vote of the
House.

The question is :
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[Mr. Deputy Speaker]
':This House is of opinion that the “con-
tinuation of tax-free payment of privy
purses to the former rulers of Indian
States and of special privileges is against
the democratic and egalitarian principles
enshrined in the Constitution, and there-
fore recommends to the Government to
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take all necessary steps, both execulive
and legislative, to complete the aboli-
tion of these payments, subject to an
outright rehabilitation lump-sum payment
of seven times the annual privy purse
amount or a sum of one million rupess,
whichever is smaller, by the 2nd
October, 1969."

The Lok Sabha divided

Division No. 12

Abraham, Shri K. M.

Atam Das, Shri

Banerjee, Shri 5. M.

Biswas, Shri J. M.

Chakrapani, Shri C. K.

Chandra Shekhar Singh,
Shri

Dwivedy, Shri Surendranath

Esthose, Shri P, P.

Gopalan, Shri P.

Haldar, Shri K.

Jha, Shri Bhogendra

Ahirwar, Shri Nathu Ram

Ahmed, Shri F. A.

Amat, Shri D.

Amin, Shri R, K.

Ankineedu, Shri

Bajpai, Shri Vidya Dhar

Barua, Shri Bedabrata

Barua, Shri R.

Bhagat, Shri B. R.

Bhandare, Shri R. D.

Bhanu Prakash Singh, Shri

Birla, Shri R. K.

Bohra, Shri Onkarlal

Brij Raj-Singh-Kotah, Shri

Brijendra Singh, Shri

Burman, Shri Kirit Bikram
Deb

Buta Singh, Shri

Chaturvedi, Shri R. L.

Chaudhary, Shri Nitiraj
Singh

Chavhan, Shri Bharat Singh

Chavan, Shri D. R.

Chavan, Shri Y. B.

Choudhary, Shri Valmiki

Choudhury, Shri J. K,

Damani, Shri 5. R.

Dandeker, Shri N.

Das, Shri N. T.

Dasappa, Shri Tulsidas

AYES

Kalita, Shri Dhireswar
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Madhukar, Shri K. M.
Mandal, Shri B. P.
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Jageshwar
Molahu Prasad, Shri
Mambiar, Shri

Nath Pai, Shri

Patil, Shri N. R.

NOES

Deo, Shri K. P. Singh
Deo, Shri P. K.
Deshmukh, Shri B, D.
Dhrangadhra, Shri
Megh Sajji
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Digvijai Nath, Shri Mahant
Dixit, Shri G. C.
Divedi, Shri Nagashwar
Ering, Shri D.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gautam, Shri C. D.
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Girraj Saran Singh, Sbri
Gowd, Shri Gadilingana
Gowder, Shri Nanja
Gupta, Shri Kanwar Lal
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Jadhav, Shri Tulshidas
Jahdav, Shri V. N.
Jagjiwan Ram, Shri
Kahandole, Shri Z. M.
Kamble, Shri
Karan Singh, Dr.
Karni Singh, Dr.
Kavade, Shri B. R.

Srirajji

[17.07 Hirs.

Ramji Ram, Shri

Ray, Shri Rabi
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Sharma, Shri Yogendra
Shastri, Shri Ramavater
Shastri, Shri Sheopujan
Viswambbaran, Shri P.
Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

Khan, Shri H. Ajmal
Khan, Shri M. A.
Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.
Kothari, Shri S. S.
Kotoki, Shri Liladhar
Krishoan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Kushwah, Shri Yashwant
Singh
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Lobo Prabhu, Shri
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri
Majhi, Shri Mahendra
Malhotra, Shri Inder J.
Mandal, Dr, P,
Mane, Shri Shankarrao
Marandi, Shri
Masuriyva Din, Shri
Mehta, Shri Asoka
Mehta, Shri P, M.
Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mody, Shri Piloo
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Mohamed Imam, Shri J.
Mobammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Muthusami, Shri C.
Naghnoor, Shri M. N.
Naik, Shri G.C.

Naik, Shri R, V.

Mayar, Shri K, K.

Nayar, Shrimati Shakuntala
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pant, Shri K. C.

Paokai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patil, Shri Anantrao
Patil, Shri Deorao

Patil, Shri S. D.

Patil, Shri T. A.
Patodia, Shri D. N.
Prasad, Shri Y. A.

Raghu Ramaiah, Shri
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Rajani Devi, Shrimati
Rajasekharan, Shri

Ram, Shri T.

Ram Subhag Singh, Dr.

MR. DEPUTY-SPEAKER : The result*
Ayes—33, Noes—176.

of the division is :

The motion was negatived

17.09 hrs.

[SHRI
the Chair.]

PRAKASH VIR

SHASTRI in
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Sankata Prasad, Dr,
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri T. P.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharda Nand, Shri
Sharma, Shri Narain Swarup
Sharma, Shri Ram Avtar
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Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Ramanand
Sheo Narain, Shri

Sheth, Shri T. M.

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Singh, Shri D. N.

Singh, Shri D, V.

Singh, Shri J, B,

Sinha, Shrimati Tarkeshwari
Solanki, Shri P, N,
Solanki, Shri §. M.

Sonar, Dr, A. G.
Sonavane, Shri

Sondhi, Shri M. L.
Supakar, Shri Sradhakar
Suraj Bhan, Shri

Sursingh, Shri

Swaran Singh, Shri
Tapuriah, Shri 5. K.
Tiwary, Shri K. N.

Tula Ram, Shri

Tyagi, Shri Om Prakash
Uikey, Shri M. G,
Vajpayee Shri Atal Bihari
Venkatswamy, Shri G.
Verma, Shri Prem Chand
Vidyarthi, Shri R. S,
Virbhadra Singh, Shri

of ceiling on urban property ; and (d)
eradication of black money

through

demonetisation of the currency be taken

delay.”

by the Government without any further

The resolution which I have moved is as

a result of...
SHRI

LOBO PRABHU

(Udipi) : T

RESOLUTION RE: NATIONALISA-
TION OF FOREIGN TRADE, GENERAL
INSURANCE, etc.

SHRIMATI TARKESHWARI SINHA
(Barh) : 1 beg to move :

“This House resolves that in order to
achieve socialistic pattern of society which
is the declared policy of the Government
necessary steps such as: (a) nationalisation
of foreign trade, general insurance and
steel industry ; (b) taking over of all
foreign investment in India ; (¢) fixing

raise a constitutional objection.

Before she proceeds I would like to press
my constitutional objection, It is the fashion
to-day for the Congress to run faster than
the Communist.

SHRIMATI TARKESHWARI] SINHA :
What is the point of order ?

SHRI LOBO PRABBU : I have a right
to object on constitutional grounds.

SHRIMATI TARKESHWARI SINHA :
There is no point of order.

*Shri Madhu Limay also recorded his vote for ‘AYES’ :
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qamfa wgea : F1€ N swaEEr =
S5 WY Sufeqg fmar @l @Y sggear &
Wi SUfeqd FTA AT @EEq 1 IAF
A H A Gd § IAFT SooE FET
Tifge | @Y ag  sr9AY aTq sufead FT
a%ar g | Sfs AT Awer A fE oo
F1 gea| gt fRar @ zefaw ag a1
FTYT [ 957 6L £ |

SHRI LOBO PRABHU : There is no
point in overruling in a constitutional objec-

tion. I am going to quote the relevent arti-
cles which hit this Resolution.

SHRIMATI TARKESHWARI SINHA :
Let him go to court.

SHRI LOBO PRABHU: I am not
going to take it lying down like this. This
is opposed to articles 19, 14 and 31.

SHRIMATI TARKESHWARI SINHA :
Does he think this is the Supreme Court ?

aafa wgeg : Sar wg oft, St
5 sod frdga fean, 918 o sqaeat W
g3 I3 ¥ 9gw, fFE 90 F awaia
AT IHRY I F E, IAFT IeAr@  HCAT
ifgn | 99 9T F IFE FE FIT-
T § AT SAITAT FT T3 IS qFF F
I3 ATT I °TA FT Jeord FIHAT |

SHRI LOBO PRABHU : I have written
to you, I have a right to raise this point
of constitutional objection. I am raising it
under rule 376. Ewery proposal of the
brave and fair lady is opposed to the Cons-
titution.

SHRI BUTA SINGH (Ruper): He
can only oppose its admission ; he cannot
go into the merits. He should not misbe-
have,

SHRI S. K. TAPURIAH (Pali): What
is the misbehaviour in this 7

SHRI LOBO PRABHU : Her first pro-
posal is to nationalise foreign trade...
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gamfa agry : afz @g gEET
Afeg ar amr sy § A1 faw s
AIGW FT HAGAL ATYAT, IH HAA HIT
zaFr aftzd F) fomm T a9 § 1 I9F
o og sgee g &1 wwfan & sad
FF HIIC FATE | WAL

SHRI LOBO PRABHU : I am against

the admission of this Resolution because it
is unconstitutional.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Obey the Constitution,
obey the Chair.

|ufa w@ew @ o FY A FEGHET
2 39% ag e 2 | wdgET & fag
TETE EER 5 G § IR A
JqTqET 9T A1 AVFEAT F giAIET 8
9g, g weag wfwa & egd € ar
e, SaR1 gy ¥ frdwr wTAA E
HAAAIT AR A THHI A @R A
2 ag dfwm & semaw & geife -
FX faar g1 afs gwr gEFr fadw
FIAT & @ AI99 § U FT GFA §, 59
Tag A fade g #3 %7 |

syl qredead fasgr s e
ST @

SHRIMATI TARKESHWARI SINHA :
I am grateful to you for giving the ruling
that you have given. I have brought this
resolution because my name came in the
ballot...

SHRI PILOO MODY (Godhra): ...and

did not know what else to do.

SHRIMATI TARKESHWARI SINHA:
The hon. Member who is indulging in this
kind of gimmioks is not going to enhance
the prestige of himself or of his party,

We were being abused by Members to
my right, maoy of them, that we were not
implementing the promises that we had
made, That is why I thought it fit, on
my own behalf and on behalf of my party
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to bring this resolution before the House
as a step in the direction of fulfilling the
aspirations of not only the Congress Party
but also the people of this country.

SHRI NAMBIAR (Tirucherappalli):
Then you must stick to it and not withdraw
ultimately,

SHRIMATI TARKESHWARI SINHA:
Every moment in history is a fleeting
moment. You will remember that the All
India Congress Committee of which I happen
to be a member endorsed a ten point
programme for the 1967 elections. We have
made some clear cut commitments in that
ten point programme and many of those
points find a place in my resolution. Those
ten points are: social control of banking
institutions—we have gone beyond it
nationalisation of general insurance, com-
moditywise, progressive state trading in
exports and imports; state trading in food-
grains; expansion of co-operatives; regulated
removal of monopolies; provision of mini-
mum needs to the community; regulate
unearned incements in urban land wvalues;
roral works programme and land reforms;
and the last point was about the privileges
of ex-rulers which included privy purses.

St 7y fawd (F): snft @ fFar
g ?

st ofa m (7d) @ ot s &
L IRE T -

SHRIMATI TARKESHWARI SINHA:
I did not want to mention the fate of the
earlier resolution because impatience, in
place of reason and wisdom, harms a good
cause.

... (vwaET) ...

When Mr. Chavan announced that by
December, 1969 the talks would be concluded,
we know we have taken a decision and we
shall stand by that decision. They should
have withdrawn their resolution.  If they
did not do so and wanted to take political
advantage for the pood of their party alone
not caring for the national opinion on these
issues, I am sory for them,
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=5t e m: T aRg #7 R@AA
adrafaos s oz w §

st TATEATE R (92AT): ST
Far AdifroT g 7

sAft Ak feg: aEr
arifraa 3 ar 481, g% qar 7€
HTERT § qPFT ATET | T qATERT § gEHT
e A § 1 . (smaEE) ..

They have not asked the opinion of
Moscow, In the same spirit the Bangalore
session of the AICC passed that resolution
and it was accepted by Prime Minister
Shrimati Indira Gandhi, whatever may have
happened to the methods. There can
be difference of opinion on the methods.

But it does indicate that those wvery
principles were reiterated in that pote.
Since then there is a definite change in the
mood of the party and the country as a
whole and 1 feel that this is not a temporary
phenomenon. 1t has become a force in the
country, I do not know whether we may
be able to carry it with us or not. We shall
set the destiny of the history that is being
written today. This has created a definite
change of mood in the country which is
being reflected in the party as a whole.
Each moment in history is fleeting, precious,
unique. Some moments stand out as the
moments of beginning. I do not consider
it as the moment of the end. It is the
moment of beginning in which 1 believe that
the course of history will shape into a
situation which will be the guideline for
decades and possibly for centuries. This
country has been put into a mood which
the country cannot survive without socialism.
This country, in order to progress and
thrive, has to follow a faster pace of
socialism,

Forces arec now converging in history
which make us aware of our obligations.
If we are not aware of our obligations, we
are all going to be destroyed in the process
because the forces of history are trying to
dominate us now. We have to catch that
movement and if we can catch that move-
ment, we go forward and if we are not able
to catch that movement we are likely to be
drowned,
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[Shrimati Tarkeshwari Sinha)

Why do I say so? Even Dr. Gadgil has
said that in spite of all the plans that we
have formulated and implemented, and even
before the inception of the first Plan, it
has been shown that the gap between the
rich and the poor has been growing. The
gap between the rich and the poor has been
growing for the last 15 years. The aware-
ness of time and the placing and the
environment do country and today, the
awareness is an overpowering awareness,

I would like to quote what Dr. Mettle
said in this country. I read his book on
foundations of economy and Indian economy.

SHRI NAMBIAR : Wisdom dawned.

SHRIMATI TARKESHWARI SINHA :
Yes; wisdom dawned. It will never dawn
on you, Dr, mettle said :

“Inequality relates to the power structure

in Indian society, There is inequality;
there is no doubt about it. The Plan
has not shown how economic develop-
ment should be guided in order to
create greater equality. The hard
core of the policy did not try to relate
the objectives but to be the general
goal of fiscal and economic action.™

The hard core of the Plan never indicated
that there should be the process of the Plan
which should be reoriented towards greater
equality. It was only a Plan of financial
action and economic decision. That was
the end of the means of the Plan. I can
understand economic action and fiscal policies
to be used as an end but the objective of
social transformation was never given as a
plank for these three Plans. These are not
my words; these are the words of Dr. Mettle
when he talked to Dr. Gadgil, and Dr. Mettle
has gone through the Indian conditions and
then given out these observations.

Therefore, I think that at this moment,
we must discuss this, This is the forum and
I have brought this resolution to create a
climate for open debate. This is the House
which is for open debate. (Interruption) They
do not believe it, but this is the House for
open debate,

AN HON. MEMBER : Withdraw it.

Foreign Trade, General 342

Insurance, etc, (Res.)

1969

SHRIMATI TARKESHWARI SINHA :
Whether 1 withdraw it or do not withdraw
it, it is for open debate in the House. But
they do oot believe in it. But this is the
only way we can preserve the democratic
tradition in this country; they might be shying
of the debate. [ am not. If not today, but
tomorrow or the day after, this debate will
bring us nearer our objective and nearer our
goal. But they do nct believe it and they
do not understand it. (/mterruption) 1 know
whose stooges they are and why they are
interrupting. They should keep their mouths
shut if they do not want to expose themselves
further. As I said, forces are converging —

SHRI NAMBIAR : What is the secret 7

SHRIMATI TARKESHWARI SINHA :
No secret; it is an open talk. This mood
of the country represents India's deepest
aspirations and a realisation that they can
be realised an awareness has been felt in this
country. Today we see it, We see it today
very much. We cannoot remain but to be
infected by it. A speralling pace of change
has taken place in this country for 20 years,
and a new generation has come, Therefore,
it allows us, persons like you and persons
like all of us, to contemplate, to realise, to
assess and reassess that this is the period when
we can make an advance which would
otherwise take years. I have brought this
debate in order to shorien the years and not
to lengthen the years, The hon, Members
realise that time has become the most impa-
tient factor in the Indian climate today. It
is a fact that time is runniog against us and
we have to catch up with time. Probably,
Sir, in the earlier years we were running and
time was running behind us. Now the
difference is that time is runnipg against us
and we have to run with the time. That is
why we have to widen the horizon for
socialist forces and not totalitarian forces.
We have to rediscover ourselves, and there
is no shame in me when I say
that even if at this age of my life or anybody
else’s life if a person or an institution redis-
covers that is a matter of strength and not
weakness to this organisation.

I would like to remind hon. Members
that this party passed a resolution. It is not
a revolutionary step that they have taken.
We had taken those steps before. We had
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promised this country, not today but in 1931
in the Karachi Congress, when we took the
pledge for independence, and with total
independence we declared before this country
in 1931 that we would like it to go on record
that we favoured a fixed ceiling on individual
income to be lowered by stages to twenty
times the nation’s minimum, We also
declared that the State should control key
industries and services. We reiterated those
desires again in 1948 and 1956. I would
certainly say and admit that the dichotomy
of pretentions and accomplishments has
been our greatest weakness. I do not deny
it. I accept asa member of the party that
we have promised the people, people took
us by faith, people have given us immense
love and affection, but the dichotomy, that
we created has been to a certain extent our
undoing. Therefore, with the policy that we
ordained, that we decided upon to act, we
did not act. Certainly, therefore a name
was given to us—not a very palatable name
—and we were described as a Janus-like
character who really says much but does
nothing. That is why I say if this kind of
awareness has been indicated in the Prime
Minister’s note and in this resolution why
should I be ashamed about it. The realisa-
tion comes to human beings (Interruption).
Sir, they might be super human beings, 1 do
not claim parity with them, or they may be
devils and I do not claim parity with them.
This institution being an institution of human
beings I would certainly say that we have
realised that despite our resolutions we have
the inspiration to live and contribute for the
fight for a life worth living for and to fight
against the enemies of human happiness. We
have not united ourselves and our goals are
still distant.

That is why I have come back with this
resolution to bring all of us nearer to the
goal, 1 think this is the time because for
the first time—it might be an accident,
deliberate or otherwise—it cannot be denied
that today we are standing on the crossroads
and from there we have to createa new
image shapiog the destiny of this country.
That is why we are standing today. If we
succeed, and T am sure we will succeed, we
can take ourselves away from the personality.
They have really bedevilled the political life
of this country.
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17-30 hrs.

HALF AN HOUR DISCUSSION
INDUSTRIAL LICENSING POLICY
ENQUIRY COMMITTEE

SHRI N. K. P. SALVE (Betul): Mr.
Chairman, Sir, this half an hour discussion
arises out of the answer given by the Minister
of Industrial Development, Internal Trade
and Company Affairs to a certain question
raised by Shri Ram Avtar Sharma and others
regarding the reports of the Enquiry
Committee appointed to go into the indus-
trial licensing policy. They have made a
very voluminous document, after going exten-
sively into the entire problem in its various
facets connected with industrial licensing.
1 have tried to go through the pages of this
voluminous book and the impression that I
gather is that this apparatus which we have
set up, the apparatus of industrial licensing,
seems to have achieved nothing except all
that it was supposed to avoid. One wonders
whether our objectives could have been well-
achieved, objectives which the industrial
licensing was supposed to achieve could have
been better achieved by our non-operating
the industrial licensing machinery,

The main drawbacks in the industrial
development of our country, if one was to
make an objective assessment, can be broadly
be found to be four. These four maladies
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have plagued our industrial development.
The first and foremost one, to which Shri-
mati Tarkeshwari Sinha has also made a

fe , i5 our failure to eradi the huge
disparity in wealth between the rich and the
poor. The first severe drawback and malady
is the concentration of econmomic power in
the hands of a few or the absence of wide
diffusion of industrial enterprises. The
second serious drawback is inadequate indus-
trial activities in certain essential areas on
one side and, on the other, idle capacities of
industrial units which have been licensed
unpragmatically. Thirdly, there is an imba-
lance in the industrial growth, first vis-a-vis
industries and also vis-a-vis region. Fourthly,
there is the extremely unsatisfactory indus-
trial growth production-wise, employment-
wise and export-wise,

The irony of fate is that the report in
terms categorically and unequivocally says
that the way the entire industrial licensing
has been worked it was never the purpose,
it was never the objective of industrial
licensing to overcome any of the four mala-
dies or drawbacks which have plagued the
industrial progress of our country.

It is my respectful submission that one
is pained to read through the pages of this
report, when the authors of this report
point out that the government persistently
failed to give any guidelines, they have failed
to give any indications, they failed to give
any directions; in fact, it goes to the extent
of saying that no social or economic objec-
tive as such was laid down while laying down
the policy or while working upon the indus-
trial licensing. In fact if one were to read
through the report carefully and try to analyse
it, one would find that there is an extremely
scathing indictment of the entire Government
working and the severe lapses of Government
so far 4s licensing is concerned. .

I will briefly refer to a few lines in this
report. One would be startled to find these
observations, these findings of facts by the
Committee. On page 384 in paragraph 8.02
they observe :(—

“We have already pointed out that while
the general objective of preventing con-
centration of economic power and mono-
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polistic tendencies was emphasised on a
number of occasions from 1948 onwards,
no specific instruction was given that
the licensing authorities should keep
this purpose in view, Our studies show
that licensing in the earlier years was
guided far more by technological than
by economic, leave alone social, consi-
derations. It may, therefore, not be
considered surprising that during a large
part of the period of our inquiry, not
only was no atiempt made to use licen-
sing to prevent the further growth of the
Larger Industrial Houses, but the process
actually worked in their favour.”

Further they observe :—

“However, for reasons that we have
already discussed in the previous Chapters,
the licensing system as it actually worked
could not ensure the development of
industries mainly according to Plan
priorities. The lack of clarity about plan
targets and their implications in terms of
creation of capacity.” :

The last observation of this paragraph is :—

“Licensing failed to prevent the growth
of capacity in less essential industries;
and it could not be expected directly to
ensure the creation of capacity in the
more essential ones.™

I beg to draw your kind attention to the
very salient fact that while we have been
working for the last one and a half decade
to implement the Industrial Policy Resolu-
tion of 1956, this Committee finds that while
implementing industrial licensing we never
laid down any social or economic objectives
before us. This Commtitee strangely finds
fault with the system of licensing, the inhe-
rent drawback and defects in the system of
licensing as well as in the actual implemen-
tation and working of licensing.  Still, it is
strange that it takes an extremely doctrinnaire
approach of the matter and says that with
certain modifications nooetheless we must
again vigorously reimpose licensing even in
some of the industries which have been
delicensed as though, they seem to consider,
with these modifications a miracle would be
achieved and the entire licensing system
which has brought so much havoc to the
country, which has created, according to
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them, such monopoly and such deep concen-
tration of power, would nonetheless stand
remedied merely if we were to accept their
modifications.

I accept the very grave concern which the
Committee has shown in this report about
the concentration of economic power in the
hands of a few companies. They have
viewed with the utmost concern this tendency
on the part of some large companies to
acquire more and more licences. They
acquired 66.03 per cent licences. But whose
fault is it ? They have not tried to analyse
as to where exactly the fault lay. They have
given in details cases out of number as to
how one business house manipulated to see
that the other man was stifled in getting
licences and they were given licences and
how the cream was taken by manoeuvring
and manipulation in the licensing system by

this big b house.  Strangely they
still want to persist in licensing.
I know that in the reply which the

Minister gave on 22nd July, 1969, he stated
that Government had not yet studied this
report, It is a very voluminous document and
it will take quite some time for the Govern-
ment to go through this, Still I should like
to know a few matters from Government so
far as they relate to findings of facts because
the Minister has to make his position clear
in respect of facts, not with respect to
anything in the future but something which
has already happened. Therefore the first
question which I should like to know is
whether the Government’s industrial licensing
was a device to implement the industrial
Policy Resolution of 1956 or not. They
have stated that if at all we have observed
that resolution it is in its breach and not in
its compliance or observance.

My second question is may 1 know
whether the Government accepts the findings
of facts in the report that Government has
totally failed to give proper guide-lines and
instructions and has failed to exercise proper
supervision over appropriate authorities to
achieve Government's avowed economic and
social objectives through industrial licensing.
They seem to point out that there was
persistent failure of the Government to lay
down any guidelines or to give any instruc-
tions to the authorities concerned which
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could achieve the economic and social objec-
tives of Government.

My third question is, when faulty
licensing is responsible for concentration of
economic power and for creating large indus-
trial capacitjes and great potential in the
hands of what is described in the
report as large industrial sector or large
business houses alone and has stifled the
diffusion of industrial enterprise, as a fact
found by the Committee, will not the Govern-
ment again be taking risks of creating fresh
monopolies if the present de-licensed indus-
tries were brought back in the industrial
licensing sector ?

As reported in the Times of India dated
27th  July, 1969, is it correct that after
de-licensing of certain industries, there has
been a marked increase in the industrial
production and productivity of such de-licen-
sed industries 7

Lastly, may I know whether Govern-
ment is thinking in terms of establishing a
new managerial cadre in the all-India
services who could be trained to act as
Government directors ina joint sector as
recommended by the Committee ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A,
AHMED ): Mr. Chairman, Sir, 1 am
grateful to the hon. Member for the anxiety
he has given expression to after he has gone
through the report of the Committee. But,
as he has pointed out himself, it is very
difficult for one to go through the voluminous
report and come to a decision straightway.
I shall have no hesitation in confessing that
it has not been possible for me to complete
the reading of the entire report. 1 have
been doing my best and, on the basis of
what has been done by us, we are also
sending notes to various other Ministries
which are concerned with these matters.

SHRI S. M. BENERJEE ( Kanpur ):
Let himr reply after proper reading of the
report.

SHRI F. A. AHMED: It will take
sometime before we have completed the read-
ing of the report, before we have had the
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comments from the various Ministries and
Planning Commission and placed all those
matters before the Government for decisions.
Therefore, it will not be proper for me to go
into detailed discussion of the report itself,
I am sure the hon. Member will also agree
with me that a Half-an-Hour discussion is
not the proper method of discussing such a
voluminous report. After the Government
have taken decisions in these matters, we
shall certainly give sufficient time to the
hon. Members to give their observations
with regard to what is contained in the
report and also with regard to such decisions
as Government have taken in these matters.
1 hope he will agree with me that if this is
the purpose of the discussion, this should
not be raised in the form of a Half-an-Hour
discussion. I think, it will be futile for me
to state at this stage, in regard to our
Industrial Policy Resolution, to what extent
it has been implemented.

SHRI M. K. P. SALVE: That is not
my question. I knew the difficulties involved
in going through such a voluminous report.
If you consider my questions carefully, they
are not on the report as such. They are
general questions  vis-a-vis our industrial
licensing policy.

SHRI F. A, AHMED : If the hon.
Member wants replies to the three or four
questions which he has raised, I can say
that our Industrial Policy Resolution has
two objectives in view : one is the satis-
factory industrial growth expansionm in our
country and the second objective, together
with that, is that while the industrial pro-
duction goes on we should see that undue
influence and concentration of power and
control of the means of production in the
hands of a few persons are avoided. It is
between these two objectives that we have
to see the licensing system and various other
policy matters which have to be thought
[ ] A

SHRI N.K. P. SALVE : He has not
been fair to me. My question was clear,
whether industrial licensing was a device to
implement the Industrial Policy Resolution.
1 do not want to know what was the Indust-
rial Policy Resolution and what it sought to
achieve. My question was : was thisa
device to implement the Industrial Policy
Resolution or not 7
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SHRI F. A. AHMED : It was one of
the devices—because there are many other
devices also—to carry out the Industrial
Policy Resolution,

The Second question was whether we were
going to accept the findings. I have already
said that it will be difficult for me to give
any views at this stage when I have myself
not completed the study of the report, and
that this will be discussed later on,

Then he has asked asto what will be
our policy with regard to licensing. There
also, we have to take into consideration not
only the report submitted by the Industrial
Policy Licensing Enquiry Committee but
also the views expressed with regard to
this matter by the various other
bodies— Monopolies Inguiry Commission,
Hazare Commiittee, and even the Planning
Commission which has recently dealt with
it'in their Draft Fouth Five Year Plan.
Taking all these things into consideration,
Government will have to decide to what
extent the Policy will have to be carried out
or will have to be modified or will have
to be given up.

His fourth question is whether some of
the industries which were delicensed have
shown increased production, May I submit
that it is not so in all the cases? Take, for
instance, the paper industry which has been
delicensed. 1 have seen wvery little attempt
on the part of the paper industry to go
in for increased production and to go in
for production which would meet our
requirement in 1972 or 1973 and beyond
that, Cement has also been delicensed,
but I find very little attempt on the part of
the private enterprise to have cement in
arcas where there is deficiency. But, in
some industries, it has helped. Therefore,
I cannot say that, because of delicensing,
everywhere the result has been good. On
the other hand, the other day, the represen-
tatives of manufacturers of sewing machines
came and told me that I should withdraw
the delicensing in regard to the manufacture
of sewing machines because they were appre-
hending that there would be competition
from outside companies and they particularly
mentioned the name of Singer Company, I
told them that even now what was happening
was that the machines manufactured by one
indigenous company were being handed over
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to the Singer people and they put the mark
as ‘Merritt’ and sell them as Singer machines
though they were being indigenously manu-
factered and when I asked them they said
that they had to do it because of competition
from Usha. There are a large number of
complicated questions here and these can-
not be answered now,

When this matter is discussed, 1 shall
keep all these facts in view; there will be an
opportunity for me and also for the hon.
members to give expression to our views
when the matter is discussed.
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SHRI BEDABRATA BARUA (Kaliabor):
After pationalisation of banks, it s
natural that if an industry is Jicensed accor-
ding to the recommendations of the Licensing
Policy Inquiry Committee, that industry also
will have to be financed from the nationalised
sector itsell. Have Government taken this
aspect into account? In the light of this,
have Government examined whether the
present licensing structure itself is defective

or are they considering going into that
question ?

I say this because so far as the licensing
policy is concerned, it was never the inten-
tion—, even when there was no policy, that
it should be completely subverted as has been
happening for quite a long time, as the
report has shown., Even the report of the
Monopolies Inquiry Commission which was
submitted a few years ago has mentioned
this. So this matter was before Government
for quite a long time. Have Government
noticed any change in the policy in regard to
this devolution of economic power ? Have
the declared intentions of Government—Shri
Shalve referred to them as the guidelines—
which have been made known in the form of
nationally accepted norms from the Govern-
ment side that there should be no regional
imbalance, there should be encouragement of
small industries and so on, even informed the
licensing authorities ? If not, if the Commi-
ittee has not lived upto these nationally
accepted guidelines which have been formu-
lated and decided upon by the Planning
Commission and Government, what exactly
is the way Government are contemplating a
change in the entire structure of the licencing
authority ?
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18,03 hrs.
AT TEE AT & AN HEAT, S gy cabha then adjourned till Eleven

I 8L ey Y feerma w37 F1 A of the Clock on Monday the August,
frenmr & &Y T gRiY, 99 9¢ 89 9T 4, 1969/Sravana 13, 1891 (Saka),
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